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LOK SABHA DEBATES

LOK SABHA

Thursday, August 28, 1969 /Bhadra 6,
1891 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SpEAKER in the Chair.]

ORAL ANSWERS TO QUES-
TIONS
M & wTRTOST QA § ATfEwt w5
T
+
“og1. =it W Taeq fagmet
=Y Wio §FIT AN :
=t AR wEew o
=T TwTEAT T o
st wo qo fag 1w ¢

FAT AR TAT qAATW HAT AT I
1 Fw w0 fF

(%) w1 # wEiTET oA °
Tifaxi  #t ggara feas faq ==,

(&) a7 &1 6 FIATH &
qforreasg  fazen qzr #7 fFad
aftr g4

(w) wsa awi w1 gEa fraAr
fasa zrf+ gf ; #ie

(w) fasm @fa w1 3w F
faare & ggaa A1 AT FA &
faw wvwrTF AT goed fea ?

ww, TqemTe qaT gate WA |

T WAt (st weTaw AT W) ¢
(%) & (w). uw=m fagvm  awr =7
= gz frar T E

fararcm

(F) v aqvdy afas gfqaw (o
HHET FAN) F A9 FHAI 16
A, 1969 7 wifow FzATE A7
T FIT A FTATT 14 7E, 1969
7 qu gEATA T agA AL | AAT FH-
9t 25 AATE 1969 § IWE a9
T g )

(@) =7 (w). afF s owA
FT A AT Aw AT O OgA: WE T
T g, gafET T awg wEEETd A,
afz #IE 7Y, ¥ wAwA FWAT AT
EEAE

(7) wrnfm faarz sfafaas,
1947 & gemia g faarg & “aufas”
ALRTT AT AIAT 2| TIHT AITAA
q zH faarz &1 g7 &7 ¥ fag 7
sae fFo 7 awa A gu 3w
aTZ AT AIMEA [T ATAAT 9T AT
A% AEAT WA AIHIT A dafua
gt & arq frer-faay fear fows
afomeaes 19 FATE, 1969 &1
aaAtar g T

&t T weq  feorei : oweae
#geg, Mo gfaew Il 23
ZEF A AT AGE FoATAT T,

| AT A AFICHT T 9-22 FUT T

¥ QRA-uFE A0 12 gWOOK
qat Wtz & srAaT AEAE fEoww
T THFIT FIEEE g, fama fegia
uFgsw F&fd g F TEEEAT ET,
ATHETT  F1 g0 TEOWT AR HCN
wifgw a1 @41 A A & faww
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AT I4 F JAET AT B ATATG
T=HIT FIG ¥, AETIT T g4
FAAEN FTA AT Gl Z AT WAFE
gqr fgar wga 3 fe GF mwAiH
WET AMAS FFzers TeaTees g1, OG-
a8 & fg=res w1 Twasars qar
Frg AR T AR OEAEA FIoT0aA
AW FT B AAIT AT F

s AUTAR W1 WIW & 9909 §
mHia 4y WO TSy ATEIT FT
Ty % weRT 9T, WEL W AM 5
§ §5 A4 FT AFa G| AGFH AL
FI w7 ¥ {7 o0 o s as-
mifwlast FTI90 FL, a9 564 5304
fear ot ag faaiz wwa gwan
O 781 97 At AWI SO #1997 07
o

=it vw ey faw gt @ &5 qur ar
fF g AvAw TetE TAeS 2,
FIA-UFAr geaTeed Al, 99 HEA
# q7 I8 AVEIC graeT o gfEA
gt wwrdr ?

s} AT W WIR ¢ 39 s
=z #7312 fF T9 § wRA uEEEw
F1 9w maw ot 8few o8 faarr oy
A &t offe & wer @ o=
frg g dfgm Far T | &
geET Tl FTEEA g

ot T eaww fawndt - s AgEY
¥ gEw 9w AR g fE AeT mEea
SV & WET |, T q4T T F IO &
gr w2 f*

“(b) & (c) . As shipments
have been resumed with accele-
rated pace, it is not possible to
assess at this stage the ‘irretriev-
able loss, if any.”

gg 9aTa 2 T Heft HEIET HIA
T AR FET RS §, mfff:aq
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feafa e fFm==% & 20-22
FUT % F FRA-TFHIA FT G4FT
FT SRT gETE | WA TaT A gwr
@ F FAr wERw & AT amee g
& fre¥r ara § woad & S e
fegar wawaw = & oemE
AT @ WY At e e
#1 g gf o @ A & fEaa
THEOE gar HIT IE¥ fEEA erA
R A1 mi g ?

weaw wElem Az at faege fow-
T fHAvaw 3 wafs w19 &1 gEw
TEE kAT g E

SHRI RAM SWARUP VIDYARTHI;
I want to draw your attention to
part (b) of the Question:

“the loss of foreign exchange
result of that strike;”

MR. SPEAKER: But what you ask
is not relevant.

st wew fagr®t moddt ;o
TERG. WA Ag WA ST A,
gafeq a%r gom ) SR T F o
zfF g8 &g & 791 74 —u7 FF
2 wwaT 20

weaw SERW : TWAArH 5 AR
g r 7l 8, A e ¥
Y g e TE 2

i} STTER R wreT  weUs EIEy,
0 F (&) A F IR H FA AT
far & f& w@ad &1 qaam Famw
aya T8 & f5 fear s g 2
AT &4 gafew @z fF 9w Afoe
& fomar gaw-mT waE T8 g,
IM F gEed § A9 AT T AT HT
#rag ofr W geE fefaady £t -
9w fagrar s & qam §
FRgfe @ wawer T S oawy
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gfF feaer & g &)1 swawa
HEE-HIT A fefqadt dreqm st
g qt SR ogEag e @
SHRI RAM SWARUP VIDYARTHI:
My question was wvery specific. I

asked about the loss of foreign ex-
change and he says, there is no loss.

MR. SPEAKER: Your question was
about the assessment of loss.

SHRI RAM SWARUP VIDYARTHI:
My question was very spacifiec He
should collezt the figures from Goa
Government as to what were the ex-
ports during the period from Febru-
ary, 1967 to September, 1967 and
what were the exports from Febru-
ary, 1968 to September, 1968.

MR. SPEAKER: This is not rele-
vant.

SHRI BAL RAJ MADHOK: How
is it not relevant? When there is
the strike, when the export is not
being made, there is the loss.

MR. SPEAKER: You ask another
question on that.

SHR] BAL RAJ MADHOK: The
supplementary will come out of this
Question.

SHRI RAM SWARUP VIDYARTHI:
It is a part of the main question.
How is it not relevant?

MR. SPEAKER: This is not covered
by it.

SHRI RAM SWARUP VIDYARTHI:
My question was about the loss of
foreign exchange sustained by Gov-
ernment ag a result of the strike.

MR. SPEAKER: But not item-wise,

SHRI RAM SWARUP VIDYARTHI:
I asked him a specific question; he
says that no loss was sustained . . .

MR. SPEAKER: Mr. Singh Deo.

SHRI K, P. SINGH DEO: From
the Minister's reply it is clear that
the strike continued for five months.
May 1 know whether they consider
that in a developing country like
ours dock workers occupy a strategic

BHADRA 6, 1881 (SAKA)
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position and unrest among them can
have an adverse effect on the na-
tional economy .

MR. SPEAKER: Please ask a direct
question.

SHRI K. P, SINGH DEO: The very
fact that these people went on strike
for five months before Government of
India came into the picture shows
that they do not consider it so. I
would like to know whether Gov-
ernment has taken any steps to ensure
that the wgreement reached in Delhi
between Government of India, the
Goa Administration, the employers
and the labour has been implemented
and if not, the reasons therefor.

SHRI BHAGWAT JHA AZAD: As
I have said in the main part of my
repiy, after the agreement had been
signed, the workers have called off
the strike and they have gone on
work. There are certain disputes,
but the Goa Administration is taking
all steps; they are the competent
Government who will do this and
they are taking all steps.

wi} o © s WE RO —FET AT
AT —FT A AAT AT— 16 FLEHN
¥ wres wF g o A 9 wEe F
TE FIEAE §E | @A g W oS
AT g, RIA-UFAA FT AT AFAA
gaT, IWF wag § war wgrew ¥ @
& sma wR afemw & &t =rd
g, T ¥ @9 qg F FTC@ESA
FamF At N fF gw 3@ =
&1 919 =i, =faadr & o feg
I afes wegg wRey 3w Nfwe
¥ fom Emd 9® A &1 OF
o & fod gt SA-ST AT a9E AT
93T, ¥/ § F9 50 EWL A9 T,
fara Tog ¥ Ainmr OF £ gfew
aga samar frdy 1 & s S g fE
wirer # Gar 7 g1, % @ gord
L T FA 7

T gE—aT g § gfa-
fafw, amgr-ws & wfafafa, crades
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F wfafafa w7 ant g ¥ sfafafogt
F ATY ST AHEANT gAT 3 IH F qgr A
THMIET FH—AWAET, @t fF o
e g Iamr g Fw s faar g
FT TH g9 A ZANT FE1T GLHT
fadiw Fam Sz & foir A= & ar ==Y,
Fif# 98 0F GITT-5H 2

ot e w1 w89 oag
Fat T8 Fa 2 i o wrew &
fw 7 gf & 1 fafew & oo a9t
wEs & ifme Ame §oaraea—
e —aa gu & ¢ 0F am
FET 4 i T & wrea-Eee A, e
I AT F1 ATIH THFGE FAT 9T,
ST qrAT F T HC AT AT 1 F T TEY
Fg g1 f et arer g, o e
a1 41 % & 5 39 997 feremd 71
weuE 1 faan o 77w oz A
AT TR | T F THE A CF &
979 & fF TreEmaR HT e § A1
oS8 @ g1 | g9 A 39 §99 T
A # e faan, s=oew & T
AR 7 F0 | GfqamT F wwa a7
FTH I9 ¥ AU g7, g0 IH § F99 7S
FLORd 9 | Wiaw afz o9 gEy
T aE a1 faven & gawr qfoeer
aTfir| o7 q T & |

T aF AAT-ATET T AT B, M
& gfafafe T e &t f5 Fomaiar &
AT ST § 9 T AW RE 1w
GBI AT F 99wt ¥ oqgr el
& agr & witdee & 1 fgeam e
qr, ufEg W faar 41 #iR 3=|E
w71 6w o Fiforr 7T @ & fF @i
ST AEY A T & IRT A=y Ay |
Enquiry into the working of Bharat

Sewak Samaj

*782. SHRI K. LAKKAPPA:
SHRI A. SREEDHARAN:
DR. SUSHILA NAYAR:
SHR] J. K. CHOUDHURY:

AUGUST 28, 1969
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SHRI KANWAR LAL GUPTA:
SHRI SHARDA NAND:
SHRI ONKAR SINGH:
SHRI K. M. KOUSHIK:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the Commission of In-
quiry which was set up to inquire
into the irregularities committed by
the Bharat Sewak Samaj has com-
pleted its inquiry;

(b) if so, whether the report has
been presented to the Government;
and

(c) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. §. GURUPADASWAMY):
ta) No, Sir.

(by and (c). Do not arise,

SHRI K. LAKKAPPA: Mr. Spea-
ker, Sir, Bharat Sevak Samaj is an-
other enemy No. 1. It is a pet child
of Mr. Nanda. Since more than five
years this House was urging the
appointment of 3 Committee and the
Government of India has appointed
a Committee of inquiry but its report
is not yet forthcoming, I would like
to knoyw from the Minister whether
the terms of reference of the Inquiry
Committee are not defective because
the allegations against the Bharat
Sevak Samaj were large embezzle-
ment of funds and also its political
activities which comes under the ten-
point programme which was enunci-
ated by the late Pandit Nehru in the .
vear 1957, That ten-point pro-
gramme was to fight against the
evils of prohibition, drinking and
also to fight against corruption. Un-
fortunately, the termg of reference of
the Committee were very narrow and
did not cover the unlawful activities
of the Bharat Sevak Samaj and em-
bezzlement of funds allotted by State
Governments.
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MR. SPEAKER:
the question.

SHRI K. LAKKAPPA: The State
Governments have sanctioned certain
grants. May I know whether large-
scale embezzlement of funds has
been done?

Kindly come to

MR. SPEAKER. You are yourself
asking and answering the question.
You can ask as to what were the
terms of reference.

SHRI K. LAKKAPPA: 1 would
suggest to the Government that in
view of the defective terms of refer-
ence the Government should consider
giving them fresh terms of reference
to go into all aspects of the State
grants which have been sanctioned to
the Bharat Sevak Samaj and its ille-
gal activities committed throughout
India.

SHRI M. s. GURUPADASWAMY:
In regard to the latter part of his
question, my answer is ‘No. It has
been made very vlear in the past
that the inguiry will be held in res-
pect of those monies which have been
given by us, ie., the Government of
India to the Bharat Sevak Samaj. We
cannot make inquiries about funds
given by State Governments. We
are not competent to do so,

SHRI K. LAKKAPPA: Is it a fact
that the Government is mot forth-
coming to make further terms of ref-
erence in the matter of inquiry be-
cause several high-ups are involved
in this? Therefore, to avoid that,
they are not forthcoming to widen the
terms of reference so far as the in-
quiry committee is concerned, because
political activities have been done in
the Bharat Sevak Samaj including
Mysore State.

SHRI M. S. GURUPADASWAMY:
My answer is ‘No’, Sir. We do not
want to widen the terms of reference.

SHRI K. LAKKAPPA: Sir, my
point was quite specific. Tt was if
the Government would come forward
with fresh terms of reference, It

BHADRA 6, 1881 (SAKA)
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would not, because the Bharat Sevak
Samaj indulged in many political
activities to support Congress candi-
dates in the electiong by the Bharati
Sevak Samaj volunteers in the elee-
tions, Therefore, many big dignita-
ries are involved. Therefore, they
were not coming forward., Will the
Government make a special inquiry?

SHRI M. S. GURUPADASWAMY:
May 1 say, Sir, that Bharat Sevak
Samaj is not Congress Sevak Samaj.
(Interruptions) The inquiry com-
mittee will give its findings on the
various charges that are made by the
members and it will also go into the
various complaints made here and
elsewhere,

oY FITATA AT . TAW AZET,
WL YTF JHIT F0H a6 qATA 6T &
O AT FTERIEeHl THET STy
TGN | AT FEAT AR @ R A weds,
fedwee qifadfmw 4 g&r Aae &
fao ot F=@T WO, L,

(zaaar) .

MR. SPEAKER: Kindly give up
this habit; I am not going to tolerate
this, Kindly come out with the ques-
tion.

it See e - AU A Az d
fr dfs 7=t weeT & w9t 9 famm
feomar a1 TEfaw & ST @R
fe w2z oz oYY A= raade A S
ot A AT FaF g A1 & @ A2
I AW KT WA § 21 7 3% 3T FY o
¥ g, #97 §ORC A 99 weE 1 A
& foraT & W< ¥aw /AT @, W v
IH TIE T F1S qLL AT T T4+
FRg AT AT § 7

Fadr A & g q e g fE

ZE AT WA #4T & A foyd md #
T ARG E R ?

SHRI M. S. GURUPADASWAMY:
Sir, we have stopped all payments
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and assistance from the Central Gov-
ernment to the Bharat Sewak Samaj.
We also have communicated our
views in respect of this matter to the
various State Governments. My in-
formation is, the State Governments
are not giving any advances to the
Bharat Sewak Samaj. Regarding the
other aspects, Sir, the Terms of Refe-
rence have been very clear, and they
have been announced. I would like
to read the terms of reference [o"
the information of the hon. Member.
They are: (1) The extent to which
Central Government assistance in
grants, loans and other advances to
the Bharat Sewak Samaj has been
utilised by it for the purposes intend-
ed; (2) The extent to which Central
Government loans and advances
given tp the Bharat Sewak Samaj are
duly secured and measures reguired
for timely recovery; (3) Statement of
Accounts of the Bharat Sewak Samaj
in respect of the Central grants, loans
and advances made to it; the extent
to which these have been or can be
prepared and furnished and the man-
ner in which they conform to the
procedures prescribed for assistance
to wvoluntary organisations. These
are the three termg of reference.

SHRI K. LAKKAPPA: Our alle-
gation was about the political activi-
ties of the Bharat Sewask Sama].
What about that? Is there any re-
fererence to it? (Interruption)

SHRI KANWAR LAL GUPTA:
What sbout the delay? What is the
reason for the delay? He has not

replied to it. (Interruption)
S 29 Y Y ¥ IEET ST Y AT A
Y T ¥

SHRI M. S. GURUPADASWAMY:
About the actual period vf Inquiry,
we have extended the time. They
require time. (Interruptions).

SHRI NITIRAJ SINGH CHAU-
DHARY: The Minister said that the
Inquiry Committee was making in-
quirles and its report will be sub-
mitted as soon as that is over. May

AUGUST 28, 1969
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I know if besides this Commission
other Committees were appointed to
inquire about the affairs of the Bharat
Sewak Samaj and if 50, what are
their recommendations and how far

have they been accepted by the Gov-
ernment?

MR. SPEAKER: Here the question
concerns this Commission only.

ot aTR qreRa . WeAw WERA,
ool 75T W1 A qamaT § fF aum o=
R & F2 faar ma § fF wred daF
AT F1 7 A1 31 a<g & Gar faar sy
e 1% 3w faar s sfe gl
qEATT THY O § | W W W g
AT F AT 5F T FIW FL §, TCHA
wifess # 9 T aX F FA g
FAE | T A B 3G g AT
Tt ST 39 gEEE H T G 4
fer ot w61 arfe I F1E w1
7 feaar @y 7

SHRI M. s. GURUPADASWAMY:
1 would like to make it clear. We
have not compelled the State Gov-
ernments in this matter. But we
have informed them about the step
we have taken in this regard. And,
my information is, they have not
given any contracts. Ig there is any
specific information, 1 would like the
hon. Member to tell me. I will tell
the State Government.

SHRI D. N. TIWARY: May I know
whether Government are aware that
men of all political parties and also
Independents work in the Bharat
Sewak Samaj?....

SOME HON. MEMBERS: No, no.
SHRI K. LAKKAPPA: Only the
Congress people are in a majority.

SHR] POLOO MODY: Let him ask
his conscience when he puts this
question.

SHRI D, N. TIWARY: ... May I
know whether Government are aware
that in many digtricts, as, for example
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in my own distriet in Bihar, the men
of Bharat Sewak Samaj worked
against the Congress canditate and
spenl money for that purpose?

SHRI M. S. GURUPADASWAMY:
1 am very clear in my mind that the
Bharat Sewak Samaj is not the organ
of any politica] party. Various people
are there functioning in the Bharat
Sewak Samaj. About the second
part of the guestion, I am not aware
of it.

SHRI PILOO MODY: The cellusion
between the Congress Party and the
Bharat Sewak Samaj is now legion.
I would like to know whether in view
of the unfair activities of the Samaj
particularly in connection with elec-
tions, Government will now at least
in a]] decency think of winding up the
organisation?

MR. SPEAKER: That is not rele-
vant to the main question which re-
lates to the terms of reference.

SHRI M. L. SONDHI: The hon.
Minister gave us to understand that
Government did not purpose to give
help to this organitation. But may I
ask of him twg specific aspects of the
natter? One is that certain institu-
tions have been transferred to the
Bharat Sewak Samaj. For exemple,
in New Delhi which comes under his
charge the community hal] in Kidwai-
nagar has been transferred to the
Bharat Sewak Samaj. Wil] he take
back that hal] from the Bharat Sewak
Samaj? Secondly, the Bharat Sewek
Samaj poses as a government agency
in many places and oppresses people.
For exemple, in Mehrauli, there in the
Ashoka Youth Hostel. The Bharat
Sewek Samaj has been oppressing
those people and claiming to be a
government organisation and a police
organisation.

MR. SPEAKER: The main question
is very innocent. but I find that it is
being extended. The main question
relates only to the terms of reference
and the appointment of the commis-
sion and whether the report has been
received or not. But hon, Members

BHADRA 6, 18981 (SAKA)
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are covering a general pictudy of
everything. I wouldrequest the hon.
Members to be relevant.

SHRI M. L. SONDHI: I
relevant
SHRI PILOO MODY: What is the

basis for the terms of reference? That
can be given in ong short statement.

shall be

SHRI M. L. SONDHI: The first part
of the question is whether the inquiry
commission set up to inquire into the
irregularities has completed its work.
1 am trying to help the han. Minister.
Perhapes he has some difficulty in

- completing the inquiry becauge of thos

aspects. The institutions which have
been transferred to the Bharat Sewek
Samj will have to be taken back. If
the Bharat Sewak Samaj is going out
of its way to pose as a government or-
ganisation, Government should issue
a press note and clarify that they
have no right to do so. This will help
the inquiry to complete its work,
which I am sure is your intention and
our intention. Could 1 have at least
some assurence?

MR. SPEAKER: Next question.

SHRI M, L. SONDHI: Could I have
at least some assurance from the hon.

ot wre fagtd awidy @ weme
wEg, ST A AT ¥ Ffgd AR

SHRI M. S. GURUP\WDASWAMY:
May I clarify that the Barat Sewak
Samaj is not an agency of the Central
Government? If there are any irregu-
larities committed by the Bharat
Sewak Samap, where Central funds
are involved, the inquiry committee
will. ...

SHRI M. L. SONDHI; The Commu-
nity hall at Kidwainagar has been
built with Central funds, but this has
been handed over to them. He has
not answered my question,

SHRI M. 5. GURUPADASAWMY:
If there are any irregularities com-
mitted by the Bharat Sewak Semaj
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in respect of funds given by us, then
the commission of inguiry will go in-
to the matter and give its finding,
and we can later on take ‘action on it.

SHRI PILOO MODY: Meanwhile,
they have given them the community
hall. What sort of oblique under-hand
method is this of helping them?

MR. SPEAKER: Next question.

SHRI PILOO MODY: Unless ques-
tions of this nature are  permitied,
there is no point in having the Ques-
tion, Hour, What are the terms of
reference—if they are going to read
out only that, then it ig just a matter
of two seconds. Then, why have
supplementary questions on it at all?

MR. SPEAKER: Before the hon.
Member came, these questions had

been asked. He came a little later
only.
SHRI PILOO MODY: There is a

specific charge being made here, Gov-
ernment have stopped giving funds to
the Bharat Sewak Samaj because of
financial irregularities,  But then
Government are handing over to them
institutions like the community hall
etec,

MR, SPEAKER: The hon. Member
may kindly listen to me for a while.

SHRI PILOO MODY: Unless we
get an opportunity to expose it in
this manner, when else shall we do it?
But I find that my hon. friends op-
posite are sitting smug and smiling
about it. Shameless fellows!

MR. SPEAKER: There is no harm
in smiling. The hon. Member should
also smile,

SHRI PILOO MODY: You should
be as indignant as we are about this.

Belaxation enjoyed by India in the
matter of Fertiliser Shipment
from U.SA.

783. SHRI D. N. PATODIA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that at
present India enjoys a relaxation
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whereby 50 percent of the fertiliser
shipments is not being made in U.S.
bottoms as is required under the
agreement reached;

(b) whether it is also a fact that
the Government of U.S.A. have now
asked for a cessation of the conces-
sion hitherto enjoyed by us; and

(¢) if so, what would be the ad-
ditional cost on the transport of ferti-
lisers; and whether this will push up
the prices upto the consumer level?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
to (c). A statement is laid on the
Table of the Sabha.

Statement

(a) No, Sir, under the term of aid
received from U.S.A. for the purchase
of fertilisers at least 50 per cent of
fertilisers procured have to be carried
in US, flag vessels, When U.S. Flag
vessels are not available, U.S. Geov-
erment allow fixtures under non-U.S.
flag vessels in excess of 50 percent
limit, Thus, under the aid agrec-
ment India has the right to carry 50
percent of the fertiliser procured in
non-American flag vessels.

(b) No, Sir.
(e) Does not arise.

SHRI D, N. PATODIA: With re-
gard to the fertilisers carried by the
U.5. flag vessels, may I know whether
it is a fact that the Government of
India are paying considerably higher
rates of freight as compared to the
freight ratez available from other
competitive lines, and if so, whether
the additional cost to India because
of the higher freight rate is reim-
bursed in some form or the other fo
India by the US.A.?

SHRI ANNASAHIB SHINDE: It is
true that relatively, the freight paid
to the U.S. flag vessels is higher than
that paid to the non-U.S. flag vessels.
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There is a condition in the agreement
relating to the loan that has been given
for the purchase of fertilisers that 50
per cent of the total quantities of fer-
tiliser purchased from the U.S.A. will
have 1o be shipped in U.S. flag vessels,

SHRI D. N. PATODIA: Part (b) ot
my question is whether it is a fact
that this additional cost borne by
India becomes an additional cost for
India or whether it ig reimbursed
back to India by the U.S. Government
in some other form.

SHRI ANNASAHIB SHINDE. First
of all, the credit which is  available
from the U.S.A, is very cheap credit.
The termsof payment are as follows.
We have to repay the loan within a
period of 40 years, and for the first
ten years, the rate of interest is Rs. 2
and for the rest of the 30 years it is
Rs. 3. This is one of the cheapest
credits that have been made available
to India. There js only oOne more
country, namely Canada which has
given relatively cheap credit to India.

SHRI D. N. PATODIA: My guestion
was whether the additional «ost was
being reimbursed to India is some
form or the sther by the U.S. Govern-
ment.

SHRI ANNASAHIB SHINDE: No,
we have to meet the cost, and the
cost is naturally included in the cost
of the pooled fertilisers.

SHRI D. N. PATODIA: May I know
Whether after taking into account the
freight incidence on fertilisers, the
cost of imported fertiliser still works
out to be considerably cheaper than
the cost of manufacture of indigznous
fertilisers and whether the fertiliser
marketed by the Government of India
is much higher in price as compared
to the imported fertilisers, and if so;
how Government justify the violation
of certaip guidelines given by the
Finance Ministry in respect of public
sector projects that prices will have
to be within the framework of the
imported cost of such products?
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SHRI ANNASAHIB SHINDE: That
is much beyond the purview of 1the
main question.

SHRI D. N. PATODIA: It is not
beyond the purview of the main
question which relates to  freight

charges and the resulting cost cf im-
ported fertilisers. My question is
whether it is a fact that comparej to
the cost of imported fertilisers, the
price at which fertiliser is  being
marketed is very much higher, and if
so, is it not a violation of the guide-
lines provided by Government under
which they are not expectad to charge
any price higher than the imported
cost?

SHRI ANNASAHIE SHINDE: My
answer would be ‘No'

SHRI D. N. PATODIA;
this ‘No'?

What is

MR. SPEAKER: I cannegt cxplain.
The hon. Member may ask the hon.
Minister,

SHRI ANNASAHIB SHINDE: It is
not a violation,

SHRI D. N. PATODIA: Doas he
mean to say that there is ng such
guideline? He is making a contradic-
tion. Here is the brochure jublighed
by Government. in the Finance
Ministry. It is a contradiction.

THE MINISTER OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP.
MENT AND CO-OPERATION (SHRI
JAGJIVAN RAM): The hon, DMNem-
ber may read that brochure again,

=i wgror fag W A F
T AgaT § v oA qE oA wE e
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o1 I8 #T F98 T A9 T A1 3T 4%
97 feATEWT agt ¥ AT 8, 4| W
FT A ag AT qeH & qHEA
=t aeT & 1 foFa & a9 fen smam,
a1 & ag s =gar g R feee ar
1T 795 49 FL R fa2wt & wfammgae
I & FT T AL FeATEALC &
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FUTT I G8 FT ToTAc~480 &7 73
H A9 g9 &1 ATAGAT &1 TF T a7
Wt

SHRI ANNASAHIB SHINDE: Only

a part of the fertilisers is imported
from the USA; the rest of the imports

are form East European ang West
European countries, Japan and
Canada. Ag far as the current year

is concerned, in the case cf nitrogen,
only 24 per cent would be imported
from the USA and that has nothing
to do with PL—480,

Decontrol of Sugar

*784. SHRI G. C. NAIK:
SHRI R. R. SINGH DEO:
SHRI S. XAVIER:
SHRI R. K. AMIN:
SHRI J. MOHAMED IMAM:
SHRI J. H. PATEL:
SHRI D. R. PARMAR:
SHRI YASHPAL SINGH:
SHRI ONKAR LAL BERWA:
SHRI S. M. KRISHNA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the Indian Sugar Ma-
nufacturers Association in their re-
cent meetings in New Delhi have de-
manded complete decontrol of the
Sugar Industry;

(b) whether Government have stu-
died their demands;

(¢) whether an initiative is being
taken in this regard; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a) The
Association pleaded for a freer sugar
policy, with the ultimate objective of
decontrolling sugar on a long term
basis.

(b) to (d). The sugar policy to be
adopted for the next year is under
congideration of the Government.
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MR. SPEAKER: 1 want to bring
one thing to the notice of the House.
Very often, the pumber of members
whose names are clubbed together in
one question is large. In the previ-
ous question it was 8; in this one, it
is 10. Ewen if two or three supple-
mentaries are asked by the member
who actually puts the gquestion and
at least one question is allowed to
the others, it takes up a lot of time
by this system. So if you would
agree, 1 would remit this matter to
the Rules Committee for review.

SOME HON. MEMBERS: Yes,

MR. SPEAKER: Several hon.
members have approached me in this
connection, saying that they Jo not
get their turn. It is for the Rules
Committee to decide.

SHR!I LOBO PRABHU: You kind-
ly app’y the rule of relevance and
repetition.

SHRI S. M. BANERJEE: You know
that previously one question was
signed by many members. Now it is
done separately. It is not signed by
many. Fortunately, great men :hink
alike and naturally their names are
clubbed together and certain questions
come in that way. It will be an in-
justice to us if our pames are removs
ed.

MR. SPEAKER: Kindly discuss it
in the Rules Committee,

SHRI S. M. BANERJEE: There is
the Rules Committee, How can this
House supersede everything I cannot
understand,

MR. SPEAKER: He has not {ol-
lowed me, A number of hon. mem-
bers approached me in my chamber
saying that they do not get their turn
because of the large number of names
clubbed together in one single ques-
tion. I said I was helpless, this was
the practice already allowed by the
Rules Committee, if at all anybody
could change it, it was the Rules
Committee and I had nothing to
do with it.
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SHRI RANGA: This is not the
time when we can discuss this. You
raise this point and we do not have
an opportunity of saying anything con-
tradictory. You make a suggestion
all of a sudden. I can go on men-
tioning the earlier practice and say-
ing something on it. But is this the
proper time for this? Let us take it
up at the right time. You are rais-
ing it at a time when we cannot make
our observations.

MR. SPEAKER: Let him not mis-
understand me.

SHRI G. C. NAIK: May I xnow
Sir, the retail price of sugar in the
open market and the controlled sugar
price in the capital cities and sther
parts of the country. Also the price
at which the sugar is exported and
the impact of which the control has
on the export of sugar? Has the Gov-
ernment examined the healthy effect
on general prices and production of
sugar in case the entire sugar was
decontrolled as demanded by the
sugar manufacturers?

SHRI ANNASAHIB SHINDE: As
1 have said, the policy for next yvear
is under the consideration of Govern-
ment. (Interruption).

SHRI R. K. AMIN: May I know
specifically from the minister whether
the policy of partial decontrol has
had a salutary effect on increasing
production of sugarcane and sugar in
the country? May [ also know his
reaction to the suggestion that part
of the excise duty revenue be set
apart for increasing productivity of
sugarcane?

SHRI ANNASAHIB SHINDE:
About the first part of the question,
it has been definitely proved that be-
cause of the adoption of partial dec-
control, we have been able to increase
the sugarcane acreage and also to
increase the availability of cane to
the factories. That is why sugar pro-
duction went up from 225 to 355
lakh tonnes. Regarding the latter
part of the question about excise
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duty, that is a much wider issue.
There is a cane cess levied by State
Governments and it has been the ap-
proach of the Government of India
that that cess should be utolised for
development of cane by the State
Governments,

SHRI J. MOHAMAD IMAM: Is it
not a fact that controls bring about
scarcity, destroy free market and
create black market and also afford
an excellent opportunity for taose
who are in charge of control to rnis-
use their position and indulge in anti-
national activities? Is it not a frct
that this control policy will always
breed suspicion in the minds of the
public and also increase the price of
the commodity that is controlled?
Soon after decontrol of sugar, vari-
ous speculations were made and pla-
cards were displayed in Bombay say-
ing, “Do you know Yyour socialist
leader? He has made much money
through the decontrol of sugar.” To
avoid all this, will Government think
of decontrolling sugar entirely and
creating a free market, especially in
view of the fact that there is
adequate supply of sugar?

SHRI ANNASAHIB SHINDE: I
have replied already to the major
policy issure involved in this question.

SHRI J. H. PATEL spoke in Kan-
nada.

MR. SPEAKER: We do not know
whether it is a speech or a guestion!
{Interruptions).

SHRI K. LAKKAPPA: My hon.
friend has put a question in Kannada.
He has done it in the past also. The
previous Speaker had given an assu-
rance on the floor of the House that
all south Indian languages will be
simultaneously interpreted. That h=s
not yet been done. He should get an
answer from the hon. Minister.

MR. SPEAKER:
written renly.

SHRI J. H. PATEL spoke in Kan-
nada.

He will get a
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MR. SPEAKER: What I under-.
stand is—this is what I can guess—
that you want a reply. I have not
followed your question; the hon. Min-
ister has not followed your question.
You seem to understand my English.
Are you following it? (Interruptions)
In respect of such questions which
are not understandable to the Chair
or to the Minister, the only alter-
native is to send a writen reply.

SHRI J. H. PATEL spoke in Kan-
nada,

SHRI K, LAKKAPPA: He should
get a reply. It is his right. (Interrup-
tions).

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIVAN
RAM): It should be applicable to
Members who are not able to follow
either English or Hindi. Now, the
presumption is—if the hon. Member
does not know either English or
Hindi, how is he in a position to put
a supplementary arising out of the
answers that have been given? (In-
terruptions).

SHRI K. LAKKAPPA:
right to put it in Kannada. Even in
the past, it has been done. He should
get a reply, (Interruptions).

SHRI V. KRISHNAMOORTHI: The
hon. Member has put a supplementary
in Kannada to convince the Speaker
to arrange immediately the simultan-
eous interpretation of various South
Indian languages on the floor of the
House. If the Speaker can give an
asurance that it i coming soon, he
will not insist on the reply.

MR. SPEAKER: In respect of the
questions or the speeches that are
made in languages which either the
Chair or the Minister does not un-
derstand, the only alternative is to
get it translated and send a written
reply to the Member,

It is his

We are making some arrangemem
for simultaneous interpretation and
I hope, we will do it soon.

SHRI K. LAKKAFPPA: We want
a categnrical assurance from the
Chair.
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SHRI E. K. NAYANAR: The pre-

vious Speaker had promised that it

would be done, (Interruptions).

MR, SPEAKER: I am told, some-
thing is being done. If you want to
be very sure about it, you can come
and meet me in my chamber. I shall
let you know. I think, we will he
able to do # very soon.

SHRI S. S. KOTHARL: In view
of the fall in the price of sugar and
stocks being sufficient, the situation
is ideal for decontrol. From the ans-
wers of the hon. Minister it appears
that they are seriously considering
the question of decontrol of sugar. 1
would request the hon. Minister to
let the House know as to when he
proposes to announce the policy deei-
sion with regard to decontrol,
condly, would he consider revising
the excise duty on sugar so that the
price paid to cane-growers may be
increased?

Se-

SHRI ANNASAHIB SHINDE: We
shall announce the policy well befcre
the new season starts. As to the
second part, T do not think that excise
duty has anything to do with sugar-
cane price.

SHRI BISHWANATH ROY: in
view of the fact that there is a con-
siderable difference between the price
of levy sugar and that of free sugor,
may I know whether the attention of
Government has been drawn to the
apprehension expressed in a major
section of the society to the effect that

complete decontrol of sugar might
lead to hoarding and, consequently,
exploitation of the consumers in
India?

SHRI ANNASAHIB SHINDE: Gov-
ernment would take into considera-
tion all these factors before coming
to any conclusion,

SHRI V. KRISHNAMOORTHI: This
move for complete degontrol has been
hatched by the sugar magnates in a
conspiracy. I want to caution the
ministers about that. Even when
Government has fixed Rs. 78 a tonne
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as the minimum price they have put
forward a case for payment accord-
ing to the recovery and in some areas
factories are permitted to pay even
Rs. 40 or 44, specially in my State.
In order to help the growers and to
help the increased production of
sugar, they should not r:omPletely de-
control sugar. If they want to de-
control sugar, let Government fix a
minimum price for sugarcane as well
as for sugar taking into consideration
the manufacturing cost of sugar and
then lift the entire control; otherwise,
it wil] lead to jeopardy and loss in
the country. 1 want to know from
the hon, Minister whether this point
will be taken into consideration be-
fore making any announcement in the
matter of policy about sugar.

SHRI JAGJIVAN RAM: All as-
pects will be taken into considera-
tion before Government comes to the
final decision regarding the sugar
policy for the coming season. As
regards payment of sugarcane price
below the minimum price, if cases
like that have been there, I will ad-
vise that such factories should be
prosecuted by the State Government
for paying less than the minimum
price,

SHRI V. KRISHNAMOORTHI:
They got your permission and after
that they are paying less than that.

SHRI JAGJIWAN RAM: There
cannot be any permission to pay be-
low the minimum price.

SHRT V. KRISHNAMOORTHI:
Some of the factories in 'my State
have been permitted by the Sugar
Directorate, Government of India, to
pay Rs. 44 for the recovery of 5
per cent. Kindly make an investiga-
tion.

SHRI JAGJIWAN RAM: Whatever
be the instructions, anybody who vio-
lates and pays less than the mini-
mum price is liable to prosecution.

SHRI V. KRISHNAMOORTHI:
You have permitted.

SHRI JAGJIWAN RAM:
can permit that.

Nobody
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SHRI P. VENKATASUBBAIAH:
With regard to the collection of
sugarcane cess for the development
of the sugax" industry in the country,
may I know whether Government
has got any information that the cess
collected by the warious State Gov-
ernments has been utilised for the
development of the sugar industry?

SHRI ANNASAHIB SHINDE: We
have considerable information to
this effect, This has been raised from
time to time but our policy has been
that State Governments should spend
all the amount, or the major portion
of it, for cane development.

ot wow fag wtfear @ qar =a
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SHRI ANNASAHIB SHINDE: No,
Sir: at the moment there is no such
proposal.

SHRI BEDABRATA BARUA: As
the hon. Member from the D. M. K.
Party suggested—I will put it in ano-
ther language—may I know whether
the Government is considering a pro-
posal of controlling the price of
sugarcane as well as that of raising
the price of market sugar so that
there is no difference in the price of
sugar sold in rural areas and urban
areas at controlled rate. Is there any
proposal to control the price of sugar-
cane as well as the price of sugar?

MR. SPEAKER: It has been rep-
lied to earlier. This is the same ques-
tion.

SHRI S. M. BANERJEE: 1 would
like to know whether it has been
brought to the notice of the hon.
Minister that 150 MLAs of the U. P.
Legislative Assembly have demanded
nationalisation of sugar industry.
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Because the Chief Minister is in lea-
gue with the sgar industry magnates,
he has not written to the Central
Government. In view of this, will
the hon. Minister of Food and Agri-
culture take notice of this demand
of 150 MLAs of U. P. and consider
this matter in all its seriousness?

SHRI ANNASAHIB SHINDE: We
have not received any proposaul from
the U. P. Government or anybody
else,

SHRI S. M. BANERJEE: The Chief
Minister is in leage with the sugar
industry magnates. That is why he
will not do it.

SHRI CHENGALRAYA NAIDU:
The Government is going to decont-
rol sugar and the prices may go
down. When the prices go down,
the sugar factories will not be in a
position to pay the minimum price
of Rs. 100 per tonne. May I know
from the Government whether they
are going to fix the price of sugar in
such a way that the sugar factories
are able to pay the minimum price
of Rs. 100 per tonne to the sugarcane
growers? Otherwise, the sugar facto-
ries are able to pay the minimum
price of Rs. 100 per tomne to the
sugarcane growers? Otherwise, the
sugar factories will pay only Rs. 86
per tonne. May I know from the
Government what steps they are
going to take to see that the minimum
price of Rs. 100 per tonne js main-
tained?

SHRI ANNASAHIB SHINDE: Rs.
100 per tonne was never the mini-
mum price fixed. The hon. Member
is misinformed about the position.
He i3 a very knowledgeable person.
I wonder how he is misinformed.
The minimum price is Rs. ‘737 per
quintal linked with the recovery of
94 per cent, That is the minimum
price. The Governmont does not
propose to fix the minimum price of
Rs. 100.

CHENGALRAYA NAIDU:
issued the

SHRI
The Government have
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orders; t.h.éy have recommended to
pay Rs. 100. Why can't you do it?

SHRI E. K. NAYANAR: Sugar is
an article of food for growing child-
ren. It should be available to con-
sumers at controlled rates. I under-
stand some of the State Governments
have asked he Centre to give more
quotas for sale of sugar in the open
market. According to official figures,
during the period of four months bet-
ween 1st October, 1968 and 1lst Jan-
uary, 1869, 24 cooperative sugar fac-
tories in Maharashtrg sold 58,179-4
tonnes of sugar in open market and
this fatched them a fortune of Rs.
18,24,48,000. Had they sold the same
quantity of sugar to the Government
at the controlled price for distribu-
tion by ration shops to consumers,
they would have got only Rs. 843,
22.000. This means that cooperative
sugar factories earned a profit of
about Rs. 9,81,26,000 in four months

MR. SPEAKER: What is your
question?
SHRI E. K. NAYANAR: May I

know whether the Maharashtra Gov-
ernment has asked the Central Gov-
ernment to allot them more quota
of sugar to be so0ld through coopera-
tive sugar factries in the open mar-
ket and earn more profit? Will the
Government release more gquota of
sugar to be sold at controlled price
by ration shops to consumers?

SHR] ANNASAHIB SHINDE: As
compared to quotas released for
controlled distribution during the
last year, considerable increases have
been made in the quotas released this
yvear. For instance, last year, the
total monthly quota released was
roughly 1-66 lakh tonnes. As against
that, the total release, both control-
led and free sugar, is to the tune of
2-8 lakh tonnes this year. The guan-
tities which are being released this
yvear are more than those of last
vear
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I, K. GUJRAL): (a) to (c).
Except a short feature film now
being produced in the Film Ins-
titute, Poona as a training assign-
ment, Governmenl have np imme-
digte plans for production of feature
films in thie public sector. The Films
Division of the Central Government,
however, produces a large number of
dozumentary films and newsreels.
The Memorandum of Association of
the Film Finance Corporation Ltd.,
Bombay, a public sector undertaking,
was amended recently to provide,
inter alin, also for the production of
feature films. But even that Corpo-
ration has no immediate plan to
start production of a feature Alm.
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SHRI I. K. GUJRAL: I share the
views which my hon. friend has ex-
pressed. [ agree with him that it is
very important that our films should
have some social commitments, and
I hope that this atmosphere will pre-
vail in the near future. With this in
view we have also thought of setting
up a Film Council and I think that
this Film Council will be in a posi-
tion to convince and carry the film
producers that it is important that
this medium is also used for social
purposes,
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SHRI I. K. GUJRAL: A summ2ry
of the Khosla Commission’s report
has already been placed on the Table
of the House. So, my hon. friend
must have seen that the Khosla Com-
mission has suggested this in a parti-
rular context. Government has not
vet come to a conclusion about this
recommendation and when it comes
to a conclusion, we will come to the
House.

SHRI N. K. P, SALVE: In view
of the latest report of the Khosla
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Commission regarding motion  pic-
tures, may I know from the M.inister
what is the Government's view on
kissing and secondly, in the picture
which they intend producing wha-
ther they are going to accept thel
recommendation of the Khosla Com-
mission?

SHRI 1. K. GUJRAL: I do not
know what my friend wants to
know. He has asked me what is the
Governmeni's view on kissing. 1 do
rnot know if he wants to know Gov=
ernment’s view on kissing as such or
Government's view on kissing in
films.
is that it is a private afTair,

SHRI HEM BARUA: True, it is
that the Khesla Commission’s recom-
mendations were placed on the Table
of the House, and the Khosla Com-
mission hag recommended a revolu-
tionary change in motion picture in
the direction of kissing and nudity.
May I know whether Government
has accepted this particular recom-
mendation of the Khosla Commis-
sipn? Are they going to instruct ithe
film-makers not to introduce kissing
into the films?

SHRI I. K. GUJRAL: I have said
already that the Khosla Committee
report has not yet been examined by
the Government and Government
has not vet come to any conclusion.
(Interruptions).

SHR] LOBO PRABHU: Sir, Cine-
ma like art is the mirror of nature.
My £riem§s here are opposed to kis-
sing. I would like to know from
the Minister whether there is kissing
in this country or not.

SHRI 1. K. GUJRAL: As long as
persons like my friend, Mr. Lobo
Prabhu, are there in this country, I
hope kissing will be duly looked
after.

SHRIMATI ILA PALCHOUDHU-
RI: Will the Government give any
assistance for the film now  being
made by three Indians in London
on the life of Udham Bingh who shot
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Sir Michael O'Dwyer in 18407 As
this relates tg our Freedom Move-
ment, will the Government give any
assistance for this film ‘Man from
India’ that is being made?

SHRI 1. K. GUJRAL: I have ul-
ready replied to this question. No
proposal has been made to the Gov-
ernment. After the proposal i3 made,
the Government will consider it sym-
pathetically.

MR. SPEAKER: Now, question
hour is over. W& will take up the
Shrot Notice Question. We will take
up this kissing affair agoin  some-
time later.

SHR] HEM BARUA: How can the
question hour be over without set-
tling the problem of kissing?

MR. SPEAKER:
vour wiews.

SHORT NOTICE QUESTION

IuT wiw AT fagre 7 @i wivaw
& wrw afe

I guite appreciate

]

S.N.Q. 1, =y wfizer mame
=1 fagaaig g :
=t fasaarq arezg
= g7g«ta anEy
st 4% aqroEym :
w1 faatd qar fagq #=# 9z ann
Fr 3T FAa fw o
(%) 71 77 a9 & f& 377 wawr
& qdt foreii =77 fazre F afvasit faei
# Wit Ui w1 Az ¥ afeomeast
39 GF F W & Sraw g aefe
Ffr s s =mETmr #
(&) 71 &1 @& & aw WA
o 99 F1 Fafam cage A 9 F
FTC @ T A FATI @ ; W
(w) afz gf a1 39 d@@a § ;w7
7@ ¥ U Far FEaEr 77 w2
o7 = fa=ii § & & wroor $ fadr
afs gf & ?
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Taard a1 faga dwem 7 g
(st fagmax wam) : (%) & (7).
faazor &aT 97A 9% @t WwEr 20

faaa
(1) suT mw & q&if faw

I W g 7 afad frar @
f& @&t & g9< 939 & 27 q&f fo=i
%g@ W 13477 797 & ford woprfaa
T 2 : &, fasriqe, sy, afemr,
n‘tﬂ!q'c iz zafan | fawige 5w
FnA & foadi § aga afy gm &
gaAT g1 AT

wsrgE | Hos,20 AT A
FHIT AT 1. 5 ATF A1 TAET 20 |
Ffaar 59 F 10,680 FRTT &9
(fsm® a6 800 Z920v 72 &
mfra 2 @7 v @i gd 41) A5
ijﬁwﬁmﬁrﬁgqlm
zfF 37 2527000 =7 £ wfy
g*% | TR fRe § 6,400 ZEEAT
¥ ofux d= (famd AmaT 3600
a7 az ofw miw= g w@t s w4
g A1) =17 17,000 & whw Fm
warfaa go s 2 fF 57 1,35.000
Wy AT AR FT GFEE AT 2|
Fafoar &7 § a20 22aw siw (s
144 #1737 H7 wfea g W&
w# i1 g% 41) wnfaa gar /i< awl
H ST 1,10,000 T T g 2R
F1 w7 & | = fa=it a1 g feaa
JFEE g & eaar i fratfa 7
forar mm

IAL YW F AZIRT BT AT fASAT
W ATE. 1969 T §AT AT ATAL AR
H AT agiaE gWT | 18 AMET WY
22 WA & I TEOET A8 AR
Imfa® 98 & 53 W 9T T 429
fafeitzr w534 fafmies aHvm
w19 ant gf Afe uF ETHTI A Lt

BHADRA 6, 1891 (SAKA)

Oral Answers 34

L, T A G F gt H
28 AT au i & afvmrEsy azage
TR diter foeii ¥ @9 aares ® ¥ A
ar ) FgIew 99 F wew adr
FIT, 52T AZA ATHF JUAF A H,
=% 5/0F d17 77, 707 AT T | FAFT
qay F 30 F AT 97 IF HT w0
AT &7 |

7 TE, &t 5 378 Y9 97 9%
oY AET 2, FT AW =T FAET 2 1-
§—i969 1 132.05 ¥WEZT % =3
T A1 (T IS A FEH 0. 95 "
FAT & 1 21 WA, 1969 FT IA:
T §IF FT S7 130, 80 HEZT &7 1T
IAT AT &1 T a8 F7 132, 05 HIZT
21 TAT-FT FT 1, 25 HIZT 97 FAC
21 AHAT——UF WA gZ9T 47 | AT
w17, Airer fai § aeemR 9 e
ALT FANA I ATZ TIC AF TEH TS
fermrsr qATT e 7 qan A fae
¥ gEadt ddt § wnTT AR A |

oA e 2 fF aga A asme aa
Fama g eAfawe @1 mn faeg a8
f#9 72 % g1 § THET WANE WA
FAET AET F WX e Afgwtat
F3A AL § arwr faes o7 qfew
% fegr o

aur faet 4t ff a7 o -
9% ¥ fAaz #oq aw fFAre 1 312
w1 &, famy afean 3t &g 513770
IS g T | qed AL TAIE
HFEHT ATISIE FTLATS T TF 2 |

agEn w1

Uwq AR F AagrEar #4t F 6
g wrava® 93w fFu o e T@r
wrex fofeadl gy s=mm S 7
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rfert T %1 wE F | T AT A
FEEAHT AW & (AC TASAT FAFEAAT
AT FTFTAF AEAAN F1 AATS 7 Frafoad
ga+g o fFu & oY 9% 99 5T
J FIaT FF 9T AN 6 ATE w9
= fFu g

(ii) fagw

T AT F G AL AT A0
azad 3T g & 9 fF wgr qema &)
qedy, wgl FHT THAET IT AL F A
# 9T 99 gU 4, § AwE I A Oy
faq & 4 | T I R oAE
Faivazscfamrmm & v
FA T 25 AT FI 1948F 124, 20
%z & I9 A WL H 1. 05 BF FAT
g1 T | 27 WE #1198 W 6 i
= g1 T | AN FT L @I I
o= & feowr & fefa A a9
fagear o faET &1 @1 Y 2 AR
a1 qTaTRE 39 fTw e @ 8

T1E FT T FO7 AT AT IS fe-
wim afea 7 g7 m@r w1 ' oA
& faeii 7 U= @YY A £ q2IEE,
25 3Ed § A1 F7 =2 frw wroew @
T g | ANEEYET § 98 e 99T
#Y 7w o7 fF 7 1 5ot 97 awE
g1 7T 91 | faeell 97 w19 781 7 @
a1 FifH {7 F1 fae & et arg
FT AT T2

aE FT qET A@HTAT HT TEEIT
FHe (WiA7) F &9 A9AF g Ao
31% 2197 23 5 /19 7§ 95% & O9T
7 # 30 AT FAT 92 T 4T | ATR(
J TG TR 97 qTeiEi &1 F1 fomr A
w9 gRETeHF 3T fEw v E omie
T/ WG F=F A2a9 F qfq O T FE
A NATE T 2, W FoAT ATfEhi
qETTE &1 w2 1A F W F A
o7 A &, W 2 wqar 3 &A1 F agw
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F Wit mfeat ¥ fqo == 9@ #
FTATEAT 2 |

24 TEEA AT ATT FT GAT FT EAT
qZATH 1967 49, 079 W/12T (famame
45307 F9%) F g fowt foqg ™
FeEAR W@ § 18 WAL FAT 2
TAT | THF T A A= A e
21 T AL I GIAT A AT KIS T
SR |

fER wF 7 afaw fro 2 fe
qEAT, WIEAIR, AAY, WRAE, FT9m,
AT, AATEIL, FEIAT, gfor g
Frw fA41 & 1384 aml ¥
3. 44 9@ FAEAT G FIE1gra swfaA
FATAT |11 62 AT 2247 42 8 TATfaT
guT & It FAA I g 4F 1 824 uv
afra grE AR TT 12, 61 A/ A
swifaa ge & 1wt A% fer b
TAAT T F WA FT AT AGT AT E )
FIE T9] WEMTET AGT FoA1 | FF2 of7 A7
A wrrem oo ¥ A g w9 oA

. wa, faeg ga faet 2 fr feafr 3 &

2| % F TavE & qF £ A |G
T9T 2T &7 G0 TAHTH AT 0T o

agraar s

wIST AIETL A q1g SwWTiad At &
F9H AT I AgAAT FH F fAu
ATIITF WAl I 1 | T =1
H AT 29000 FMT T4 T | 84
g fafas s F< @& w1 2000
forear w9 AT & W FiE m@r
g 1 3,35000 W ®1 AT TUA
fear @1 @1 2 1 @F wvfaa, foet &
agraar #1471 * fag 24 g =9F w7
wfer wemz &Y T ¥

ST WAl 7, ¥OF ST GgEar #9
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=t afzer o : wET wEIw E
T8 AT g7 s w & A faAl 4
AT w7 F w7 2 AT IEE wAE
fF azi qv =17 ¥e wWT 7 AT
afg g€ & 1 afqwr dfr 7 zz7 &
afaq @3z 51 mT g A WERT
@g w1 w7 afeaw #Y foafs 3= 9w
g 37 Fig F1 3= F faa oy
2F7 & faqam ¥ far ST 0T Y
FT TErqz TATAT T & TEE =AW
¥ I0-UEy WAT A @ AL H §AT gy
FIOFqF 97 fA@ar g o w= ngEy
IAT NIW HIFIT A1 A TEA A K
a1k # wfgwe g w467 7
THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): It
is an urgent work. When the .State
Government sends its request and let
us know the exact position regarding
the implementation of this project,
the Government of India will try to
give necessary assistance so that the
project may be implemented.

ot afgeTr weme @ THT 93 R
qer AT 7 ¥ E fE o3I owEw &
&t fa1 & @ifer, F= AT afear
Hae gfaivafazd 1 =z o= 5%
Za wFTA e €, Pramr & o
AT @F 7T HIT a977 &1 TS £ #iY
ity 2ot A feaei & 93 &
oF F O AT 4T T W Z |
0T ST o4 faw gEem ar
=iy feqrdsz ¥ qregw § 39 a0
¥ faq wFm g A & wfs F7
TaeqT 79 & foaw sfar syaer
Fair ?

DR. K. L. RAO: The State Gov-
ernment has taken all the necessary
steps. They  will not be able to
assess the damage till the floods re-
cede and when they send the report
on damages, naturally the Govern-
ment of India will send a team and

determine the amount of money that
is to be given as assistance,
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SHRI S, S. KOTHARI: Sir, I submit
that a conference of Speakers should
be convened by your goodself to dis-
cuss the conduct of the Speaker of
UP Assembly. Sir, your predecessor
has set up a precedent in this regard,
which should be emulated.

MR. SPEAKER: That does not
arise here. We are on the short no-
tice question. Five gentlemen are
clubbed together. Only one has
asked the question.

SHRI BISHWANATH ROY: In
view of the fact that floods in Nor-
thern India, especially in Eastern
U.P., Northern Bihar and Western
Bihar are an annual feature, may I
know whether any master plan for
flood control is under the cnsideration
of the Government and if so, the
time by which it will be finalised and
taken up for implementation?

DR. K. L. RAO: The priority
schemes have been drawn up both for
Bihar and U.P. It involves certain
sum of money. That money has not
been completely found in the plan so
far. T hope that in the course of the
fourth and subsequent plans it will be
possible to take some positive mea-
sures to protect the flood both in
Bihar and U.P.

st fasamig ovdn © g oA
2 fr gaT 3w & qataw & a7 fa,
afear e 2afwn, gaer az & afgs
Y § 11 Fg J owawe afsar aw
g g § 1 T A’ o7 e
foaré g5t afemr 77 7 41 I a7
grearer feam ar ff o #@ioaTew
¥ fpary & o1 i ae ¥ 99F F9u
T & TFF a9 F AU 0FF I
ofT deaqd F1 fAutw fFar s
arg Fr Ii qg W7 e fram ar
fis fogars fawm & faoms a8 ox
ST FT AT FIA HIT IA I AEET
Tt & fart g% foam =1 #7912
¥ T A gfaw s w9 %
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o oF gt 491 F T 1 § a7 s
wgat § & osur wfl wEiew wew
HEETEAT § HAATC HWA (3q9w| #7
Tt W FT 7T FOE G W IN A&
FT 7o 29 & a9 ¥ fau ok
FT gEaq & AT T WEEA
formr 21

DR. K. L. RAO: It js true that
the bank of river Ganga at Gaighat
is being erroded and it causes lot of
damage. We have been concerned
about jt. A number of experts have
visited this site and they have drawn
up a scheme. It will cost Rs. 1-1]2
crores to do that work. The only
trouble so far was, the necessary
finance was not forthcoming. But
now, the U.P. Government thinks
that they have to undertake the
work. Very rightly they will take it
up in the next season.

Y SFEIT qET . IH gTE ST
T3 § Y ATG WTE B W AT &
HARTT 39 H 999 & mfaw axfwmai
FA A gE § FE ATH HIHT I F TI-
forer 3T & =1 7gw 9% ITH 57 W,
ot AT qEAEl #f wfy g g 1 Fafy
THT T3 A GIHTT A I wE9 H
TATfaR  HETAST 3 FT wew g &
0w foow a2 Gume o =g af9
Hismarifr ¥ gnIm wm
F wFe & fav oz wwT 78 & fF
foret AT T AFATAIHTE T IA AT
T Wit AIfed wEEeT $T &%)
FaT 3OC AT FEHIT 7 AT q7FT
oz fawfmarefFm@sm ¥
faq 99T 93w Fr FoEtT Fr faEw
® & mgmaaT FX; @z &, ar 9w%
T3 FIHIT A FErT FIFIT KT AT
formt 2 #ifT 3@ a1 ¥ Fm gTETT
Fr Fu7 wfafrar 21 37 @@ & T8
UF THIAE WIET a9 5 § HIT §¢ HIeA
o U} W & qdif @i § arai
AT Tt g & T w0 Ty
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#1 gefa F3iz  gHT &1 T ET
AT FLHE F ogWg T OHT G199
Yl 4T 337 Iafeaq 741§ 1 ug a1
T2 2 5 W & arw G% F1 o 2
affn 8@ a9 F1 TR ¥ v@d go fE
W TG TAIE & AT@l HIGHT §T AT
AF HIEE EW g WY T AL TEW
afe 1 &, s@wT w1 T G
T F A FUE F fwm H o &
STHT F1 912 & sw1a H frsaisT aar 77
Tl S1q HT S 9T F1 I KT
gE AF7 W W1 SEAWTS (%A1 1y 7
FaT THT F18 T57 J15AT TETT FIAIaT
FT ST TE 2 AT F4T A7 qEadiy
TAFT & H=T TF qroaT F1 Ireafas
ey 31 § o avwrT suT wiw &
TTT & @19 aiedm F7 & 39 F
T fame dT @i 2 7

DR. K. L. RAO: With regard to
the relief, I would submit that the
floods are just receding, and the UP
Government feel that they would
take some more time lo assess the
damages due to the recent floods,
When they write to the Government
of India about the damages, the
Planning Commission would send a
teamn and they will fix what relief
could be given. Meanwhile, relief is
given by the UP Government. And
financial assistance would be given
by the Centre.

With regard to the damage caused
by the floods in the Ganga and Ghag-
gra, these are some of the biggest ri-
vers in the country and the floods in
these river naturally cause heavy da-
mage. The only question is what
efforts we should make in order to
see the damage is reduced as much
as possible and the people do not
suffer. That is exactly what we are
trying to do by putting up the Baria-
Ballia bund. We are also taking some
measures along the Ghaggra river
course to reduce the damage as much



41 Oral Answers

as possible. It would not be possible
by having any kind of irrigation pro-
ject to reduce the damage due to the
floods. For instance, it would not be
possible to take away the floods
from the Ghaggra river, for example.
We arc having a very big project on
the Ghaggra at the moment; it has
been sanctioned and work is in pro-
gress, It will take a large amount
of water from the river for irriga-
tion, but still it would not have any
impact on the floods that oceur in
that river, because the maximum
amount of water that would be taken
away for irrigation would be of the
order of 10,000 to 12,000 cusecs
whereas the river carries about 7 to
10 lakhs cusecs. So, it would not
have any impact.

=t 6T OEG : WA WEEA, Tg
T A7 I97 957 N7 fF@ § 390
WO § ATz "I vEAT &1 T et
% 7w wAfAT 37 aqfq 3937 T
AT AT IHAA FT @ § ow@a
gu  AET & RTETEEA 1
g & wefr arg @7 g 5
FIT FT F A0 1 T TAIT
& fasrorefie & #% 317 s r a9t 28 )
a1 # adt st wrEAT g f o oo
qe 1z F1 A & fag vz, et
HIC AT F1 F20T F7A & (70 qTHET
&1 FTARAT FT 78 ¥ w15 qIAv
T & famadin g a1 a8t 5w
& A1 3§ T w7 % v fpar qri ?

DR. K. L. RAO: Compared with
the other rivers mentioned by the
hon, Member Damodar is relatively a
minor river.

In the case of the Damodar river
valley scheme, the entire river is
flowing through Indian territory, and,
therefore, it hag been possible to con-
struct four dams across the Damodar
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river and its tributary. In the case of
Rapti, the river comes from Nepal,
and there is a goddam-site in Nepal
territory. But we cannot enter there
and build & dam. Buf once the river
comes intp the plains of UP, it be-
comes all plains, and we cannot build
any dam there, because once we do
s0, the whole area will be submerged.
That is the main trouble in the case
of the Rapti. We know that the floods
in that river cause a lot of trouble.
This year, the rainfal]l was also con-
centrated and extensive and it has
caused a lot of flooding in the Baria-
Ballia area, and that cannot, there-
fore, be helped. The only thing that
we can dg is to construct bunds and
raise the villages and that is what we
are doing now.

ot Ho Wo W : FewR AR, FAT
HAr qgEg ¥ g F gL o™ v
A & ST 3T gl w1 qEafEe s
far a1 &% @t B A & ey o
FAT YA E AR qER gRA gen
AT 2, AT =T A fRaAT ot e By
Q0 F § TgA AEE AT TR 5
a| F1 £ 5 S §5 g 0wt qealvea €
& WA 1 9T AET F@ §, 39
T A T84 Fam @ 1w gEdr
am o A 41 £ {5 e afar o §
f o it #1 F12 3 E #i g9 A
Wi gAY aO% w1 A A E gEl
fFary qv &t fomr g #Y ag Feay §
ag T A J4TE A AT E 1 I & O
e A FS R AT | AT T He
% F1S UAT FTIA HIL FTUET AL a909T
2 fF ot 99" F2 F gAY FHATE 9T
T STy Ag FEET gR 1 W= 20
e 4% W 7 A EARe A e
Tz w1 GAT FTAET a a6
HHA FT FEFT THA TIH T ITIAT
ag e A R | G o feafa
& % oTe FF TR 6 FT b & W@
FT 1§ % ag fow 1 iy | foer e
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FAdw F2 &t § gz waE A
foremit & fau, &l 3a & fAo q=ng
g1 9Ma £ 1 =T & 9 @ F A R
2 T i@ /A F7 AEd 7 AT g |
ATH I F A AT TR IHA FLF A
TRaT T S F3 £ 1. ()
qg AT WEgH WA & | &1 & qg qo
=g i qar AT A QAT A F
o1 @ & e Az o o g R
FE FT T fHary a7 T At & =9
A A BT 7 AT I S A1 (A
% fr faT 39791 37 A F2 7T I
T ME F 7

DR. K. L. RAO: This kind of state
of affairs does arise in the case of the
Ganga particularly, For example, in
the Baria-Balia area, most of the ri-
verine land has been eroded in UP
and deposited in the Bihar side. So,
what the hon. Member has said is
quite correct. I would request the
hon, Home Minister to look into this
and see what Fe can do in the mat-
ter.

ot oo & 1 FeMT WA, T
T ALT & | ITL T2 HT AU FT FL
fEr g aa g &
9% 2T # fF IO 93w %1 & FHE oF
fFaE I 7 77 gAY e T w0
FHfmamar@E?. . (WAEMA)
oM Far fF oo 93w 1 7 famre
W et 7E 7g dv ar g Y A § )
afFr oF @ g3 #1 a9 = fEe &
2 T oF fFATE T AT A 4y FTHA

oI & @2 T Tg T T F 47 [RET A
5 ¥ AT TATH AR @1 qFaT | 5T
agy w1 ¢ G ag i e A 87
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it T #aw area FE ¥ a8

fgam fawmr & =4 7@ A% o1 917
T @ E, et qEIE, 99 OF F A%
Zad g Wy AT agey #wfew agdn
AT &, & AT AT2ATZ F T war
T WA T AR AT KT AT SIET
e fam & i az = foaw 78 &
@ g W UF AR gAY &13 AT
FAEN A g ¢ afz gl @ o7 FT S0
T & A1 oF &1 T FE 71 F1E qraram
T’

DR. K. L. RAD: In a greater river
like the Ganga, floods occur year after
year. This year, the Ganga reached
the maximum level during the last
thirty vears, and there was flooding
heavily in UP; it entered Varanasi
city, and then it went down 1o Patna
and created a large amount of havoc
there, and then it entereq Monghyr
and now it iz entering Malda in West
Bengal. Later on, after two days
it goes to Pakistan. So, damage due
to floods is inevitable, The only thing
that we can dp ijs to reduce the
damage and reduce the suffering.
That is what we are doing by the
flood control measures that we have

undertaken and are going to under-
take.

SHRI D. N. TIWARY: There is
people’s Government in U.P. Many
Members from UP have already
asked gquestions, I am the first
Member from Bihar to ask this gues-
tion. In UP there js people's govern-
ment in power, but so for as Bihar is
concerned, there is President’s rule,
and we have bitter experience of
President’s rule during the last one
year. So, I want to know whether
Government have taken special care
to give relief to the people of Bihar
and whether alternative land has been
given to those people whose hoUses
and lands have been flooded and
eroded, for construction of houses?

DR. K. L. RAO: The State engi-
neers and officers have told me that
they are taking measures in order to
give immediate relief,
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siaEg sEE: TR WA,
A A1 fagdt 1 2fagq 9 99 qer
2, 0¥ fzgeae €1 2fmma 7 w @

.,

qaasry wWglew . oeE fAET WK
39T g2 T A F |

=t wiwg ware: - @ foy & 03
fepmm At a@ e g a
AAar agew g oen #wT an
AT & Avaa arg 7 gwfsd @R
fedfaer &1 amas 3 F g darcd ¢

AT N9T——F ETo AFYUTAZ T
IV F AR WAl 4, IA 747 0F T
TE YTAAT FATE TE AT, AfHA IT F
A FE WA TAT & FHA § TE AR
% EM1 T &1 T F, TR 99 g
F1 ART F7 faqr £ | @7 AT 34
awar #t f&r ¥ smifEa #79 &@
faame ¥ wWr 2 7

Tt geg——arz Tifsdi €1 qgEar
F A7 =7 797 397 @I A W @Y
F——37 F1 fagm |71 2 7 TT9 A
T 37 97 fFaaT =ag AT & A &
T 57 aTg Tifgdi & fod #ar agman
MAarw@ e
DR. K. L. RAO: No comupensation
cvan be paid for the flood-affected peo-

ple because in it involves such a large
cost that no one can afford it,

With_ regard to the Jalkundi pro-
ject, the dam site on Rapti iz 'ocated
50 miles inside Nepal and we arve not
able {o enter into Nepal and take up
this worli. At one stage, we thought
we should be able to do it. but under
present circumstances, it was not
1thought proper that we should take up
this work inside Nepal.

= Hleg warz : wEmw wEEE, AR
sfem T F7 A faeaed |
FHTT {41 wgmar &y ¥ AR W\
sraedar #Y 2, T & =T fT oA
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SOME HON, MEMBERS rose—

MR. SPEAKER: This question about
floods has come in various shapes du-
ring this week, by way of short no-
tice questions, call attention motions
and then again ordinary gquestions.
With the consent of the House—and
I was very happy Government also
agreed—we fixed g regular debate on
this for Saturday, 30th. Originally
Saturday was not in the schedule of
Lok Sabha sittings, but we included
it to take up this question in a re-
gular debate. I suggested to  hon.
members that there is enough time
then when they could speak and put
their points of view. In spite »f that,
this has come thrice during this
week. I would repeat this request to
them now,

SHRIMATI TARKESHWARI SINHA:
There are villages near about the
Ganga which are being completely
croded and there is very serious dan-
ger to life, property, animals, every-
thing. 48 hours will be too late;
something has got to be done immedi-
ately to check this kind of erosion
because villages are being cut. I know
this is happening to a portion of my
constituency; the same thing is hap-
pening in other parts of Bihar and
UP round about the Ganga. Some-
thing has got to be done by the MMi-
nister immediately to protect those
villages and prevent this kind of ero-
sion happening. The Minister should
say something about it.

MR. SPEAKER: It is not too late.
After all, we have fixed it already.
SHRIMATI TARKESHWARI SINHA:
Villages are being cut.

WRITTEN ANSWER TO QUESTIONS

Paitern of Industrial Relations and
Employment
*785, SHRI MUHAMMAD SHE-
RIFF: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether the Indian
Trade Union Congress has

National
recently
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expressed concern over the future
pattern of industrial relations and the
employment situation in the country;
and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA
AZAD): (a) Yes Sir; in the resolu-
tion passed at its 18th Session at
Quilon the Indian National Trade
Union Congress gave expression to
such concern,

(b) These matters are under Gov-
ernment’s constant review and neces=-
sary action is" taken from time to
time.

Profits made by Sugar Manufacturers

*786. SHRI MADHU LIMAYE: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

{a) whether he ig now in a posi-
tion to give the annual figures of net
and gross profits made by the sugar
manufacturers, both in private and
cooperative sectors, after the new
sugar policy was announced in 1967;

(b) whether it is a fact that the
prices of sugar are artificially kept
high by delaying sugar releases; and

AUGUST 28, 1969
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(e) if not, what are the details of
the sugar releases, month-\fise‘ in the
last 12 months?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI.
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) On the
basis of information received from
146 out of 200 sugar factories, the
net profits made by them  during
their accounting year 1967-68 work
out as under:—

Figures in crore Rs.

116 Private sector factories

11.59 (net)

30 Cooperatiye factories 11.23
Generally. sugar factories do not pre-
pare a separate manufacturing and
trading account, but keep a single
profit and loss account, and hence
it is not possible to give figures of
gross profit. Profit and loss figures
for 1968-69 are not yet available,

(b) No, Sir. The sugay quotas are
released regularly every month,

(c) A statement showing the dates
of release and the quotas of sugar re-
leased during the last 12 months, is
laid on the table of the House:

Statement
(Figures in lakh tonnes)
Date of release Levy sugar  Freesale Total
sugar

23-9-1968 . . 1-00 0:78 1-78

23-10-1968 . . 1-00 066 1:66

23-11-1968 . . 1-00 0-66 1:66

13-12-1968

23-12-1968 . . . . 1-00 0-66 1-66

23-1-1969 . . . . . . 1-26 0:70 1:96
b 23.2-1969 2 % & = s 1267 1.q5 0:70 222

0-38) 1152

5-3-1969
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(Figuresin lakh tonnes;

Dante of release Levy :ugsr Freesale  Total
sugar
23-3-1969 . 1-52 085 237
23-4-1969 . 1-52 0-85 2:37
23-5-1969 . 1-59 0-90 2-49
23-6-1969 . 1-59 0-95 2-54
23-7-1969 . v 1-59 0-95 2-54
23-8-1969 . . 0-95 2:-54

f 1-59

Failure of ‘Grow More Food’
Campaign

*788 SHRI MAHANT DIGVIJAI
NATH: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that ‘Grow
More Food' campaign has absolutely
failed in the country;

(b) if so, the reasons therefor;

(e) whether there is any proposal
under the consideration of the Gov-
ernment for taking up the campaign
again;

(d) if so, the details thereof; and

(e) how far this campaign will help
in the self-sufficiency of food in the
country?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP.
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No, Sir.

(b) Does not arige,

(c) The campaign for increasing
food production is in fact very much
on the way with the adoption of new
strategy for ‘mgricultural develop-
ment in the country from 1966-67.

(d) The salient features of the new
agricultural strategy are cultivation
of high-yielding varieties of Seeds,
multiple Cropping, minor irrigation
for intensive cultivation, organised
provision of inputs like fertilisers and

pesticides, timely provision of libe-
ral credit facilities including institu-
tional finance, farmer's education and
training and intensification, of re-
search.

(e) It is envisaged that imports of
foodgrains under PL 480 would cease
after 1971. The foodgrains production
programme under the Fourth Plan
have been drawn up with this objec-
live in view.

Training and Employment
nities

Opportu-

*789. SHRI B. K. DASCHOW-
DHURY: Will the Minister of
LABOUR AND REHABILITATION
be pleased to state:

(a) whether Shri Babubhai Chinai,
President of the All India Organisa-
tion of Industrial Employers, address-
ing the 36th annual session of the
organisation in New Delhi, stressed
for better training and greater em-
ployment opportunities and urged
upon the trade union leaders to exa-
mine the question of rationalisation
and automation in the perspective of
growth of industrialisation; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER. OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA
AZAD): (a) Government have seen a
copy of the address mmde by him.
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(b) Employment opportunities in
‘the context of the country’s Five-year
Plans, and training facilities com-
mensurate with the requirements and
resources, are certainly to be provi-
ded alike in the public and private
sectors. As for automation, the Gov-
ernment have already set up a Com-
mittee to study the issue and make
suitable recommendations, having re-
gard to the needs both of technolo-
gical advance and the social good of
the community, and to recommend
safeguard for avoiding and minimis-
ing an¥ harmfu] social effects of the
introduction of automation.

Tl a3 e e

*790. ®t STWTY T S
=t wew fagrt ameay -
Y I AT ATH
%ﬂ'(‘mﬂ'fﬂa:
1 g WH
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faerea & T4 FT907 2 AqT WA A
AF O 21 A ¢

T YT FHTCO HATAG G HATC
frum @ wvw @AY (s g0 Fo
W) - (F) ¥ () TR TATA

#aqr W WA ﬁr«:rmrsﬁ

AUGUST 28, 1969

Written Answers 52

sm‘m%aﬁﬁrram%m
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Broadcast of Khan Abdul Ghaffar
Khan's Statement

*794, SHRI SAMAR GUHA: Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased tp state:

-(a) whether it is a fact that Shri
Pyare Lal gave a copy of the state.
ment issued by Khan Abdul Ghaffar
Khan to All India Radio for broad-
cast during the last year;

(b) whether the full statement was
broadcast by the All India Radio;

(e} if not, what part of the state-
ment was broadcast and what other
part of it was left out;

(d) why a portion cf the statement
by Khan Abdul Ghaffar Khan, which
related to a promise made by Mahatma
Gandhi to the people of Pakhtoonistan
at the time of partition of India was
not broadeast; and

(e) whether during his proposed
visit to India in connection with the
Gandhi Centenary, Khan  Abdul
Ghaffar Khan will be given freedom
to broadcast over All India Radio his
reminiscences of Gandhiji?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-

TIONS (SHRI 1. K. GUIRAL). (a)
Yes, Sir.

(b}  An edited wversion of
statement was broadcast.

the

(c) A copy of the statement brought
by Shri Pyare ‘Lal and a copy of the
edited wversion as broadcast are laid
on the Table of the House. (Placed
in Library. See No. LT-1862/63).

(d) The portion of the statement
relating to the promise of Mahatma
‘Gandhi was included in the broadcast.

(e) Yes Sir.
bhe glad to do so.

All India Radip will
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High Prices of Fish in Bengal and
Assam

*795. SHRI BEDABRATA BARUA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

('a) whether Government are aware
of the very high prices of fish in
Bengal and Assam for the last few
vears; and

(b) whether any scheme is being
considered to make the fish available
in these States at reasonable prices?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes,
Sir.

(b) Plap schemes with an outlay of
Rs. 235.21 lakhs in West Bengal and
Rs. 115 lakhs for Assam have been
drawn up for the development of
fisher.es in West Bengal and Assam.
The Government of India also have
under consideration a pilot scheme
for reclamation of Sunderbans which
is expected to pave the way for pro-
gressive utilisation of the derclict
Swamps in the Sunderbans region
and provide sizeable quantities of fish
for marketing in Calcutta,

Recognition of Trade Unions

«798, SHRI R. K. BIRLA: Will the
Minister of LABOUR AND REHABI
LITATION be pleased to state:

(a) the criteria for recognising the
trade unions in an industrial under-
taking;

(b) whether it is a fact that the
management of ap industrial under-
taking has to deal sometime with three
or four trade unions even with mino-
rity renresentation; and

(e) if so, the steps being taken by
Government to make rules under
which the management of the under-
taking is required to deal with one
particular union Which is recognised
and having majority representation?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM.
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA
AZAD): (a) In the Central spherc and
most of the States, where there is no
¢pzcific legislation, the Criteria for
Recognition of Unions are as in the
voluntary Code of Discipline.

(b) As far as the voluntary Code of
Discipline is concerned, the manage-
ment has te deal with the majority
union recognised, subject to certain
conditions, for the purpose in an es-
tablishment or indutsry in a local
Sreda.

ic) The question would be consi-
dered on receipt of the recommenda-
tions of the National Commission on
Labour,
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A.LR. Station for Leh

*708. SHRI BAL RAJ MADHOK:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that All
India Radio had decided to open a
Radio Station at Leh;

(b) if so, what will be its name—
Radio Kashmir or All India Radio;
and

{e) when it will start functioning?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a)
Yes, Sir.

(b) All Indra Radio.
tc) During 1972-73.

C.B.I. Enquiry against Basumati (P)
Ltd.

*799. SHRI BHAGABAN DAs: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether C.B.I. investigation in-
to the affairs of the “BASUMATI" (a
Bengali Journal published from Cal-
cutta) is completed;

(b) if so. the findings thereof; and

(¢) whether one Director of the
“BASUMATI” has been charged by
C.B.I. with forgery?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a)
No Sir.

(b) and (e). Do not arise.
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LD.A. Assistance for Tele-Communi-
cations

*800. SHRI HIMATSINGKA:
SHRI BHARAT SINGH
CHAUHAN:
SHRI RAM SINGH AYAR-
WAL:
SHRI HUKAM CHAND
KACHWATL

Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state:

(a) whether the International De-
velopment Association have agreed to
provide $35 million assistance for
financing the further extension and
modernisation of tele-communication
facilities in India;

(b) if so, the details of the exten-
sion scheme to be financed, with this
assistance; and

() in what form such assistance

would be secured and from which
country/countries?
THE MINISTER OF INFORMA-

TICN AND BROADCASTING AND
COMMUNICATIONS (SHRI SATYA
NARAYAN SINHA): (a) Yes, Sir, The
International Development Associa-
tion have provided a credit of $27-5
millions and the World Bank has pro-
vided a loan of same amount.

(b) (i) Expansion of local telephone
exchanges to increase the net capa-
city by approximately 325,000 lines of
automatic equipment and 20,000 lines
of manual equipment, together with
the necessary cables and subscriber
equipment  to add approximately
300,000 installations.

(ii) Expansion of long distance net-
work by approximately 12,000 inter-
urban speech channels together with
the necessary switching and terminat-
ing equipment,

(iii) Expansion of the telex net-
work by approximately 5,000 sub-
scriber installations together with the
associated switching and long  dis-
tance channels and expansion and

modernisation of the public telegraph

service,
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(iv) Expansion and modernisation
of training and research facilities ap-
propriate to the increasing scope and
complexity of P&T's operations.

(¢) The goods will be
through competitive global tenders,
for which foreign exchange will be
made available by the IDA/World
Bank.

purchased

Printing work given to Thompson
Press, Faridabad

*801. SHRI JUGAL MONDAL: Wili
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether there was a Govern-
ment Resolution not to give any Gov-
ernment printing job to the British-
set Thompson Press of Faridabad;

Pres:
the

{b) whether the Thompszon
was on the approved list of
D.AV.P. during 1967 and 1968;

{e) whether a former Chief of the
D.AV.P. took job with the Thompson
Press after his retirement;

(d) whether a former Secrctary of
the Ministry of Information and
Broadecasting took personal interest
in giving prestige book jobs to this
particular foreign printer violaling
all the rules; and

{e) whether Government will  lay
on the Table a statement regarding
ull the jobs pgiven to the Thompson
Press by the media units of the Minis-
trv of Information &  Broadcasting
in the last three wcars with estima-
tes and actual amount disbursed?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI 1. K. GUJRAL): (a}
No, Sir. The Press was informed by
the Department of Industrial Davelop-
ment in May 1968 that Government
had no objection to their undertaking
any printing work that might be al-
located by the Chief Controller of
Printing and Stationery and any other
printing work entrusted to them by
the National Book Trust, Sahitya
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tions.

other similar organisa-

th) Yes, Sir.

(¢) A former Director of advertis-
ing and Visual Publicity, who retired
from Government service as principal
Information Officer, served immedia-
tely after retirement as Director of
the Indian Institute of Mass Commu-

nications for 2 years before he took
up employment with the Thompson
Press.

{d) No, Sir,

(e) Only one job, rviz., the printing
of the book ‘Fourth General Elee-
tions” has so far been entrusted by
D.AV.P. to the Thomoson Press. The
procedure laid down tor assigning
jobs to private printers was followed
in this case. The estimated cost of
printing of the_ publication  was
Rs. 59,000 and actual payment made
was Rs, 56,152.75. No other Media
Unit of the Ministry of Information
and Broadecasting has given any work
to this Press.

Prices of Kharif Foodgrains

*802. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the  Agricultural
Prices Commission have fixed the
minimum prices of Kharif foodgrains
for 1969-70; and

(b) the basis on which the prices
are fixed?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
minimum support prices of principal
kharif foodgrains for 1969.70 season
have been fixed by Government after

keeping in view the prices recom-
mended by the Agricultura] Prices
Commission.

(b) Support prices being assured

minimum prices for the producer, not
2028—( Aii) LS—3
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only cover the cost of production but
also provide for adequate incentives
which are designed to maintain a
socially desirable cropping pattern
and are conducive to the introduction
of improved agriculture practices.

~

Cow Protection

*803. SHRI N, SHIVAPPA; Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether he had received any
communication from the Jagatguru
Shankaracharya on the subject of cow
protection;

(b) if so, whether the Jagatguru had
threatened to launch a country-wide
agitation and the enrolment of volun-
teers had already started; and

(¢) how Government propose to
solve the issue amicably and peace-
fully?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI.
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION

(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir,
(b) In his letter dated 5th of

August, 1969, Shri Jagatguru Shanka-
racharya has stated that unless the
Government agree to enact a law
providing for a total bap on the
slaughter of cow and ils progeny, the
Sarvadaliya Goraksha Mahabhiyan
Samiti shall have to start a non-vio-
lent agitation after three months.
The Government have no information
about the enrolement of volunteers,

(c) It is the desire of the Govern-
ment that this matter should be set-
tled amicably and peacefully by get-
ting the advice of the Committee on
Cuw Protection, fo'lowed by  the
Government of India's decision on the
recommendations.

Government would appeal to the
members of the Goraksha Mahabhi-
¥an Samiti to rejoin the deliberations
of the Committee instead of thinking
of mass agitation on this issue
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Pricegs of Vanaspati Ghee

*804. SHRI P. C. ADICHAN:
SHRI S. B. PATIL:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether prices of Vanaspati
Ghee have beep increased repeated-
ly; if so, the prices at the beginning
of the Agriculture year 1968-69 and
how they have since been increased
from time to time;

(b) the reasons for these increa-
ses;

(c) whether it is @ fact that the
prices of vanaspati have almost doub-
led over the last 5 years; and

(d) the steps being taken to bring
down the prices?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (d).
A statement is laid on the Table of
the Sabha. [Placed in Library. See
No. LT—186369.]

Book on Land Reforms by UN. Sec-
retary-Genera]

#805. SHRI RABI RAY: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether his attention has been
drawn to the publication of a book on
land reforms sponsored by the U.N.
Secretary-General in collaboration
with F.A.0, and LLO;

ib) if so, whether he has also come
across a particular recommendation
contained in the book that the pro-
blem of the small peasant, the tenant
and the landless has been made acute
in the countries with rising popula-
tion pressures, in the absence of com.
prehensive reforms of tenure and pro-
duction structure; and

t¢c) in view of the publication of
this book. whether Government will
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take immediate steps so as to advise
the States to take to radica)] land re-
form programmes?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes,
Sir, The publication in question ig
the Fifth Report on Progress in Land
Reform prepared by the Secretary-
General of U.N. in collaboration with
FAO and ILO for the 46th Session of
the U.N. Economic & Social Council.

(b) Yes, Sir.

(c) Attention of the State Gov-
ernments has already beep drawn to
the need for expeditious and effective

"implementation of land reform pro-

grammes.

All India Service for Wild Life

*¥806. SHRI D. N. TIWARY: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether there is a proposa] to
create a new Al India Service for
vild Life as suggested by the Indian
Board for Wiid Lufe 1n its Session on
the 8th July, 1969;

(b) whether the Board has alse
requested for leasing out forest Blocks
to Tourist Agencies; and

(¢) if so, the reaction of Govern-
ment thereto?
THE MINISTER OF STATE IN

THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No, Sir.
There is no proposal to create a new
All India Service for Wild Life nor
has it been suggested so by the Indian
Board for Wild Life ip its Session on
Bth July, 1969,

(b) No, Sir. the Board has not
requested for leasing blocks to tou-
rist agencies.

(¢) Does not arise.
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Devel t of r

Region

*809. SHRI D. V. SINGH: Will the
Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether it is a fact that the
former Finance Minister, Shri T. T.
Krishnamachari, had initiated pro-

of Bastar
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pbgals for the integrated develop-
ment of resources jn Bastar region
mainly for the betterment of the
conditions of the Adivasis and settle-
ment of new migrants from East
Pakistan and other Indian repatriates;

(b) if so, the details thereof;

(c) the steps taken by the Central
Government to implement these pro-
posals;

(d) whether any recommendation
has been made by any authority for
the establishment of one single autho-
rity for taking up integrated develcp-
ment of resources jn Bastar Disrict;
and

-

(e) if so, whether Central Govern-
ment propose to consider suci propo-
sals?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD): (a)
1o (c). The former Finance Minister
(Shri T. T. Krishnamachari) and the
former Rehabilitation Minister (Shri
Mahavir Tyagi) visiteq Dandaxaranya
in November, 1964. From the avail-
able data it appeared to them that
there were certain possibilities for
the establishment of industries based
on the minera] and forest resources.
However, further investigations and
surveys had to be carried out before
specific schemes could be formulated.

The suggestions since made by two
Expert Teams engaged in a techno-
economic appraisal and ap appraisal
of the irrigation and power potentiali-
ties of the area are now under vari-
ous stages of study and consideration
by the concerned authorities,

(d) and (e). The Dandakaranya
Development Authority, which had
been constituted with the dual object
of resettlement of displaced persons
from East Pakistan and integrated
development of the area with parti-
cular regard to the promotion of the
interests of the area's tribal popula-
tions, is incharge of the work of ap-
proved developmeny programmes in
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Bastar  district as a part of their
Dandakaranya Development Project.

No recommendation has been made
by any aulhority for the establish-
ment of any other Authority for the
purpose,

Wheat Allegedly dumped in Sea
< in Andaman

*810. SHRI K. R. GANESH; Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether wheat stored in the
Andaman Supply Department was
dumped into sea during April-May-

June, 1969;

(b) if so, the quantity dumped;
and

(c) the vreasons for this loss and

whether any responsibility has been
fixeqg in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIR SHINDE): (a) Yes, Sir.
Some wheat was dumped into sea on
20th June, 1969,

(b) 87 bags containing 8,265 kegs
net weight,

(c) This wheat was damaged by
contamination with diesel ojl during
shipment from Calcutta, The matter
is being enquired into by the Anda-
man Administration.

Incidence of Pneumoconiosis among
Mine Workers

5099. SHR1 CHANDRA SHEKHAR
SINGH: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether it is a fact that the
incidence of Pneumoconiosis, due to

‘dust particles, among the workers in

the mines, is on the increase;
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) (b) if so, the details of this >ccupa-
tional disease in the past three yeais,
year-wise, ip coal and other mines;

(e) whether the Central Mining
Research Station, Dhanbad, has car-
ried out any study to determine how
much and what kind of dust causes
pneumoconiosis and whether they
have also established some environ-
mental conditions which should be
maintained so that mine workers in
India are not disabled by the dust
they breathe: and

idy if s0, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD): la)
No.

(b) Does not arise.

{e) and (d). A survey carried osul
in 1961 in 12 coal mines revealed
that 18.B per cent of the 950 cases ex-
amineq were suffering from coal
miners’ pneumoconiosis. Another sur-
vey, undertaken jointly by the Cen-
tral Mining Research Station, Dhan-
bad and the Rajendra Memorial Re-
search Institute of Medical Sciences
Patna, to study the incidence of coal
miners' pneumoconiosis, is presently in
progress.

T.V. Staff sent for training abroad

5100, SHRI NARDEO SNATAK:
Wil] the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) the number of employees of
All India Radio so far sent for Tele-
vision training abroad since the in-
troduction of T.V, in India on an ex-
perimental basis indicating ‘he par-
ticulars of their age. qualifications,
and category of job:

(b) how many of them are at pre-
sent employed in the T.V. Unit; and

(c) the main considerations for
their selection for training and whe.-
ther Government are satisfied that
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the training abroad has been insiru-
mental ip effecting improvements in
the programmes and perforance of
the T.V.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OoF COMMUNICA-
TIONS (SHRI 1. K. GUJRAL): (a}
57, A statement is laid on the Table of
the House. [Placed in Library. See
No. LT-1864 69]

(b) Twenty two. Besides these, six
officers are associated with the work
relating to planning and develop-
ment of television.

(c) Selection of persons for training
abroag in television is made keeping
in view their technical suitability,
special experience in a particular field
and their usefulness to the service
after training, The Government are
satisfied that the training of these
officers has been instrumental in im-
proving the T V. service.

Working of Coal Mines Labour Wel-
fare Fund Organisation

5101. SHRT S. M. SOLANKI: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the working results of the Coal
Mines Labour Welfare Fund Organi-
sation from January, 1968 to June,
1969;

(b) whether this Welfare Fung Poo-
gragmme is being administered with
the assistance of the Central Govern-
ment and whether this Organisation
has been set up by the Central Gov-
ernment itself; and

(¢) the amount of money provided
for the Welfare of the workers so
far and the amount of money 3pent
from January, 1968 to June, 19697

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD): (a)
Information on the working results of
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the Fung is given in the Annual Re-
‘ports of the Department of Labour
and Employment every year, as also
of the Coal Mines Labour We!fare
Fund. These reports, however, relate
to financial years beginning 1st April
and ending 13st March,

(b) The Coal Mines Labour Welfare
Fund Organisation has been set up by
the Central Government under the
Coa) Mines Labour Welfare Fung Act
1947. The Act is administered by the
Central Government with the assist-
ance of a tripartite Advisory Com-
mittee and Coalfield Sub-Committees.

(¢) As the accounts of the Fund re-
late to the financial year, figures of
expenditure for the specific operiod
mentioned in the question are not
available, The amounts actually
spent during 1967-68 and those pro-
vided in the Fund’s budget for the
years 1968-69 and 1969-70 are as fol-
lows:—

1967-68 : Rs. 4,97,94,668 (Actual
expenditure)

1968-69 : Rs. 4,99,88,700 (Revised
Estimates),

1969-70 : Rs. 5,14,99,000 (Budget
Estimates),

Bwprovement in living conditions of
Agricultura] Labourerg

5102. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of LA~
BOUR AND REHABILITATION be
pleased to state:

{a) whether Government have iaken
any steps to safeguarq the interests
and tp improve the living conditions
of agriculture labour, including fixa-
tiop, of minimum wages, taking into
account the increased income to the
agriculturist due to the use of high
yielding varieties of seeds; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD): {a)
and (b). The subject matter of the
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question relates, in the main, to the
State Sphere and the policy to be
followed for safeguarding the inte-
rests of agricultural Jabour and for m-
proving their living conditions has
been set out in the Fourth Five Year
Plan Document.

The Programme of cultivation of
high yielding wvarieties of seeds leads
to increased productivity, which in
turn tends to increase the income of
the farmers, The benefits accruing
from this Programme are expected to
percolate to agricultural labour also.

In so far as the fixation of statu-
tory minimum wages in agriculture
falls in the State Sphere, State Gov=
ernments have been urged, from time
to time, to fix/revise the rates of
minimum wages. Ip the case of em-
ployent in agriculture carried on by
or under the authority of the Central
Government, the statutory minimum
wages were revised recently in May,
1969. The details of the statutory
minimum wages fixed by the Central
Government have been published in
the Gazette of India Extraordinary
Part II, Section 3, Sub-Section (ii),
dated the 19th May, 1969.

Allotment of Telephone Connection
to Medical Practitioners and Schools

5103. SHR1 TULSHIDAS JADHAV:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that the
Medical Practitioners and Schools
form part of exempted categories for .
the allotment of telephone connzctions
and are given preference in the said
allotment;

(b) if so, the total number of ap-’
plications of Medical practitioners and
Schools lying for allotment of tele-
phone connections from various tele-
phone exchanges in Delhi particu-
larly South Delhi and the reasons for
delay in sanctioning telephone to
them; and

(c) the time by which their apoli-
cations are likely to be considered
and telephone connections sanctioned?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) Registered
Medica] Practioners and Recognised
Schools are eligible for registration in
the ‘Special' category and are given
preference in the allotment of tele-
phones on the recomrmendations of the
Telephone Advisory Committee (TAC)
were such Committees are functioning
and at the discretion of the Head of
the Circles at other places.

(b) Medical Practioners—908 of
which 423 are in Soutp Delhi
Schools—68 of which 23 are in South
Delhi,

There is not enough spare capacity
in wvarious exchanges to clear the
applicants on these waiting lists,

{c) The list under specia] categiry
is placed before the T.A.C. whenever
capacity is available in a particular
exchange area., The T.A.C. has the
authority to sanctiop out of turn prio-
rity to 50 per cent of the applications
on the Waiting List in the ‘Special
Category’. It is, therefore, not possible
to state precisely as to when the tele-
phones will be given to those on the
Waiting list in the Special category.
In Delhi it takes nearly 3 to 5 years
for clearance of such waiting list.

Sanctioning of Telephone Connections
in New Delhi

5104, SHRI TULSIDAS JADHAV:
Will the Minister of TNFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to vefer
to the reply given to Unstarred Ques-
tion No. 8332 on the 1st May, 1969
and state:

(a) whether the telephone connec-
tions have since been provided to all
those who were not given the said
connections due to non-laylng of the
underground cables;
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(b) whether the work of laying the

underground cables has since been
completed and demand notes sent;
and

(e) if so, the time by which the
telephone connections will be provid-
ed to all those whom they have been
sanctioned?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) to (c).
The work of layink the undergrourd
cables in Malviva Nagar has since
been completed, Of the 44 pending
applicants, 10 applicants have been
provided with telephones and demand
notes to another 33 numbers have
since been sent. The demand of one
applicant has been transferred to
another area, The connections will
be provided after the payments are
made.

Irrigation facilities to the agricultur-
ists affected by the extension of
Bagdogra Air port

5105. SHRI C. K. BHATTACHARY-
YA: Will the Minister of FOOD AND
AGRICULTURE be pleased to refer
to the reply given to Unstarred Ques-
tion No. 5163 op the 3rd April, 1969
and state:

(a) whether the Minister of Defence
has furnished the report asked for
about providing irrigation facilities
for the 200 acres of land in the Dar-
jeeling District affected by the ex-
tension of the Bagdogra Airport mak-
ing the lands accessible only through
the security areas; and

(b) if so, whether a copy of the
report will be laid on the Table of
the House?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
Ministry of Defence has recently
agreed to permit an officer of the
State Government to visit the area
and to render a detailed report. If
necessary in collaboration with “he
concerned Defence authorities,

(b) A copy of the report will be
laid on the Table of the House pro-
vided it is not considered prejudicial
for the Nation's security.

Seniority of Assistants in the Minis-
try of mformation ang Broadcasting

5106. SHRI BHARAT SINGH
CHAUHAN: Will teh Minister of IN-
FORAMATION AND BROADCAST-
ING AND COMMUNICATIONS be
pleased to refer to the reply given to
Unstarred Question No. 2530 on the
Tth August, 1969 regarding Assistants
in the Ministry of Information and
Broadcasting and state:

(a) the names of the Assistants (De-
partmental) and the dates of their
confirmation during the year 1964 and
onwards;

{b) the names of the Assistants,
with their dates of appointments and
congrmation who have been recruit-
ed through the U.P.S.C. and confirm-
ed after the date of confirmation of
Assistants* at (a) above and shown
senior to them; and

{e) whether it is a fact that Assist-
ants who are likely to be recruited in
future, through the UP.S.C. will also
rank senior to these Assistants and if
50, the number thereof with reasons?

THE MINISTER OF STATE 1IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
fSHRT (I. K. GUJRAL): (a) and (b).
A statement is laid on the Table of the
House [Placed in Library. See No.
LT-1865!69.]
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() Yes, Sir, The number of furure
direct recruit Assistants, who will
be semior to the promote Assistants
referred to in part (a) of the Ques-
tion, has been indicated in Column
7 of the encluseq statement.

The reason why the future direct
recruits would rank senior to the
promotee Assistants already confirm-
ed - is that, according to the relevant
rules, permanent vacancies are re-
quired to be filled as per quota reserv-
ed for direct recruit Assistants and
promotee Assistants, and their senia-
rity is determined according to the
permanent vacancies reserveqd for each
category and not by the dates of their
confirmation,

Working hours of domestic servanm

5107. SHRI M. L. SONDHI: Wwill
the Ministey of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that domes-
tic servants in India are required ‘o
work for 16 hours a day;

(b) whether Govermment have re-
ceiveq any representation from the
Domestic Servants Organisation re-
questing for eight working hours a
day; and

(¢) if so, the nature of action taken
by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD). (a)
Information asked for is not available.

(b) A representatiop was recelved
from the Domestic Workers Union,
Delhi, in April, 1968.

(¢) The questiop of providing sta-
tutory protection to demestic servants
as well as exploring ways and means
of improving their condition have
been considered by the State Govern-
ments and also by the Central Gov-
ernment from time to time, It has,
however, not been found possible to
make any statutory provision for the
purpose, malnly because of the diffi-
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culty of enforcing any sich law and
the possibility of such an enactmeni
resulting in large-scale retrenchment
of domestic servants,

Crop Insurance Scheme

5108. SHRI MANGLATHUMADAM:
Will  the Minister of FOOD AND
AGRICULTURE be pleased 1o refer
to the reply given to Starred Question
No. 245 on the 31st July, 1969 and
=tate:

(a) whether any decisiop has since
been taken regarding the Crop Insu-
raiice Scheme; ang

(b) whether the Reserve Bank of
India and any other State-Co-operaiive
Apex Banks have been consulted in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIBE SHINDE): (a) No Sir,
no final decision has been taken.

(b) No.

Public Sector Bakery at Nagpur
5109. SHRI N. R. DEOGHARE: Will

the Minister of FOOD AND AGRI-

CULTURE be pleased to state:

(a) whether there is a proposal un-
der the consideration of Government
to set up a Bakery in the public sec-
tor at Nagpur;

(b) if so, the details thereof and

{c) if not, the reasons therefcr?

THE MINISTER OF STATE TN THE
MINISTRY OF FOOD, AGRICUL-
TURE. COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE': (a) No, Sir.

tb) Does not arise.

{c) The nine bakery plants which
were received by Government as
gift from Australia and Canada have
been allotted to other cities and towns.
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takingl into consideration the market,
potential, population etc.

Recovery of outstanding dueg of
Evacuee Properties by State
Governments

5110. SHRI N. R. DEOGHARE: will
the Minister of LABOUR AND RE-
HABILITATION be pleascd Lo state:

(a) whether it is a fact that some
State Governments to whom the work
of -recovering outstanding dues for
evacuee properties was transferred
On agency basis have made negligible
recoveries,

(k) if so, the reasons therefor; and

~ (c) the action Government sre tak-
Ing in this regarg»

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
LSHRI BHAGWAT JHA AZAD): (a)

o, Sir.

{b) and (c). Do not arise,
Disposal of Properties

5111. SHRI N. R. DEOGHARE:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that out of
9564 properties awaiting disposa]l as
on the 1st August, 1967, only 59 could
be disposeq of upto the 1st Septem-
ber, 1968;

(b) if so, the reasons therefor; and

(e) th-  action Government
taking in this connection?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD): (a)
to (c), No, Sir. Properties awaiting
disposal as on the 1st August, 1967,
in various regions numbered 9468.
From 1st August, 1967, to 15t Septem-
ber, 1968, 4853 properties were ilis-
posed of. However, durin gthe same

are
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period, 4769 properties were resum-
ed due te the default of purchasers/
allottees for non-payment of balance
purchase price/instalments etc: Al
possible efforts continue to be made
to speed up further the disposal of
pending properties

Shortage of Fertilizers

5112, SHRI RAGHUVIR SINGH
SHASTRI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state whether it is a fact that there
may be shortage of 13 lakh tonnes of
fertilizers in the country within two
years as per the report prepared by
a Working Group of the Planning Com.-
mission?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): The report
of the Planning Group on Fertiliser
Industry constituted at the instance of
the Planning Commission gives the
foilowing estimates of deficit in fer-

tiliser production for the next two
years:—
Deficit in terms of N and P 2°5
(In thousand tonnes)
1969-70 1970-T1
N . . 1,100 980
P2 5°, s 460 575

The deficit, however, wil] be eov-
ered by imports so that there would be
no shortage of fertilisers to the

farmer,
Rice supply to Kerala

5113. SHRI P. VISWAMBHARAN:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state
the total quantity of rice supplied
to Kerala during the first six months
of 1969 as against the total quantity
of rice supplied during the same period

last year?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): 4.21 lakh
tonnes rice was despatched to Food
Corporation of India's depots in Kerala
during the first sxj mbnths of 1969
as against 3.37 lakh tonnes despatched
during the same period last despatchad
is issued directly from these Deports
to fair price shops and other nominees
of Kerala Government against the
authorizations issued by the State
Government,

All India Radio News about President
Nixon’s Eight Point Plan on Vief Nam

5114. SHRI P. VISWAMBHARAN:
Wil} the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that the
All India Radio announced president
Richard Nixon's eight point plan on
Viet Nam recently;

(b) whether it is also a fact that the
All India Radio did not announce the
ten point plan of the National Libe-
ration Front; and

{c) if so, the reasons therefor®

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) Yes, Sir.
This was noticed in Al] India Radio's
news bulletins.

(b) No, Sir. This was also noticed
in news bulletins.

(c) Does not arise.

q@T % § g
5115, =it wgrow fag W
97 @Y q9T FW A A7 qATT FY
FaTFal &
(%) guame (TaedT) Hafa
s&a # fart grfr 1 & @ 5
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Requirements of Tractors in U.P.

5118. SHRIMATI SAVITRI
SHYAM:
SHRI RAHUVIR SINGH
SHASTRI:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

{a) the total requirements of trac-
tors in Uttar Pradesh; and

(b) the system of distribution of
tractors to the farmers?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD AND AG-
RICULTURE. COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
The total requirement of various types
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of tractors in Uttar Pradesh during
the Fourth Five Year Plan, has been
eslimated at 1,25,000 Nos.

(b} The tractors are distributed on
the basis of “FIRST COME FIRST
SERVED" to bonafide agriculturists.
The demand of Government depart-
ments and Institutions like Schools
and Local Bodies. etc, is met on prio-
rity basis upto 5 per cent of the allot-
ment, 10 per cent of the quota is
meant for members of defence forces.

Printing of Telephone Directory of
Madurai '

[

5118. SHRI MADHU LIMAYE: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether he has received any
letter from an M.P. about the diffi-
culties of Madurai telephone custom-
ers due to faulty printing|delay in
printing of the telephone directory;
and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
CATIONS (SHRI SHER SINGH):

(a) Yes, Sir. A letter dated 3rd
May, 1969 forwarding a press cutting
from the ‘Hindu' daily appeared on
3rd May, 1969 under caption ‘Madu-
rai Phone Users hit by new levy’ was
received from Shri Madhu Limaye,
M.P.

(b) After examining the matter a
reply was given to Shri Madhu
Limaye that the telephone directory
of Tamil Nadu had since been issued.
Strict instructions have been issued
to all Heads of Circles|Telephones
Districts to avoid delay in issue of
telephone directories. The April 1969
issue of the directory was distributed
to the subscribers at Madurai by 20th
June. 1969.



85 Written Answers BHADRA 6, 1891 (SAKA) Written Answers g6

Daily Farm at Faizabad

5120, SHRI R. K. SINHA: will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the Government have
approved the scheme for a Dairy Farm
at Faizabad;

(b) if so, the total outlay on the
same: and the capacity of the plant;

(<) the number of persons likely
to be employed in the project; ani

(d) the probable time when it
would start functioning?

THE MIMISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB  SHINDE):
(a) to (d). The subject matter con-
rerns the State Government of Uttar
Pradesh. Their reply hag not yet
been received. The information will
be placed on the Table of the Sabha
as soon as received.

WaT 1 I9T ® ¥ F 400

512 1. %t ‘G TR WRI ;T
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w4 ¥
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Review of working of the
Co-ordination Committe for Publicity

5124. SHRI D, N, PATODIA: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that a re-
view of the working of the Regional
Coordination Committees for publi-

city has been undertaken by his Min-
istry;

(by whether in conducting the re-
view, the representatives of the State
Governments have also been asso-
ciated;

{e) the aspects of the working of
these Comrmittees which are wunder
review:; and

(d) when the results of the review
will be availabple?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI 1. K. GUJRAL): (a) No,
Sir.

(b) State Governments are not as-
sociated with these Committees,

(¢} and (d). Do not arise.

Failure of ‘Vana Mahotsava’

5125, SHRI MAHANT DIGVIJAI
NATH:

SHRI S. M. KRISHNA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that “Vana
Mahotsava' campaign started by the
late Prime Minister Jawahar Lal
Nehru has absolutely failed in rthe
country:

(b) if so, the reasons therefor;

(¢) whether Government are consi-
dering to restart the “Vana Mahot-
sava” campaign in the country;

. (d) if so, the details thereof; and
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(e) the area selected for restarting
the rampaign?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
{SHRI1 ANNASAHIB SHINDE):
(a) No. Sir. However. it has not
given the desired results,

{b) The main reason is the absence
of after-care of the seedlings plant-
ed during Vana Mahotsava,

(c) to (e). Vanamahotsava is being
observed all over the country zince
1950, So far 20 “Vana Mahotsavas”
have been celebrated. Hence the
question of restarting the campaign
does not arise.

Cow-broeding farm in Hissar District
(Har¥ana)

5126, SHRI MAHANT DIVIJAI
NATH: Will the Minister of FOOD
AND AGRICULTURE be pleased to

~late:

(a) whether it is a fact that a farm
for the development of Haryana cow
breeding has been set up in Hissar
District, Haryana;

{b) it so, whether the farm has
veen set up with the foreign colla-
boration;

(=) if so, the name of the country
and the foreign exchange involved in
H:

td) the expected time by which
the farm will start production »f ori-
ginal Haryana breed of cows in the
country; and

(e) whether there is any proposal
ander the consideration of the Gov-
ernment for setting up such farms in
other parts of the country, if so, the
iocation thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
iSHRI ANNASAHIB SHINDE) :
ia) Yes,
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(b) No,
tc) Question does not arise,

(d) The Cattle Breeding Farm at
Hissar is one of the oldest Livestock
Farms and is already producing bull
calves, heifers and cows of original
Haryana Breed,

(e) Six Central Cattle Breeding
Farms for the production of progeny
tested bulls of breeds of national im-
portance have been approved by the
Planning Commission. Three of these
have been established one at, Chipli-
ma (Orissa) for Sindhi cow, the
second at Suratgarh (Rajasthan) for

Tharparkar cow and the third at
Ankeleshwar (Gujarat) for Surti
buffaloes.

Deforestation in the country

5127. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that the
deforestation of forests ig on the in-
crease in he country, particularly in
Uttar Pradesh;

(b) if so, the steps being taken by
Government for the preservation of
forests;

(¢) the «details of land converted
into barren land as a result of defor-

estation; and

(d) the steps being taken by Gov-
ernment to convert such lands into
cultivable land in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) Yes, Sir, The forest area lost for
various purposes in the country dur-
ing the year 1966-67 was 0.19 million
hectare, as apainst the total area of
1.07 million hectares released since
1951-52. In the state of UP, an area
of 56 thousand hectares and 38 thou-
sand hectares was released in
1965-66 and 1966-67 respectively as
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compared to 106 thousand hectares
released since 1951-52, The position
is however’ not alarming in view of
the fact that the tota] forest area in
the country has increased from 73.44
million hectares in 1951-52 to 75.35
million hectares in 1966-67 inspite of
1.07 million hectares having been re-
leased for River Valley Projects, Re-

habilitation of displaced persons, Cul-
tivation ete.

(b) *Forests” is included in the
state list of the Seventh Scheduie of
the Constitution. However, the Cen-
tral Board of Forestry of which Mini-
ster for Food and Agriculture is the
Chairman has recommended time and
again that encroachment in any ferm
upon forests should be prevented a-=d
that the existing area be augm«nied
to bring it to the prescribed per-
centage viz. 33 per cent, by consolida-
tion of holdings, acquisition of jri-
vate forests and by transferring as
forests all awvailable lands suca as
waste lands, Panchayat Samiti lunds,
ravines, canal bands etc. The most im-
portant scheme of the last three Plan
‘periods was afforestation. Durinz the
First Plan period a start had been
made when 50 thousand hectares
were afforestated at a total cost of
Rs, 1.27 erores during the Second and
Third Plan Periods 633 thonsands
hectares were tackled at a cost of
Rs. 23.84 crores. During the period
1966-67 to 1968-69 the achievement
in regard to man-made forests was
357,700 hectares at a cost of Rs. 19.78
crores. The programme will also con-
tinue during Fourth Plan.

(e} and (d). Information is being
collectedq and will be placed on the
Table of the Sabha in due course.

Introduction of Milk Supply Scheme
in other paris of the country

5128. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of FOOD
AND AGRICULTURE be pleased {o
state:

(a) whether it is a fact that Gov-
ernment are considering the intro-
duction of the milk supply scheme in
other parts of the country;
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(b) if so, the names of the cities
where the schemes are going to  be
introduced;

(c) the time by which the scheme
wil] be put into operation;

(d) the details of the effects o the
operations of the other milk schemes
on the Delhi Milk Supply Scherae:;
and . .

(e) how Government are considc--
ing to meet the requirements uf the
Delhi population?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE)
(a) While a number of milk supply
schemes are being set up or completed
in the State Sector, the Government
of India has no plan to set up ik
supply schemes, elsewhere in the
country, other than expansion of Delhi
Milk Scheme.

(bito(d). Do not arise.

te) The following steps are envi-
saged: —

(i) Procurement area of the
D.M.S. has been exten:led. A
new procurement area in the
Harvana State about 20 miles
away from Karnal has been
taken up. Milk collection has
also been started from areas
in district Muzaffarnagar ir
U.P. and districts of Alwar
and Bharatpur in Rajasthan.

(ii) Four Intensive Cattle Deve-
lopment Projects have been
sanctioned for the milk shed
of D.M.S. in districts Meerut
(U.P.), Gurgaon and Karnal
(Haryana) angd Bikaner (Ra-
jasthan).

(iii) Co-operative Milk Societies
are being organised progres-
sively. Loans for the pur-
chase of milch animals are be.
ing provided to the producer
members of these Societies.
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(iv) Arrangements have been
made for the procurement of
about 1,00,000 litres of milk
per day from Mehasana Dis-
trict Co-operative Milk Pro-
ducers’. Union, Mehasana.

—

Action is in hand for expan-
sion of Central Dairy cf the
Scheme to ils optimum hand-
ling capacity. The Central
Dairy is being expanded from
its original capacity of 2.35,000
litres per day to 3,00,000 litres
in the- first stage, and tn
4,35,000 litres per day in the
2nd stage.

(v

(vi) A Balancing Station with a
capacity of 50,000 litres per
day in the first stage is be-
ing set up at Bikaner in Ra-
jasthan.

(vii) Firm agreements have been
entered into with the con-
tractors who supply milk to
D.M.S.

(viii) In order to provide in in-
centive to the contractors, the
rate of commission payable to
them has been increased.

Northern Food Zone
5129. SHRI B. K. DASCHOWDHU-

RY:
SHRI BENI SHANKER
SHARMA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government have re-
moved restrictions on the movement
of wheat between eight States and
three Union Territories in Northern
India;

(by if so, the details of the new
arrangements made; ang

(e) whether the enlarged zone has
been working satisfactorily?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) Yes, Sir.
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(b) The enlarged Northern Wheat
zone comprises the States of Jammu
and Kashmir, Punjab, Haryana, Uttar
Pradesh, Madhya Pradesh, Bihar,
Rajasthan and West Bengal (exclud-
ing the rationed areas) and the union
territories of Delhi, Himachal Pra-
desh and Chandigarh.

(ey Yes, Sir.
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Development of the Land under Forest

5135. SHRI PREM CHAND VER-
MA: Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the extent of land under for-
ests in India and its percentage of
the tota] area;

(b) the extent of forest area in
each State, the percentage of land in
each State under cultivation and how
much is lying fallow though cultiva-
ble and how much of land is uncul-
tivable;

(c) the policy in regard to the
development of the forests and how
much progress has been been made
during the last three years in this
regard;

(d) the total income from the tor=
estg at present per year and how
much progress has been made during
the last three years in this regard;

(e) whether any scientific metheds
have been adopted for the develop-
ment of the forest and if so. the de-
tails thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) The land area under forests in
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the country in 1966-67 was 75.35 mil-
lion hectares and itg percentuge to
total land area is estimated at 23.1.

(b) The required information for
the year 1966-67 is given in state-
ment ‘A’ laid on the Table of ihe
House. [Placed in Library. See No.
LT-1867/69].

(¢) “Forests” is included in the
State list of the Seventh schedule of
the Constitution. However, the Cen-
tral Board of Forestry (of which Min-
ister for Food and Agriculture iz the
Chairman) has recommended {ime
and again that encroachment in any
form upon forests should be prevent-
ed and that the existing area be aug-
mented to bring it to the percentage
prescribed in the National Forest
Policy Resolution of 1952 viz, 33 per
cent by consolidation of holdings, ac-
quisition of private forests and by
transferring available lands :uch as
waste lands, Panchayat Samiti lands,
ravines, canal banks etc. as forests

A number of schemes have been
implemented during the sucressive
five year development plans for an
alround development of forests, De-
velopment programme for the fores-
try schemes has been receiving in-
creased tempo year to year.

Statement ‘B’ showing schemewise
financial and physical achievements
of the Forestry Development schemes
during 1966-67 to 1968-69 is laid on
the Table of the House. [Placed in
the Library. See No. LT-1867/69].

(d) The gross revenue derived from
forests the country is Rs, 100 crores
approximately per year. It is likely
that by the end of the Fourth Plan
the revenue would touch the level of
about Rs. 150 crores.

(e) Yes Sir,

The following are among the scien-
tific measures adopted to improve the
quantity and productivity of the
Indian forests:

(i) A&option of better and more
intensive management techni-
niques and tending operations.
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(ii) Complete extraction of all
materials felled by use of

modern logging technigues

and equipment,
(iii) Improvement of communica-
tions.

{iv) Fullest and rational utilisa-
tion of gll the species avaijl-
able whether primary or se-

condary in various sizes by
improving upon the wond
conversion technique, woaod
seasoning and preservation
treatment.

(v) Raising plantation of quick
growing and other economic
species,

(vi) Rehabilitation of degraded
forests.

(vii) Improvement of National

Parks and Wild Life Sanctu-

aries, etc.
(EF v s i ..
Policy for opening Post and Telegraph
Officeg

5136, SHRI PREM CHAND VERMA:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether the policy of the Gov-

" ernment to open Post Offices, Tele-

graph Offices, and Public Call Offices
in towns and villages is different or
is the same and what are its hasis;

(b) whether Government are aware
that with the present policy it iz not
possible to provide these facilities to
the villagers and even in the next 50
years the villagers will not be able
to have such facilities as are available
in the towns today; and

() whether Government would re-
consider its policy and change it from
the present commercial pattern -o the
the present commercial pattern to the
requirements, cifeumstances, consider-
so, when it will be considered and if
not, why not?
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THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH): (a)
The policy of the Government is to
give more liberal consideration to the
opening of post offices in rural areas,
as compared to urban areas. The
endeavour is to provide essential pos-
tal facilities within easy reach of the
rural public even if it entails a loss,
within certain permissible limts.

The policy in regard to opening of
ielegraph offices and Publc Call Offi-
ces is similar. ‘Though, ordinarily,
such offices are opened only if they
are expected to be remunerative in
the less developed areas, a policy has
been adopted under which such faci-
lities can be sanctioned even on a
loss basis within permissible limits
at certain categories of stations. The
present policy is linked to the admin-
istrative importance of the place and
its remoteness from the general tele-
communications is network, Special
consideration is also being given to
a limited number of pilgrim cenires,
including tourist centres and agricul-
tural and jrrigation project sites and
townships.

(by It is true that under the exist-
ing policy, it is easier for stations in
urban areas to satisfy the policy re-
quirements. Thig is due to the fact
that fewer persons come forward to
take telephone connections in rural
areas and further, the traffic iz not
sufficient to make such projects re-
- munerative,

Even so, in accordance with the
current policy, it has been possible
to increase the number of post offices
five-fold since Independence, from
18,121 to 92,994 offices. At present
a rura] post office serves, on an ave-
rage, 6 villages within a radius of
about 12 sq. miles.

On the telecommunications side also,
the number of telegraph offices and
public call offices have gone up from
4230 and 230 at the time of Indepen-
dence to 10244 and 3011 respectively.
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(c) Even under the present policy,
special consideration is being given
to less developed and backward areas.
In the case of post offices, a higher
limit of loss, upto Rs. 2,500 per annum
is allowed.

It may also be pointed out that
even at present, Government is incur-
ring a loss of over Rs. 3 crores in res-
pect of rural post offices.

In respect of telegraph and tele-
phone facilities, an owverall limit of
Rs. 40 lakhs over a five-year period
for telegraph offices and a similar
sum for public call offices has been
provided in respect of provision of
these facilities in rural areas,

T Aeeg qrer faw

5137. st 9% a7 awi : ¥ @
aq sfw G&dt ag a7 77 F9 w9
1 .

() 7 7z a9 & f& =
oy qree farw & zifa BT R @ Hi
afz gf, a1TEE R FIOE; "I

(&) #=1 av=e fmm &  #19-
FORGUTFAF A F A qme
#1 = w74 & fow w1 afafa ar 12
fatow g w5 w2 afe &, @
Tg FUATET F9 OF F1 ORI W7 afz
&Y, @ g T Erw # 7

m.!-‘ﬁ: Hﬁj’!‘fﬂﬁﬁmm
wEEHAET WMEE § T HAY (w0
w=anigE faes) @ (¥) st ai F=m
weeg qree fmw &1 @A 21 Er &
frm &1 = e a2 2 fr R
e §EHIN F qaF #1727 # 1 fm
7 4% FAIET FT IR 7 foar §
A gFaT ua fagrg fFor s T £
fm 7 wodr @t Afawfa & a1 #
fasit =TT &, WifF weeT a<@ ¥ -
fir & g1 & w fomET @RI @
faaeor F=27 & TOHTEE R AT
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g1 &, sfoifren w5t o3t @ | wfawas
wwdr st ¥ sfagifer # st #
oY 21

(=) fom & fo3wosi & a1 3
frmm #r wfafafaat w1 gdww FH
& fog foet famrard famal & fg o
wfaf fFrF #147)

(1) fm 7 37 32w 1 Fa
aF g frar & o fem
IHET TATIAT F T 47 |

(2) 1 77 fam oF ==
UFF F ®Y T w1 FL gHal
2

(3) 71 ==F = #] FW aw
AT FY AT AT AFAT E

(4) afz fom =1 789 =7 @
faTor HWe F A1 9K =
FAT g7 a1 0% faware sr
1 &= au1 afafem wfa-
sTfe F1 JE9T=IET 4T 497 |

afafa 1 ag «1 @z T @ 5
wmam AR s AR e 2 s
o e F7 afafafadt w1 fafaw
gAY AT o1 wFar g, afz v, @
77 T/ SETC & Awad ¥ fau #% qvag
qT |

afafi & =ogat froz % €7 & =i
oF 77 ATH AT E )
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FTa Feew e fome w1 Sm

5138. Y Stw @ AWl . WTEA™
aqr gfy Heft 17 T FT FAT 4
fa:

(%) ma &7 a5t § F= 7a-
ae e & qdar # & &N
1 7,

(=) 71 ™ &= 7= & fm &
savg ¥ ®1% ofeadw gan g s afs e,
o1 IEFT AT FTE;

() adww oW, wERT
fraw a1 afas & w0 am qan
U9 M1 E; AT

(7) ™ f= a3 & fm g
fem 7ea #t aegHl @ faw fean
T 1 TR A T ?

@, Tf, awafas fawmm aon
wgwifen " 7 o WA (s
weaTEr fr?) - (%) 3 we-
ater frm & st # e et
Froftmfa s a1 1965
66 (arforfus Pl £1 gy
o &t fafa 3-12-65%), 1966-67
T 1967—68 & e, g 7 Fwa:
431 ®IEW 29, 1441 9= &7 6K
1108 HI={r 24 "wer F1 Afasia
A fasr & fem & 37 &9 9wl
F FEFaANT ¥ qfom e a9
g -

T faft FifeE ST AT AR gf
(7% ara) (F= &rf7)
1965—66 6,78,018 ¥4 (—) 26,526 ¥ 2,08,244 ®Y
1966-67  25,88,952 “ 3,71,929 " 560,714 "
36,08,475 "

1967-68

2,76,926 " 12,67,491 "
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fmr % 1065-66 W aTEIET =T
T F ST T 1967-68 A
T, afEEET e 6 39 R_w #
13 70 ST F fawT| F1 #1 \Y
Ffmm g

(@) fom % mefqowt & &
IqEHT F AT 97, FHAA AT T
fRes ¥ wfafem, fw w=9 &
wEE g4 aATe® AqTEATOT a4 H
Far fraw &1 9 € AR Uw AT fRvE
Hew F1 TST frar wwar 2 afEdHl
sTa frrmr A fagrmr g Sar
9ze 9X @1 TR | [qeaETea ¥ e
man | S fad wear gao do 1868/ 69]

() wifag swwd d= @
T g —

(1) womm w2 F =afeq
F1§ Fq 7@ feay

Y 9z Fw f@a € |

(ii) ot o T waed fadu®
Z | I TG 23 46.
25 wyq Sfg AwE |

(iii) aewm afe w1 am
’-ﬂ'ﬁo '%o fHﬁT é‘,
FAFT AT 1888.20
g gfa 7w 210

(7) frmr & it aw #E
arrdT faafe @@ ¥ £
Cooperative Farming

5139. SHRI LOBO PRABHU: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) in view of the statement in the
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draft Fourth Plan that there has been
no substantial progress from co-opera=
tive farming, why does not Govern-
ment allow incentives like the Tax
Credit Certificates for productivity
above a certain average as in the in-
dustry which will be encashable
against all dues to the Government,
Central or State

(b) in view of the expressed
necessity to democratise the coopera-
tive movement and to extend it to the
weaker sections, when and how
changes in the rules and procedures
will be made;

(c) since the report records that
overdues have increased from 20
per cent in 1960-61 to 33 per cent in
1967-68 and societies should be
reduced in numbers from 2,12,000 to
1,20,000 what changes are proposed to
avoid such losses which ultimately
fall on the tax payer; and

(d) in the purposed reduction of
overdues, what steps will be taken
to avoid the impression that it pays
to default which will further accen-
tuate the problem of overdues?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M S. GURUPADASWAMY): (a)
Cooperative farming societies are
already exempt from payment of in-
come-tax in respect of profits
arising out of their business in cre-
dit, supply of inputs, cottage indus-
tries and marketing of agricultural
produce of their members and also
of processing of agricultural produce
of their members without aid of
power. Provision of tax incetive may
not therefore be suitable for coo-
perative farming eocieties. In ihe
Fourth Five Year Plan emphasis is on
revitalisation of existing dorment and
weak farming societies. New socie-
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ties will be organised only in compact
areas and if they have a potential
for growth.

(b) Measures have already been
initiated to shift the emphasis in
loaning procedures of cooperative
from asset-nexus to production po-
tential with a view tp ensuring larger
and smoother flow of funds to weaker
sections. To provide incentives to
agricultura) credit cooperatives, a
scheme for creating special Bad Debt
Reserve with subsidy from Govern-
ment. is being rmplemented. A spc-
cial scheme for helping small farmers
on a pilot basis in selected areas is
also being worked out.

(¢) Overdues only indicate that
the loans were not.repaid on due
date; they are not bad debts. For
reducing the overdues, Tecovery
machinery is being tighteneq and
wherever necessary. additional reco-
very officers are being appointed. A

scheme for converting short term
loans into medium term loans has
also been introduced to meet the

situation arising out of defaults conse-
quent on natural calamities.

(d) Denial of fresh credit to
defaulters and initiation of legal
proceedings against defaulters are
steps intended to discourage the
tendency to default.

afior e § A A &
ferg wgra

5140. =Y HBFT A HAT ;AT
T T g g T
=4 fw:

(F) =1 7z 79 ¢ & =7=fy
e & 2fenit 71 ¥ 3w fEara
qUH JY 07 AR AT F faw dare
# TG A AR O & few
HTA90F AT F1 HHTE FC IThT
&1E mgraar A & o wWrE;

(=) afs g, = =% «=7 T
& wr
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(7) wev Eradi veaT

Committee to examine the use of
underground waters

5142, SHRI SAMAR GUHA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:
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(a) Whether it is a fact that exc-
essive use of underground water by
means of shallow tubewells in any
particular area is leading to scarci-
ty of water for irrigation purposes:

(b) if so, whether Government
have examined the different aspects
of the problem;

(¢} if so, the findings thereof; and

(d) if not, whether Government
propose to set up an expert Commit-
tee to look into the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI
ANNASAHEB SHINDE): (a) Exce-
ssive use of groundwater leading to
depletion of supply in the existing
wells have been reported in limited
parts of Mehsana District in Gujarat,
Chittoor District in Andhra Pradesh.
and Coimbatore and Chingleput Dis-
tricts in Tamil Nadu. With the pre-
sent fast rate of groundwater deve-
lopment jn most parts of the coun-
try, it has been felt that similar si-
tuation may arise in certain other
areaz due to over-pumping, In cer-
tain parts, uncontrolled development
may lead to contamination of good
quality water by saline water or sali-
nisation of the scil with brackish
groundwater.

(b) to (d). The matter was exa-
mined by the Central Working Group
for formulation of the Fourth Five
Year Plan proposals on Minor Irriga-
tion. The Working Group recom-
mended that the States -shoulg gfve
serious consideration to introduction,
as early as possible, of a suitable
groundwater legislation with a view
to regulating and controlling ground-
water extraction within safe limits.
The legislation, it was envisaged
would define the ground water rights
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and enable undertaking of measures
for regulating and controlling extra-
ction of groundwater in problematic
areas which may be notified under
the proposed Act. The recommenda-
tions of the Working Group were
brought to the notice of the State
Governments by this Ministry, The
proposal was discussed at the State
Agricultural Production Commission-
ers’ Conference held in May, 1969.
The consensus of opinion in that Con-
ference was that a stage had now
been reached when legislative measu-
res would need to be taken for regu-
lating and controlling groundwater
development. It was however, recog-
nised that it would be essential to
carry out gcientific groundwater in-
vestigations before such legislative
measures can be implemented. It
was suggested at this Conference that
the Government of India should draft
a model Bill for guidance of the State
Governments. A Working Group has
been set up by this Ministry for draft-
ing this model Bill.

Treagy A e swaew

5143, sit WS TaTE: FAT LA
QT AT HT HA1T HAT Tg FATH AT
a1 F4 fF

(7) a1 FTEIT FT 2717 T@IT
fady # 2R sTasyy £ o feemar
g Aarfr 26w, 1969 F ma #
g TATATT B OAATIT TET 4T
b1

(@) afz zf, o1 37 7Fweg H
HTFTT ET 707 FTAATEl |1 T8 Z 5gqar
fer s e fa=Tre g ?

LT ST HAHT T9T AT
fawr & T Wt (st e few) ¢ (F)
Bl

(=) (i) g% amgdi oz
¥ graAT #7 g6q7T FH T4 F (A
gid ¥ a7 ¥ ww 9T Ceqfufraw
@ig oA & fag wrdamd & af 2,

AUGUST 28, 1969

Written Answers 112

ford 2% afrmai &t Frd-gomar #
Ifzziz

(i) frroft sfrscdrasy,
A FafEi f1 7 fggma 24 % 2
f& 3§ soamai & wfq facearged
FFGT @ | Al BEEE FET 9T
sl #1 de-farmed @ifag
AT 8 AT 3% faweg wriand o
FI ST 2

(ili) ZATRET v FF=T wafy
aF TETE 7 @A Y, A% A ag-
fomma F a7 0w soma frgag )

fet aeitfied & a0

5144. S WA TA WA :
=Y Torslia fag :
st T aTEET G
o} IR I AIA
=Y I WA :

FAT FRAAT TAT FA HT G
gAY ag g E T F A

(%) #a7 "vF17 ¥ HzrA H
fafma feedt ITioed ® 61 & 7% ¥
F 1% formad {1 2 7%

(=) afz &, 7t 37 a1x § 74
FIHATE! #1 T § AT T9F F47 qf e
fager g 7

FEAT AGTTATCN HATY W HATT
fawr w www WAt (oA ) ¢
(%) ot zi, ferwmad et o #<
e fergram 21wz, mm gra
fafag frdY Zfaze A9mT &1 9t
gq & fawio &1 g% @uar &1 94
AMTAT |

(@) T ermdE F fag e
fggeara Effe® & gv Sl



113 Written Answers BHADRA 6, 1891 (SAKA) Written Answers 114.

qAT AT | GO wAHT A I FLFL
YwE A | IHE a1 GG AL ATAL
F1E farmmaa Ty faeT 1
Qe Ty S
5145. st TwGTE AW
st ool farg
LiECECLEICE

PR AA ¢
A s TE W .

FAT FAAT TAT TEA W FAC
HaT ag Fava &1 ¥ £ f

(%) aoe Wi # Q@ feaw
8 IFUT § T THA AT TFATIRY
EAfr=d st e FITE &, AT

(@) s % faafr s g &
AFT HT qF T (HAA TEATIL 21
fazi &1 v fpar mar & 7

AT T TATLA HATAG TGT HATC
(%) @F Ar7a<l #Y  dEar wEi
T fafo £ 3Tz 9id e |
HTE ATET §——580 |

Ti JT7IRT 1 HOM FEf T3
fafq &1 Zefifozt wof¥ geima &
HATE ATHAT E—6R |

(&) fegeama Z9fa=f fao &
384 FATTG EIfRET AR MU E
71T 375 At ara<i, s &=,
T UFEH A1 § /T N13aT vl 6
¥9 wHfEgT w1 9% 9% f27 T afrrgy
9T SEAHTH F ATAT ST TFTE |

Higher Freight charge by the Ameri-

can Ships on Fertilizers

5146. SHRI JYOTIRMOY BASU:
Wil] the Minister of FOOD AND

AGRICULTURE be pleased to state:

(a) whether it is a fact that freight
rates of American ships used for ship-
ment of fertilizers to India are higher
than those of non-American ships;
and

(b) if so, the reasons for not im-
porting fertilizers in non-American
ships?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir.

(b) Under the terms of aid receiv-
ed from US.A. for the purchase of
fertilizers at least 50 per cent of fer-
tilizers procured have to be carried
in American ships and the remainder
in Non-US Flag (Non-American)
ships.
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(w) sft, g1 Aatare ofaar T
% .
T

1. (grgeanq AataTy, Yo
2. GATETT Wi AT |
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() mwranT wredr mF WA &
AT R0 FATATT AT 2 | AHE &
Afa3ver & 21w a7 A=WT 1000
AT Afy qrA A% qg AT
ferzeam s o 7§17 &7 A
1000 FHTHIT HAAT 2 | ZAH1 A1 T
e T T B -

fegem samE™

FTFTIATI T AT AT
AT 1 AATE, 1968
w7 frargr
1 A7TE, 1965 F
A7, 1969 IF il
wE fe)

66,924, 00

AT WY
(amFToETfT 7 ZAA
FaL HAT | TATE,
1968 § % fFar
11 17ATE, 1968
q 30 T, 1969
7% &t 7f i) : 49,992.00
e qfsmbgea fafade

5149. = WlWg wER © T
AT TQT SN W {AR FAT T
AT Y FO7 F997

(7) W & w& fazet gavaTHi
a1 fawmt & arq 7 £ faasr ward
JAT SFIAA F15 99 1967, 1968 AT
1969 # 13w sfosar g7 fafafes,
faedt & fdan A1 #F @1 TTEAMT
afsT¥org, i grew, a8 tas1 571 2

() =9 TTHw T &9, g7 AW
a1 AwATfa® w941 F wgr Mfosy
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IATATAT 171 SUTE ¥ WG F weAdA
4 feaet gaorfo i g,

() 71 az 7= 2 fF gamfz=
sfreat 9 %7 g9 A9 w9 7 qAA
F1 7E oY,

(9) afz z1, 71 %7 97 =0
H= faaT 4, #iw

(z) #ar w1 & 9o 1 A
FHT TAT-Z AT AZT ¢
fz : 1

AT AGT TERM  WAEG W
gare fawm & www w4 (st 7o Fo
TOR): (F) AT (F). AT F H
T/ AT H &I1E FIMA0 T8 2 =\ifE
ATIAT AFEAT B {39 gAraE ®
fAuwm &7 97 %7€ T 757 2, W17 AT
g1 39 TH1T & w14l F AT § A0
F1 qfaT F71 Arava 2 o

(w) == (=). gl
AAT3de fear 99 g171 Arfaga 9 8
Are fot Ao wrama i wE Av—

fFa gwrT T AT aq

qoE ot

(1) =z ifew
FIIGIT A6
Zfear fafwEe
FI AR TF
FATT T 6,65,000

1961

(2) armfas
TTHEAT AT3-
Fq F FAA0T
TF FATEA FFOT-
fr mofi

70,000 1964
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fea wwre F1 AWty o A A

-

far)

(3) areafes 39-
W ATE-
79 & w=qiia
2T ATET F-
qifar a4
I FriEET
et ST
LiEc - |
Aifaas w9
F I
sfafafa &
g FT TE
4  faga
w
9gfT 941
AT & fao
grara fwan

qr 1,42,947 1966

(%) ==&l ®7 IoAIfaT ¥ wiwe
a1 A% e wrarfaT aEgEi & fam
fg U e &7 AT sIew A2 )

TG WAW W WA B WTATARAT

5150. Y o w0 difera: #71 @me
o wfe 7 7@ T Y oW oaA
f &= qewTT g T dty aqf &
FYNT W TIW FT AT F AT
sTaTHATH F1 awdd ¥ QO e
T v

arg, e amafas fasm qa
ggwfeT sa@g §  wew "W (A
weafga fe): 1965—66 797 1966
67% aat § 1y F qew v farwor qw
fad=or 41 | AT FT ITAEG ATAT AT
earfea wrare . wwat w1 faafa
fFam mam v 1 1967-68 ® wWifaw
fafqaaor &7 Hifs 1 = fear T
a1 | FILEET § oA & ogmEd &
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60 faea 1 T4 & w1 ¥ nfawgw
e am qv w7 wer g3w wfew wal
Ft wifes 11 & faafo feg mor
a7 1 34T gfasfe #Y 3T § 60 Yo
¥ 70 vfmw & afz ¥ g wife
fafror #1 dfa w1 a1 a9 1968-69
Ffofrsrd w2 o=
T FEETT A WEE, 1969 ¥ WU
ST F Wfgs F° #1 1,700 ¥ =D
ZT7 OF A9 7687 ¥ 9387 Wrelr
z7 g ¥ forg ey v wEA, 1969
1 wafa & wex wRw & afew w12
FT 1850 HIEX &7 a% oAiT 7687
izl @ & 9537 % T faw
T 9T | 3T GFTT WET NAW FIHIT
& I F12 ¥ 1,700 WehH A W
afg & swafag s § aga &=
as qfa & & 1§ 97 )

T 1 aut § ST AT 1968-69
#wer wew A A #r Frafafeas

AT grafae A af o —
1965—66 1,69,875 TWrelrew
1966—-67  1,37,490 ,
1967-68 75,319  ,,
1968-69

(= e, 1969

%) 85487 ., »
weg wam Y Fair iy e qag
5151. st7ioc Fo e : a7

T ady §f® AT 72 a9 F1OFAT
Far fr :

(%) soré ¥ 9w ¥ ew
SToT 7E w47 @Ry g1 H ¥ e w2
Ft ag 1967-68 ¥ AF T wA
g qarafl F1 faeet amAr &
L2 15

e ;
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(&) w=0 waw @FTT g T@H
¥ fegt arm &1 faaor fear mn
27

=y, vfw, amafos fasmw qan
HEEIT HATE § O /At () wen-
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gafdr & 1950 ¥ WG A
FOT MT 1951 F§  AT@-HAIET
FUT T W AF A7 AW §™
vzt F1 freafafes wrad S
gt of ifF 1967-68 # A%q 54 A7

wiga fR) : (%) @ Tew Erd Ay af o —

Eis AT FT WTLT-HALHT FUL qE

(e z7) (o 27)

g (fod e |10,353.7 10,494. 8 20,849.5
g aar fEr

g dg mfaw

8
g 1,113.5 365.0 1,478.5
AR o= 5,036.9 857.9 5,894.8
gifafors & —— 46.8 46.8
F19 d1F 2.0 478.8 480. 8
ot 1= —_ 56.1 56.1
HqEAT 1,000. 0 2,016.6 3,016.6
g &1 Wz 147.7 55. 4 203.1
o THo THo 9,171, 1 —_— 9,171.1
Stz 26,824.9 14,371.4 41,196.3

(&) WA FA F w
sTaTfEE WrAT FOAT T AT F AT
faqenr & faq &9 & e agraar
uAfedi #1 gors &1 4F | -
FT T F AL AT FHE T
FrewTT 31T fagim 1 af of |

weg Wi & g3 fedfiew & g
TOETT & JUFAT F qT9 T I

5152. W7o =wo fifgm: 7
we A4y gAata  #AT ag awE AT
FqT F4T fF o

(%) =ex w2w & a7 fedem
(wew g3w) ¥ FAT g F foaw
AT STHET F 1967-68 H WA

™ ;

(a) sdarfat &1 g9 faa
ar fear a7

(7) 7T gF F feaw W)
FA-FI F ITFAI A IO WA
W d oA

(%) warfoi w1 @wE a
s gt @ § fAg @
FT FT FTOAE F w fAE g Y

ww, VTR JAT gAATH WA
& Tog /A1 (T ATTER w7 W) -
(%) g=r  fedtomw & F=o
ACHTT FT ®15 CAT ITFA TEE g A
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AAH A TAHAT, 1955 F i
T 2 |
(@) & (a): ww= =8 324

Ty R &Y AE, S w67
| w1 wEE

5153. s fo Fofiferm: T

aar gfa &= @z AW #7oFAr

fF

(=) afz zr, &1 s fewy

92T FTET F AT F wiaey ey 2

(@) 7 g2or & g O%
ITAH TA, 1969 F FT FE 5603
WEd T 7 @S 10,603 WiEA
= F7 frar mmar) 99, 1969 F
Fe # w7 IF T 15,603 HEQ
z9 wyEfz fFar @ a1 0w "1
frasae, 1969 % fAau mEfE

F2T 10,603 Hrzdr 1 wfa s ) -

o fFg WA ate mTAEA wem
S HT W TGl AT AHS AT
qATAT AT 375 F 919 I9AY F=TF 9T
frvie w477

T, 1969 FT waAlg ¥ A
g3 F I AT F oarfaw w2 OH
1,850 WA =¥ FT Ifg FT 7,677
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Mz T 7 TWEFT 9,537 WAz
#< faur war & w=fs o v 7
1,700 ®iedt =9 #1 afz F47 3§
forar a7

TEO WM H SwET] ®Y Wi A9 wowrd

5154. #it 7o Fo TMferm: =T
| JUT Efg @A TF FATT T OFAT
Far fF :

(%) #=7 m3w & S #r T
T T & 97 IF 1968 T AT AT,
1969 a% feaw 727 7e fF5y
o

(&) =A% qeard qeFErr wafani
g #1 % o mwar faer owfagl
EIRUIH 18

() ¥ wEw wEW ALFTT A G
1969 # #fis FFT 3| F av §
AT E 7

T, wft, smafas fasm aan
g WWEw d Tew A (s
wmaigs @) ¢ (F) Tnm
AFR W AT F O
9T 1968-69 # 3ITH WeF WU
# mEfAr R #Y mWEwEwar
1360 o€ | AW &/, 775 wrAfAA
Z9z7 Tva 1 faafa &

(@) & #%== avsrar osfaar
gra frafaa o oo

(w) ot &, 1 T FfE ozEw
e £7 =97 7 WY 9T 1969-70
& fau  Zaear &1 wEwaEAT 2400
Fq2T 3\ 9T 99 F WA FEFA
gfe =g f27 w3 F Iooea @1
sw Afgr fafwm oot 1 S @1
forgaer fam smam |
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Delhi School Teachers Cooperative
House Building Society

5155. SHRI RAGHUVIR SINGH
SHASTRI: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) the names and addresses of the
office-bearers and members of the
Delhi School Teachers' Cooperative
House Building Society Ltd. and the
address of its registered office; and

(b} whether share certificates
have been issued by the Society to
its members and if not, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S, GURUPADASWAMY):
(a) and (b). A spectal enguiry on
the working of this Society had been
ordered by the Registrar of Coopera-
tive Societies. Delhi under the pro-
visions of the Bombay Cooperative
Socicties Act. The enquiry is in pro-
gress. Information required will be-
come available on completion of the
enquiry.

Film on Late Udham Singh

5156. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of IN-
FORMATION AND BROADCAST-
ING AND COMMUNICATIONS be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the newspaper
reports that some Indian Immigrants
doing business in the UK. have de-
cided to form a Film Company in
London and that their first produc-
tion will be a feature film on late
Shri Udham Singh who had shot Sir
Michael O'Dwyer who was Governor
of Punjab in 1919;

(b) if so, Government's reaction

thereto;

(c) whether the prospective pro-
ducers approached the Government of

2028 (Aii) LS—5
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India for any financial or other assis-
tance;

(d) if so, the details of the request;
and

(e) Government’s decision in regard
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a)
Yes, Sir,

(b) Government have not seen the
script; as such no comments can be
offered.

(c) No, Sir
(d) and (e). Do not arise.
Reduction in Industrial Labour

5157. SHRI ABDUL GHANI DAR:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that there
has been a constant reduction in the
number of industrial labour; and

(b) if so, the extent there of during
the last year?

THE MINISTER OF °'STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA
AZAD): (a) No.

(b) Does not arise.
Statistics of Labour Disputes

5158. SHRI ABDUL GHANI DAR:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the number of such disputes
industry-wise filed during the year
1968-69; and

(b) the number of such disputes
settled during the same period?
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THE MINISTER OF STATE IN

THE MINISTER OF LABOUR,
EMPLOYMENT AND REHABI-
LITATION (SHRI BHAGWAT JHA

AZAD): (a) and (b), A statement is
-placed on the Table of the House
[Placed in Library. See No. LT-1870/
69].

FAEHT N gW  Fem

5159. WY ¥ WX WHEAW ;
FT FAAT AT TAIW W HAC AA
ﬂ'ﬁﬂﬁ'{'ﬁﬂ w4 fF

(%) =z a97 W § g
T AT 87§ owaifuw few o
TR #T 3 dE fRar 2 W

(@) fFax =afeat aqr Frai=ai
¥ FIEE ArEl WEEA-9F faEred
# oix 3% fro Sfrem A epaenm
4 F g ¥ A FT AT FA-
gy %A w1 faae @ 7

FEAT M WETCN HATHT W
Har fawmr & Teg At (s fag)
(%) w@wF A1 wFfad #;
9T WY, W gGAEAT qT9EE 9T

Gl

(&) 31369 &1 SefrET
qfedi 9T ATaEH1 FT TH AT TR
4.6 W@ 47 | TAGE gorfaai &
fome T TA WEITRT T SAEA
wAFw 27 & fau oamT #7379 92
ATIWWE
weg WM ® wEfea st

£ Cad

5160. =it F¥9 =T AW :
w1 wE aan $f8 79T 97 @A AT
FO.F0 fF

(%) fadr a9 1967-68 4T
1968-69 H WA _NIW FT ¥ I
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wq Thr 9 wrmifFa 2991 § 7 faad
Zazv fafr w7

(=) fadm ad 1969-70 #
wEF 9 A1 (3A7 9w fzEowmh gt
fagrz 2 ; #-

(M) wrer # w07 fawrg & fam
ey WEA AT A FEE A A
it 29291 1 4T 1 2 7aT 39 29
FIIFEIGHAE F4A T AFa9 7 F517
T T BT TR F94 71 (=173 7

=, vfw, amafis fagm aa
agFIT WA W 09w wAE (s
g arfga fee) © (%) fadw ad
1967-68 A4T  1968-69 & A
=g T4 A I H g fRT an
T W A 775 FFET WA NI AT
frgas fd w7 1 AT e s
. __

o

T=qT
FET==2011 100
2 F——1497 300
qrATH 75

775
(&) sT (). 3@ a9 A

FIHIT A 2,400 23T ¥ AT AT F
FEA 994 99 a919 FA0 FY FIAT
wrasaFar 8,5 0 aqrd F 1 fraesz
79 qCHIT T ZF AT grEAEFA
w7 W41 aF W& A F g 7h
# argd | wewT wfafag Zaed
F onix & fan o ez a7 = 2
st f faZefr qzr & fafamn #t feafs
F1EAA H TEA ZT aTRT ATHAFAT
Tl % A 9 %5 A aF T &)
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T a gt ox w0 fraeror
TR, 1969 1 IewEA

5161. =Y 3%7 IT ¥gaA™ : ¥
T a9 F¥f® w3z a@ &v
T fa

(%) a9 1969 & 2719 foeil &
am §47 § 30 & 794 w374t 97 F0
frg==ao mr3m, 1969 1 IeATT FT
atir far et & Frtd feg aree
3 i o R

(&) =a gvaa ¥ feax safwmd
" TEEHT AT T |

am, gfw, amafos fawm aw
HEFIT HATWG W ow ®A (s
w1 rfga fae? ) @ (=) T

(=) @i saferdi oz TFAT
FFATHT AT | IAA T UF I T
2 9T 9 91 ¥ famg g wit aF
waraTery # fa=rer o 20

Fertilisers gift to India from foreign
Countries

5162. SHRI GADILINGANA GOWD:
SHRI TULSIDAS DASAPPA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the names of the countries
along with the total quantity of ferti-
lisers given to India as gift during the

* period from the 1st January, 1960 to
the 30th June, 1969 and also the quan-
tity of fertilisers purchased from the
foreign countries;

(b) the value thereof; and

(e) the tutal amount realised from
the sale of the fertilisers received as
gifts from foreign countries during
the years 1967 and 1968, State-wise?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICU-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIBE SHINDE): (a) to (¢). The
required information is given in
statements I and II laig on the Table
of the House. [Placed in Library.
See No. LT-1871/69).

Confirmation of Employees of the

Department of Rehabilitation

5163. SHRI GADILINGANA GOWD:
Will the Minister of LABOUR AND

REHABILITATION be pleased to
state:
(a) the number of gazetted and

non-gazetted employees on the stren-
gth of the Department of Rehabilita-
tion and its offices on the 30th June,
1969;

(b) the number of employees cate-
gory-wise who are confirmed in
lower posts and who are purely tem-
porary,

(c) the number of temporary em-
ployees category-wise who have com-
pleted less than 5 years service, 5
years to 10 years, 10 years to 15 years
and 15 to 20 years service; and

(d) the reasons for their being
temporary and the action being taken
in this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD): (a)
to (d). Information is being collect-
ed and will be laid on the Table of
the Sabha.

Soil conservation works in M. P,
A, P, And Mysore

5164. SHRI GADILINGANA GOWD:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether any special attention
was paid to the soil conservation
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works in the States of Madhya Pra-
desh, Andhra Pradesh, Mysore during
the year 1966-67; 1967-68 and 1968-
69; and

(b) the amount allocated for the
purpose, state-wise, during the period
for each of those two categories state-
on and the amount left unutilised an‘l
the reasons for the unutilisation?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICUL-
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TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and
(b). Yes, &ir. The Soil Conserva-
tion Programmes in Madhya Pradesh,
Andhra Pradesh and Mysore as also
in other states fall under two catego-
ries, viz. State Sector scheme, and
Centrally Sponsored schemes. The
amounts allocated and actually spent
for each of those two categories State-
wise are ag follows:—

(Rs. in lakhs)

Centrally

Total
State Sector  Sponsored Sector
State Year
Amt. Expen- Amt. Expen- Amt.  Expen-
alloca- diture  alloca- diture  alloca-  diture
ted ted ted
Madhya Pradesh . 1966-67 19800 21916 48-50 44-94 246-50 264: 10
67-68 20000 265-03  52-00 52:-03 252-00 317-06
68-69 250-00 292-47  50-50 50-60 3I00-50 343.07
Andhra Pradesh 1966-67 R1-00  57-93  13-00 15-38 94,00 7331
67-68 61-00  57-49 15-00  14-73  76-00 72-22
68-69 45:00 4500 1400 1394 59-00 SB-94
Mysore 1966-67 100-00 178:42  j0-00 T:76 110-00 186°18
67-68 100-00° 10096 7-00 646 107-00 107-42
63-69 400 110-00 13-35 13-47 97-35 123-47
The additional expenditure in My-  different from what is pussed by the
sore and Madhya Pradesh under the Bourd of Fillm Censors for Indiun
State Plan Sector was due to increase  polease:

in the soil conservation programme
in the wake of drought and scarcity
conditions. Additional funds were
met from other sources like Rural
Man-Power funds, Tribal Block De-
velopment and drought relief funds.
The Government of Andhra Pradesh
could not utilise the funds allocated
in the yeay 1966-67 and 1967-68 in
full due to the inadequacy of the
Organisation and State budgetary re-
sources.

Different Export version of Indian
Film *“Sangam”

5165. SHRI BABURAO PATEL:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that export
versions of many Indian films are

(b) whether it is compulsive to
censure the export versions of Indian
films;

(¢) whether it is a fact that’ in
the export version of the film
‘Sangam’ produced by R. K. Films, as
many as 113 passionate  kisses
between Raj Kapoor and Vyjantimala
have been shown along many semi-
nude and suggestive lust-laden bed-
room Scences;

(d) the reasons why such ugly,
untrue and distorted portrayal of our
nation’s  culture is permitted to be
exported through films without let or
hindrance by the Government;
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(e) the reasons why Government
are not anxious to present
the true culture of our coun-
try to the foreigners by stric-
tly censoring our pictures for
export?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI 1. K. GUJRAL): (a)
to (e). The Central Board of Film
Censors set up under the Cinemato-

graph  Act, 1952 sanctions films fur
public  exhibition in India only.
Films or prints of films ineant for

exhibitions abroad only are not requi-
red to be certified by the Boeard.
Under the Seca Customs Act, films
are allower to be exported abroad by

the port authorities on the recom=
mendations of the Advisory Boards
nominated for the purpose. These

films< which are already certified by
the Central Board of Films Censors
for exhibition in India are treated as
carrying the recommendation of the
Advisory Board for export abroad
without fresh scrutiny. The film
“Sangam”™ was one such film.,

Mu:lim Trusty Property
5166. SHRI ABDUL GHANI DAR:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the amount realised by Gov-
ernment  year-wise during the  last
three years from the Muslim Trust
properties which were taken over
by the Custodian of Evacuee Proper-
ty on migration of their trustees to
Pakistan or which were taken over by
the Custodian but after representa-
tion from any of the trustees or Mus-
lims in India, the Wak{ properties
were released by the Custodian;

(b) whether the amount
is in Government custody or in
hands of any Muslim
and nee

(c) the amount of interest Gov-
ernment received and the amount
transferred to any Muslim organisa-
tion?

received
the
organisation;
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD): (a)
Government have not realised
during the last three years, any
amount in respect of Muslim Trust
properties which were taken over
by the Custodian of Evacuee Proper-
ty on migration of their trusteeg to
Pakistan or which were taken over
by the Custodian but, after represen-
tation from any of the trustees or
Muslims in India, were released by
the Custodian of Evacuec Property.

(b) and (c¢). Do not arise,

Food Advisory Council

5167, SHRI N. SHIVAPPA:
SHRI RAMAVATAR SHAS-
TRI:

SHRI ONKAR LAL BERWA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government have set
up a Food Advisory Council to secu-
rc the advice of different interests
on the National Food Policy;

(b) if so, the composition of the
Advisory Council and the categories
of different interests who will work
on the Council; and

(c) the names of the various offici-
al and non-official members of the
Council?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes,
Sir.

(b) The Advisory Council is com-
posed of ‘@ Chairman, a  Vice-Chair-
man, eight other woffcial members
including the member-Secretary and
18 non-official members. It repre-
sents the interests of producers, food-
Erains trade, consumers, cooperatives
and others,
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(e): A statement is laid on the
Table of the House, [Placed in Lib-
rary, See No. LT-1872/69].

Bringing doWn prices of foodgrains
and their direct Marketing

5168. SHRI N. SHIVAPPA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the Food Corporation
of India propose to make grains chea-
per and narrow the gap between the
procurement and the issue price
through direct purchases from the
cultivators; and

(b) whether the Corporation pro-
pose to open ‘Shops’ in mandies to
receive the produce from the cultiva-
tors directly and make full and prom-
pt payment therefor by eliminating
the middlemen?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
Food Corporation of India procures
and issues foodgrains at the prices
fixed by the Government. The Cor-
poration is allowed incidental charges
for meeting their expenditure on the
procurement, storage and distribu-
tion etc. of the foodgrains and no
margin  of profit is allowed to it.
These charges are scrutinised closely
by the Government and only the
barest minimum chargeg are allowed.

(b) The method of procurement in
each State is left to be decided by the
State Government concerned, There-
fore, if the State Government agrees
to such an arrangement the Food Cor-
poration would be prepared to under-
take direct purchase from the produ-
Cers.

Reclamation of waste land

5169.-SHRI RABI RAY: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the
different State Governments have
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acted upon the recommendations of
the Waste Land Survey Committee
so as to bring waste land undet
cultivation; and

(b) if so, the State-wise break-up
of the lands that have been brought
under cultivation undeér this scheme
and also how many landless families
have been rehabilitated under this
scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.

(b) According to the available in-
formation, 1.10 lakh families have
been resettled on 4.74 lakh acres of
reclaimed land, The State-wise break-
up is given in the stalement laid on
the Table of the House. [Placed in
Library. See No. LT-1873/69].

National Tonnage Club Seminar on
Agriculture held at Bhubaneswar

5170. SHRI RABI RAY: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

{a) whether it is a fact that he
attended the National Tonnage Club
Seminar that took place at Bhubanes-
war on the 25th June; and

(b) if so, the decisions taken by the
seminar so as to increase the agricul-
tural production in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes.

(b) In the seminar, the ways and
means to increase agricultural produc-
tion were discussed and the following
action programme by the Tonnage
Club was finalised:

(i) To arrange demonstration-
cum-short duration training
on the fields of members hav-
ing technical and practical
background.
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(it) Tu start Inter-District Ex-
change of Farmers and to par-
ticipate in Inter-State Ex-
change Programme organised
by the Central body,

(iii) To help the members in ini-
tiating and mproving irriga-
tion and other potentialities.
To make efforts to spread the

achievements in agriculture to
the neighbouring farms.

(iv)

(v) To undertake villag. projects
for higher production wher-
ever possible.

(vi) To arrangv the supply of
scaree inputs to its members,
wherever possible.

To cooperate and collaborate
with Government and other
agencies for increasing agri-
cultura] production.

(vii)

Introduction of Telex in Monghyr
Bihar

5171, SHRr/I\-"‘iADHU LIMAYE: Will
the Ministor of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether it is a facy that Gov-
ernment had declared in Parliament
that Telex has been introduced in
Monghyr, Bihar for the benefit of the
Press reporters;

{(b) whether this Telex has in fact
be n installed and is in working order
at Monghyr; and

te) if not, the reasons for mislead-
ing the Purliament and the public?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) As far as
could be gathered from the perusal of
records, it appears that no declaration
was made in the Parliament and no
assurance held out regarding introduc-
tion of telex service at Monghyr
(Bihar); ' ’ '
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. ib) and (c). Do not arise in view
of above.’

Applicability- of Jeurnalists Act to
Part-time Correspondents

5172. SHRI YIADHU LIMAYE: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

_(a) whether the Journalists Act
and the Wage Board recommendations
apply to mofussil part-time corres-
pondents whose main profession/avo-
cation is journalism;

(b) whether the Wage Board has
suggested payment of a monthly re-
tainer plus payment on column' basis
to ‘these correspondents;

(c) if so, whether the leading news.
papers have refused to implement this
recommendation;

(d) whether it is also a fact that
th.se papers have dismissed mofussil
correspondents on a big scale to avoid
payment in terms of the Wage Board
recommendations; and

(e) if so, the action taken by Gov-
ernment in this .regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT  AND REHABILITATION
(SHRI BHAGWAT JHA AZAD): (a)
The part-time correspondents of news-
papers who are employed asg such in
Newspaper establishments and whose
principal avocation of life is journa-
lism, would be covered by the provi-
sions of the Working Journalists Act
and Wage Board recommendation,

(b) Yes. The Wage Board has laid
down the rates of the monthly retainer
payable to part-time correspondents of
Newspapers and News agencies. In
addition payment should be made on
column basis, the rate to be settled by
mutual negotiations,

(¢) to (e). These matters fall in the
State sphere.
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Demand of higher wages and Bonus
by P.TI. Federation

5174. SHRI 5. M. BANERJEE: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

{(a) whether it is a fact that the
P TI. Federation at its meeting held
at Madras had demanded higher
wageg and bonus;

(b) if so, whether it is also a fact
that the P.T.I. Board has not consider-
ed their demands; and

(c) it so, the steps taken py Gov-
ernmen| to have a negotiated settle.
ment?
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THE MINISTER OF STATE [N THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND  REHABILITATION
(SHRI BHAGWAT JHA AZAD): (a)
to (¢). The subject matter falls in the
State sphere.

Award of Scholarships under Welfare
in Orissa

5175. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state:

(a) the amount of scholarships, both
for technical and non-technical educa-
tion of the children of P. & T. em-
ployees, awarded in Orissa and other

citcles in 1968-69 and 1969-70 from
the Welfare Scheme;
(b) the amount towards Book

awards given in Orissa Circle during
this period; and

(e) the income groups of employees
to whom thesg facilities have been ex-
tended?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) The total
amount of financial assistance on ac-
count of departmental scholarships
both for technical and non-technical
education of the children of the P.&T.
employees awarded in all Circles in
1968-69 works out to Rs, 4,48,741 out
of which Rs, 5820 was in respect of
the Orissa Circle. The payments made
during 1969-70 so far are Rs, 74,618 for
all the Circles and Rs. 1,150 for the
Orissa Circle, Figures for the entire
year can only be known after the
financial year 1969-70 is over.

(b) Rs. 100 during 1968-69 and nil
in 1969-70 so far.

(c) P. & T. employees drawing pay
upto Rs. 500 p,m.
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Break-down in Telephone lines in
Puri District

5176. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of INFOR-
MATION AND BROADCASTING
AND COMMUNICATIONS be pleased
to state:

(a) the number of days in a month
the telephone communication Jine to
Nayagarh, Jatni and Nirakarpur in the
District of Puri remains out of order;

(b) the reasons for such frequent
disorders in these lines; and

(c) why no steps are being taken
to set this in order?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) The tele-
phone circuits were interrupted as
follows: —

(i) Khurda—Nayagarh Trunk—

January ‘69 1 day
February '69 1 day
March '69 1 day
April '69 2 days
May '69 1 day
June '69 4 days

(ii) Khurda—Jatni Trunk—
January—June '69—Nil

(iii) Jatni—Nirakapur Trunk—
January—June '69—Nil

(b) The interruptions are mostly
due to copper wire thefts,
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(e) The Postmaster General, Cut-
tack has approached the I. G. Police
and the Home Secretary for preven-
tive action.
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Employees’ State Insurance Scheme
Dispensaries in Orissa

5178. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of LAB-
OUR AND REHABILITATION be
pleased to state:

(a) the places where Government
propose to start Employees’ State In-
surance Dispensaries in Orissa during
the Fourth Five Year Plan period;

(b) the estimated expenditure for
the same: and

(¢c) the approximate number of
employees to be covered by each of
the dispensaries?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR; EMPOY-
MENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD):
Adminisiration of medical care under
the Employees State Insurance Scheme
is the responsibility of State Govern-
ments. The Employees State Insur-
ance Corporation has reported as
under: —

(a) It is proposed to extend the
Employees State Insurance
Scheme to 7 more centres In
Orissa. Proposal for opening
of dispensaries at 4 centres

faa#®a gu @41 5-10-68 1 A1qRT
(fedt) & a8 97 w=&raw gu
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(Belpahar, Hirakud, Jaykay-
pur and Rourkela) have been
received from the State Gov-
ernment but it has vet to
send proposals in respect of 3
centres [Bardol (Cement
Nagar), Berhampur and
Sumabeda].

(b) Recurring expenditure of
Rs. 85,000 to 90.000 per annum
and non-recurring expendi-
ture of Rs, 25,000 for each of
the dispensaries have been
proposed by the State Gov-
ernment.

(e) The estimated number of in-
surable employees in each

centre is as follows:—

Name of Centre No. of employees

Bardol (Cement Nagar) 800
Belpahar 1,700
Berhampur 750
Hirakud 1,300
Jaykaypur (Rayaguda) 1,400
Rourkela 21,000
Sumabeda 1,800

ToraL: 28,750

e e s S ———"
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Development of deep-sea fishing
during Fourth Plan

5179. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether Government have
chalked out a programme for develop-
ment of deep-sea fishing in the coun-
try in the Fourth Plan;

(b) if so, the names of the States
where this scheme will be developed;
and

(c) the details of the
Central Assistance
States?

nature of
given to those

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes,
Sir., The programme consists in es-
sence of introducing 300 sea-going
irawlers for off-shore and deep-sea
fishing through private, cooperative
and corporate enterprise. As support-
ing programmes the Government will
operate a fleet of deep-sea exploratory
vessels for survey of fisheries and
fishing grounds. Deep-sea fishing har-
bour facilities will be provided at
selected points. Operatives who re-
quire specia] skill in navigation and
fishing operations will be trained in
Central institutions which have been
set up for the purpose.

(b) The scheme is expected to be
in operation in all the maritime States
and Union Territories where deep-sea
harbour facilities exist or are being
provided. These States are: Gujarat,
Maharashtra, Kerala and Madras. The
construction of deep sea fishing har-
bours is also being considered in the
States of Mysore, Andhra Pradesh,
Orissa and Bengal as well as in ‘Goa
and the Andamans. Meanwhile small
scale operations wil] be initiated in all
these States utilising existing facilities_

(¢) Construction of fishing harbours
at major ports will be carried out as
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a Centra] Scheme. The Centre will
give assistance to the extent of the
full cost cf other fishing harbours in
accordance with the pattern of assis-
tance to be decided for the Centrally
Sponsored Scheme of “Landing and
Berthing facilities for fishing vessels
at minor ports”. The Central Govern-
ment will also incur the ful] expendi-
ture of the Centra] Deep Sea Fishing
Stations which will explore fishing
grounds all round the coast. The Cen-
tral Government will, further, bear
the full cost of establishment and ope-
ration of institutiong for training of
fishing vesse] operatives.
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Demonstration by Food Copporation of
India employees

5181, SHRI RAGHUVIR SINGH
SHASTRI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that em-
ployees of the Regional Office of the
Food Corporation in Delhi have orga-
nised several demonstrations recently
against two senior officers in the Office
premises during the Office hours;

(b) whether it is alsp a fact that
most of the office bearers of the Em-
ployees Association had been charge-
sheeted at one timeé or the other and
they excite other employees and dis-
close office secrets to the Press;

(e¢) it so, what action has been
taken by the Corporation against such
employees under the Conduct Rules
to maintain proper discipline in the
office; and

(d) what amenities have been pro-
vided by the Corporation to the office
bearers of this Association?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No,
Sir. The demonstrations were orga-
nised outside the office premises and
outside the office hours.

(b) and (c). Some of the office-
becrers of the Employees Association
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have been charge-sheeted at various
times and cases against them are still
under investigation. For holding
demonstirations by members of the
Staff Association no action has been
taken by the Corporation under Con-
duct Rules as the demonstrations were
held outside office hours and outside
office building.

(d) Special casual leave upto a
maximum of 20 days in a calendar
vear 18 granted to the office bearers
for participation in the meetings of the
Association  including the meetings
with the management, They ave
aiso given Travelling Allowance|Daily
Allowance as and when they are re-
quired to attend meetings called at the
instance of the management to discuss
various problems of mutua) interest.
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Per capita imcrease in Agricultural
Production

5185. SHRI ABDUL GHANI DAR:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state
the per capita increase in agrieultural
production in 1955, 1964 and 19687

THE MINISTER OF STATE IN THE
MINISTRY OF FQOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): The follow-
ing table shows the Index Numbers of
agricultural production, population
and per capita agricultural production
for these years:

Index* Index** Index
Number Number Number
of Agricul- of Popula- of per
Year tural Pro- tion capita agri-
duction Base 1950= cultural
(Base 1949 100 Production
50=100) Col.2X
100) (Col
3)

n @) 3) (4)
1950 . . . . 100-0 100-0 100-0
1955 , 117-0 1090 107-3
1964 . 143-1 132-9 107-7
1968 . . e 161-8 146: 6 110-4

'Dah; 1-ela.te to agricultural years ending June.

#*Data relate to mid-year population.
Import of Rice Mill Machinery

5186, SHRI ABDUL GHANI DAR:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it iz a fact that Gov-
ernment imported rice mill machinery
in the last three years when India
herself is producing very good machi-
nery for these mills; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b)
During the last three years Govern-
ment had permitted import of 5 com-
posite rice mills and basic components
for 19 other mills by the Food Corpo-
ration of India from Japan under the
fifth yen credit, as this type of modern
machinery was not being produced in
the country.
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Meeting calleq by General Manager
of Samachar Bharati, News Agency

5188. SHRI KARTIK ORAON: Will
the Minister of INFORMATION AND
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BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether Government are aware
that a number of meetings of the
Bureau Chiefs of the Branch Offices.
of the Samachar Bharati News Agency,
New Delhi were held by the General
Manager within the last six months;

(b) if s0, whether the General
Manager of the Samachar Bharati,
New Delhi, obtained previous permis-
sion of the Board of Directors; :

(c) the tota] expenditure involved
in the travelling and daily allowances
with a break-up in respect of_ each
office; and

(d) whether the General Managerl
has the delegation of powers to call’
meetings any time he likes?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) to (d).
The Samachar Bharati is an indepen-
dent News Agency and the Ministry
have no control over its day-to-day
working,

s, fredt & faw wmedy”
X amEt

5189. =t fogaw 7w T
AT AT FETOT W qATe g6 qE
qaTa F1FO FaT F

(%) wrag a2 5 fa safemai
1 grErIET F faed avm ¥ “faw
@t #TE Hoamt sErf &
¥ far 1 d= aut & smafaT fea
T 7T & wE TR A weEy
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(w) afz g, @ 391 77 W1 79 2
& 'wS oAy ¥ TR F gegaEal
F o1 60 a0 § wiuT &, A91 7 18
TE &7 AT E; WO

(w) afz gz, @t 57 fzomr & v
FHATE! A &1 A7FT 71 fA9w g 7

guAT AW SHCN wAEa WK
dwre fawm & uvn AN (s g go
moerw) ¢ (%) o, AR

(@) s9=d T 97, 1969 &F
® sEfa & A9, ‘e AR F-
w5 ¥ warw & fAq amfem fFo g
TR 1 OF gEr AWl 92 99
miTi [((aema § @ fqw
w1 ifem gemr o®e Fle 1874/
69] |

() s (7). 7= Angdt wrEw
& WrggaT 60 A g "iws 7 9
¥ §, 9vg 77 w9 o fawm &
fasge o7 & | 3T a0W FeEE
30 fwawar, 1969 F1 Fura grm
iz a9 g feme & )

Alleged Association of Chief Produ-
cers of AIR with R.S.S.

5190, SHRI SHIV KUMAR SHAS-
TRI: Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state:

-

(a) whether Government's attention
has been drawn to the article in the
monthly magazine Mother India of
July, 1969 about the association of
the Chief Producer-Adviser Musie,
Al] India Radio, with the R.S.S.; and

(b) if so, what action Government
are considering to take against the
said person and how far these re.
ports are correct?
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THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI 1. K. GUJRAL): (a)
Yes, Sir.

(b) Government are not consi-

dering any action.
Chief Producers im ALR.

5191. SHR1 SHEO NARAIN: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) the number of Chief Producers/
Dy. Chief Producers working in All
India Radio, the date of their pre-
sent employment, their present emo-
luments and also similar information
in respect of Chief Advisers, if any;

(b) the substantial contribution
with regard to the quality contents of
AIR. programmes in their respective
spheres by each one of them during
their present employment;

(c) whether ALR. has gained by
these appointments with reference to

the quality of programmes and the
new ideas given by them;
(d) if so, to what extent and if -

not, why the cadre should not be dis-
pensed with; and

(e) the tota] cost of staff attached
to these category of Staff during the
last year?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI 1. K. GUJRAL):
(a) Eleven. A statement containing
the required information is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1875[69].

(b) A quantitative assessment is not
possible.

() Yes, Sir.

(d) The extent, which it is not
possible to estimate quantitatively,
varies from person to person.

(e) Rs. 73,849,
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fagre % whgr swz?} @@ gy
wt i o1 Fraax

5192 A URTET qreRy - 4
™ aqr gl g5 57 3T AT FAO
a1 fx

(F) #ar 7z "= & fF fagre
sa% uf Aty W= wEy gl 1
AIMAT 2 FAGET WA HETAT I
sarsdT AT fagry ¥ @fagr wwgdl
aqr gfhaqt w1 arsfma qfa F fag
qfgsi %7 FT 17 7 FA@ & (407
fagr 41

(=r) =fz zr, 1 ge70 fagre wrsw
H ITF A7 § " aF F (wAT afqat
AT wY TE F

(m) mear fax ® fawrmne
feaatr afgs @f #71 wE

() =7qFT FH O FH I
M F F oI £ AR

(z) =77 ata 1 fEufag
A 7 fAan a7 fafwre srdandy w37
T T F faanz g 7

wrg, g, amariae fowre aa
wgWIT WAMT § I[OT WA (W
wa afga fed) - () S adr
FAN ¥ g ¥ faAr-Ad g 7
Tq FT4 T 2 WAQAC. 1969 AF U
e #1 faoim fear a1 77 31 w§,
1969 1 9 FIq H =AAT7 #fT-
Frfeat F1 azerdt waaw arir 77 fag
m o |
(g) amget fagrz wsw &
1,91,090 FEFTAT F wfa¥r<i w w1
as foars frgr o AT w9 afwsr
AT AT AL 0
() wEAT gWFT H 53,673, fat-
ZT FAMT § 48,203 AITALT THTT
¥ 33,853 W7 BT ATIYT g4Tr {
55,361 & FA91 *1 qAFG0 AL K
2028(Aii) LS—8.
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wi & gz {97 & 23,324 =af¥agi
1 afwar andr 1 7 £

(%) 3 (3). safy fagre -
fass oFem FreET & 0EZ &
1947 ¥ FAT4T T AT H{T FAGL,
1948 & 1T 207 4T, 7417 1964 dF
aw fafww F1oa1 7 @@ = w1
ssiadrs gufT G4 F7 a1 570 41,
a7 % fx 35 F14 1 ;AT 2
HAGAT TH T A & (A0 7 favw
AfALIA 7§ T7I0 M0 | 35 I F
fag q% wsg 7 o 797 fagg wfasm
JATAT 45T &, A1 fRoww ot 7 @

fagre & atx=t & qeay | afy

5193. | TWAAT WA - 4T
W a4r gfg 41 @z IA09 71 FA
1 fF :

() #1 5z 7= & f& fored
To 7l ¥ fagre ¥ amaw F qew
gfad 79 15 877 § ¥ FT 20 ¥97 aF
WY

(&) FI1 I039 qe% WE A
gt sz omwd

(7) =iz g, AT =% Fur FCOT
é H e

(%) 77 gu H79T &1 TFA AR
IAFI 9z ATH AT g% A9 F fAw
¥ FT 4T TWEAT FIETEN FA
FT faarz & 7

am, ¥fa, gmarfos faww aa

W wATAT W T wA (s

war atfga fad) - (%) faere &
fafaw Fe=1 ¥ wd= ¥ 419 797 weq
1969F A5% HuTad FAAIH 10,70
®7F & 24, 00 ®97 97 fagzy ¥ v
Tfe 7E 2

(=) === wsaT & Wy 3fg #r
wafa =Y 4t 1 39 wafa & AEw F
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1% HeT F qEFF A 1960 F 218.5
aF afg gf 21

(1) 7=t ¥ 7y afg wEmm:
qgdr 200

(9) wgd g g &G H
sfaa g7 A1 gFAl ¥ anegw ¥ fagre
AFIX A AE AT FWEa JATL &
sfaf@ 20,000 @z =@ =SEF
fadqaa fear &
Second Central Wage Board Award

_ on Cotton Textile

5194, SHRI B. K. DASCHOW.
DHURY: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether Government have ac-
cepted the majority recommendations
of the Second Central Wage Board
for the Cotton Textile Industry;

(b) the reasons for not accepting
ihe recommendations in toto; and

(c) the details of recommendations
which have been accepted and others

which have not been accepted by
Government in this respect?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT J. HA
AZAD): (a) Yes. Copies of the Gov-
crnment Resolution announcing ac-
ceptance of the majority recommenda-
tiong and giving a summary of these
recommendations was placed op the
Table of the Sabha on the 21st July,
1969

(b) and (c). Do mot arise.
Ban on Rickshaw-Pulling by Women

5195. SHR1 MUBAMMAD SHE-
RIFF: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether it is w fact that in
some partc of the country women are
plying the rickshaws for their liveli-
hood; and

(b) the steps taken or proposed to
be taken by Government to ban this
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trade of rickshaw pulling or driving
and finding out alternative employ-
ment for them? LI .

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA
AZAD): (a) and (b).. Government
hag not received any report regarding
plying of rickshaws by women. The
Labour Ministers Conference at its
121h Session in 1955 recommended
the gradual abolition of rickshaw
pulling in general, and pending that,
regulation of the rickshaw pullers
conditions of work. The Government
of India also have addressed the State
Governments on the abolition of
handpuiled rickshaws and made
suggestions from time tg time. Thes2
are:—

1. Drawing up a phased program-
me for the abolition of “‘Rick-
shaw-pulling”.

2. Prescribing suitable regulations
governing the conditions of
work, medical examinations
ete.

3. Preventing exploitation by
middlemen by encouraging
cooperatives of rickshaw-pul-
lers.

Meeting between AJLR. Officials and
Union of Staff Artistes

5196. SHRI LATAFAT ALI KHAN:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that every
month there is a meeting between the
AILR. Officialy and the representa-
tives of both the Unions of Staff Ar-
tistes;

(b) if so, whether Government have
granted recognition to both the trade
unions and how many such meetings
héve taken place;

(c) the points on which agreements
have been reached and the points on
which still there is deadlock and no
agreement has been reached; and

(d) the names of the office-bearers
of both the Unions and the approxi-
mafe membership claimed by each of
them?
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THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND 1IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI I. K. GUJRAL): (a)
Yes, Sir; these are informal meet-
ings.

(b) No, Sir; nine
have been held so far.

(¢} The meetings are intended to
facilitate understanding of the view
points of the Staff Artistes, ‘These
are not in the nature of negotiations
and therefore the question of agree-
ment c¢f a deadlock does not arise.

(d) According to Government’s in-
formation office bearers of the two
Unicns are as follows:—

All India Radio Staff Artistes Union
Shri 8.5.5. Thakur
Shri N. Y. Kama

Shastri
Shri Ashok Bajpai

such meetings

Presidant
Vice-President
General Szcretary

All India Radio Broacasters and Telecasters
Guild

Shri George Fer-
nandes, M.P.
Shri Sursjeet Sen
Shri S.B. Bhaduri

President

Vice-President
Gereral Secretary

Government have no information about
the membership of the two Unions.

¥ Az g H ow Iem owww

w Wi
5197. =t awEA 4T gEAT
A9 TWTN WX HEX HHAl g adT
T F9T TG 7

(F) g aa 2 fes g Qe Y
wifas sE=T 3 977 9 0F FEE
oFEa w5y o9 &y ow o
i

(/) =1 TTFX IR AT
feta w1 @ &; #R

g?(“)‘?ﬁsi,fﬁm%ww«
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FEAT TG XATIN AMAT HTHA
fowm & T WA (s W feg)
(%) &tz 1

(=) =t 41 % T 100 ATIAT
F1 U ZHTEA UTAESS @A F OF
de &1 Ayd g & fAw s
=t AT @ 2

() ww &1 /& IEAT |

Assistance for Cooperative Program-
mes

5198, SHRI MUHAMMAD SHE-
RIFF: Wil] the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether some grants have been
provided by the Centre to the States
during the Fourth Plan period ip the
fcrm of block loan and block grants
for cooperative programmes; and

(b) the allotment of the grants,
State-wise and the detailed program-
mes thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY: (a)
Central assistance to States for the
Fourth Five Year Plan (1969—T74)
with the exception of the funds to be
provided by the Nationa] Co-opera-
tive Development Corporation, will be
given as block loans and grants each
Yyear,

(k) Centra] ussistance to States
during the Fourth Five Year Plan
will not be related to any individual
scheme or group of schemes or head
of Development, State-wise figures
of allotment, exclusively in respect
of Cooperation, are therefore not
available,
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Lift Irrigation ip Orissa
5199, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FOOD

AND AGRICULTURE be pleased to
state:

(a) whether the Orissa Government
have submitted proposals regarding
lift irrigation for the sanction and
assistance by Centra] Government for
inclusion in the Fourth Plan; and

(b) if so, the details thereof and
the de:ision taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUWNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
The State Government of Orissa sug-
gested an outlay of Rs. 1792 crores
for minor irrigation programme dur-
ing the Fourth Plan. This included a
provision of Rs. 165 crores for Lift
Irrigation Schemes. The Planning
Commission after taking the overall
resources position of the State in-
cluding its own resources and its eli-
gible share of Central assistance re-
commended an outlay of Rs. 10.75
crores for the Minor Irrigation Pro-
gramme during the Fourth Plan. The
revised Plan is yet to be finalised by
the State Government.

fagr & Tqre faw & sgaw
IrFT & {8 g

5200. Wt®o fqo wa®T : T
AT AqT FERW WX qAC WA
TZ AT I FW FA fw

(%) #ar 7z o9 2 5 oafy A
for & myas zreav F fase g
A aelr oft 2 mfy IR ow
frma %1 s ® feam

() a1 77 ot 59 2 f5 gwwme
=7 9 T &1 344 Z4 §9 F90 A fFoy
F ®7 ¥ 3 gt ® Ay foar, 3%
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Tt & fqu wodt gww TEAr
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& H1T T Fleq & fog & F w7
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Hindi Talks
5203. SHRI CHINTAMANI PANI-
GRAHI; Will the Minister of INFOR-
MATION AND BROADCASTING
AND COMMUNICATIONS be pleased
to state:

(a) whether it is a fact that the
Editorial Staff of the Hindi daily, Nav-
bharat Times, Delhi, have been very
frequently given bookings for broad-
cast of Hindi programmes from AIR
Delhi;

(b) the names and the number of
bookings given to such staff during
the year 1967, 1968 and upto the 31st
July, 1969;

(c¢) the special reasong for giving
such frequent bookings to the em-
ployees of this particular daily; and

(d) whether it is a fact that in re-
turn for these special bookings the
incharge Producer had been frequen-
tly contributing articles in the said
daily and receiving huge amounts?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI I. K. GUJRAL):
(a) and (b). A statement giving the
required information is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1876/69]. It is not
possible to draw any firm conclusion
from the statement alone  whether
personnel of Navbharat Times have
been given disproportionate bookings.

(c) Some of the bookings were for
serial programmes of the News Ser-
vices Division, specialist programmes
like sports commentaries or program-
mes addressed to special audiences.
As the field of choice for these pro-
grammes is limited some persons had
to be given repeat bookings.

(d) The matter is being looked into.

Delay in Granting Telephones in
Baroda, Gujarat

5204, SHRI MOHAN SWARUP:
SHRI RAM CHARAN:
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SHRI A. SREEDHARAN:

SHRI SURENDRANATH
DWIVEDY:

Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state:

(a) whether it is a fact that a Dele-
gation led by the Gujarat Assembly
Mambers and Members of the Tele-
phone Advisory Committee has ex-
pressed dissatisfaction over the con-
tinuous delays in the granting of
telephones to several thousands of

citizens of Bareda city of Gujarat;
and
(b) if so, Government's reaction

thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH):
(a) A delegation had met the Minis-
ter when he visited Baroda City.

(b) It is proposed to expand Baroda
Telephone System as below:

1. A 200 lines expansion to in-
crease the capacity of the In-
dustrial Estate Exchange from
200 to 400 lines has since been
commissioned.

2. A 600 lines small automatic ex-
change is under installation in
the administrative wing of the
X-Bar Exchange building and
is likely to be commissioned
by the end of 1969.

3. A 1000 lines expansion to the
existing exchange is included
in the 1969-70 MAX-I strow-
ger programme and is likely
to be commissioned in 1971-
- 8

4. 3000 lines X-Bar MAX.I equip
ment is likely to be supplied
in the last quarter of 1969-70
and expected tp be commis-
sioned by 1971-72.
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During Fourth Plan 4,800 line ex-
change capacity will be progressive-
iy commissioned. At present the
average waiting period fur getting a
new connection at Baroda is about 7
years and it is expected that this will
decrease to about 4 years by the end
of the Fourth Plan period ie. by 31st
March, 1974 with the planned expan-
sion as given above.

Radio Station for Baroda

§205. SHRI MOHAN SWARUP:
SHR1 RAM CHARAN:
SHRI A. SREEDHARAN:
SHRI SURENDRANATH

DWIVEDY:

Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state-

(a) whether a delegation led by
Members of Gujarat Assembly and
Telephone Advisory Committee had
demanded a Radio Station at Baroda;

(b) if so. Government's reaction
thereto; and
(e} whether Government propose

1o make a suitable provision in this
regard in the Fourth Five Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI I. K. GUJRAL): (a)
Yes, Sir.

(b) and (c). There js already an
A LR, studio at Baroda. Acting to
construct permanent studio building
is under way. This studio is linked
with Ahmedabad station. Proposal to
set up a transmitter at Baroda has
been included in the Fourth Plan.

Schools for Cooks and Waiters
5206. SHRI JYOTIRMOY BASU:
SHRI SATYANARAIN

SINGH:
SHRI BADRUDDUJA:
SHR1 GANESH GOSH:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:
(a) whether Government have star-
ted any schools for Cooks and
Waiters;
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(b) if so, the details thereof; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.

(b)4 Institutes of Catering Techno-
logy and Applied Nutrition have been
started at New Delhi, Bombay, Cal-
cutta and Madras and 4 Fooderaft
Institutes have been sponsored at
Kalamassery (Kerala), Panaji (Goa),
Bangalore (Mysore) and Lucknow
(U.P.). Another Foodcraft institute
will be started at Nagpur (Maharash-
tra), before the end of this year. The
course offered at these institutes in-
clude cookery and waiting.

(¢) Does not arise,

Welfare of Tribals in Tripura

5207. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
LABOUR AND REHABILITATION be
pleased to refer to the reply given to
Starred Question No. 1465 on the 1st
May, 1969 and state:

(a) whether the recommendations
of the National Commission on Labour
in respect of Tribal Economy have
since been received by Government;

(b) if so, Government's decision in
the light thereof and the directions,
if any, issued to the Tripura Govern-
ment in this regard; and

(c) the details of the training faci-
lities for Tribals in Tripura being
provided in the current year and the
number of Tribals likely to be trained
thereby?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA
AZAD): (a) No. Sir.

(b)Y Does not arlse.

(¢) Three specific training schemes
pertaining to training of tribal girls
as ‘dhais’, training of young tribal
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farmers, and training of tribal stu-
dents in weaving, carpentry, leather-
work ang basket making ete., have
been provided by the Administration
during the current year involving an
expenditure of Rs. 14,000 altogether
59 tribals are likely to benefit from
these schemes. In addition, tribals
would benefit, in commgon with others,
from the genera] provision of Rs. 6.44
lakhs provided during the year for
training and employment facilities.

Supply of Foodgiains to Tripura

5208. SHRI KIRIT BIKRAM DEB
BUEMAN: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that there
has been of late acute fooq scarcity in
Tripura, so much so that price of rice
in the Union Territory shot up to
Rs. 2.30 per kilogram and above in
many parts of the Territory; and

(b} if so, the quantities of rice and
other fcodgraing demanded by the
Tripura Administration during each
of the mcnthg of the year 1968-69
from the Centre and the quantities of
them actually supplied to that Admi-

nistrziion by the Central Govern-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) It is
not a fact that acut: food scarcity
developeq in Tripura in recent months
as a result of whish price of rice in
the open market in Tripura shot up
every where. Prices of foodgrains in
Tripura this year have been compa-
ratively lower than those prevailing
during the corresponding period in
previous years except in two tribal
areas of Kanchanpur and Chamanu
where prices of rice started rising in
the 4th week of May and went above
Rs. 230 per kg. This trend continued
upto the 3rd week of June 1969 when
steady flow of supplies of foodgrains
through fair price shops in these areas
brought down the prices.
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(b) The demand for foodgrains re-
ceived from the Government of Tri-
pura is for a whole calendar year and
not separately for each month. The
quantitie; of rice, wheat demanded by
Tripura Government for the calendar
years 1968 and 1969 and the quan-
tities actually supplied to them from
the Central pool during 1968 and al-
lotted so far for 1969 are as under:—

Year Demuiad receiv- Quantity Sup-
cd plied Lllotted
Rice  Whe.t Rice Wheat

(n "0 Founes)
3.6
23.6%

1368 3.7
1969 35.9

31.6
35.0

17.5%
2z, 0f

*Excluding 6.5 thousand tonnes sup-
plied in December, 1968 against 1969
demand.

1Pp to August 1969.

Powers of Panchayats in Tripura

5209. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) whether it is a fact that there
is a considerable disparit ¥ in the
powers of the Panchayats in Tripura
vis-a-vis those of the Panchayats in
other partg of the country;

(b) if so, in what main aspects the
Tripura Panchayats enjoy more limit-
ed powers and the reasons for such
disparities; and

(c) the stepg, if any, being taken
to bring them at par with the Pan-
chayats in other States?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a) to
(c). 'The information has been
called for from Tripura Administra-
tion and wil] be laid on the Table of
the House on receipt,
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Telephone Facilitec to New Capital
of Gujarat

5210. SHRI S. M. SOLANKI: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) in what manner the telephone
facilizies are to be provided to the
new capital of Gujarat State;

(b) whether the Government of
Gujarat has sent any proposal to the
Cen‘ral Government in this behalf;
and

(c) if so, the reaction of Govern-
ment to the proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TION (SHRI SHER SINGH): (a)
A 50 lineg small automatic exchange
has already been provided at Gandhi-
nagar. This exchange is proposed
to be replaced by a 200 lines automa-
tic exchange by the beginning of
October' 69. Further expansion of the
exchange upto 600 lines has also
been programmed. As a long term
arrangement a main automatic ex-
change with an iniiial capacity of
2000 lines has been planned.

For trunk working, initially, the
Gandhinagar Exchange will be pro-
vided with a manual trunk exchange

with 8, channels to Ahmedabad. As
a long-term arrangement it is pro-
grammed to provide subscriber

trunk dialling facilities to Ahmeda-
bad and other stations.

(b) Yes, Sir.

(e} The proposal has been discus-
sed in detai] with the Chief Minister
by correspondence and with the State
Minister for PW.D. and Electricity
personally. Action as indicated in
para (a) above is being taken ac-
cordingly
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Telephone connection to farmers

5211. SHRI RAMACHANDRA
VEERAPPA: Wil} the Minister of
INFORMATION AND BROADCAST-
ING AND COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that Gov-
ernment hag a proposal under exami-
nation to provide Telephone connze-
tion to farmers in Himachal Pradesh;

(b) if so, whether this decision
will be applied to all the States; and

(c) if so, the number of connec-
tions that are likely to be provided
to farmers in Mysore Siwate during
the Fourth Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH): (a)
There is no special scheme at present
to provide telephone connections to
farmers in Himachal Pradesh. The
farmers can, however,, obtain teie-
phone connections as per normal
rules. The demand for telephones for
farmers in rural areas being few, pro-
vision of telephoneg in cuch areas is
ordinarily not{ economical. The Re-

search Branch of the Departmen:. has
taken up development of a cheaper
type of communication system to
meet such peeds.
(b} and (c). Do not arise.
Working of Suralgarh Farm
5212, SHRI  BENI SHANKER

SHARMA: Will the Minister of
FOOD AND AGRICULTURE be ple-
ased to state:

(a) the capita] invested in
Suratgarh Farm and what
the profit or losg
since its inception;

the
has been
therein annually

(b) the amount of profit in terms
of percentage of capital that was ex-
pected from it and whether the tar-
get was achieved; and

E]

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
‘The requisite information is given
below:—

Capital Profit Loss

Year invested
(Rs.in  (Rs. in lakhs)
lakhs)
1956-57 . . 7-59 271
1957-58 12-08 . 509
1958-59 40-51 1-70 ..
1959-60 61-86 m 2:25
1960-61 98-46 2-84 o
1961-62 101-20 . 623
1962-63 133-82 651
1963-64 133-32 11-77
1964-65 120-30 9-93
1965-66 112-87 o 24-17
1966-67 132-31  18-71
1967-68 180-00 49-52
1968-69 Not yet available
ToTaL 72717 68-66

The profitloss mentioned above is
after providing for interest on capital
invested at the rate of about 4 per
cent per annum.

(b) ang (c). No target as auch
was fixed. The Farm has suffered
supplies

from inadequate irrigation ¢
and periodical floods. Inspite of this,
over a period of 12 years, the Farm
has earned a net profit of Rs. 4.11
lakh after providing for interest
charges on the capital invested.

Working of Government Farms in
Public Sector

5213. SHRI BENI SHANKER
'SHARMA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the number of Government
Farms that have been established in
the Public Sector in India and where
the same are located:

(b) the capital invested in each and
the profit made or loss incurred there-
in annually since their starting; and
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(c) if there is any loss or inade-
quate profit, the reasons for the

same?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Six Central State Farms have been
set up in the Public Sector as under:

Name of States Location

Rajasthan 1. Suratgarh

2. Jetsar
Punjab . 3. Jullundur
Haryana 4. Hissar
Orissa . . 5. Jharsuguda
6. Raichur

Mysore

It is proposed to set up another
Farm in the Canannore District of
Kerala.

(by and (¢). A statement Eiving
the required information is laid on
the Table of the House. [Placed in
Library. See No. LT-1877/69.]

Workers' Participation in Public
Sector Undertakings

5214, SHRI JYOTIRMOY BASU:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government consider
workers' participation in running the
Public Sector enterprises necessary
to improve their working; and

(b) if so, whether any scheme pro-
viding for workers’ participation in
the management of the Pubk: Sector
Undertakings has been prepared?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR EM-
PLOYMENT AND REHAERILITA-
TION (SHRI BHAGWAT JHA
AZAD): (a) Government consider
that any scheme of workers' partici-
pation in an undertaking, whether
in the public or the private sector,
is likely to bring about better under-
standing and cooperation betwszen
the management and the workers;
this may lead to improvement in the
warking of the undertaking.

(h) In 1957 Government of [ndia
introduced a schemg of workers’
participation in management in the
shape of Joint Management Councils,

to be implemented on 3 voluntary
basis, in large industrial establish-
ments.

g az weeawge & fag aEw

Eitaci

5215. st gmaa fag gmawg
FIT AT AT FT HAT TF AT FT AT
a1 7 ¢
(%) wesi #1 W ww e
7z & fATadTEa A T 050 9T
ITET FOA qAT 39§ HEATET
fan gfaard @ & faw w7 Aol
% FW HaF swAl ¥ 4fmar gw #
& fofo SOFTE 2T AT FTEATET T AL
g A

(@) &7 9= & Heeawaer A1 q2rar
2 & fU FCHTC 5T T AE FEATE
Fraf g ?

&, Ffw, amafas fawm aw

Hara | T /AT (s e
ﬁpfﬂﬂ):[m}ﬁi!ﬁ?ﬁm
qFe & wE ¥ i ¥ f s
frtareit & 31 wARiAE AR A
e A1 g, A A R oF @ AT W
7 gay afendt a2 9T @A | T & AT
wer fow Y # 39 wed @ fratfe
o av Ffew Al ® AT 9T 7
TEr 7T SA A € | AN O A
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HodT 9HeH & fAu BEr  §EEd
AFE wEAT: wewE A AR
sttt 7 € fafwa 47 s & Wi weHi
#1 39T 77 9 97 A7 v §
a3 & fafa sy o= goet
#r Fa-faorEa emar &1 aww-aEw
% qfe@ean FAT AT & wi Fawny
7 T F1 2T F44 ¥ A0 fafamiams
¥ qEET FAT AT 1 B faenae
20T A €9 S9AT Fr Frd fom-
T g A @ d AW d
&1 fafwr andm drfas <oA1 & 99
faeama &1 afvderw faar s @)
(@) Jigi % o=@ 9
daTadl #TAvEed 2 agi Wt wEer &
VST F FeqTeA 9T 99 fgur Av wWri
T § H19 &1 AtR A, 9T H/IT
#agq & fau gwa gfafa 1 go=mar
AT @I E | |IE G H A 9T &
fasm % fou oft 727 sz 77 € w1l
37T § OF WU g ST &
AT
Import of Ruossian Tn_'al:tors and
their Distribution

5216. SHRI SHASHI BHUSHAN:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the number of Russian DT-14
and Bellarus Tractors imported, with
dates of import, in the current year;
and

(b) the number actually supplied
so far to the farmers in Uttar Pra-
desh, Punjab and Haryana States?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): ‘) The
import programme for 1965-69 in-
cludes 6,000 DT-14B and 500 Byela-
rus tractors. Of these, 3,598 DT-14B
and 202 Byelarus tractors have so far
been received in different ships and
on different dates,
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(b) The required information is
being collected from the concerned
States and would be laid on the
Table of the Sabha as soon as recei-
ved.

orETTETYt % feeent ¥ W
dfafas semerd w5t frafe

5217. St ¥o o faursh :
=t vwew fag ¢

FT FRAAT AQT FATL G FATC HAT
31 9T, 1969 F arTdfFa w97 d&qn
1713 & 99 & g%y ¥ 98 =@ %1
g w49 i

(%) Afafos saaf=i & w9
¥ fraea a7 2w aafaeai & A aan
dfes wead w1 §;

(") 1968 ¥ Tl & faeeft
FF # Niswvm wfesel #Y faafa
F Al wgq afafs F @z #4.-
&1 g w17 7 =9 afafa # g7 =fammi
#1 frafas #1 4 o Afafas -
st & o'w # sizwE mfaeiE
T FW FT W E,; AT

(7) waw ax Afafas fafe
A 27 AT FH AT s oA

FIAT TG AW WAAT AW
gart fawn ® vsa w9 (o g0 go
e ) ¢ (F) WAEE fFEow § &
WE & ST AN 929 9T T|n g

(geveTerm / v wan dfed wen
o= &.-—/69]

(=) =a= =fsfa ¥ frafafes
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3. 85 e mHo "Ho HTEHT,
ggma® ez fAgww, swEoEmn, T

few=it

4. =Y FHE 474, N 7 FAEAfa
st Ao feesft

AEY AT AT FIARA W T AT
ofeveel F T H F7H FT L T |

(%) fz fmw §F 961 07 WA
sfaast 1, fa=i 7 F@sH1 & fag
ATeH, TOF A F1 g=5i fewes &7 77,
dSgu® oMY 97 AT TAT & )
TS & =1 F A0 37 afzadr &
7 fogl = ot @19 FT AT 2T
FSTHA HTHTY 97 FAT ST 2 | FfaEz
[T T ufae2el & &l & fou fafua
F¥R1 g1 AT F A7 Awg-Awg 97 g
HIGTA-91 T AT4T% 77 37 FiFaal §11
AT A £ w1 Adfas A
F1H:3T 7 fem gesg £ )

Incorrzct News Broadcast by A. L K.

5218, SHRI GANGA REDDY: Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) what are the sources of infor-
mation 10 A. I R;

(b) whether wrong news are broad-
cast without ascertaining the correct-
ness of the information before an-
nouncing, for instance, the news said
that Shri Madan Mohan, Chairman of
Praja Samithi was arrested in Hyde-
rabad (Andhra Pradesh) which was
contradicted by the Commissioner of
Police, Hyderabad as reported in the
‘Deccan Chronicle® dated the 2nd July,
1969,

(¢) whether Government are aware
of other such instances;
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(d) if so, what action Government
have taken against those who an-
ncunce such wrong news; and

(e) the steps taken by Government
10 guard against such mistakes in
future:

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
FARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) The sour-
ces of information to AIR are:

(i) Services of the established news
agencies, I'ndian and foreign;

{ii) AIR's own correspondents;

(iii) Official information agencies of
the Central and State Governments;

{iv) News monitored by the Moni-
toring Department; and

(v) Important institutions.

(b) To the extent possible the cor-
rectness of news is verified. The news
akout the arrest of Shri Madan Mohan,
Chairman of the Telengana Praja
Samithi was given on the basis of a
dezpatch from UNI. It was subsequen-
tiy found that he was arrested the
next morning instead of the previous
night. The news about the arrest in
the morning was given again.

(c) to (e). There may be a few other
such instances, AIR puts out every day
as many as 100 news bulletins from
Delhi alone. It is not always pos-
wible to verify the accuracy of the
news pricr to broadcast, particularly
ithose received from established News
Agencies. Wherever the accuracy of
a news item is in doubt, efforts are
made to verify its authenticity. Never-
theless, it is possible that some news
items broadcast may turn out to be
inaccurate. In such cases, contradic-
ticns or the correct news is broadcast
rromptly. Action against those who
kroadeast wromg news does ot arise
as they cannot be held responsible for
the accuracy or otherwise of a news
item. However, it is the constant cn-
deavour of the AIR to give correct
news.
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St~ff for ‘Yuva Vani’ of ALR,

522i. SHRI YASHFAL SINGH:
SHRI SHIV KUMAR SHAS-
TRI:
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SHRI RAJDEO SINGH:
SHRI RAM CHARAN:

Will the Mihnister of INFORMA-
TION AND BROADCASTLNG AND
COMMUNICATIONS be pleased 1o
state:

(a) the names of the staff employed
for the ‘Yuva Vani' Programmes of
ALR. Delhi for English as well as
Hindi, staff artistes and regular Gov-
ernment servants, with their designa-
tions;

(b} the educational qualificatiohs
of each of them with their special ap-
titude; and

(c) the criteria adopted for
selection and posting in the
Service?

their
“Youth

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
FARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) and (b).
The information is given in the state-
ment laid on the Table of the
House. [Placed in ILibrary. See No.
LT-1878/69].

(¢) No fresh recruitment has been
made but the existing personnel or
those on the panels from previous
selections have been assighed this
work having regard to their age, inte-
rest in programmes for the young and
experience of handling studio equip-
ment ahd presenting recorded music.

Seminars and Symposia by Film Ins-
titute of India, Poona

5222, SHRI RAJ DEO SINGH: Will
the Minister of INFORMATTON AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether the Film Institute of
India, Poona has been arranging semi-
nars and symposia in various parts
of the country;

(b) whether it is also a fact that the
seminarg and the symposia provide
useful forums for a thorough discus-
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sion of the subject matter and meeting
of talents; and

{c) if so, what prevented the arran-
gement for seminarg and symposiz in
the year 1968-697?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-

PARTMENT OoF COMMUNICA-

TIONS (SHR1 I. K. GUJRAL): (a)

No, Sir. 2
(b} Yes, Sir,

(c) Holding of seminars and sym-
posia was assigned as g3 new item of
work to the Film Institute on the
basis of the recommendations made in
their first report (Fourth Lok Satha)
by the Estimates Committee (1967-
68). The details of the scheme could
not be worked cut during the year
1968-69. The Film Institute of India
is proposing to hold a seminar at
Poona during the current financial
Year.

Primary Co-operative Societies in
Sugarcane areas of Bihar

5223, SHRI LAKHAN LAL
KAPOOR: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that on the
23rd March, 1967, the representatives
of the Reserve Bank of Ihdia, the
Centra] Government, the Government
of Bibar, National Cooperative Union
and the Bihar State Canegrowers’
Cooperative Association, met at New
Delhi under the Presidentship of Pro-
fessor D. R. Gadgil and tock decisions
about the pattern of primary coopera-
tive sccieties in the sugarcane areas
of Bihar;

(b) whether it is also a fact that
the Secretary to the Government of
Bihar, Department of Cooperation, by
his letter No. 679 dated the 9th May,
1967 directed the Registrar, Co-opera-
tive Societies Bihar to issue Mstrue-
tions to the local authorities for im-
plementation ¢f the policy;
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(c) whether so far the bye-laws of
not even one canegrowers' cooperative
service society have been amended
and not even one canegrowers' coope-
rative service society has been form-
ed;

(d) if so, the reasong therefore; and

(e) the action proposed to be taken
in the matter?

THE MINISTER OF STATE IN
THE MIXISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a) Yes
Sir;

(b) to (e). The informatjon is be-
ing collected from the State Govern-
ment and will be Jaid on the table
of the Sabha, when received.

Strike by Tea Plantation Labour

5224, SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether Government’s attention
has been drawn to the press reports
that the Tea Plantation labour in
West Bengal. following the {failure
of the tripartite negotiations due to
the stiff attitude of the tea garden
owners, are reported to have decided
to go on an indefinite strike from the
18th August, 1969 in support of their
ten-point demands including an up-
ward revision of the minimum wages:
angd

(b) if so, the steps taken to avert
the strike?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR. EM-
PLOYMENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD): (a)
The workers went on strike from
August 18, 1969.

{b) The matter falls in the State
sphere, and the State authorities are
seized of the situation. We are in touch
with the State Labour Minister and
will us» what good offices we can for
resolving the dispute.
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Strike by Textile Workers in West
Bengal

5225. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of LA-
BOUR AND REHABILITATION be
pleased to state:

(a) whether Gov.rnment’s attention
has been drawn to the newspaper re-
ports that 50,000 textile workers in
West Bengal have gone on strike since
the 8th August, 1969 to press their de-
mands for upwards revision of their
wages, gratuity and re-opening of the
9 Textil: Mills which had been closed
down;

(b) whether Government’s attention
ha: also been drawn to a reported
statement made by the Deputy Chief
Minister of West Bengal while ad-
dressing the lexiile workers that
though the United Front stood by
them in their struggle for the redress
of their gri_vances, the responsibility
for their present economic plight rests
with the Centra] Gevermnent;

(e) if so, the delails thereof;

(d) the steps taken or proposed
be taken to end the strike; and

to

(e) Government's reactivn Lo the
staiement made by the Diputy Chief
Minister of West Eengal referred to
in part (b) above?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD). (a)
1o (e). The textile workers want on
a day's token strike on the 8th of
August, 1969, to press their demands.
The Government have seen press re-
ports. The Deputy Chief Minister of
West Bengal is reported to have said
that though the State Govermnent had
no power to help in the increase of
wages for the workers, it would stand
by them in their struggle, and that the
Central Governmcnt was responsible
for the present econumic conditions
in the country. Wage structure in the
textile industry is regulated by the
recommendations made by th> tri-
partite Wage Board, after taking
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into account all thie relevant conside-
rations. The subject of the strike
falls in any case, in the State sphere
and the State Guvernment are seized
of the situation.

Film Institute of India's Liaison with
other Countries

3226. SHRI RAJ DEO SINGH: Will
the Minist.r of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to slate,

(a) waether the Film lnstitute of
India, Poona has been able to esta-
blish closer liaisun with its counter-
parts in other countri_s with a view to
keep itself in touch with what is hap-
pening in other similar institutions in
the worid;

(b) whether Govirament have at
any stage considered the feasibility of
impro#*=g the curriculam consistent
with India's cultwal heritage and
making the zcurse longer as in other
foreign Institittes; ang

() if not, the reasons thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION &
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRETI. K. GUJRAL): (a) Yes, ST.
The Film Institute of India is a mem-
ber of International Liaison Centre of
the Cinemga and Television Schools,
Paris, to which all the leading cinema
schools of the world are affiliated.
Thne Institute has also received experts

frorn similar institutions in Paris,
Moscow and Lodz (Poland).
(b) The syllabi for the various

courses at the Institut- are reviewed
from time to time with a view to
making improvements. For this pur-
pose, Boards of Siudies for various
courses have been constituted consist-
ing, among others of important repre-
sentatives from the flm industiry.
Besides, a number of lectures by emi-
nent experts are arranged to make the
students aware of Indian culture and
history,
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There is no proposal at present to
make the courses longer but this as-
pect will be considered at the time of
introducing TV course at the Institute.

tc) Does not arise,
Export and Import of Forest Products

5227. SHRI RAJ DEO SINGH: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the
export of major and minor forest pro-
_ducis in 1967-68 was worth Rs. 775
million and Rs. 129:21 millions res-
pectively and during the same period
import of majcr forest produce was
Rs. 301 millions and minor forest pro-
duce Rs. 2164 million;

tb) if so, whether his Ministry has
examined the scope for increasing the
exports and reducing the imports to
the minimum: and

(e} if go, the prospects for future?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (c).
The requisite informaticn is being
collected and will be laid on the
Table of the Sabha.

Purse-Seining Survey of the Tunma
Fishery

5228, SHRI RAJ DEQ SINGH: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether purse-seining survey
of the Tuna fishery hag been under-
taken to expleit this important spe-
cies of fish which is now being ex-
ploited by Japan and U. S. S. R. in
the Indian Ocean;

(b) if so, the result thereof; and

(c) if not, the reasons therefor?
2028(Aii)LS—T.
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes,
Sir. Purse-seining survey for Tuna
fisher'v has been undertaken by ves-
sels operated by Indo-Norwegian Pro-
ject and Deep Sea Fishing Station on
experimental basis.

(b) After preliminary training and
trial operationg 10 cruises were un-
dertaken to different areas to deter-
mine the type of craft and goar which
would be suitable for fishing tuna by
purse-seines. On the basis of the ex-
perience gained, new gear is being fa-
bricated and dock fittings are also
being changed. Experiments are being
continued and adequate data will be
available only after continuous sur-
vey for a period of time, The indica-
tions s¢ far are that there are poten-
tialities for purse seining for Tuna
in the Laccadive Seas, Further investi-
gations are being carried out in Kerala
Coast and near Laccadive, Minicoy
and Wadgo bank and also in the Seas

off Gujarat.

(¢) Does not arise.

Prices of Kapas and Cotton

5229. SHRI DEORAO PATIL: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the prices of Kapas
and Cotton for the next year have
been fixed;

(b) whether Government have pre-
pared a cotton policy for the year
1968-70; and

(c) if so, whether the price for
Kapas to be purchased by the traders
from the cotton growers will be fixed
taking into consideration the market
price of cotton?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
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CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (c).
Cotton price policy for the year 1969-
70 is being formulated and will be
announced shortly.

Pahari Dhiraj Cooperative House
Building Society, Delhi

5230. SHRI SHRI GOPAL SABOO:

Will the Minister of FOOD AND
AGRICULTURE be pleased to refer

to the reply given to Unstarred Ques-

tion Nos. 2711 and 2712 on the Tth

August, 1969 and state:

(2) whether four members of the
Pahari Dhiraj Cooperative House
Building Society mentioned in reply
lo part (a) intimated the fact of ac-
quiring land/house in Delhi formally
within one meonth; if so, on which
date and if not, the reasons therefor:

(b) when these members acquired
land'house in Delhi and from -where
and for how long they are continuing
their membership unauthorisedly;

(c) the reasons for not so long strik-
ing off their membership and taking
action against them for not intimating
the fact within one month: and

(d) the action proposed to be taken
against the guilty office bearers who
allowed such irregularity so long?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD., AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a) No,
Sir. Reasons for not intimating the
fact of acquiring land/house in Delhi
are not known to the Registrar of
Cooperative Societies, Delhi.

(b) to (d). One member had a
house prior to the registration of the
society. No provision at that time
existed in the bye-laws of the society
that persons having land/house could
not become its members. The remain-
ing three members acquired land/
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house subsequently. Information as
to when and from where land/house
were acquired is not available with the
society. The persons being promoter
members, the society at its general
body meeting decided against debar-
ring them from its membership on
the condition that no plot would be
allotted tg them. This does not cons-
titute an idfringement or irregularity
for which action could be taken by
the Registrar of Cooperative Socie-
ties.

Kissing and Nude Scenes in the Films

5231. SHRI B. P. MANDAL:
SHRI V. NARASIMHA RAO:

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased top state:

{a) whether it is a fact that an
Official Comraittee has no objection to
including in a film a kissing or a
nude seence according to a  report
published in Hindustan Times dated
the Tth August, 1969;

(b} if so, whether such a practice
is bound to produce a  disasterous
effect on the minds of the youths of
the country:

(¢) whether kissing and nudeness
on Indian screen would be in keep-
ing with the tradition and culture of
India: and

(d) the justification of the new
move and the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a)
to (d). The Khosla Committee in
their report on Film Censorship sub-
mitted to Government on 31st July,
1969, a copyw of the Summary of Con-
clusions of which was laid on the
Table of the House on 6th August,
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1969, has inter-alia recommended that
if in telling the story, it is logical,
relevant or necessary to depict a pas-
sionate kiss or a nude human figure,
there should be no question of exclud-
ing the shot provided the theme is
"hendled with delicacy and feeling,
aiming at aesthetic expression and
avoiding all suggestion of unneces-
sary prurience or lasciviousness. It
will take some time before the entire
report is considered and decisions
taken thereon by the Government.

Production of Foodgrains

5232. SHRI BENI SHANKER
SHARMA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the exact quantity of food-
grains produced in India during the
years 1966 67, 1967-68 and 1968-69;

(b) the produce expected in 1969-
70

(c) the figures as compared to pre-
vious years; and

(d) if on the decline, the reasons
{aerefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Esti-
mate: of foodgrains production in
India for 1966-67 and 1967-68 are
_given below:

(Thou-and tonnes)

year Production
1966-67 74,231*
1967-68 95,588**

*Partially Revised Estimate.
**Final Estimate.
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The Fina]l Estimate of foodgrains
production for 1968-69 is not yet
ready,

(b) It is too early to give an esti-
mate of foodgrains production for
1969-70.

(c) and (d). Do not arise.

Producers in ALR.

5233 SHRI K. D. TRIPATHI. Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to refer to the
reply given to the Unstarred Ques-
tion No. 2662 on the Tth August, 1969
and state:

(a) whether the information in
respect of Producers at A.LR. Delhi
Station given against part (a) of the
above mentioned Guestion is nat ‘rcor-
rect;

(b) the names of the producers at
A.LR. Deihi Station who are over 58
years and 60 years of age may be
given;

(c) the date on which each of the
Producers who is over 55 years is due
to retire in view of Government
Policy indicated in- part (¢) of the
above mentioned question; and

(d) the names of the
who are retiring in the
months?

Producers
next twe

THE MINISTER OF STATE IN THE-
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a)
A slight inaccuracy had crept in the
figures relating to Delhi. The infor-
mation given under columns 8 and
10 relating to Producers over 55 and
60 should have been given as “3" and
“2" ag on 30th September, 1969.
Inadvertently, the break up was not
given.

(by Owver 58 years of age—Nil
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Over 60 vears of age—(1) Shri
Pratap Singh Chaudhury (2) Shri B.
R. Paliwal.

(¢) The names of Producers who
are or will be over 55 years of age
as on 30th September, 1969 and are
due to retire thereafter are:—

1. Shri Pratap Singh Chaudhury
2. Shri Kuldip Singh Akhtar

3. Shri B. R. Paliwal

4. Shri Chinta Mani Jain

5. Shri Mohan Singh Sengar

(d) 1. Shri Pratap Singh
Chaudhury

2. Shri Kuldip Singh Akhtar
3. Shri B. R. Paliwal

Misbehaviour by Staff Artiste and
Producer of A.LR., Delhi

5234. SHRI 5. M. JOSHI: Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
TIONS be pleased to state;

ia) whether it is a fact that a Staff
Artiste slapped a Producer in the
Transcription and Programme Ex-
change Service of All India Radio
Delhi and as a result of an enquiry
held in the episode was transferred
to another station outside Delhi;

(b) whether it is also a fact that
for a similar misconduct by a Pro-
ducer at Delhi Station against an
Engineer, no action has been taken
against the gaid Producer; and

(¢) the special circumstances for
treating this Producer at Delhi
favourably and taking no action

against such a misconduct?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI 1. K. GUJRAL): (a)
Yes, Sir.

(b) The Producer concerned has
been warned despite his written apo-
logy and withdrawal of the complaint
by the Engineering Assistant.
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(c) The staff Artiste in the earlier
case did not repent for his action and
wag transferred outside Delhi in the
interest of discipline . He was, how=-
ever, transferred back to Delhi after
he expressed regrets orally to Sec-
retary, Ministry of Information and
Broadcasting.

Broadcast of English Lessons in
School Programmes from A.LR, Delhi

5235, SHR! SHIV KUMAR SHAS-
TRI: Wil'! the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased fo
refer to the reply given tp Unstarred
Question No. 1631 on the 31st Julv
1969 and state:

(a) the details of the pavments
made to one Shri Barlow and other
British Nationals for preparing the

English lessong broadcast in  the
School Programmes of All India
Radio Delhi Station:

(b) whether All India Radio offi-

cials had been writing direct to the
British Council officialz for the supply
of the material for broadcasts; and

() whether it is a fact that the
British Council had sponsored the
deputation of the Programme execu-
tive incharge School Broadcast Pro-
grammes to B.B.C. for training in the
School Broadcast Programmes?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I, K. GUJRAL): (a) No pay-
ments were made to anyone for pre-
paring the lessons, A fee of Rs. 35/
per broadcast was, however, paid to
one Mr. John Mills for participation
(giving his voice) on two occasions—
in July, 1966 and August, 1986—when
the lessons were first started.

(b) Yes, occasionally. Once All
India Radio had agreed to broadcast
the lessons as suggested by the Delhi
Administration, it was necessary for
All India Radio in the interest of
speedy arrangements for broadcasts
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to keep in touch with the British
Council, who were assisting the Delhi
Administration in the preparation of
the lessons.

(e} No, Sir.

Non-inclusion in Central Information
Service of Sub-Editors of A.LR., Simla

5236. SHRI R. K. SINHA: Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether it js a fact that the
Sub-Editors in the Simla Station of
All India Radip refused to accept
salaries on August 1st, 1969 as 5 pro-
test against their non-inclusion in the
Central Information Service;

(b) the reasons for their non-
inclusion in the Centra] Information
Service; and

(c) the other A.LR. Stations, if any,
whose such staff are not included in
the Central Information Services?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K GUJRAL): (a) Yes,
Sir; They are sub-editors in the office
of Director of Monitoring Service and
not Simla Station of AIR. They have
since drawn their pay.

(b) Decision to include them in
C.1.S. has already been taken.

(e) Other than those already in the
C.I.S, there are no journalistic posts
at A.LR. Stations to qualify for inclu-
sion in the Central Information Ser-
vice,

Indo-German Agricultural Develop-
ment Project

5237. SHRI R. K. SINHA: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the districts selected for an
integrated development programme
under the Indo-German Agricultural
Development Project;
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(b) the criteria for the selection of
the districts; and

(c) whether Government would
consider suggestion for selecting Fai-
zabad district of Uttar Pradesh under
this project?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The dis-
tricts so far selected for integrated
development programme under the
Indo-German Agricultural Develop-
ment Project are as follows:—

(i) Mandi & Kangra (HP.)

(i) Nilgiris (Tamil Nadu).

(iii) Almora (U.P,)

(b) In the light of their experience
of agricultura] development work in
hilly areas in Himachal Pradesh
where the initia] project was taken
up in 1962 the German experts indi-
cated preference for other hilly areas
in the country. On that basis the
final selections were made in consul-
tation with the State Governments.

(¢c) There is no offer from the
German Government for an additional
project in a non-hilly area.

‘Today in Parliament’ Programme of
AIR

5238. SHRI SHIVA CHANDRA
JHA: Will the Minister of INFOR:
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state:

(a) whether it is 5 fact that no men-
tion of the non-official business that
Was not concluded on August 8 1969
in the Lok Sabha, was made either
in ‘Today in Parliament’ or in the
news broadeast of August 8 (night)
or August 9, (morning news broad-
casting) despite the fact that wuch
inconclusive discussions were pien~
tioned in the past;

(b) if so, the reasons therefor; and
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(c¢) if not, at what times that was
broadcast from A.LR.?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUIJRAL): (a) to (c).
The item could not be noticed as there
wag heavy pressure for other impor-
tant news and the debate was intom-
plete, Normally, where a Member has
not completed his speech on a bill, it
is noticed on the day the bill is
actually discussed,

Effect of Taichun and IR-8 Variety
of Rice on Health

5239, SHRI SHIVA CHANDRA
JHA: Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that new
variety rice (Taichun and IR-8) has
bad effects on health;

(b) if so, the details thereof; and
(c) if not, the difference in the

vitamin contents of the new variety
and the old ones?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-

TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): ra) Xo.

ib) Does not arise.

(¢} Nutritive quality of rice de-
pends upon protein content, and upoh
the balance of its comstituent amino-

* acids including thiamine and lysine.
Most of the traditional varieties record
about 7 to 8 per cent protein in rice.
The new high yielding wvarieties like
Taichung Native 1, TR-8, Jaya and
Padma all record almost the same
protein content as local  varieties.
While efforts are being made to breed
varieties with still better protein con-
tent. the presently released dwart
rices are not inferior to local wvarieties
in nutritive value,
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Thiamine which is present in the
superficial layers of rice kernel is
considered optimum when present at
the rate of 0.25 meg.;100 gms. All the
dwarf rices mentioned above record
thiamine content which ig either ¢pti-
mum or higher than optimum, Simi-
larly, lysine is considered optimum in
a variety when presenf at the rate of
3.5 per cent of protein. The mew
varieties maintain a satisfactory opti-
mum of this amino-acid.

Registration of Housing Co-operative
Societies in Delhi

5240, SHRI MAHARAJ SINGH
BHARATI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
ctate:

(a) whether it is a fact that :_he
new Housing Cooperative 3Societies
are mct being registered by the Regis-
trar of Cooperatives Delhi:

(b} whether it is also a fact that
new model bye-lawg for Group Hous-
ing Co-operative Societies were inade
available to the public as far back

as Julv, 1968;

(c) if so, what are the reasons for
the Central Government in Yot per-
mitting the registration of the new
societies; and

(d) the reasons for issuing the
mode] bye-laws for group Housing Co-
operative Societies. if Government
had no intention to permit the regis-
tration of new cooperative sccieties
m the near future?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a) to
(d). The information ig being collect-
ed and will be laid on the Table of
the House as early as possible,
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Gujranwala Cooperative House Build-
ing Society, Delhi

5241, SHRI RAM SWARUP VID-
YARTHI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state;

(a) whether it is a fact that the
Gujranwala Cooperativ e House Build-
ing Society had been permitted to hold
the drwa of lots for the purpose of
allotment of plots on the 9th August,
1969;

fb) whether it is also a fact that a
number of intending purchaser mem-
bers were not allowed to participate
in the drow and the draw was limited
to a few selected members and if so,
the reasons therefor and whether this
was permissible under the rules of
Cooperation;

(e) the number of inteding pur-
chaser members for the 242 sqr. yards
plots at present and the Members who
vere considered for the draw of lot
of plots on the 9th August, 1969 and
the number of such persons who were
intenidng purchaser-members for the
242 sqr, yards plots but had been
exploited by the management of the
society to accept the 167 sqr yards
plots instead; and

(dy whether Government propose
to ask the socicty to give equal trea-
ment to all members of the society
and if not, the policy of Government?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADSWAMY): (a)
Yes, Sir.

(b} Allotment of developed plots to
the members of the Cooperative House
Buildig Societies is. made by the soc-
ieties subject to the approval of the
Lt. Governor of Delhi in terms of
the lease agreement entered into bet-
ween the societies and Lt. Governor
The list of eligible members is drawn
up in accordance with the seniority
date of enrolment but actual alloca-
tion of plots amog the eligible mem-
bers is done on drawal of lots. In the
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case of Gujaranwala Cooperative
House Building Society, the list of eli-
gible members was also drawn up be-
fore the date of draw of lots. Since
the number of plots in the different
Slzes was Jess than the number of
members seeking allotment all the
members could not be allotted plots of
the size for which they had paid.
Therefore, these members, with ref-
erénce fo the date of enrolment, were
either offered plots of smaller sizes
or were asked to wait till the addi-
tional area to be allotted to the soc-
iety was developed, in case they want-
ed the allotment of plants of the sizes
for which they had made the pay-
ment. The method adopted for the
allotment of plots did not violate the
cooperative rules,

(c) It has been intimated by the
Society that 234 members had request-
ed for the allotment of plots of 242
sqr. yards, As against this, the
society had 117 plots of the sizes bet-
ween 225 and 242 sqr. yards and 12
plotzs between the sizes of 175 and
200 sqr. vards. Therefore, only 117
and 12 members could be considered
for allotment with reference to date
of enrolment. Out of the remaining
105 members, 69 members had given
their written consent to the society to
be considered for allotment of blots
of 187 sqr. vards and 36 members
agreed to wait for the allotment of
plots till the additional area to bhe
allotted to the society was developed.

(d) No, Sir. The Government con-
sider the present method of allotment
to members adopted by the Delhi ad-
ministration to be equitable.

Delhj School Teachers' Cooperative
House Building Society

5342. SHRI HUKAM CHAND
KACHWAI: Wil] the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) the years or wfhich Acounts of
the Delhi School Teachers' Coopera-
tive Housing Building Society have
been aulited by the Registrar Co-
operative Societlegs and irregularities
found therein;
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(b) the action taken against the
officials responsible therefor and the
remedial measures contemplated to
check such practices in future to
safeguard the interests of the mem-
bers;

(c) whether the Society has taken
over the land allotted to it and if not,
the reasons therefor;

(d) the amount collected from each
member and the purpose for which it
has been collected; and

(e} whether the cost of the land
collected from the members has been
deposited with the Government and
if not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI M. S.
GURUPADSWAMY): (a) and (b).
The Accounts of the Delhi School
Teachers Cooperative House Building
Society have been audited till the year
1966-67. The audit for the later years
is going on. The details of the irre-
gularities can be given on ocmpletion
of the audit.

(c) Yes, Sir.

(d) The information is not available.

(e} A sum of Rs. 11,29,840 collected
from the members has already been
deposited with the Delhi Administra-
tion,

Dispute regarding Telephone installa-
tions in Hyderabad

5243. SHRI V. NARASIMHA RAO:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a} whether Government have re-
ceived any report from the Postmaster
General's Office. Hyderabad regarding
the telephone installation dispute be-
tween the Postal Department, and the
road and Buildings Department of
Andnra Pradesh;
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(b) the places where the R&B De-
partment have objected to the instal-
lation of the telephone Pole and the
reasons for the objection; and

(c) whether the Postal Department
are authorised as per Rules to instal
a telephone pole by the side of the
State roads ang if so, the distance of
the pole from the road in the Town
areas?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTNMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH): (a) A
report to that effect has been receiv-
ed now,

(b) The R&B Department of
Andhra objscted to the erection of
telephone posts along the State High-
ways in five cases in the distriets of
Krishna, Srikakulam, Chittoor and
East Godavari. The R&B Department
insisted on the posts being planted
50 ft. away from the centre of the
road which was not practicable in
certain cases. Some of the objections
have been cleared after discussions
and the others are being pursued with
the state Government,

(¢) The P&T Department is autho-
rised to insta] posts by the side of
roads under section 10 of the Indian
Telegraph Act. No limits of the dis-
tance from the road is laid odwn in
the rules.

Tenements for displaced persons in
Kopri colony, Thana and Mulund
(Maharashira)

5244 SHRI KIKAR SINGH: Will
the Minister of LABOUR AND RE-
HABILITATION be pleaseqd to state:

(a) whethey Government worked
out the under-mentioned costs in case
of each of the tenements with the fol-
lowing areas to be charged from the
displaced persons occupying Govern-
ment built multi-storeyed buildings
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in Kopri colony, Thana and Mulund
in Maharashtra State:

Colony Area Cost

. .qu ft. Rupees

(i) Kopri Colony 385 3767
: and

3710

(ii) Mulund 1283 3669

684 247

(b) whether there was any reduc-
tion of about Rs, 600 in the final cost
per tenement;

(e) if so, the details under various
heads under which reduction was
ordered; and

(d) the land areas (i) constructed
ang (ii) open around each tenement
finally charged for in the cost sche-
dules of these buildings?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD): (a)
The cost of the tenements recovered
from displaced persons in Kopri Co-
lony and Mulund in Maharashtra and
the areas under these tenements are
as under:—

Colony Area Cost
(i) Kopri Colony

(a) Middle tene-
ments 319-23 3106

(b) Corner tene-
ments 3303 3255

{ii) Muland Colont
Tenements 63 to 2567
440 to 7155

({b) The above valuations were fixed
in 1955 and no reductions have bcen
made since then,

1e) Does not arise.

(d) The lad areas uder the tene-
ments in question are indicated in
reply to part (a) of the question
above, The break-up of the area
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constructed upon and left opgen for
each tenement is not readily available.
The time and labour involved in col-
lecting this informatiop will not be
commensurate with the results likely
to be achieved.

Working of post offices in rura]l areas

5245, SHRI JYOTIRMOY BASU:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that most
of the Post Offices in India, particular-
ly in the rural areas, suffer from lack
of adeguate number of counters &nd
posta] staff; and

(b) if so, the steps, if any, being
taken by Givermment in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH): (a)
and (b). No, Sir. But in a very few
offices, particularly in the urban areas,
there may be a temporary shortage
of counters due to the inability of the
Department to get suitable rented ac-
commodatioan for post offices. It is
not correct, however, that there is a
general shortage of staff. Efforts are
always being made to get adequate
accommodation for post offices.

Working of Railway Mail Service

5246, SHRI JYOTIRMOY BASU:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that the
Railway Mail Service in India is not
running. smoothly; and

(b) if so, the steps taken or being
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) No; on
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the whole the functioning of the Rail-
way Mail Service in India is fairly
smooth,

(b) There are, however, some pro-
blems such as shortage of accommo-
dation in RMS veng and Mail Offices
and defective lighting in the 'mail
vans. For solving these problems, we
have a programme for construction of
mail vans ang wmail offices, Constant
liaison is being maintained with 1he
Railways with a view to ensuring pro-
per lighting in the mai] vans.

Films Censored

5247, SHRI JUGAL MONDAL: Will
the Minisier of INFORMATION AND
EBROADCASTING AND COMMUNI-
CATIONS be pleased to refer to the
reply given to Unstarred Question
No. 8844 on the 8ty May, 1969 and
state:

(a) whether the required informa-
tiop, regarding films censored has
since been collected; and

(b) if so, the getails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AWD
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) and (b).
The information has already been col-
lected and sent to the Department of
Parliamentary  Affairs on 18-8-1969
in fulfilment of the assurance. How-
ever. another statement furnishing the
requisite information is laigd on the
Tahle of the Hous=e. [Placed in Lib-
rary. See No. LT-1830/69].

Central Assistance to Village Co-ope-
rative Societies in Gujarat

5248, SHRT NARENDRA SINGH
MAHIDA: Wil] the Minister of FOOD
AND AGRICULTURE be pleaszd to
state:

(a) the nature of assistance rend-
ered by the Central Government to
the Government of Gujarat rowards
the schemes for the consumers ser-
viee organised through the mediuvm
of Village Co-operative Societies in
the villages of Gujarat; and
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(b) the places where these Societies
are located?

THE MINISTER OF STATE 1IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a) A
Centrally Sponsored Scheme for dis-
tribution  of consumers articlez in
rural areas through marketing and
village cooperatives was sponsored by
the Government of India during the
year 1963-64 as a complemenl iy the
Centrally Sponsored Scheme of urban
consumers stores. Under this schieme
selected  marketing societies wore
assisted in the shape of share capital
contribution and managerial subsidy
to the extent of Re, 10,000 and Rs, 5.000
each respectively., This scheme has
been transferred to the State Sector
from the current fiphncia] year.

(b} In Gujarat State, according to
information available, 3897 village co-
operatives and 193 marketing coopera-
tives were undertaking distributior of
consumers' articles in rural areas. The
places of their location are not rea-
dily available,

Suspension of P&T Employees in
Kerala for Participations in
Strike

5249, SHRI P. VISVAMBHARAN:
Will the Minister of INFORMATICN
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) the number of permanent P&T
employees in Kerala, who are still un-
der suspension consequent on the
token strike of September 19. 1968;

(b) how many of them are served
with charge-sheets;

(¢) how many who have been ser-
ved with charge-sheets, have submits
ted their explanations: and

(d) how many suspended employres”
have not been served with charge-
sheets and the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND 1IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) The num-
ber of such employees is 139,

{b) to (d). Information is being
collected and would be laid on the
table of the Lok Sabha,

Re-instatemeny of Emplovees of P&T
in Kerala Circle

5250. SHRI P. VISWAMBHARAN:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS bhe pleased to state:

(ay the number of employee: in
the P&T Kerala circle whose services
<ti]]l stand terminated as a ronsaquence
of the token strike of September 19,
last year;

{h) how many of these emploveez
have submitted review petitions to the
P&T authorities:

fe) how many employees were re-
instated aftey their submitting the re-
view petitions: and

fd} how many review petitions are
«til] pending for disposal?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
{SHRI SHER SINGH): (a) The num-
ber of such employees is 142,

(by to (d). Information is being
collected and would be laig on the
table of the Lok Sabha.

Senjority, Right of Promotion and
Confirmations of Scheduled Caste'
Tribes Employees

5251. SHR1 S. KUNDU: Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

{a) whether there is any rule pro-
tecting the senfority and right of
promotion and confirmation of the
Scheduled Caste and Scheduled Tribe
employees of Class 111 and Class IV
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of the Postal ang Telegraphs Depart-
'ment;

(b) whether the violation of sach
rules have been committed by the
D.E.T. Cutiack Orissa pircle and whe-
ther such complaints have been made;

(¢} whether some clerks recruited
in 1857 in the D.E.T. office Cutiack
have been made senior to the Schedul-
ed Caste and Scheduled Tribes candi-
date recruited in 1956 and whe'her
any representation protesting such ac-
tion has been received; ang

(d) if so, the action taken thereon”

THE MINISTER OF STATE iN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) Ne.

(b) No.

(e) and (d), Yes. 3 Scheduled Castes
and Scheduled Tribes ¢lerks recruited
in 1956 were ranked junior ‘o scme
officials of 1957 recruits due to their
not passing the confirmation examiaa-
tion in the permissible numbe:r of
four chances, according to the ordzrs
then in force. '

T. V. Production

5252. SHRI S. KUNDU: Will the
Minister of INFORMATION AND
EROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether any target of produc-
tion of Television sets in the Fourth
Five Year Plan has been drawn up;

(b) if so. the pumber of such TV
sets likely to be produced during the
Fourth Plan and places to be covered
by TV programme;

(c) whether any licence has been
issued for production of TV sets; and

(d) if so, when and how many of
such sets have been manufactured?
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THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF COMMU-
NICATIONS (SHRI 1. K. GUJ-
RAL): (a) and (b). No, Sir. The
matter is under consideration.

During the Fourth Five Year Plan
period it is proposed tp set up TV
stations at Srinagar, Bombas—-’_ Cal-
cutta, Madras, Kanpur|Lucknow and
to expand the TV Centre at Delhi.

(c) Licences have been issued to
tour firms for g total capasity of
30,000 sets pér annum.

(d) Licences were issued in 1967.

760 sets have been manufactured
by one of the licensees up to July.
1969,

Rura] Indebtedness in the country

5253. SHRI N. R. DEOGHARE:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

ta) whether Government have
conducted any survey in the recent
past to ascertain the extent of rural
indebtedness in the country;

(b) if so, the results thereof; and

(c) if not, whether Government
propose tp undertake any survey in
this regard?

THE MINISTER OF STATE IN
THE MINSTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
~MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and
(b). Government have not conducted
any such survey. However, the R.B.I.
has conducted this All India  Rural
Debt and Investment Survey in 1961-
62. The findings of the Survey are
contained in a priced publication of
the R.B.I., titled ‘All India Rural
Debt and Investment Survey 1961-62,
(Outstanding Loans, Borrowings and
Repayment of Rural Households).

{c} In view of the above position
in (a) and (b), Government does not
propose to undertake any such survey
in this regard at present.
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Articles written by Officialg of A.LE,,
Delhi for Newspapers

5254. SHRDI K. D. TRIPATHI:
SHRI S. M. JOSHI:

Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
refer to the reply given to Unstarred
Question No. 2659 on the Tth August,
1969, and state;

(a) the steps which Government
had taken to verify the particulars of
the A.I.R. employees who had been
regularly contributing political arti-
cles in newspapers and journalg of
Delhi;

(b) whether it is not a fact that a
Hindi Producer of Delhi Station of
All India Radio had contributed a
series of political articles in the
‘Nav Bharat Times’' and Hind; ‘Hin-
dustan’ of New Delhi under the pen
name of ‘Rajniti ka Ek Vidyarathi’
during the year 1967-68 which had
criticised Government’s basle politics

in regard to economic matters and
external policies; and

t¢) the action Government pro-
pose to take to probe into this and

take suitable action against the said
Producer?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNI-
CATIONS (SHRI I. K. GUJRAL):
(a) and (b). Government had no in-
formation about any employee of All
India Radio contributing politica] ar-
ticles to newspapers and journals. On
the receipt of notice of this question,
an inquiry was conducted and it was
found that a Producer of Delhi Station
of All India Radio hag been writing
articles under the pen name of ‘Raj-
niti ka Ek Vidyarathi® for the last 30
years. According to the Producer, the
articles contributed by him during
1987-68 are not of political and con-
traversial nature and did not eriticise
Government's basie policles In regard
to economic and external matters.
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He had not obtained permission for
contributing these articles.

(e} Scruliny of the articles con-
tributed by this Producer has been
ordered ang suitable action will be
taken under the rules governing the
appointment of Staff Artistes in All
India Radio

Opening of shops in Indra Market,
Delhi, after the normal working hours

5235, SHRI JUGAL MONDAL:
Will the Minister of LABOUR AND
REHABILITATION be pleased to re-
fer to the reply given to Unstarred
Question No. 9795 on the 15th May.
1969 and state:

{a) the action taken by the Labour
Department of Delhi Administration
on their letter No. 1478 M. N . D. dated
the 30th Ma:, 1969; and

(b} the number of time the shop
inspector visited the shops in Indra
Market Delhi at 8.30 P.M. the clos-
ing hours of the shops and the num-
ber of fruit merchants challaned so
far on the charge of opening shops
after the closing time?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHR1 BHAGWAT JHA
AZAD): (a) No such letter is said
to have been issued by the Labour
Department of Delhi Administration.

(b) The shops inspector visited six
times during the period from 1st
June to 21st August, 1969; 26 prose-
cutions have been launched against
fruit and vegetable merchants for
violating the provisions relating to
the closing hours.

Handling of Foodgrains at Madras
Port

5256. SHRI DEVEN SEN: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) when the handling of foodgrains
at Madras Port was handed owver to
the Food Corporation of India;
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(b) when the amount to the credit
of the workers employed on foodgrain
handling at Madras Port in the Em-
ployvees Provident Fung was  trans-
ferred from his Ministry to the Food
Corporation of India;

(c) whether an assurance was given
1o the food-grain handling workers at
Madras Port thal a dispensary would
be opened for them;

td) 1f 0, when lhe assurance Wwas
given and what is holding wup the
opening of the dispensary: and

ie) whether an assurance was al-
given ty the said labour to extend to
them gratuity benefit and if so, th
reasons fer the delay?

THE MINISTER OF STATE [N

THE MINISTRY OF FOOD. AGIil-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION

({SHRI ANNASAHIB SHINDE): 1a)
From 16th December, 1968.

(b) The amount in the Contii-
butory Provident Fund of the  de-
partmental workers employed at
Madras has not o far been transferr-
ed to the Food Corporation of India
The matter is under consideration.

ic) and (d). The Meorandum of
Settlement entered into between the
Government of India and the Trans-
port and Dock Workers Union., Madras
on 21.5.66 provides that the depart-
mental foodgrain workers at Madras
will be given out-door medica] treat-
ment facilities as soon as arrange-
ments in this regard are made. After
examining various proposals, it was
decided to provide this facility through
a dispensary to be run by the Dock
Labour Board Madras but that did
not materialise. It has since been
decideq by the Food Corporation of
India tp run a dispensary. This is ex-
pected to start working w.e.f. 2.10.69.

(e) No such assurance has been
given. However, the matter is under
consideration.
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Comparative Prices of Consumer
Goods

5257. SHR] HIMATSINGKA: Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the comparative prices of the
different consumer goods including
milk products, cloth, spices, and soaps

ete. at the beginning of 1964, 1965 and
1969;

(b) the overall percentage rise in
the prices over this period of 5 years
'and the percentage rise in respect
of each jtem;

(c) the main reasons for these all
round increase in prices and the steps
taken by Government during al] these
vears to stabilise the prices and why
these steps failed in their objective;
and

(d) how far the minimum wage of

a worker has increased during this
period?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a) to
(d). The information is being collected

and will be laid on the Table of the
House
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Staff Artistes in T.V. Centre, A.LR.

5261. SHRI RAJ DEO SINGH: will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

ta) the number of Staff Artistes
including Producers and Assistant
Producers, working in the Television
Centre of All India Radio, Delhi;

(b)Y whether it is a fact that many
such artistes have been given assign-
ments different from their categories
and are not paid for the work assign-
ed;

(e) if so, the number and names
of such Staff Artistes who have been
assigned duties not covereq by their
contracts and terms of employment:
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(gl) the mode of recruitment for
various categories of employees in
the T.V. Centre; and

(e) what are the duties of a Pro-
duction Assistant in the T.V. Centre
and how far these are different from
those at an A.I.R. Station and what
are the gualifications of all the exist-
ing Production Assistants in  the
T.V. Centre and how they were re-
eruited?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNI-
CATIONS (SHRI 1. K. GUJRAL):
fa) 117.

tb) No. Sir.
{e) Does not arise,

(d) Direct recruitment jn all cases.
Provisicn exists for appointment by
promotion alse, in the categories of
Producers and Assistan! Producers.

te) A statement is laid on the
Table of the House. |Placed in Lib-
rary. See No. LT-1881/68].

Advertisement of Drugs on ALR.

5262. SHRI N. R. DEOGHARE:
SHRI GEORGE
FERNANDES:

Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state:

(a) whether Government are aware
of the news-item appearing in the
‘Hidustan Times' of the 14th August,
1969 wherein some Delhi Doctors and
Medica] Experts have mentioned that
advertisement of certain drugs in the
A.I.R. Commercial programme is
unethical; and

(b) if si, what action Government
propose to take in this regard?
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THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN THE
DEFPARTMENT OF COMMUNI-
CATIONS (SHRI I. K. GUJRAL):
(a) Yes, Sir,

(b) Advertisements which are ac-
cepted for Al] India Radio’s commer-
cial service conform tp the standards

laid down in the Code for Commer-.

cial Broadcasting.
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Cooperative House Building Societies
in Delhi

5264. SHRI SURAJ BHAN: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the policy of Government foi
the allotment of residential plots by
the Hcuse Building Societies in Delhi

(b} whether it iz a fact that soms
Cooperative Societies in Delhi hae
recently allotted plots to their mem-
hers on the basis of ‘first con.» firs:
served’ and by restricted draw of lots
and thus debarring a number ot
members desirous of purchasing plots
by allotment;

(¢) ay what leve] this policy deci-
sion was taken and wether it is in
accordance with the policy laid down
by Government;

(d) whether Government are awaic
that this policy is suicidal for co-
operative movement and would defeat
the very purpose of co-operation: and

(e) if su. what steps Government
purpose to take to undo the wrong
already done?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CUTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. s. GURUPADASWAMY: (a)
According to Delhi Administration.
tion, allotment of developed plots to
the members of Cooperative House*
Building Societies is made by the
societies with the approval of Lt-
Governor in termg of the lease agree-
ment executed between the society
ang Lt-Governor. The list of eligible



Government
Employees
members is drawn up strictly on
seriority/date of enrolment basis, but
actual allocation of plotg among eligi-
ble members is by drawal of lots in
the presence of all members of the
society and representatives of Land
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Building anq Cooperatim: Depart-
ments.
(b) Plots were allotted to its

members by two cooperative house
building societies on 24th July and
9th August, 1969 by drawal of Ilots
following the procedure mentioned
in reply to (a) above,

(c) According to the Cooperative
Societies Act, the decisions on the
manner of allotment should be taken
by the Managing Committee of the
concerned society but under ‘he
agreement executed with the Lt. Gov-
ernor, the society is required to
follow the principles of allotment of
plots mentioned in reply to (a)
above,

(d} The present practice is not in-
compatible with the principle under-
lying the cooperative movement.

(e) Does not arise.

—_—

12.26 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

DeEMANDS OF PERMANENT EMPLOYEES
oF CHANDIGARH Union TERRITORY

SHRI SHRI CHAND GOYAL
(Chandigarh): I call the attention of
the Minister of Home Affairs to the
following matter of urgent public im-

portance and request that he may
make a statement thereon:—
The reported frustration and

dissatisfaction prevailing amongst
the permanent employees of the
Union Territory of Chandigarh
on account of the failure of the
Government to meet their de-
mands for the revision of grades

2028 (Aii) Ls—8.
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and allowances in accordance
with the recommendations of the
Punjab Pay Commission and the
allotment of residential plots at
concessional rates. "

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): Mr.
Speaker, Sir, the bulk of the em-
ployees of the composite State of
Punjab were, on reorganisation, pro-
visionally allocated to Punjab, Har-
yana or Himachal Pradesh with effect
from 1st November, 1966, The:re
were, however, about 6,000 employees
working in Chandigarh Administra-
tion who remained provizionally un-
allocated to any of the successor
States. Apart from the unallocated
employees, Chandigarh Administra-
tion also had deputationists drawan
from the States of Punjab, Haryana
and Himachal Pradesh, While the
deputationists have been allowed the
pay and allowances as in the parent
cadre from time to time, the unallo-
cated employees are continuing in the
unrevised Punjab scales as ip force
prior to 1st November, 1966. When
the Punjab Government raised the
rates of the Dearness Allowance to
the same level as and under the
Central Government with effect from
1st September, 1968, the enhanced
rates were allowed to the unallocated
employees also. These employees
have, however, been agitating for
grant of the revised Punjab scales
which came into force with effect
from 1st February, 1968.

Government's stand has been that
the agitation must first be called off
before the question of their pay
scales could be considered. After the
agitation by the employees was cal-
led off, the matter was given earnest
consideration by Government. Gov-
ernment are advised that the legal
position with regard to these unallo-
cated employees, so long as they re-
main unallocated to any State, is that
they will be deemed to be employees
of the sState of Punjab on deputation
to Chandigarh. Therefore these em-
ployees will be entitled to Punjab
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scales of pay. Government have
weepted this advice and will take
ction accordingly.

The employees working under the
“handigarh Administration have also
been demanding sale of residential
plots to them at subsidised rates and
allotment of houses on hire-purchase
basis. The Chandigarh Administra-
tion are examining schemes for the
sale of residential plots on reason-
able rates to lowpaid employees and
for allotting built-up houses on hire-
purchase basis to these employees,

SHR] SHRI CHAND GOYAL: As
the minister himself said, there are
two categories of employees serving
in the Union Territory Administra-
tion of Chandigarh. The unallocated
employees, who number 6000 accord-
ing to the minister, number 7500
according to me. They are being
denied the advantage of the revised
grade made available tp the allocated
employees. The allocated employees
are getting this benefit of revised
grade by Punjab and Haryana with
effect from 1st February, 1968. An-
other important point is, each emplo-
yee has been suffering a loss of about
Rs. 35 per month on an average. It
would have been much better if the
QGovernment had accepted the course
of negotiation. But this Government,
as compelled by force of habit, never
accepts the genuine and legitimate
demands of the employees when they
adopt the course wof negotiation.
Therefore the employees of Chandi-
garh Administration were compelled
49 adopt the method of agitation, de-
monstration, resort to hunger-strikes.
chain fast, etc. When we approach-
ed this Government, they said, unless
the employees withdraw the agita-
tion, they would not be able to meet
their demands. Now they have with-
drawn their agitation and the mini-
ster also has shown a gesture of
goodwill. He says, they are entitled
to the benefits which have been made
applicable to the employees allocated
to Punjab.
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In this respect, I would submit that
they should have declared Chandi-
garh as a Union Territory for all time
to come.

AN HON. MEMBER: How is it rele-
vant?

SHRI SHRI CHAND GOYAL:
Since this matter is lingering and
since the future of Chandigarh is
indefinite and uncertain and they have
taken so much time for deciding this

“issue, it has given rise to statements

and counter-statements by the two
Chief M.nisters. ‘There have been
threats  of self-immolation  and
hunger-strikes are going on. You are
aware, Sir, that your colleague, Mr.
Darshan Singh Pheroman is in jail
and hag resorted to hunger-strike,
In view of all this, may I know whe-
ther Government would make a dec-
laration that Chandigarh will remain
as Union Territory for all time Lo
come?

Secondly I want to know whether
the Government wil]l make these
benefits available retrospectively from
1st February, 1968. 1 also want to
know whether, because the Chandi-
garh Administration has allotted resi-
dential Class Il to highly paid em-
ployees, highly paid engineers, highly
paid doctors and highly paid other
members of academies, they are going
to deny this benefit to their own em-
ployees. I want to know whether the
Guvernment of India is going to per-
suade the Union Territory Adminis-
tration to allot them these plots at
concessional rates and also consider
the possibility of selling their houses
on hire-purchase system.

MR. SPEAKER: This was a clarifi-
catory question

st s mmet (3gE) e
ofieT |TEE, W=ST &1 € 1 qare
= Afed, :1g 1 a9 F T
W E
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SHRI Y. B. CHAVAN: The hon
Member has raised the political ques-
tion of the future of Chandigarh. He
wants the Government to make a
declaration that Chandigarh will re-
main a Union Territory for all time
to come. My answer is ‘no'; Govern-
ment cannot make such a declara-
tion

SHRI PILOO MODY (Godhra):
What about its being an Indian ter-
ritory for all time to come?

SHRI Y, B, CHAVAN: Has he any
doubts about it in his mind?

SHRI PILOO MODY: Let there be
at least one assertion from you. (In-
terruption)

SHRI Y. B. CHAVAN: As far as
residential plots are concerned, I have
explained that the Government is
examining the scheme. About the
‘basic demand of the unallocated em-
ployees that they should be treated
as deputationsists from the Punjab
Government, it is accepted in prinei-
ple. (Interruotion) The matter
will have to be gone into whether it
can be done retrospectively.

ot oAy wwi (wAFEe): & 77
At 92T g fF #roamm oww
FfFaEl FTLO0 FTZTA FTITA F0T
faqF & FINE F AENT FH-
arfeai 7 T 77 790 a9 gE & 7
wF A1 9z 5 9 § FvEew § Ay
raifaF fig A aer 2 w97 39%
gy § FE wfaars foig faar
s ? gax fome aver At
F AA1H9T F FhT oft A% amrar £
3IT*, T § @ gfaea fa
Fdt 7 dar wIETT FEETEl A
faarei & aravy S WICIASH & qrava i
T /T FT  IAF T & Ay =y weAv
#greg 7r5 ffraa w=afq aamy £ o
w1 fF 9 99a ¥ w7 g 81 ATHT
wifs #fafraa a9 F fay a0
FzFY 78 T =gy ?
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SHRI Y. B. CHAVAN: About the
political character, C:undigarh is a
matter full of complexities at the
Present moment. Nasurally we are
depending, on both the State Govern-
ments to evolve some solution to the
problem. As far as the Government
of India is concerned, we have made
the position clear to both the State
Governments.
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As far as the problem about pay-
scales of unallocated employees is
concerned, I would say this. In
Chandigarh today there are two types
of government servants working
there. There are sgme people who
have been allocated after the reorga-
nisation to Haryana and Punjab;
some of them are working on depu-
tation in the Chandigarh Administra-
tion. But there are some people who
are not allocated to either ovf these
States and who are working in the
Chandigarh  Administration. The
problem was what should be their
status and what should be the pay-
scales to which they should be en-
titled. On legal examination it has
been found that these people who are
unallocated still remain as Punjab
employees and as such, they would
be entitled to the pay-scales which
are prevalent in Punjab today. Gov-
ernment has accepted this in prinei-
ple and they will be given the same
scales, About the future allocation,
grades, etc. it is a matter of further
detail and T will have to go into the
details before I say anything,

st T M AT (TR
9tF) : v wERT, g 2 fE
HAT qEE F qET IAIAT F qIg AR
T T F FIFT FHAAT B g
Tl Fr =T e & # 54T wEEn R
qeAT FTeat § fF St e av & Ay
AT o R E IERI A AR 7

A0 a9 Az & fx g s &
gamag faog fear a1 f& S5 "
s wrarT a7 gl &1 faeer
wtfetr wifs sgi ¥ faifagi &1 foremy
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[ TaaTE weETE)

F1 wremw (60 wfaww) et g ==-
fag s¥g gfeamm &1 fasar sifag )
O T4 39 AT 1 fazmar ar wfe
&4 g Iaw! fawrfl w1t Fmifaa @
o | T ag @ W w@r —ay
FIE aAFT AT, FHT RIS ARATEATE |
W9 TR FRATTET F1 v feei &
e @ g—uw gfamm am, R
ASMG F g wrfad /T AT F |
a1 & 7g wAT wvgan § oo s
7 =it fawrfor 18 sa®t 797 § w%
s W o wfmé g 2

SHR1 Y. B. CHAVAN: As far as
the Chandigarh problem is concern-
ed, I do not think I have to add to
what I have already said. About the
distribution of government employees
among the different State cadres, it
was absolutely inevitable.  Because
of the re-organisation of the State
some areas went to Haryana, some to
Himachal Pradesh and some remain-
ed in Punjab; therefore, naturally the
services had to be distributed on the
basis of State cadres. That cannot be
helped. Of course, there is the spe-
cia] position of some people who still
continue in Chandigarh ag unallocated
employees and about that I have al-
ready stated.

st O AT AT WIE AT
Famy § ag F[vET A1, I9F 17 § |
bEar ]

st ToEraTE SEg: WTE SR
& 1T | S fge frar & 9w sy Fr oy
wraw g fF 7 frar £

st W FT A (qOSER)
HET FERT 7 o 727 R I {9
TAUHTHET Hiaqd § IART GO FT
afadre ¥ AT FTIT srata sy YA
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IR AT | ST aF & qwan § weEe
THT 7T & 1 &1 & ST A §
STRWA BN GATT AT FT A0y FeET
fom e ox fFar @ wifs gome
az I%1 F—dww o gfamn 27§
ag femfaw 2 1 § o @19 gore ar
6 EATT TEAET T AW & foET T
FATE & AT TG HIAT & FAHT FTOT
FTE ! SR WY A SEVA B
gﬁ'ﬂ'{mﬁfﬁé’fﬂﬁ?ﬂﬁﬁ?ﬁﬂ
W SEAT HIH THT AT Z 7T 95
18 ag aTa a1 74t & & werafa qmma
I F1E weReAr agaT w7 fzar g
gH a2 a0 A1 gw S¥rTE w1 o9 §
faar &1 . .. (@) L

SHRI Y. B. CHAVAN: The hon.
Member is completely misled in :his
matter. There are no political com-
mitments of whatever nature and
there are no political interpretations
for continuing these people ag on
deputation from Punjab. Thig is the
legal position. When some people
continued to be in the Punjab cadre
and were not allocated to any of the
States on re-organisation, naturally
their pre-reorgan‘sation status con-
tinues in law. That is exactly what
it amounts to. It has no political
overtones,

=it s SwT awit : guTE CH
ghamm i i @ g ?

SHRI Y. B. CHAVAN: The hon.
Member is not following the line of
argument. Haryana came into exist-
ence after the re-organisation of
Punjab. These people continue their
status in law before re-organisation.
These two things are very clear. If
he does not want to follow the argu-
ment, what can I do?
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PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE DEVELOPMENT
CounciL rorR Heavy ELECTRICAL
INDUSTRIES FOR 1968-69

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED): Sir, I lay on the
Table a copy of the Annual Report
-0f the Development Council for
Heavy Electrical Industries for the
year 1968-69, under sub-section (4)
.of section T of the Industries (Deve-
lopment and Regulation) Aect, 1951,
[Placed in Library. See No. LT-1856|
-69.]

PapErs UNDER THE COMPANIES AcCT

THE MINISTER OF STATE IN
‘'THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
Sir, on behalf of Dr, Triguna Sen, I
lay on the Table a copy each of the
following papers under sub-section
(1) of section 619A of the Companies
Act, 1956:—

(1) Review by the Government
on the working of the Lubrizol
India Limited, Bombay, for
the vear 1967-68,

(2) Annual Report of the Lubri-
zol India Limited, Bombay,
for the year 1967-68 along
with the Audited Accounts
and the comments of the
Comptroller and  Auditor

' General thereon.

[Placed in Library. See No. LT-

'1857]69.]

REPORT OF THE RAILWAY ACCIDENTS
Inquiry COMMITTEE, 1968—Part II

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): Sir,
I lay on the Table a copy of the Re-
port of the Railway Accidents In-
quiry  Committee, 1968—Part IL

[Placed in Library, See No. LT-
1858/69.]
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REGISTRATION OF NEWSPAPERs (CEN-
TRAL) AMENDMENT RuLts

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I. K. GUJRAL); Sir,
I lay on the Table—

(1) A copy of the Registration of
Newspapers (Central) Amend-
ment Rules, 1968 (Hindi and
English versions) published
in Notification No. G.S.R. 823
in Gazette of India dated the
22nd  March, 1969, under
sub-section (2) of section
20A of the Press and Regis-
tration of Books Act, 1867.

(2) A statement showing reasons
for delay in laying the above
Notification.

[Placed in Library. See No.
1859(69.1

LT-

Annuar ReporT oF Foop CoRPORATION
oF INDIA  »

SHRI ANNASAMIB SHINDE: Sir.
I lay on the Table a copy of the
Annual Report (Hindi and English
versions) of the Food Corporation of
India for the year 1967-68 along with
the Audited Accounts, under sub-sec-
tion (2) of section 35 of the Food
Corporations Act, 1964. [Placed in
Library, See No. LT-1860169.]

TeXTILEs COMMITTEE (SECOND AMEND-
MENT) RurEs

43 firw =TT A9 afa wANEH
Fq WA (= AES W Faw): &
Fer afafa gfafmw, 1963 %t ara
22 7 gmTa (3) F wmftw wTIv
wfafs (gea womaw) fm, 1969 %t
o gfq awr-gee 9% @At g @ faaiw
9 W, 1969 F WG F Tuya &
wfugeEaT FET e QAo HITe 1818
Fywfmagr a1

[Placeq in Library. See No. LT-
1861]69.]
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NINETY-FIFTH  AND

REPORTY

NINETY-EIGHTH

SHRI THIRUMALA RAO (Kaki-
nada): Sir, 1 beg to present the fol-

lowing Reports of the Estimates Com-
mittee: —

(1) Ninety-fifth Report regarding
action taken by Government
on the recommendations con-
tained in their Thirty-seventh
Report on the Ministry of
Food, Agriculture, Commu-
nity Development and Co-
operation (Department of
Agriculture)—Central Inland
Fisheries Research Institute,
Barrackpore.

(2) Ninety-eighth Report regard-
ing action taken by Govern-
ment on the recommendations
contained in their Sixth Re-
port. on the Ministry: of
Edugation—(i) sajar Jung
Museum, Hyderabad; ang (ii)
Archaeological Museums,

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF THE
HOUSE

ELEVENTH REpoORT

SHRIMAT] SHARDA MUKERJEE
(Ratnagiri) . Sir, I beg to present the
Eleventh Report of the Committee on

Absence of Members from the Sittings
of the House,

12.40 hours

RE. MOTION QF NO-CONFIDENCE
IN THE COUNCIL OF MINISTERS ™

MR. SPEAKER:
the House that T ha
oi a Motion of No-Confidence in the
Council of Ministers under Rule 198
from Sarvashrj Madhu Limaye, Ram

I have to jnform
ve received notice
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Sewak Yadav and George Fernandes.
The Motion reads as follows:—

“That this House expresseg its
want of confidence in the Council
of Ministers.”

The reasons given are:—

“This Government is a Govern-
ment of contradicitions; it is in
collusion with Big Business,
foreign capital, feudal relics and
bureaucracy and has only recently
encouraged destruction of the
Constitution and democracy in
Uttar Pradesh.”

May I request those Members who are
in favour of leave being granted to
this Motion to rise in their places?

v fewd (777) 7o
FTH 37 % gy 7

Req WEIET : THE 919 |

stag famy . 70 w5 7 &
a1 131 7 &2 21 AGT |

MR. SPEAKER: Let the leave be
granted first. Those who are in Ianur
of leave being granted to this Motion
may please rise in their places.

st 7y fand :  Imoer wEET, oE

gw feamr w1gd 4 gfgr w1 fF oz
T FAT FT TR E |

MR. SPEAKER: Let me count the

number. There are only 13 Memhe_rs

standing in their seats in favour of it.

They are less than 50. So, the leave
is not granted.

SOME HON. MEMBERS:
shame!

Shame,

i2 hrs.

RE. POLITICAL SITUATION IN
UTTAR PRADESH
oft sAwa few (w9qR) @ weTw
TEIET, IR H I B FHT & IHIC
aY az8 gt £ 31fed 1 (suaEm)
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MR. SPEAKER: Shri Yashpal

Singh.

SHRI S. M. BANERJEE (Kanpur):
I rise on a point of order.

SHRI SHEQ NARAIN (Basti):
On what? There is nothing before
the House now.

SHRI S. M. BANERJEE: I rise on
a point of order under Rule 376(2),
that is, regarding the business before
the House.

MR. SPEAKER:
matter?

SHRI S. M. BANERJEE: Under
Rule 376(2), that ijs, regarding the
business of the House.

Concerning what

MR. SPEAKER: The business be-
fore the House now is the Press Coun-
cil Bill.

SHRI S. S. KOTHARI (Mandsaur):
Sir, before we go to that item, I have
a point of submission to make.

MR. SPEAKER: We have passed

on to this item. -

SHRI S. M. BANERJEE:
invite your kind attention to

May I
Rule

3407 1 want that the business before
the House be adjourned . . . (Inter-
ruption)

This is not the
disallowed
Shri Yash-

MR. SPEAKER:
point of order. I have
the adjournment motion.
pal Singh.

R amae fag (3|T3T) oW
wgrEa, fa7 @==i & 4¥ fakgee 51
qare fear a1 wqrT feqr, § 90 #7
awsz § 1 g5 fagin wod fa=re
g%z {57 & 39 4907 37 wgiar & AIA7C
frr & . ..

it w1 e (FEEE 2 ¢

o faae & fag s gfad weae wgea
gg Iq< 9EW ¥ grafga wqmar € )
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o g o
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MR. SPEAKER: You can come and
meet me in my chamber.

SHRI S. M. BANERJEE: They are
meeting the President. There has
been the rape on parliamentary demo-
cracy in U.P. Assembly. We have
given an adjournment motion; we
have given a Cai] Attention Notice. . .
(Imterruptions) What is this? Kindly
hear us. There was a discussion when
the police entered the West Bengal

Legislative Assembly . . . (Inter=-
ruptions).
st frr wx Wy ¢ 3z fmafEa

Fqa % fo7 gav § (swEww) |

=it ATK TS ¢ Feaw WPIRT,
oy A e glad ew we ww &
w e § wmaq | o faqe w9 g
A qF AT |

weOR WgEW @ TEW WU gEi
dw7 ° wied, (&7 TAF 418 gAT |
(eaeema)

oI FG A ATRT |

st fara e @ go dro wETEST
q FATET |

MR. SPEAKER: The hon. mem-
bers may please sit down. I told
them my view. It may not be very
pleasing to us; I have also been at
a loss to understand what is going
on there, but there is a certain pro-
cedure, a certain convention in this
House and we are bound by that. If
we start discussing the conduct of
the House and the Members of State
Legislature . . . (Interruptions).

SHRI UMANATH (Pudukkottai):
Did we not discuse about West Ben-
gal when police entered the premises
of the West Bengal Assembly? Also
when the Speaker of the West Bengal
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Assembly adjourned the House, it
was discussed on the floor of the
House . . (Interruptions). Su, how
can you discriminate?

MR, SPEAKER: It will be a very
unhealthy practice if we are to dis-
cuss the conduct of the Speaker and
the Members of the State Legisla-
tures . . .

SHRI UMANATH: Subject to that
caution, a discussion was allowed.
Subject to the caution that you have
made, that we should not directly re-
fer to the conduct of the Speaker, we
were permitted a discussion when the
Speaker of the West Bengal Assemn-
bly adjourned the House. So also
when police entered the West Bengal
Assembly, it was discussed here. You
can give cvertain cautions and limits,
but you cannot rule out the thing . . .
{Inierruption)

SHRI SHEO NARAIN: Let me tell
you, Sir, what is geing on in UP, I
represent UP. We know about U.P.
because we come from U.P.

=it Are@E g () ¢ weET
o FgiA {zarsd 17 gga 94
el

SHRI NATH PAI (Rajapur): We
very respectfully submit to you that
we would be bound by the traditions
and precedents of the House. I would
like to take my ground precizely on
the precedents and the traditions of
the House. We will not be directing
how the Speaker of the UP, Assem-
bly should conduct the business. We
assume that he knows it very well.
But we have a duty which we have
discharged in the past, and if today
we abdicate that duty, I think, legiti-
mately we will be charged that the
Lok Sabha has double standards: if
it is a question of something happen-
ing in the West Bengal Assembly, the
Lok Sabha thinks that it is duty-
bound to take cognizance of the issue,
but if something happens in the U.P.
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Assembly, we are avoiding the oppor-
tunity of conveying what we feel
about it. I am not saying that the
House should be given an opportunity
to pass any judgment on the conduct
of the Speaker of the U.P. Assembly,
but there is something that has hap-
pened which is absolutely identical
with the assault on the West Bengal
Assembly by the angry policemen; the
policemen were called, the MLAs
were assaulted and bodily lifted....
(Interruption). The ultimate guardian
of all democratic institutions in this
country is the Lok Sabha, the Parlia-
ment. We cannot abdicate our duty
when we find that a chance should be
given to dizcuss the conduct of the
police, I submit to you that we shall
not be encrdbaching upon the autono-
my of the U.P. Assembly, that we
shall not be indulging in any indig-
nity towards the Speaker of the U.P.
Assembly. We will be discharging
our duty if you provide an opportuni-
ty to the House to expres: what we
feel about what transpired in the
U.P. Assembly the day before yester-
day.

SHRI S. M. BANERJEE: I never
wanted to raise this issue, We never
wanted to discuss the conduet of the
Speaker of UP. Assembly. Sir, 1
have been in this House for the last
thirteen years and I know something
of this House and how we should
perform our dutie:. Some of the
ejected MLAs came and saw me this
morning and it is surprising that not
only the Police but the Provincial
Armed Constabulary men were there
and even the Deputy Speaker was not
heard. The Marshal and the Police
both defied him. This has happened
there and [ am afraid Mr. C. B. Gupta
who was here rushed back and creat-
ed all this trouble. (Interruptions)
and this House should discuss the
conduct, not of the Speaker, but of
the Chief Minister. Sir, otherwise, I
fear Parliamentary Democracy will
come to an end. There is a rape of
parliamentary democracy and a great
danger to it. It is high time that
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Mr. C. B. Gupta is kicked out of his
office. (Interruptions).
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SHRI SHEO NARAIN: This is the
way. T g Ay &1 f o gp-'-ﬁl 1
T AW geEEATEl FW@ g, AR
¥ i@y ¥ gEiwg W7 ITE0 GA
5§ WA T T AT gW AL B 1A
ar gfag
T WErEm w2 A ?r-'r FIEAF
2 8 omr T Ay § e

% fam Z ) o1 5 WE e F
#ie darfe § Tasr awmn g 59T awt
ferpmamrdmadi 21 qeama &
e § gmeTd werew O Ffe s
Tt g agl fesory @ans %7 faar ar
& 75" wmaaT v ag 74 frar g1 9%
fFa grena 7 famr a1 § 389 Fgam

st 7y fd (FT) : weaw
AR, 98 A1 ¥ wgr g v ouww
faam qami & sy 9 gl 8
TART T Avgron T 9T ggr gl
gt mfed Frea aifgwrT s faam
qAMG AT AZ FATIN HEAT  FIH-TAT
wfaam & graia T FE S | -
& fay afaam & gm0 118 & aifE
B AFITE ¢

“Each House of Parliament may

make rules for regulating, subject
to the provisions of this Constitu-

tion, its procedure and the conduct |

of itg business.”

ZHT A TG fFa T9THI & 77
AT T[T FT G AL 208 |

qETH WEIEH, «F gg AT (Fqr
star & fr /iaaT w1 aqrodl w5 o
g% 2 w7 g9 ATL-991 77 TIF Al H
faarz &% %1 A1 929 3 &1 90T
afg:1% & 1 weAd wgrEm, W9 & T
I 937 faam &a1 & el edfrF

fa A gard ot WY W & ) AT OX
w7 Aroia & 70 f5y of T At
famrer faam (=@aema) .
a7 & feama g ar werar | vAT AR
F o e Erar 1 &1 aga 7
fedtors a€t g fear | o9 & 1§
T AT 9g qgT AE-TET H AT TEY
e o 4t | gt 0 W I Tmg
T8 7MW 72 W ¥ 5 fedtaa o g
=1fgn | gifewsT q1gT 39 997 A7
¥ g [ gaq Fer 4ar i fedraa grar
qifge ATC a9 QIfEAFT @187 7 77
fediar F7raT 41 | I qlT 9 TEFIT
g Y | wg =i Ay g W A
F1 3T a<IF d gedT g1 @y & ar
TOTT Ag FAT TGN § AETH WEAT,
HIT T AT AT Tg KA1 72 (5 92
Tg I AT | OF AT T9TT F AT
3% 918 AT ITF HTL F@ T84
& gr?

=it e me (319E)
HETH HZ1ET, & AT €474 o Af%ar
AT WFGT FH AR F | T
ST F1 HY AT FHL T faarT awrai
1 At ag wiwar & i = e g &
FAT FT AFAT FAF ¢ AT FIEGT 7
agg'a‘rrgﬁwrrsw wﬂ'ar& “gr

72 A AT fm EFiFtaraE o
arg ”g-r' or ‘AT FEA F T T a‘q'w
IEFT AT a1 & g9 79 Fedom w7y
Al 2 § | 99 w@a o7 fedflwa &
ferg <t a gty 35 & 3991 wFAE
oo ag g 2 fw ag g’ A
T A7 1T AL § TAFT AT FABHAT
FIAT NG &, sART Yz FAraET £ 1
IATTRN KT {FITT AT H W1 T AFTL
FT wz w2 fF wq g’ A/ e
T ;I AT IR A1 FH G qAT AT
39 62 & qaq & arg (6T faum g9
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wfng T £ a1 ard 90 g [
AT 93N F) f3am 91 F megg w7
Friatdr 4t Fg dfra= #r 95%ar =51
TIAT SERAA & A< 3/ TFI7 7 3777
FE TR A 1 geqT T2 T AT
g afFa 3mE W amr R
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Fq 2= § 9 faum =91 § T=@=
agi 9T w1gd T 2 | W {79 200
gfew F AT2HT Heqe F AT F AR
AT A gfew ATl F1 7R AT
wTEgl F1 ad-gdE w1 arge fawran
AT | FEAw WERET, F4T W 413 A
o9 yAafa 7 fF5 g8 w@q F wee
fewet &1 giwa wd /T Al w1 oAgh
¥ div-gia ¢ age faew 2 ? 9
FTE-TAT WA F1 qf<fa & a=T ar
BEAT IAdT & AT IHE weT I
VST AET g1 AFaT | faar a1 & weag
F gierm #t faam 791 F w1 F w933
a1y # gAata 37 afqam F1 F
SEgHAT ST 2 | gATIe0 fore 7w g2i 9
afs=sft Fmra 5 591w A 1 e
g1 AT 9T 43 TU A1 @rieAw I q
nF sqaeqr &Y 41 % g% 1% 63 78
f& ug faan ofwwwt ama § Avafag
& afra F1ifs agr 9% @fau= 71 gear
g% & safee § Sa 9 ggf wqAiq &ar
§ | 99 T qgi A-a91 § {qag faar
T | R FEAT £ fF SEY SFC R
IETAIA F ARLFHT 2 | TETH AZIRT,
H.I917 F AT TR E Wiw F A02AT
% =19 2w gz F1 9% (% 92 I/
I H OF F9aeq 2 HAIL IHG HIL
agt 9T =1 giAT =1gw 1

ot fore AroEw ¢ weAw wEiEy,
&9 a7 & @ared "raw 9T 7qra fqa-
A g Ifedr afmT e & A9

o a7 #ot fedt et agi 9
& & AT FqT 97 @ 9T W § A
fedt =frg7 33 s & | w7 771 T4
AT TF FHT A TAT, TSH F T2
ST TAA AT, AT TEY O A M
HEQET HEIRT & FIY 9 AN 9L F7H
T ... () Tgh T
TE TZARISATE 14 AT, GATHT 1 =T,
aifer adt g1 arf Aw v wdw &
T9 qEq HAT AT FHArOiq faqrEr
TR frgsaEas # E gmm i@ 2
W R # &7 & gwi wE 221
F1 Ferfedt § 1 gy madde & w0l
gl 9T AU A8 § 98 1€ 0Fo une
AT &1 1T AN 2 | F_l A A
feam a1 ag =iz 7 fFar a1 1 9
fafazz, fet 1w fafaezT a1 mdiz
G AT G327 7 3¢ fedftom adf mar
41 | ag THARe F1 feEw Ag 2
gfer ag ofiad fedfrom 219 sacady
FINaddT F192F 7278 £ | g 797
F1 a7 giasrdl = F== g | 7T 7
FET T AR & MTGo Fro FHTIAT
F1 #FT g ez @A g 5 e
9TY 9T g% FTE F1 feisd ¥ a1
AT FT TG | SH a@ & qgh T4
g5 B Wegd WEIRA, wTH! WETAHT
g | 99 SHTF FT F1 5T a8 T HanT
st a1 g w57 S § 9
HIGHRT  SEFFT & F1FTI g7 STar 2
7T AT e T 3% fEd) w1 fagran
TS AT ag I g | ZE SAT
£ AN 79 Zeq3aTH ST IAT WG £ |
galwe & o199 g fRaes £771 Frzar
g & ot ag a< fedmaw famn war =g
=T F fera a1, 361 avd [Twk-
T FgT & T T AT HIT G 57
F6 TET 14T & A1 ag wFT & fgars
grT a7 a7t &1 1A & faemw )
Cautll
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SHRI H. N. MUKERJEE (Calcutta
North East): 1In this U.P. matter
there appear to be some specia] and
unsavoury matters which if brought
to your notice in good time might have
convinced you that thig was within
the ambit of the sort of discussion we
are entitled to hold. In this matter,
since certain a:ipects of parliamentary
government as a whole have been
brought into disrepute from whatever
we hear, my feeling is that we have
jurisdiction to discuss it especially in
view of what was done in the case
of the West Bengal Assembly.

Therefore, my suggestion lo you is
that you might meet representatives
of different parties in ygur Chamber
and make up your mind so that to-
morrow we can have a discussion on a
suitable motion which can be formu-
lated after discussion in which you
have also paticipated and given di=-
rections.

st szw fagrarefy  (F=21w-
9¢) e AT, TAIAIAAATED
ZAT £ 52 WP d WERAT 2, 7 A H(
g9 A ST YT | AfHA A
1 £ 9w 3AF AIC H IA e H1 9
srAxrdl faedr =sifgr | SEF amq
AT F L A FIT A=A qAT FAT
TEATZ AITHAITZTAG L & a I HEA R
az= F74 F1 A1 faaar gy w@
% o w1 w4 2, (v afafaiz §
Fgi giew Ta1g 9, g7 waEy 0 a8
TEA ATAFIET AT FTAT ATET | 309
A ®1 fAaw & @aq € 5 &g ardr
ATAFIL, SATAIT F AT F7F T84 5
qIY @ | TF AT I AT G
aa [T iy o s a2 fo =3 9%
Tz F1 Fta1 fasar i av 74f famar
arfzn |

1T qg AR H 4 o w47 g
g 91 a1 Qo g8 Jrq ar faam
|WT H1 qfgaar 9 gt & | g9% afraw

AEGT | TEA 8T T TH BET F1 A gqy
TEIT 71 T qFa 3, o5 w7 =1
gril &1 gW sasr faser 2% 1 5w
NI H AT 721G 3 ¥ Tl (Aear £
st =rfed, fae w1g 97 fat 9 £
AT H FT T | WEA Ui F @y 7
AT 4750 WA L 0 Wy fFe
1| 91T wg fqora vk ¥ fa =i
FEAT HETF ZATMG 2757 ITFE
AT |

MR. SPEAKER: Before I came to
the House, Shri Atal Bihari Vajpayee
had discussed this matter with me.
This adjournment motion was also
brought to me immediately before I
entered the Chamber. So. I thought
that that was over, and when the hon.
Member got up on a point ‘of order,
I thought that he was raizing a point
of order concerning the Press Council
Bill. But he got time . .

SHRI S. M. BANERJEE: Please do

not try to ridicule mz every time.
I know the rules . , .
MR. SPEAKER: Will he please

listen to me? He is very jmpatient.

SHRI S. M. BANERJEE:
the rules very well.

I know

MR. SPEAKER: I thought that he
wanted to raise a point of order re-
garding the Press Council Bill. 1 did
not know that he wanted to speak.

SHRI S, M. BANERJEE: I wanted
adjournment of the House . . .

MR. SPEAKER: There was a lot
of noise and din continuing in the
House. It would have been much bet-
ter if he and his colleagues had seen
me in my Chamber . . .

SHRI 5. M. BANERJEE:
written to you already.

I had

MR. SPEAKER: { did not see it..
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SHRI S. M., BANERJEE: That
means that noticegs and ships are be-
ing rejected without your seeing them
I would like to put the record

even.
:straight. I had sent the adjournment
‘motion. I had also written to you a

slip requesting you to kindly allow
‘me to raise this isue undesr Rule 377.

MR. SPEAKER: That was his ad-
journment motion. ...

SHRI S. M. BANERJEE: I had
sent the adjournment motion, I had
sent a calling-attention-notice and I
had also written a letter to you re-

questing you to permit me to raise
this under rule 377.
MR. SPEAKER: I have already

said that I have received his adjourn-
ment motion. He had writien to me
‘concerning his adjournment motion. .

SHRI SEZHIYAN (Kumbakonam):
One can always move for adjourn-
ment of the discussion.

MR. SPEAKER: When did I deny
it? What has gone wrong?

Later on, I found that all the Mem-
bers wanted to speak on the Speaker's
conduct and what happened in the
U.P. Assembly, and they were speak-
ing mostly on points of order and
they had taken wvarious procedural
objections. It was all very nice of
them to have invited my attention to
those things. All this time, they have
been saying that something wrong
has been done from the point of view
of the Constitution. All this time, I
have also been thinking whether by
allowing it, I may not alsp wrong the
accepted procedure and conduct of
business in this House....

SHRI S. M. BANERJEE: In Bengal,
it can be different?

MR. SPEAKER: Hon. Members
had invited my attention to what had
happened in the past in the case of
“Bengal and other matters. .

SHRI S. M. BANERJEE: Twice.
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MR. SPEAKER: The hon. Member
is impatient. Why should he not lis-
ten to me?

SHRI UMANATH:
you,

He is helping

MR. SPEAKER: He is distracting
me and not helping me,

I have been thinking all this time
whether it would be proper and whe-
ther it was proper at that time also
to allow a discussion concerning the
autonomy within the State Legisla-
tures, concerning their procedures
and conduct of business inside the
House, to be raised here in this House
or not. At léast we have discussed
it, as far as my knowledge about the
Constitution goes ang about the pro-
cedure goes; that doe: not tally with
the incidents and the instances that
happened in the past. That refuses
to accept.... (Interruptions). I am
not contradicting wou.. ..

SHRI HEM BARUA (Mangaldai) :
I-_Iow can you comment on the deci-
sion of another occupant to the Chajr?

MR. SPEAKER: Something is go-
ing in the country which is creating
new history. I have never heard of
the Deputy-Speaker and the Speaker
defying each other. I have never
heard that the results of a division
could be withheld or some Wrong re-
sults could be given—this happened
once in a University. All these things
are goinng on.

As to what is the solution we can
adopt, we must be very serious about
it; we must give serious thought to
it. T intend to discuss it with the Pre-
siding Officers also when We meet
sometime in December or so. It has
always been the practice in the past
to discuss things in the conference of
the Presiding Officers. Things are
happening in this country in a differ-
ent set of circumstances ang back-
ground. They are very perplexing
for the Chair also. What should the
Speaker of the Lok Sabha do? Should
he fall in line or assert himself and



245 Re. Political

Situation
say ‘this is something wrong’, ‘this
is right'? 1 am going to call for the
past proceedings. I will look into
them and will discuss it with Leaders
of the Opposition, After all, I am in
your hands or in the hands of the
Constitution. ...

SHRI NATH PALI:
hands.

We are in your

MR. SPEAKER: But where what
is sought to be done and the Consti-
tution clash, I have to go by the ac-
cepted procedure of this House.

SHRI MADHU LIMAYE: Where is
the Leader of the House?

(Interruptions)
MR. SPEAKER: We adjourn for
lunch now.
13.07 hrs.

The Lok Sabha adjourned for lunch
till ten minutes past Fourteen of the
Clock

The Lok Sabha re-assembled after
Lunch at ten minutes past Fourteen of
the Clock

[Surr K. N. Trwary in the Chair.]

RE: POLITICAL SITUATION IN
UTTAR PRADESH—Contd.

o AT HEAEIA | GAG AT HIAA
¥ 5l wgRy 7 v wrETRT T8 faar
g g wates 9gd £ fF owew W
FATT AT | TR AT AR
g-F ..., (Fzvowis)

TG A @wE Al ARk

wwfa wgtea : 97 aF & o
T g &1 & arr ) o1 fawy 3w aw
99 F WA § 57 9T & IR F A7
fraffa o mr ar ) @ o @
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=T fF o areg ¥ oF 9w 9% fwe
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997 ¥ 99 @2 | g9 g #wA ¥ A
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aWT ¥ W1 FS g P, wAE AL A
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Ty fayag) o= @ & A §
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faare =er w1 AE AEA 1 weaEw
FEEA ¥ N g ATAT AT AT AT AR
Fat a1 fF a7 ¢ FriET A1 36T |
Ffe gd v faet & f ooy ot =ae
TN wEFEEl & AW &1 fawren @
w2 oA mw o fawr e
# frden o argar g fF w9 g
Helt ¥ #2 f6 a5 LeHe 21 zH H
Fh & 0 a3

g WAEm deEw AW
gz

woafa "gET W W aE &
Frer & F1 faar s |t 6 frard
a7 A& e o

=it fra == W (gaEe) &

mafa W : o fome g
A W )
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st =
F@ g

awfa Ffew g wTeE A
TH 9§ ISTET 4T,

it s e (BRR) ¢ oaer oY
w1 gfes e ?

samfa ®wgIea : w7 TEE 0 |

=t AT B : g DN & FFA
g1 7 (Fzvdw)

awmfasgRg : @ aw ¥ T
I FFAT 2| W WY IF a7
aETET I FT W[, WA FY A1
T 7 |AW, a1 99T F @0 71 3f6Ea
EFIT Ag T |, #9+ wfAe fFar ar
fF oF AreAdr ST ovfAww & A
HIT AT AT FAT W IAFT TET
7T T MERGEF W9 AT Ffard
el c il

¥ I wree

=it s fag WAt (z=zmm) o
qg FHA FAET AT WAL AZT &1 AT
WO A Swiaa a1 A oad dn
faat smonr

st aew wetw (Ffeor faee) ¢
faa aag dwig foum o ® gfew
[T Y Ax A AAAT HET T IIT AT
e frgm @ o =91 q9 W saT En 1
IA7 HEAW H ST (0T FAT E A I
Wi & AT 2 SHL; ATC HoATa
gw fafma &1 59 @167 v & A
F1faT vZaq o fear  oeaAEz Aom
Wi fear ) gamy g & b owe Em
fafaree & @ femam . ag =
=TT FY JTAT Y JITE o7 @ A IFR
FrraT we & faqr 33 &1 57w i oqur
g W gfas qarg stof ! gAw
qTEF U FEAT AT 9T | HITRT A
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AEl Fgar =1fge a1 f§ sew gE @
FATE AT | garh mifeETie aE
aiferariiz &, 98 39 #1 @9 ¥ =@wr
H3T 2 1 gw wuwy £ fF g 6F gema
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N AT AT IH ARG FET X
4% ¥ w9 &1 Of T A2 FEAl
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wET W1 9H T 4g g9 qeT =ifgy
qr 7 T e Aedr Agr &1 27
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® FOE F91 Z

it ®o Wro a=WT : gWIfy 7T,
gg w9 fafret aga § e
feaatza |
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SHRI UMANATH This question of
police and all that is over. The other
question relates to a constructive pro-
posal to you and it is that this has
nothing to do with what the hon.
‘Speaker said here in the morning.

¥
'!ﬁf:!ﬂ"l"(m: wamfy 7@y,
qag Aot ¥ aeedt ¥ verar fr &
T 93w ¥ efiFT F art § agw @
FE | saT w2w  fau wr H A=
FaTEl TWET 7 &7 & | a8 HEHET

g1 gag oy WERd A Fr 91 fR
ag foeet Fa @ o AR R
oor fefesm & 1 w397 % 4T
357 o7 & fewed &7 @ Al Ew
w1 F9 > g0 E1 ¥ wAF e
g
SHRI UMANATH: My present sub-
mission has nothing to do with what
the Hon Speaker said this morning in
the House. The submission from this
side has nothing to dg with that. He
dealt with the question of the demand
for a discussion. He has said that he
will consult the Opposition leaders, go
through the minutes and records and
then take a decision. But the present
submission is only a request that a
statement may be made on behalf of
Government as to what actually hap-
pened there. Such statements nave been
made by Government on earlier oc-
casiong when such serious things had
happened. There is no conflict bet-
ween their making a statement and
the Speaker's decision. The Spea-
ker's decision is with regard to a dis-
cussion. Let him take a decision in
regard to the discussion in consulta-
tion with the Leaders, But let Gov-
ernment be directed bv you or advis-
ed by you, as usually is done by you
on such occasions, that a statement
‘may be made as to what happened in
the UP Assembly,

MR. CHATRMAN This question was
rafsed by Shri George Fernandes the
other day and the other gentleman
Was in the Chair, He has already
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given a ruling. I was present in the

House at that time. So, that ruling
stands, and T cannot overrule it.

SOME HON. MEMBERS: What

Was that ruling?

MR, CHAIRMAN: That is on re-
cord. I do not exactly remember it.

The Ministers are here, and the
Minister of Parliamentary Affairs is
here and he has heard the hon. Mem-
bers, and whatever he thinks proper,
he will take action according to that.

ot ST SRS ;AT I
#¢ fF g9 fafame aga @ ot &
A 3 |

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHR] RAGHU-
RAMAIAH): I am bound by the
Chairman’s direction.

AN HON. MEMBER: What is that
direction?

What-
heard.

SHRI RAGHURAMAIAH:
ever hon. Members have just

SHRI UMANATH: We are simply
asking for a statement. We want a
statement by Government on  facts.
That has nothing to do with what the
Speaker said this morning. What is
wrong about it?

SHRI J. M. BISWAS
Whatever ruling the Speaker gives
does not debar Government from
coming forward with a statemunt.

(Bankaura):

MR. CHAIRMAN: The hon.
Member's party is also running a gov-
ernment in West Bengal. There is al-
ready a m-operly constitutedq govern-
ment running in U.P. How could this
Houge discuss it, and how could it be
permitted, unless I am convinced of
it? And I have not been convinced,
and therefore 1 am not going to ask
Government to make any statement.
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SHRI J. M. BISWAS: What the
Hon. Speaker said this morning does
not debar Government from coming
forward with 3 statement.

14.26 hrs.

RESOLUTION RE: DISAPPROVAL
OF PRESS COUNCIL (AMEND-
MENT) ORDINANCE
AND

PRESS COUNCIL (AMENDMENT)
BILL—contd.

=it o= g (3|ogR) - ety
wRIza, & 37 9 AR FT 437 HAHL
g fasir 3% 57 W § &+ §,
ar == ¥ fEwrs, #Aw @ =T
e 7 gw ¥ Y geemem g,
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fadi Fwar 2, ag q=T ww T T
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Ft qgETTAwT A1 2, IT A F qwG-
UgAT g, TifF IR new  frmee
T Fifaror #1721

ag AT [AAfGT oy Al &
4T 7 ) 2 fF wraee @or g2n,
afra ag @ 78 g ¥ 1 wewAr ey
Fag a1 fF 9T 79 799 7 7 O
/& ERT, @t W & 3wfa A &%
T[IAT | HIF WH T9T FH &1 TFAT 781

2

79 O FEERQE ¥ 47 oA
FT 47 & & gard o, w2z
saw felt 2 #feR @@ mEETe
WY ®T TNTH g WL AT 3
galr fafaw oo w9 A@
T ATAAT 3T E | T AT AT ATT
¥ fog s & weray ¥ avar fgea
g w7 § 1§ §, At g

AUGUST 28, 1969

Council (Amdt) 252
Bill

@ uAE A, 90 A AR T AR &,
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2 |
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T H KA 4 A4 A 7 fagen
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WX & ASE T AG &, W gl TR
FgA @i, a1 § A Faam § faw
FTHT |

g #F #1 48 Teen &9 2 frogw
A ¥ 3w smedt o fEeT oA,
fora & Frowr FATN AW ST T A
o wia @ A W T oww g9
ot are-gfoear emy § wwr anfasi
i Ay aifedi F sEw-afa far
gy &, wfFa fom vl 7 3 F fag
ey gatdy 4§, 37 1 forw 9% &
gar 21 & ammg & % gEfedl
¥ o, & FrEtg & F ogEEw g §
st Wt I HATC H AEFGA IRW
AT g1 f 7 z@ aifeamie & 9
T fom w2 far & fiv 3 qofes
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B g & fomr oy fe & amgwmg &t
Y W-AUET FT A9 F TST ATIHT THAAT
LR T AWE AITA
ag faw s7 S99 & feare w96
fear &, ammam &Y , afew g8 awew
g fFag "gav g’ ¥ & forar mam

o F1 qrT 00 O wEE A
freea femgmarfoai o @iel swmd T
g fear gr, @1 =w=feg mEEEr A
OHT %79 ¥ THTC T faar a1 39
Fgr a1 fF Tg o faeey /vl & gy
¥ oTEww A | IWH A AW M
SO | WG A 9H F, WIC IF A
ot FifeaT 1, 26-26 A Y "W
& ot | gw Fay £ fF 7 s=fag mzaw!
&1, 7 IM FT Afema F FgIT 4v
¥ F71, 7 fet gAE F1 SfrEm-
afm 9 % faar smar &1 #1f e
& FaT 37 F1 fom @ war @
HIT ST W T AR Ao ar e
TH WES & T FOU ! T AT
qURT AT 8, AT & wea e
T 7, BT A ¥ Afew gmr
A1 gt grar 5 el w1 gfan
WA ¥ 1 ST AT mTardY, & wriE
& o oFf A 7w Far g &
T Wi FT FAIL FT AFEATH TR
auEar § ¢
F #IT g famr aeEe wwaTe I
T T IAT A B3 & AN F a1

aff a1 FT W &7 9T A
e & fag sE AT AT E g 7
et ot & afeeragn &1 & & fag
AL G E? W wifaw mfesdw
% aey o 3 mrEwf #7 fovr w@E ¥
fam, garsaTe Ft fa=r w@T F fag,
wiHow w3 3o ¥
Fr W Agd ¥ 7g g ¢
w fam =1 soidfm G @
2028 (All) LS—9 i
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AT @WIoETE, gATY  WIGERET,
Ty, fomr ® @R & 9T @
Rt F1 wwe g favgia wF ane faamar
" FT & G A7 AT S F7
AR ATE OF G oo §
WITT I TedF Wy § g A
F@r g & 7 & AwEC § foe
g & A foam #i & agm ave
Wl ST gre H amer o1 fF fewaw ¥
EATY AW T, i gATE wrEw fore
& AR W S #7 Arw g
T AHH FT qHA |
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MR. CHAIRMAN: The question is:

“This House disapproves of the
Presg  Council (Amendment)
Ordinance, 1969 (Ordinance No. 5
of 1969) promulgated by the
Vice-President acting as President
on the 30th June, 1969.”

The motion was negatived.

st T fag . w9 gL S
St araT F4 6 FmwEal @ feg wi ey
ot 1 fE ¥ fag oF FieiEfa fam
g WG A9 At § F1T 1@ FAS

wamfe g ag & @)
o7 qv a9 fear a1 =37 210
The question is:

“That the Bill to amend the
Press Counci]l Act, 1965, as passed
by Rajya Sabha, be taken into
consideration.”

The motion was negatived.

Clause 2— (Amendment of section
5.)

MR, CHAIRMAN: The House shall
now take up clause-by clause consi-
deration of the Bill

SHR; SHIVA CHANDRA JHA
(Madhubani): Sir, I move:

Page 1, line 14—,
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[Shri Shiva Chandra Jha]
“for “31st day of March, 1970"
(1).
substitute—
31st day of December, 1969".
Page 1, line 16,—

for “31st day of March 1970.”
substitute—

“31st day of December, 1969.”
(2).
MR. CHAIRMAN: SHRI DAR....
Absent,

st frr wx e awfa &,
¥ wTgA & fF o 9T AR W
Zae A F AFG 92T FT qAE ¥
HTH, 1970 T I I § I9 G ¥
argan § % 31 fewwaw, 1969 9% &
Iq FT WY T|GAT AT | TH F A9
g dufs &7 I feA o fF 899
Fifae U § I A5G F1 g
F H 9 wwEz gaa freifa fear
TR 9% UF fEwET A 2y o
HGHTT F1| 99 g% ¥ gheT ¥ ot
S %1 FTH gFIT |ATE0 98 FTH ALY g T
2,9 9 97 T2 AT & wEaEr
¥ o q 3 @ gt T quE Aa ¥ A
f& ferem F A & aefmE
Y A F13F § A T W@ AR

S 98 AT AT WY & TW FT A9GA 47
@A TR F | AZA g3 aF F FFwW
& am@ geea . | ag fAfza @ &

HEaTL & 1 98 A TRy {6 Fearmard
T FT AT FEA qEAT A9 | afE
W& WA W&T 4% FgAl & ar gXHr
2w & fr wife fafem =md & saaEmd
¥ FFTET F A AT FEL F
T GIAT WA, AT EoOT @I IH €T
# g w1 7 YT AR o e
wfaa #1 HERA 8, A1 gFHd A
99 WEET w1 &Y § )| e g9
wTarey F fore anfaw g amar @ fF gw
qg A TT HAT § T F Afa-Avewd &
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fagrer 9@, T & wer femmar o,
ng fafeq ward a1 1 TE=E FT E
@Y am o e w
Fifad & 91 g2 § IT T a9 AT
WS ¥ A @ F ) IT FT 92 wTHW
g & 42 wE fawara g1 fr o
9 wifasd 51 F fedrea g1 afge
g Ww & fewea ¢ & Wil | g
faetr a7 mr &

oF I & wgan =g § v e
FHty o § g6 F GEaciewde 9v &Y
39 W FY A FE R AR W W
WAT TFIT A W Og, JER 99
WA=y 434 99T q87 &1 9§ &
O AMS g1 dET #7166
EYHAETFCIAE ETH A T @I |
o T @t F warfas 7 98 wifaw A
&1 &8 fear § 7 w00, g8 fafaam
B | wATA TH T AAG A0 A AGET
smm | 31 femmAT % #Wg S=@ET
9 WX TF F A9 57 F1 f2mT F
far 9@ o TEvET # gg dwaw
FEAT £

it wry fomdy (7)o W
Tt T EquT # T A 99w
1 fawfor fear smam ) &1 T@ oas
9 747 09 FHEE FEH F7 & AN
drarfaat € 37 41 3 AL FFar 9 wFar
23 aw gL dW ¥ FTe N A3
e &1 F aw A fqmeer 71
TEO AL GSAT F fraer w71 FA-FAT
uF g Arwagar giad w0 # 9
wer AgEE aEr oot & frwaw Y @
Tt w3 & &fvy o7 & =F AT AR
¥ &1 fAgawr w1 gEErd 9L @r W
Wr & w1 39§ o1 49 Y @aaT gy
& Wr & 7 99 &t W am faar
S ? & & ggr 9T wE safEd g,
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MY #e & FaT ST a7
A &7 Fr av fF fegeam & W
# gg wu §eT & A #9148 |91
e =1 #%? W § wow FEr
¥ dfer s wg g f oW ag am
T A EfF 9w = wEanl ¥
fama a1 weaetEwie fau omy € @
fow weaeRfm oo F Fro aw
forsrrorr firery € S| &7 AT SW 9 BT
aifgw | few =@ fasmam o= Amw @
WY AR U A9 ATE A fasew
wafesy o8 famn & 1 & #ar T
¢t & Geaetfar oidt &1 amw =
zfvergre ¥ A% 1o 7 few o
& g ag fasmae A & 38 &7 aadT
Het ot gemEr &3

gadY T T ag war e & fe
gfeaart 819 & 99 F At # oF afardt
2 & TeAfas el & o=, 9T Fr
TEIIE H A BT AT Y W&
TR ¥ geal  qar am fF =t &
e AT ifear 7 qor fF ag famm
g & g fF @ avg ¥ afwRr
¢ o Faml #1 a4 9wy |y
T §9 SHHET AL T A A W
a<g #t "gufa faeerr ? ag Ao
F a & 9T HET SR qH 9@ 9w g
f S TrwrwE =27 7 Fa & A
17 gu W a8 fasmew ¥ a6y §
1 59 919 & 9§ e = g o
e fm Wg & 71 99 @Ay #1 aw
&9 9" WY § AAI9AT 92 FIH FY
wfFr TE 8, dfeondy wgT FTT AT
wfr A1 &7 safg & aga med
Jarat 2T ATgAT A Tredt om0
FHTAL AT, ToTToRTE 0 TF TATOAT
fa afa far qFm & e o faic
AR T @Y | o ag @
f& 39 A F17 W a1 ) FHATY §
9 #1 Al & TR A, I FT S=a[r

Bill.

F an ¥ ar faare A g ww
AT AT F a § ¥ 0w amw
Fg FL OYAT WG HHTET  FEAT
AT WTET & Al #Y @Y
faFad € 97 & a & & wdt wgg
1 form a9 g ) wwETC W A
BT WV AR 31 ANET A FIRY
T FUAG-F409 19 AT TAT aF
F1 Jrer faar &1 @ @ gew #
7 I97g & fo e At 71 w7 S
T® T 9 @R ? o Fafrat A
ot & 99 ¥ wA=fa F1 gamn
ST & fF 97 £Y ¥ A w9 F4v £hA,
% f&8 0T ¥ @1 s w1 faw
2 ¥ 3g @ g T &7 A
%, WO wERw WWrETT WIEET &7
faket & 1€ sfafafe 7@ & ¥few ww
e et G mai T FC T ATH &
yarfed 4 #1 FW w9 §
I I W F AT & T AT v
g a1 ¥ g & e av @A F fay dae
g | T welt wEiew 3@ T ¥ off A
4 fF T 97 o7 oafam) & we
FT W, @ IW FT AT 4 AT
f& et N e, faay
AT AT aearal wfe @ gfaamf
F WE—eA ¥ A F AE A @
fear @mar 21 afes s & i
AT T AT HAT T TS § O
fordr <Y s & W we A
9 Y TEAaT SIEN & Al 9w Ay
fo wivm # frafe ¥ wwoad
T, T AT A1 F Ak F sy
AT FAT T |

SHRI S, S. KOTHAR[ (Mandsaur):
The Press Council must act &s a unit-
ed body and raise its voice against
any attempt to intimidate and pres-
surize the press. Actually freedom
of press constitutes the essence of de-
mocracy; it isone of the most cherish-
ed freedéms and the preas assists in fhe
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(Shri S. 5. Kothari)

erystallisation of ideas and formula-
tion of public opinion. But, certain
dark clouds appear opn the horizon in
the form of attempts to intimidate the
press and exercise undue influence in
order to compe]l the press tp toe a
particular line. Here I would like to
mention the attempt that was made to
intimidate a leading paper in Connau-
ght Circus. One of the hon. members
of this House led the procession and
burnt copies of the The Statesman, 1
bad a talk with him in the Central
Hall and I was told that he did not
burn the building but only burn the
mewspaper. I told him, whether he
burnt the paper or he burnt the build-
ing, morally it amounted to the same
thing. This is an attempt to intimi-
date the press; this is something which
must be resisted if democracy is to
axist,

My second point is this, The press in
India hag attained maturity, It is not
going to be subdued by any such at-
tempt to burn papers or building or
ransack furniture or office, It is for
the Government to give adequate and
nmecessary protection to the press,
where it is necessary. But a greater
danger appears when the Government
iteelf tries to pressurize and intimi-
date the press. In an editorial in one
of the leading papers, it was stated
that, on bank nationalisation, they
resisted ‘intense pressures’ from the
@overnment tp toe a certain line and
mot to be critical of bank nationalisa-
#on or Government actions. If that is
done, T would submit that it amounts
#0 a grave danger to the freedom of
press and various other freedoms in
fhis country.

My final point is this, Attemptg are
#lap made to bring the editors of cer-
tain newspapers under the influence
of the Government, Sometimes we
find that that influence does have an
effect and Opposition members are
sometimes blacked out in certain
papers, If that happens and if the
Government takes initiative in  in-
fluencing editors, then it is something
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which ig reprehensible and it must be
opposed at all costs if the press is to
be free and if democracy is to exists
in this country in the shape in which
we want it to exist.

wAfd WgEq : W @8 § TF
@ FEAT E, W A W & A A
W RIS A X §, wWEd AT
o qF ¥ w09 & 5w ¥ ww e
&, e arEey &Y @ § aifw fafres
HAET IAHT 94 T qF |

oY a=ow wuvw (afar feedt) :
a9ty "R, SH R &1 oSEw
W W F I NG F AR @A,
Fa SR AW fgg o i fefaor €Y s,
Faq SHT A TEAT & 1 O0g &N |
g fF s AR A F @ wWr —
AT TAT ST AT q@T A | OSH F AT
oY fogan 59 1 ATy £ 991 F9
& ST & 5 4 WA w7 I FA
#1 ®iforr wT (g T OGATT FW Um
Hyeherve &, ol S AT AT AAvaH
& Wg 9 59 ATA1E 79 2, 7@ dve-
v Al &1 | | e gy ey
Faq woreTE ifzal o 9E, dEw
59 ¥ wifat w1 ofees v 78), oy
foreTdy "= & ofow S & S &-
T EF AT TN FW | UG N
T 3 @ E | U wA FreEr § A
wedr & fF S A Teaw w G g
AT Wl 410 g1 Fad & fa S A
TEAE FX TG & | W TSAE F@ § 7
9 AW #§ A # W1 Arfaar g,
ITHT GG G F@ | T S W
g@r #t Afw @1 fate w37 T
wfesAgi g 7 WICEATA IV Wi
T, TF T W, @A
W FER Y, W SN a@ I g,
e o aw g Am § Areawr R,
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T F1¢ qie 9 wegw s g 6
FER Y A7 1o ¢ AT g 9%
fattg & #1¢ <9 fmar & @1 wEh
M ¥ qEEE F TU—ag A%
T 31 & gaman g T o quw S
A g W A AR ¥ O
T AT @, at ST o srhfuge
9T &, 99 gfee & I e 0
THY § ATATAT F9T gl & ) gafed
STET #ell SR qEAT WAL FT 5H NI
F aFeq IJAT T FT AfEY, Aifw
ag IF F ATt ¥ gEa g o

T aE—* TE FgAr WA §
fr o dw # Hfad) = fFafaa 5@
1 g4 ¥ Jer W9 geafdeE §,
FifF TR ITAT wEAfedd=y ]
FT §F ¥ I GTHA g TGT T @
T Iaar Arfaai 9T Ferea FE@
A Ffaw s & 1 e g & o
geafeadz ot 3B @ adad
AR & 9| Jw g, e gw
TF a7 Frad § fF T e g,
T 2 ) gEIR qEH CEACIATH
T AfuFaT AT TRT T8 T FTEICTAT
& a oar & 0 A0 gt 2 R e
aum gEEizaiEa #1 S feesgu
FIAT ATRY | A AW F AET AfgFA<
HEATT WIET WAL & &, §IC "
Wt wfgFax sfragr 99T sw=ad #1
o smr &, sfeea 77 for o 4y
IR W wfaF & AT AR AR @
f& w8dl gurareaat F gfme &
gl #R Wi Wit & Al
® wfas sfeers far omd | arhe F
Wt 99 §F, TR | AT FEEE
fam g & 480 99 g%, € IWTC
w19 fraa fedl a zasr T@ 9 |

A9 WA W oA agd wa
AT & | WS FT g d=AY LA G, A
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Bill
oY 2T wEAT T ), O I
40~ 50 TG AT ATREY | FE wHAT
sfeq qual A€ =S4T qFar, g faw
<t a9 Frfaat awdr & o & ane
TR A & AEA g ) aga W
N1 99 ATIHT B AW F Tg A
A wfew FW@ F—ug TQ a7
AT B mEAT F1 AT A0
FIH AEF & | THY 9% § ST q2 WY
FETETL 99 &4 T § WIS A% T
g @t Iy oy I fem s wwa |
orer afes § wfos agoww 2 @ §
o 2w G At i 99 oFoe
A A LA 20-20 ATE WY
ZAfqd TAFT BT FAT 7 AT FW
grm | gard wifew @ o W
ff 57 &1 §FAwA 9@ | gAY WAy
wEIRg FEd & 5 wEar A @ @
&% g afer wdier #1 diew gFY
aifgdr 1+ & o " £, oo #
Hrew g =rfgd | e W @R
Ft frafes & wrew a2 gorr, W
@ ¥ o fw g A W
offzs FHY WETZ A EON, @ AT
femmr & &= g | W g e W
Ay ¥ q@w T W @ § AR
forg @ & Frafeat @ o1 @, SE
TErRT "N A B g% | w0
wieATY S T Y § ot faeEw
TEgE AT 99T ¥ 99 9¢ FIE I
g =T \har a1, AfeT o7 g gfeex
s fowr fafe zamm & an,
&t T WTT I WTATE A W AR |
wfer ofeet  frafls & at &
gif fadiy sger o Tfed | U
FY fagfe & art ¥ qOa At g A
a1fed, srRET | & ofeee fraae
o d

T ST WA WY HATC
fstm o T w Y (#ff go o qurwr)
= X § g dferdr, $3 ar afgd?
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ot TS TEYE TR TG I
gTafe S gt aT g & |

g FF AN FToaeE §
M FEacFer 2 fr s A @A
TS AFNEr FEfae e AT g
500 ¥ STaT AT OF ML & wiwwrT
% &1 39 ux faarena @ fok
T F SHAT & fa=rdd w1 gfam w¢
wEF €| w9 & quw Aran aEa
§—3g T AANAT F1 A ATAT 7Y
&1 &5 T WEET g1-—7 87 4T g1
HT gT-—-T WEWAT F1 AL F3 AT 4T
T = A FE (¥ qAG HIE § = AT
HANAT FT AG F3—Ag IF AL
BT | T/ SHIT AT AAMNAT qOH AT
Tifgy sl €2 &7 FRTHT 91 89
nfus awe® & UEE ¥ R
qIETE |

sfowr g § w frEsw o
AAT §—andt 79X AT AT T
T FE T § | T ww gur Ayt <Y
T e g §—dte o wifo
w7 Qo THo WMo | WTHr WTETHT
¥ fag g ndt qar fegema
AT | & g Q@A FEar §
£ I ST AT WISTHT FT A Co T
& =T &1 woE @ e fear §
& % T feufa & 1 s e WA &
f& 3 F o= A WeE 9,
I AT OF 7§ A1 TET FEOATC
sifeaal &1 &1 i § o g Fiferir )
AT G JWGT IAGRT I A
AW 391 ZRO | gHIATC AT A6}
fergeta wHTAIT 39 W1 wANTT |
Wi WA & fag aga s e
g o fad &1 & awdA 2 20 |
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o ¥ X oF 1T FA ARG |
EHIX 3 T K1 TTETAR F T
agt & | fadely gmrard & oy owEw
oToTo AT 21 T JF fe T FAT qgar
21 gafe smaaw @ (@ gl waey
F1§ FEEgAd g Taer g | fadar
FETATL S AL T5T W1 § g ot g
FLEqTSEq 41 W HWifw THT godyo
To YT 1@ I 9T T M §
g A< 210 § 999 W@ ¥ fa=E%
w&t g & afew 3w 2=l & e g
wet ¥ fw 7 = ) gwlay gy 2
F #1¢ getigAw T OAWT gE
arfgd | 7 sa Fwan § fF 9 S gEe
fer @ w4t 9w 3T 9T waww T
T

st "o o St (FTHEI)
eafir Y, we 2w f & ool awad
a1, # 7 I W Aed 5AT
oft & @A AT AEATE | T E A
ar =t aeas wqw S F 91 F fF
HAe St § 9 FHEfawe @ A g
sy 7, @ aEE 4 Twe oy mfaw
FAT T1Ed & f AT zrer # ad

st ®o WYo @Sl : T GAT AE
FgAT aTgy at fox oF I &1 gEAr
fr &1 wwa 5 rafae wdl & sura
wEa17 g afEd wHargaT § dar g
fuT srferen e & da faat sefass
fergean ¥ gt oY A€t faeim | @R
T H AT TR )
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O% Wt w2 o feEd & A
¥ oaar weaT

st @o Wlo AT : T FEA!
Tt & fR G srEandi 1 g2 femn
arir | fam 3 19 wrigEE F9 8,
THAT FE qE wiaw g1 gfay
# Fgar e g fF wmw wEfree
ST F 1 97 AT ThAT Y FFfasn
T | (7=
FHE A & qHAT § WX WY AT

F a3 ar famo @me @hm——gae
o faama g ... (sraem) .

A AT FgATARATE L LT
vz fr @27 ¥ uF srearEe faat mamoar
AT AT 7ET wEET W M ar
T TC ¥ AT SR w41 ¥ g9
gez Ars 3fear &1 FwrEE a9
ST | wad fow g s 1 faer-
fear ¥ & | Fafeewdy & Yo &o migo
& FTIPIEATEA & T T HT SFouT awde
s @ 1 wefae & Fgam wmgan g
ST HIIFT IHH GO AT & AT T
FTATET F1AT =1fgn | @i wrer
4T gw 2| 7F & R IHH AwwhA ;g
g1, TTatEeT |T & U1 S A
qEd i, I G T g I ALt
o gt & gt 9 wEerfai #7
oI & @ §-—aTe qg WA= T &1
arT g, AH-sAfaed ¥ aw g oar
T FAATICET T I A I GTFC
¥ foar st 2 1 9gF 6 AT W
et o Sfew w7 Y wdar A W@
Far aar & 1 swfow & sed frdemr
FEAT M § Fr s w0 OF FTOwi-
oq § w2 F1fay | & weF @y o
FEELW AT |ATEAT § | ST &To &To
TR F TR N T o Fo wE o
difre srfaegs & ST st agi &
feufmg w7 femr mr | o1 R
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7g o f o A A, awee
T 9w weesw o e, R
ur micrs foaar a1 1 9@ o ST
&1 fF Gar & @ wfeg, g
Tar W& w7 gFd &1 | WA werRw
arferd e & 99 ZTew § AT 239 g Her
& & g wrwerr 7 39T A S aTIfEe
T FTHT FHIT WS WA T T &Y
Tear @ E | ¥ fdae a Arwa
g fF 7 =% 3@ | wwrT W &
qre 7 ot w0 ferwrdr ot & st s Sy
FoT & fF SwwT grew agw @vE Y
%7 & 1 T 'O g7 977 € smww
Mo i mdigard | o s mr
T 0F wA AT W wF o e @
fomid sgM w1 & ¢
In this interval many meetings of
the Board of Directors have been held
of which such short notice was given

time that I could not possibly attend
them.

arg ¥ S MaE g Fd 2

I have not been attending the board
meetings and it is embarrassing for
me to continue to be the Chairman.

s Jifax fr g7 siar =fe of 4 e
TR | T% §, Tertes § afes
T wEw g wifgm & oo q
ITFT WA A R—F TEE!
grem WA § wifs 3 wwed € fw
FEH ag TIAE! § S I 7Y AN wwelt
g

T wear & ar § frag s =\
g fF drodtomiont Tx FrearaT ¥
Feas fagr 1%, AOOETT AT #1Y
Era AT Tigy aTfE SEH oA TEatear
gaggrdiod | fEdFT Y
fa oY HIATTAT & TERT oA 4T T |
wen e f7sta o w1 ot wéF T
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(sit 7o HYo @wwlt)
g wfgd 1 g7 F S oW TR
@ gara W awwreETR & fogr ¥
ELE e

st et wew (F=d 2w ¢
T TR, HEATO #Y WG F
R, AR F A g A @ |
¥ T a1 1 A § 5 5 aw oo-
afet & 2o ¥ forae seaT< § g Jor
e frar wmar @ afer fee @
fagaram g fs ag@ & =@ @m@
1 W wE-A9T wEar wrfew fr fad
mifer wEard i fFeEr § g &
7€t afer o AT F1 R e
=2 (errawm) ... Ko
ST O e 3 @ § sod g dar
T & FF G ¥ aWEA § e g
AT @I EA0 1 T8 WA BF
afeT o fadt gax § g &
fam & $® w1 A WAt 71 9 AEa
Wl S & 'U" & | W gag yuTe qel
T oF qwae §4 9| St @ fam
e arer € 99 9 T T #) G
£ grt mEard § w@r AT wal
T FT ATE, T I AT I q@ §
& Afee e et w8 A o I
T 9T L JAT {1 T, 9 FO
% srw A fFT o & 9w 92 A qe
=F FH F g qum deft g7 @
1 Wl aum # €Y s o A gy
T TEREM fa% T, T A Aafa
A “wET Are A aTaw w7 & fau
T =few ¢ weir == fat qg fe-
we F e § oF faaw swn-
T fagrere wax dex | fFw Y A1)
¥ ? AT ws v faw oeiegfea
FEy

wﬂﬁlﬂ'@w:mm g
g ot & g3 &)
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Y AT WA : WY T TR
gt 1 fee a@ & mEard =1 W
e T o @ g, & SE qan
qF A 2 W E | 50 FAR T
¥ wfew v fasmow a@ & gar | W
T Tan fit g fasm geiefer 7
&) foun afer a2 vy we=e ove Feoy
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SHRI PILOO MODY (Godhra): Sir,
for the last go many years, I have
been rather concerned with our deple-
ting freedoms, In the last few months,
we have seen great inroads being
made not only on our freedoms but
alsg on our credulities, We have seen
reports published which have been
deliberately planted in newspapers.
In fact, I have been going zround
saying, in the last three weeks, at
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least a few hundred lies must
been publisheq deliberately in
Ppress.

have
the

I cannot entirely blame the re-
porters and pressmen who have taken
these reports to their offices, because
I have known from personal know-
ledge that very often reports were
given, information leaked out and
statements made which were contrary
to real facts. This process of gradual
erosion on our freedoms started many
years ago, but as a result of what
happened during the last two or three
weeks, it has taken on an accelerated
tempo. At this stage, I would like
to mention a particular conversation
which was heard from a Cabinet
Minister by several people present not
far from where ] am standing now.
A Cabinet Minister of the Govern-
ment of India was trying to impress
upon his limiteq audience about how
the press had now becOme very fair
and very balanced in its view. He
quoted an editorial written in the
Hindustan Times and said, “See what
a balanced editoria] this is!” He went
on to say that except for Frank
Moraes ‘“What hag been published in
the Erpress also is giving a  very
balanced view.” An observer happen-
ed to point out, “What about the
Statesman?” He said, “What can I
do? The trouble with the Statesman
is that they can stand on their own
legs.” I think a world of meaning can
be implied in this slip on the part of
this Cabinet Minister. I am afraid
that this is the fact that we have all
been subjected to. Sir, you have
heard speakers before me complain-
ing very bitterly and 1 will not make
the same accusations. I think they
have been rather eloquently made,
But it is not only the press but also
Our airways that have been somewhat
polluted recently, I can assure you, it
was not through another nuclear ex-
plosion, This time it wag purely by
the verbiage that was fed into the air.
Similarly on many other fronts. I
fee] our freedom has been eroded. I
would like to take this opportunity
of warning this House that unless we
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set some rules and code of conduct
about what is good Journalism, what
is independent journalism and what is
journalism uninterfered by the single
largest and greatest authority and
Power that we are surrounded with—
the Government of India—I think our

fate and our future are rather
dismal,

SHRI KARTIK ORAON (Lohar-
daga): Mr, Chairman, the function

of an Ambassador is to lie in a foreign
country about his own country for
the good of his ownp country. Similar-
ly, the function of the press is to lie
in its own country about its own
country for the pgood of its own
country.  Fortunately or unfortuna-
tely the press, which is the guide of
the progress of the country, is failing
in its duty because most of the news-
Papers are oWned by big businessmen
or politica] parties. So long as they
are owned and managed by big busi-
ness or political parties their primary
function would be to sing the song of
their owners. Therefore, unless the
monopoly in newspapers is removed

they cannot give expression to  their
independent opinion and thereby
serve the nation. What the coun'ry
today needs is independent npinion

about many things which affect the
interests of the country, For instance,
the opposition consider it their func-
tion to oppose anything that comes
from the government, whether it is
right or wrong. In the same way, if
the newspapers are owned by politi-
ca] parties, they woulq also function
the same way. Therefore, in the in-
terests of the country, the press,
which is one of the instruments of
freedom of expression, should be al-
lowed to function freely and without
any restrictions. If they are mot
given that freedom, then there is no
use of talking about the fundamental
rights of the citizens.

Then, if government make some
investment in some papers oOT
news agencies they should en-
sure that they are functioning well.
For instance, T have been hearing
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complaints about Samachar Bharati;

I do not know how far they are cor=-
rect. Since a number of govern-
ments have invested money in  this
news agency, it is the duty and res-
ponsibility of the government to ap-
point a Managing Director or General
Manager in the Board so that he can
look after the interests of the govern-
ment and the money that has been
invested by the government. At the
same time, he can ensure that some
guidelines are formulated as to how it
should funection.

All the laws that we enact should
be with a view to see that the P:ess
Council enjoys the maximum free-
dom, uninterferedq by any  political
party or businessmen.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMAION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I, K, GUJRAL): I am
grateful to the hon. Members that on

clause 2 so much debate has been
initiated. Some points have been
made which I would like to meet

here. One of my hon. friends has
asked me if we are giving substan-
tial advertisements to Indian
language papers or not, so far as
advertisement goes. I will dispose of
this peoint by saying that not cnly are
we helping the small and medium
newspapers but we are particularly
helping the Indian language news-
papers. 18.13 per cent of the total
budget of the DAVP goes to Hindi
papers and 37.98 per cent to other
Indian language newspapers; in other
words 56 per cent of the total budget
of DAVP pgoes to language papers.

=} T GAFAT ¢ 45 T HIaAT
F wrEETd FT AEE |
Wt wax w@ T wAer 3

T v s ¥, Afew wm s
¥ srEaTd F1 45 9E 3 0
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SHRI 1. K. GUJRAL: If there are
any other points, I will deal with
them during the third reading. The
main point that I am trying to make
is this. If there are more English
newspapers and if they command
more readership, I cannot help it. I
can only assist them in two ways.
Whatever Indian language news-
papers come in, we shall be able to
give them assistance in newsprint, in
advertisement and we shall also pro-
vide facilities to them in any other
way that they wish.

1 have often stated here ihat we
have evolved a policy for helping
small and medium newspapers as far
as it is possible. I am conscious of the

fact that small and medium news-
papers are almost predominantly
Indian language newspapers. There-

fore, ii even today some percentage
of the advertisment expense goes to
English newspapers, the fault lies
elsewhere. But I can assure the
House to this extent only that we
shall do our best to see that small
and medium  newspapers and
Indian language newspapers get the
maximum possible assistance.

Since 1 am talking of the Indian
language newspapers, let me dispose
of another point in this connection.
A debate has been going on for some

time in the form of discussions
and at other times in the form
of questions about Samachar

Bharati, Shri Prakash Vir Shastri, an
hon. Member of this House is a direc-
tor of it. I think the day before yes-
terday he put across his point of view.
I do see in the House that there are
other points of view also. Government
have been receiving a number of
complaints about the working of the
Samackar Bharati. It will be very un-
fair if I were to tell the House any-
thing about what Government's
reaction is. But I do feel that I
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must say one thing namely that the
working of the Semachar Bharati does
need looking into, and we are looking
into it, More than that I would not
like to say at this stage, But before I
dispose of this item, I would like to
say this that it is Government’s
intention and desire that Indian
language news agencies must prosper,
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because if Indian language papers
have to come up, then it is very
essential that Indian language news

agencies 'must also prosper, It will not
be possible for Indian language news-
papers to come up unless the two
news agencies that we have also
prosper.

A AT GTES . TF aF AT
firer fedr & =Y 399, 79 @% 39
AET BRI |

SHRI 1. K. GUJRAL: Since the
hon, Member has raised the point, I
might tell him that the Devnagari
teleprinter has already come in,

st AT wCE (ad HEg?
g TH WA |

SHRI I. K. GUJRAL: [ can only say
this thing that it may be difficult for
me to give the number, but as far as I
know, and my colleague tells me, all
the demands for the news agencies
have been met and are being met, If
there is a demand for more, then it
will be met. Therefore, there should
be no difficulty in developing Indian
language news agencies. I have no
objection if my hon. friend wants one
in his house, if he is willing to subs-
cribe to it.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH): We can
meet whatever demand comes.

SHRI I. K. GUJRAL: Shri Shiva
Chandra Jha has mentioned that the
Press Council has failed and has been
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ineffective and that I should resign
because I am supporting the freedom
of the press. I shall not say anything
here except to say that if I have to
resign for supporting the freedom of
the press, not only shall I do so, but
even if I have to lay my life for
supporting the freedom of the press, I
shal] do so.

SHRI SHIVA CHANDRA JHA:
There is a big difference between his
concept and the Prime Minister’s con-
cept. Tz WIHAT EWT | ST TF A FT
FFTE  F & 99 F gfEsor g@a
£ | zufaq WA FEIRT TETE T |

SHRI I. K. GUJRAL: I would
request my hon. friend to be kind to
us and to the Prime Minister wher he
says that I do not understand her mind
but he does, 1 understand the Pri{ne
Minister's mind and what I am saying
is her commitment. The main point
that I am trying to make is this.
(Interruptions). It is a normal habit
with my hon, friend Shri Kanwar Lal
Gupta to interrupt others and feel
angry when others do the same, but I
hope he will try to extend the same
.courtesy to me also.

We all have talked here of freedom
of the press. Some friends have
been upset about why the Prime
Minister or I sometimes object to some
writings in the press. The press in
this country is free. So is the public
opinion, and so is there freedom of
speech. So is there freedom for all of
us. If I therefore reply to the unfair
criticism what is wrong with it? It
will be a strange type of freedom of
the press, if the press has a right to
say what it likes, but we

= R GTATR : TET T £ |
e et w § A g Pafemme a
g1Mam wlt Sy dmd §

That amounts to bullying.
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SHRI 1. K. GUJRAL; 1 can assure
my hon, friend Shri George Fernan-
des, and I hope he will agree with
me that the press in this country is
strong enough not to be bullied either
by him or by me. The main point is
that the institution of press in this
country has come to that strength
that neither the Members of the Oppo-
sition nor the Government can bully
them; not only that, but the press has
a tradition that it was not bullied
even by the British. Therefore, the
question of anybody succeeding in
bullying the press does not &rise.

st AN FEAA® T AT
oz ¢ Al 3§ o v
Sfem & a1 & e @? o yw
™ § f5 9 e wrw Sfem @

A ATETE ot 99 97 OF G ¥ g
eIk d]

SHRI I, K. GUJRAL: I am not
yielding,

MR. CHAIRMAN: It the hon. Min-
ister is not yielding, how can the hon.
Member go on?

SHRI I. K. GUJRAL: It sounds to
me rather strange after the last four
or five weeks' experience, that any-
one should say that the press in this
country is not free to criticise Gov-
ernment.” It is rather odd. I think
Government have faced a barrage of
criticismm from a particular section of
the press—I would not name them.
So, if the Prime Minister or any
member of the Government talks to
the public and explain their own point
of view or the Government's point of
view, I think we should also be per-
mitted to have that much of freedom.

I was surprised and shocked when
a lover of democracy like Shri George
Fernandes came and said that
demonstrations outside the Prime
Minister’s house should stop and that
people should not go there and that
people should not be allowed to go
there.
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T A G 0 KA 7 T
war & ¥ famger 48 w7 1

SHRI I. K. GUJRAL: He is a very
strange trade union leader who would
object to this. Let me finish what I
am going to say. I am not yielding.

| AW BEOR : HI siTEET HT
w3 &, gl o, & 7 ag €0 w7
...

SHRI RANDHIR SINGH (Rohtak):
He is a fascist and he calls himself a
democrat.

SHRI I K. GUJRAL: My non.
friend Shri George Fernandes claims
to be a trade union leader . . .

SHRI GEORGE FERNANDES: I am
one.

SHRI I. K. GUJRAL: And I cespect
him for that. Since I respect him for
being a trade union leader, he should
also learn to respect trade unions and
when trade unipns go and demonstrate
and show their solidarity behind bank
nationalisation, he should feel proud
of them. I really felt sorry when he
got up and said that these demonstra-
tions should be stopped. These
people for the first time had seen a
ray of hope in the social changes that
had been brought about (Interrup-
tions). I do not mind if my hon.
triend Shri Kanwar Lal Gupta keeps
on howling and is also joined in by
his friends from the Swatantra Party,
because his party has been exposed as
having no economic programme
which stands for improving the lot of
the people,

SHRI PILOO MODY: Are we dis-
cussing bank nationalisation now?

SHRI I, K. GUJRAL: A point has
been made by my hon. friend Shri
Madhu Limdye regarding Govern-
ment control and big money
control

o firgfr foew (svferd) © ow
T it , forer ¥ v e A9 & W
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SHRI 1. K. GUJRAL: My hon.
friend Shri Madhu Limaye has talked
about the desirability of implementing
the recommendations of the First
Press Commission, He has also asked
why Government are thinking of
appointing a second Press Commission.
1 would only say this that the idea of
starting or setting up a second press

commission is not to bypass the
recommendations of the first Press
Commission, The first Press Com-

mission’s recommendations have been
implemented; some still remain to be -
implemented. As regards those that
remain to be implemented, I can
assure my hon. friend on behall of
Government that we shall endeavour
our best to implement them and
quickly too and not take time about
them.

The only idea why we are thinking
of a second Press Commission is that
the dimensions of the problem have
very much widened and intensifizd in
the last 15 years. The press in this
country has grown; public opinion has
grown and reaction to each other has
grown. I think, social implications
have alsp changed to a degree, There-
fore if a second commission sits and
examines it afresh, no harm will come
out of it but something good is bound
to emerge from it and I think the
Government will have a considered
opinion on which to base its own
policies.

He and some other hon. friends-
have also talked about some adver-
tisement which appeared in some
papers under the caption ‘Rally round"
the Leader’. Naturally, it is not for
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the Government tg reply to such a
question. Some advertisements have
appeared in the papers, paid by some-
body. Who paid for it and why they
appeared, is not within the cognisance
of Government. Therefore Govern-
ment is not supposed to reply to this.

ot 7o o« & F 7z S ArRT A
fo forg Qo #71 wa ag fasoT omar
AT IF TG FT ATH I I TGN HTAT
x1fzq ar | wq veafzordz & 99 57 og
afaret & far fadt o &1 aede 28
Bt ST &7 GHT aeEte graA 7 A
ToTad fo WrEe e ¥ F & 7

qr 7

SHRI 1. K, GUJRAL: After my hon,
friend asked these two questions,
sitting here I got it checked wup.
Naturally, sitting here I cannot have
more information than what is very
brief, but whatever information I
have been able to collect shows that
Government's permission was neither
asked for nor given. Therefore that
point should be disposed of by this.

Publication of leaders’ photographs
or paintings is banned for commercial
utilisation. But it is a point to be
examined whether in an advertise-

ment like this it is for commercial
utilisation.

SHRI KANWAR LAL GUPTA:
Ultimately, it is commercial.

SHRI 1. K, GUJRAL: Ultimately,
everything that strikes Shri Kanwar
Lal Gupta is wrong. Everything that

does mnot go in his interest . .
(Interruption).
SHRI PILOO MODY: Are you

suggesting that the use of the Prime
Minister’s sketch is not permitted for
the sale of soap but can be permitted
for the sale of the Prime Ministership
{tself?
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SHRI 1. K. GUJRAL: My hon.
friend, Shri Piloo Mody, is known for
his wit and humeour and I respect him
for it; but I think this time it has
gone astray,

SHR] BANERJEE has talked about
the PTI's functioning and about the
setting up of a corporation on the lines
suggested by the Press Commission. 1

can only assure him that we are
looking into it.

So far as Shri Piloo Mody's concern
or anxiety about the decreasing
freedom and erosion of freedom Is
concerned, naturally, Shri Pilog Mody
and myself cannot agree on many
things and one such thing is this,
because Shri Piloo Mody's concept of
freedom is laissez faire society.

SHRI PILOO MODY: Question,

SHRI 1. K, GUJRAL: He may have
his own reasons for doing it. But _hil
anxiety has grown, since nationalisa-
tion, more. 1 do not know whether
the voice of Shri Piloo Mody should
prevail or whether the voice of an
overwhelming majority represented in
this House should prevail. 1 can only
assure him that freedom is not or_ﬂy
eroding but freedom is expanding
itself and a new content is being
given to it.

MR CHATRMAN: I shall now put
amendments Nos. 1 and 2 moved by
Shri Shiva Chandra Jha, to the vote
of the House.

Amendments Nos. 1 & 2 were put and

negatived.

MR. CHATRMAN: The question is:

“@That clause 2 stand part of the
BilL"

The motion was adopted.

Clause 2 was added to the Bill.
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Taw1 Af frerer w8t T &, Taer AT
AT TF 9GF AT , IF a% T
T FEEF AT 2, Ay TN Y
STETAT @ AET AT o gwdy g | SfFET
I & T weieg & a1 S A § ¥ fow
T =TEd § @ o § A forg Framy €
T E | T IS g W A §
fe ot <9 afems d9e< & wmo afe
AR FY weAr T e Fw F 6
forra &Y | w9 aF T ST OO a1 gy
@ qfeerr G H o w1 AT & a9
TF e W1 uwedr § 9T A
FY gTEaT F7 qfaa g7 Fe Tife |
g FW A9 sirefadrer 1| g5 &
g W ¥ faeT #vaT 2

SHRI I. K. GUJRAL: Mr. Chair-
man, Sir, hon. friend has mentioned
about advertisements to small and
medium newspapers. To some ex-
tent, I have already deal with the
problem. In a minute, I would like
to say only this thing that there has
been increasing percentage of adver-
tisements to small and medium news-
papers. In 1966-67, small and me-
dium newspapers were getting 40.1 per
cent; in 1967-68, it rose to 45.88 per
cent and in 1968-69, it rose to 51.6
per cent, We are now going to in-
crease the percentage further.

So far as the black-list mentioned
by my hon. friend is concerned, I
can only assure him that there is no



283  Res. and Press

(Shri 1. K. Gujral.)

such thing as black-list There is
only a small and a very brief list
of some newspapers who again and
again indulge in communal propa-
ganda and it is only those newspapers
which are habitua] offenders for
spreading hatred between wvarious
communities that are not given ad-

vertisements. Everybody else js given
advertisements.

SHRIMATI ILA PALCHAUDHURI
(Krishnagar): 1 hope, the hon. Mini-
ster will put the paper Organiser on
the black-list. It is a communal pa-
per. It forments communal troubles
and writes most horrible things per-
sonally against the highest in the lond.

SHRI I. K. GUJRAL: I would
only say this that the names of people
or papers on th list who are barred
from receiving advertisements is not
made public. I hope my hon, friend
will not press me for that.

So far as the point made by my
hon. friend, Shri Bibhuti Mishra, is
concerned, we are very much about
it. We do feel that an essential in-
gredient of the freedom of press is
that the working journalists should
be secured of their jobs. I mention-
ed the other day in my speech that
the appointment and security of work-
ing journalists from editor downwards
should be secured in such a way that
the owner does not have much say
in it because the freedom of press can
only be secured if the appointment, the
security and the working conditions
of working journalists and editors are
out of the powers of those moneyed
people who want to pressurise them.

MR. CHAIRMAN: Now, I put Am-
endment No. 5 of Shri Kushwah to
the vote of the House.

Amendment No. 5 was put and mnega-
tived

MR. CHAIRMAN: The question is:

“That Clause 3 stand part of the
BillL”

The motion was adopted.
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Clause 3 was added to the Bill.

Clause v, the Enacting Formula and
the Title were added to the Bill.

SHRI I. K. GUJRAL: While re-
questing you to ask the House to pass

the Bill, I want to make an import-
ant....

SHRI MADHU LIMAYE: Announ-
cement?

SHRI 1. K. GUJRAL: Not an-
nouncement. I want to make an im-
portant point because here again and
again pointg have been made regard-
ing the intervention or the prolifera-
tion of the foreign money in press and
often have we dealt with this point
both in reply to ques:tions and also in
reply to debates. [ have been feeling
that perhaps we have not been able
to tell the House suﬂ"'lciei'ltly and,
therefore, I would like to use this oc-
casion to give some more informa-
tion on this point.

You would recall that the Home
Minister, while speaking in this House
on l4th May, 1969, regarding use
of foreign money in the last General
Elections, had made one or two
points which are relevant today are—
[ quote the Home Minister.

....that the Government pro-
pose to bring forward a compre-
hensive legislation to impose suit-
able restrictions on receipt of funds
from foreign organisations, agen-
cies or individuals otherwise than
in the course of ordinary business
transactions....”

The Home Minister had also gone
further and made a point that:

“....special cells are being creat-
ed in the Intelligence Bureau and
the Directorate of Enforcement in
the Ministry of Finance for under-
taking closer scrutiny of remittan-
ces, conversions, etc, of foreigm
currency to discourage the clande-
stine foreign financial assistance.”
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We, in this Ministry, have also been
concerned about it. Therefore, Gov-
ernment has undertaken a study as
to how much influence does the for-
eign money have on our press and its
freedom. Some of the directions to-
wards which our inquiry is proceed-
ing are: (1) the amount of newsprint
imported into this country by various
embassies, the amount actually used
by them for their own publications
ang the disposal of the remainer,
whether by way of gift, subsidised
sale, loan, etc; (2) printing presses
used by rembassiies, ete, of wvarious
countries, the. prices paid by them
forp printing work, whether these
include an element of subsidy and
what is the explanation of the sub-
sidy; (3) the functioning of various
newsagencies, Indian and foreign,
operating in India. whether they are
free o- subsidised, and the existence
of any links betwezn them inter alia
and or with foreign government or
foreign organisations; (4) the trips
in India and outside made by jour-
nalists at the expense of foreign
countries or organisations, whether
they are financeq by independent
trusts or agencies or otherwise, whe-
ther these trips are on an exchange
bazis; (5) whether any newspaper or
journal received or receives direct
subsidies from froeign countries or
organisations andjor whether they
get payments from undisclosed or not
easily traceable sources; (6) whether
any Indian journalist earned lairge
sums by sending despatches abroad,
whether these are paid for at normal
rates or whether any journalists re-
ceive retaining fees which are un-
usually high; (7) whether large
numbers of newspapers or journals
printed in ndia ae bought in bulk by
foreign interests; and (8) whether
any other kind of subsidy, direct or
indirect is paid on a significant scale
to any newspaper, journal or jour-
nalist by foreign interests.

This is the direction alomg which
we are proceeding to make our pre-
liminary enquiries. Once we have
-completed our preleminary enguiries,
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our approach is, after the prima facie
facts have been obtained, to ask the
Press Council, or with the advice of
the Press Council, to institute an
open inquiry into all these factors
so that the freedom of press can be
really granted. This i5 the direction
in which Government has been pro-
ceeding since May-June this year,
and I hope, I have the support of
the House in this.
I move:

“That the Bill be passed.”

MR. CHAIRMAN: Motion movad:
“That the Bill be passed.”

SHRI JAIPAL SINGH (Khunti):
Mr. Chairman, Sir, I regret I must
oppose the passing of this Bill I
wish to restress again that this Bill
should have been brought first be-
fore this House. My reason is very
obvious. The Chair has given the
ruling and I accepted the ruling be-
cause, according to me, the throne
is greater than the man. Even if the
Chair, in my opinion is off the track
once the ruling is given, I accepted
it. Mr. Bhandare, who is supposed
to be one of the experts, in Rules of
Procedure, supports me in my views.
It is very clear that any involvement
on the Consolidated Fund of India
must originate here. It is a very se-
rious incursion into our authority as
Lok Sabha where every money bill
has to be passed before it goes to
the Council of States. They may say
“Yes' or ‘No', but the ultimate autho-
rity rests on us. But now this Bill
involves something like—the hon.
Minister may say whether it is Rs.
20,000 or Rs. 2 lakhs—even if it is
half a paisa, it cannot originate in
the Council of States.

The second point is that he men-
tioned that a second Press Commis-
sion would be appointed. Sir, I was
a member of the First Press Com-
mission and they promised on the
floor of the House that they had
accepled all our recommendations,
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[Shri Jaipal Singh.]
and now he says that it will take
some time to implement them. Will
it be on doumsday? Now the Se-
cond Press Commission’s recommen-
dationg will come. It will take an-
other hundred years. By that time
we will not be here.

Sir I oppose this Bill on the tech-
nical issue:; otherwise support my
hon. friend.

SHRI E. K. NAYANAR (Palghat):
Sir, the Minister, while replying has
said that he is giving more adver-
tisement to the regional papers. The
percentage of advertisements given to
the medium size papers varieq from
14.10 to 51.6 per cent in 1963 So far
as our regional language papers are
concerned, the Government is not
supporting them. They are support-
ing those papers who are supporting
the Government.

So far as our state of Kerala is
concerned, more than 20 daily papers
are running and the papers support-
ing the Central Government get more
advertisements and other facilities.
Not enly that, the monopoly press—
the Goenkas and Dalmias—are now
getting more advertisements. From
my own experience, medium zize pa-
pers are not getting encouragement.
My experience is that in the last few
vears we do not get any advertise-
ments from the Central Government.
We have just now written to the
Minister. Now they are thinking
over it. The monopoly press are con-
trolling not only the industry but
they are trying to mould public opi-
nion. Those who are opposed to mo-
nopolies and propagate against them

are maligned and people are confus-
ed.

Sir, Government must help the
medium-sized and the regiom.l langu-
age papers. What happens is, English

papers get more advertisements.
Regarding the regional language
papers, the hon. Minister has not

stressed that point at all. Hindi
papers get more advertisements.
‘We are not against that. But we
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request that all the other regional
papers in Malayalam, Tami] Telugu,
etc. should also get more encourage-
ment. Teleprinter facilities should be
given to these regional newspapers.
The monopolistic control of the press
must be ended

Sir, the Employees Federation has
demanded for that. Some of the hon
Members who spoke on this Bill have
also accepted that demand, that the

monopoly control of the press must be
ended.

We find. some of the monopolists
are not only controlling the papers,
but also discharging the employees
and appointing them as they like.
Those wno are not supporting them
are being removed or dismissed.

Therefore. Sir, our demand is that
the regional language papers must
get mo-e aid and facilities and en-
couragement. Government must take
stringent measures against the mono-
poly papers. I want encouragement
and newsprint facilities and adverti-
sements also to be given to the re-
gional language papers and also tele-
printer service. The Minister has
not replied to thig question relating
to regional papers. They do deserve
more facilities, encouragement and
help from the Government.

ot wae e 77 (freer am ) o
qarTia F1, 7 A w3ET T A1Eg F
FIEH WG T AT AR, g7 1 A,
FEHT ATAZT AZN T AEIT | AET
Y T gy § 78w femar v §,
7z warer 2 1 faew T giw AW @
forw a2z & wEAi AT IT EW IW T g
oF faefaa A A agwr & famisw
oA, af faeayfes aimt 9w @1 8
IAFT AT AN&A FT HIT T 2WH T gHT
2 fir ww & #x faeedt ¥ @ T aiw
wiry A fywz < o @ EoF AW &
# 7w A AR foraerd g
9T &, 99 ¥ AFIC AT A g 1§
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ag g G941 "z 4 fF a9 w19 A
T oA G §, 99 § fagIw T wrw
54 F A7 74 § 9g IIAT ATATH
TR £, AT AT & , T FI AT HY
&1 AT §, T8 W T g ¥ AT AT
J9 % WYeW F A9 § I 0T £ v
#r s S fF 2R wigs wams &1
# ag wraan g fw dw 9w g8 Trafaai
T 39T & AT T8 TIB0 AGF & | IAFT
T3 gar faaraar anfgw | Ffea a1 798
vaF g fEgm e s 9
F Ug FqTE AZT & | IHFT 709 FO
YT g Jrfge | 3g w10 gar =7z,
3a% fag wre 7g 7 49T fa 1 @
&, & =g fs 99 71 g 767 77 far
91T AT qE HIAF FI| =2 FET W
337 & @7 g foraar s 9 arat v
AATAT 21 FTr FET A% & fe ww gw
FT wEGTN T AT E, gEArioTaer
AT FUCF T1F T AE J 74T
mafiaff2fs Esha M an g ag
CFATE R ETZTTHATIRE | FTAE
g A 2 armAfigros g,
AT 3T T OIS TeA e wfET 2
Fz UF 99 T HAA7 FT J& 97 TEEF
9 A & 7w HgEwiT ¥ qfasi ¥
faars Ta oraara<l g a1eT 2, 39 F1
OF GiF AR TATIE FT F FAH
FraTE Fi AT G R AT IT T FIA
FY QIIT AATAT AT 2 7 F47 Ag WrIW
qE T2 7
aaafa wgea © qoar &Y, ww A0q
g faq) o0 3 g ag o Ao 2 et
F W7 > IOET @5 AN T &, 59 T
# ¥ fram 1z (a1 91 % AT IH TG
1 919 fodt & faans £ faw 1 Fam2
3 qreT RYSE A g1 AT I FT AgH 7T
fag FT wiwC 1

os WHT | qg W AL
F 7 & et w10
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st ®£7T W qeq 0 OF T0F
Iz oAt fF Zrgew W 3T & 18
RN AT F FLHA AT STFI$3 g -
HIT AT 15T & AT IAF 731 § 1557
a1% fegr wgm WA OF &%
ifqg ag w9 §5 9T §F A
AT FTATAET & 1 g8 AT HEARI |
AT FT ARG F AT ¥ ;T 7
faxr ? 37 % gEgaT ¥ BT, IEY w9
ot sry g oF g9
W A & Ag A TET M gIm
RATFR [T KT OETE FTAT RO
q HT ¥UT FYE  HAT A=W
......... (eamam) . ... . *rfy
wEgEg, FAH A & A ;G F, Kar
AR T gEar £1 .#7_7 @45 fomg
AAANIATIATE IAF FEAf7 &
waaw g fv fzam § a9z Sifew
FrZ ez ad AR Iq% 1T X 7907 7T
5 T§ qg IAR WA AZ A0 F
ARAFT 3 TO FH AT T OITT FTAT
HI OF 994 T T T K AT F7
g Tew £ | WIET F mEgT &1 A
FIQAFE A ST FTH FTATZIAT 2 |
AMEF TFG T AT T KT Fa=a
g1 2 | Fae fway oF safsg w1 Tag
SIA AT ZI AT AT ATHITZ AT/
g3, fear w1 317 diza1 ag 3991 5299
T EAE |

U 9 # ag A A8 E
fF AT =T 7 F77 fF W9 55 TWHE
ey Tgadz 7, 3§ 9g AOAE WA
F gy oI § 39 &1 2 & AfEw
ST AAA AT Fa 3§ THE &, I
FT HIT 45 TTHZ UTAETEaHT 85 § |
T FTT ATCHIT WHATH] & F997 7 F7
3 FTAT TIEe & a7 had AT ¥
T @iz o1 % | AT AR
W 7 & fAg arfe g %5 g,
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[ were s ]

=D &1, I 53131 37 F10F FeT a7
FT A 5 507 F wgar<i #1 Fa9
TH TH (7o AT 90 9T W
T T F @A w7 AT | s ag
T g1 7€ # wEard ¥, g a
T2 7% waaT<i ¥ fx 39 § qraeizaic
& qeaeTsaHz grar 2 T awT A
ag g1 2 fF qaa<d § ga¥agy 9
OET ¥ 199 0% ot TS FZIT AHTT FT
FIAT AR | T 77 dga2TzA Aoz #7
ey & ag wag 40 TEE AT £,
4% 40 TUHZ aza vaTaT & | & AHean g
fF gsaeiradic = us fafae &
anfgn MT 7 ag fafae sarer v &
Y 37 &1 A1 L=d F1 fyaar =rfgo
A9 39 F A9 F1F a7 67 o
for ww a3 @fs quit Tt s
& 1 7 A quaetgaic ¥ W fred
F AFATA FAT & AT I F @= oA
w7 faear 2

M #, FT BT B3 F a1y H
oTY F FF| ITF AL H £g w7 F qwrew
FEI | 7T A 7 5 B wIF FH AT
¥ g A Aarea 38 #T W@ E
gt e § g 9= 727 2 Afew gt g
FO T g9 | IEH w1 fF Ay -
S e & aradis #07 afET oy
% IR AT A=H F qraET
At gt 71 1 # 7 qizae A faw ¥ At
% ware 7A@ i 3o Tadeft agrman
faedt & 1 A5 ag man & fir & @ g
F oIy F1 8 M7 ag arfaa € @
T 2 fF 3°F dar a1z ¥ faear £
fe f W 399 faems #1€ srargy
@ gf | Y 39 e ¥ Y w9 A%
TaHT F AT @ g8 agq a9
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& 9g fr @ wvw ¥ wear
FT a1 FI AT qeaeiza e w1 wife,
Aafyee #1 afedt s @19 F1 ofedr
s=uT 4g gr fF 71T 79w gg ®
T, g S A &1 2 arfw 57 Fifaw &
1 29 fr w9 frg &1 7@a &7 €,
ey Aywfyez &A1 &, fogar 24T 2,
g 41 VT FW AFIGHT FT oT=TT
T8 g | sy feadeeuw a1 3w
T3 | 77 g1 aFAT & fE e Tt
gostaw zAfFETw T fgm d 9w
TR g 1

s, v feg watfean (3emn)
awiafa wgiRa, & w9 & wew ¥
AT FT &7 AT A GHIATL
THHT H Feqw TS AT THA ATAGH
FT AT A1 AT GigET F£1 AT faAe
AT & srwfgg £ F1gar § | wWN
aga & @A 41 Aalqat F ar 79
TE & § awg “emary gl oaEl
THH HigwaT Ga1 Usg G T HIT
¥ G FT A FM £ | AGT AF
AF AAFIRT & FEer IAL AW UST FT
5 1@, fagrT #1 5 &, OFEGIA F1
5 ATE, qG AW FT 5 TG, TAUT FT
5 T AT {97 71 OF W@ AN FE
§ W) woaT agT Fo I AT TaA fEw &
®q ¥ A & | ofaT g usy aw
F1 a7% & Ia=1 oF Wi wfafala sud
@ &1 A gars & i asa g W
¥ FEETC F1 W7 AfafAlg 9% e
% Traaed ¥ @ f ymed H§
i 1 o TgvaEd F A1 weaw E,
aq ¥ gF oY difen # wriwe 7O
adfian ag & fe gat W S T §
form @ & =gy & 9w &0 ¥ e
w4 & | A geT g8 ¥ g & fw
TEH! Z@NIE F1 W17, 919 §) 479 g9
TEOH NTFE! FI WIH AT FT I AT
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@ig ¥ a1g gwd vawq faar w4,
FTifw 15 At w1 faar fed) #1007 &
faamiar mm 2, GF W A A1 AWMLY,
AR AT FY T A AT AR
qqr 7w & afesw iaz # £,
3a% arafz WY IAFT g FiEA A
%, 3AF gada fwan wan, SAE
FraETi & fifra fag 15 139 a @ &
ST AT 9T w7 qurAry gafagt
F of1Ti F A<t o7 SHH7 FY AT AL
Zifr A A1 & 9T qIT giAaw q
Fra Al FTasT | § Fgm fr 7T
Zq O EqT % Ay g gigefEn §
faeg F4177F 39 3317 |

off sigemml IC (TFA(A)
aarfa Y, 97 § 977 90 I F1 g7
731 41 A1 qF I HAAT—

FT qT 74 & 412 IA J F6 F a4,
ZIT TH AE-TAA F qEE[ G

Frer IO aZ 99T Fq 13 O qEET
FoTaTdt F £, 3A4% g4 # A5 @A
aifgy, ¥ a7g & I 7 ATAA
FTH——I1F T 2T ST 55 BAT
T5rAT &, At SART I50AT AOET 0 75
gz g1z geata frdr &1 f2h, wfwT 4z
FrArEfEgmagmy . . . (30A9F)
Lo wrE, & T a0 n T FTT A0A0
oqr fF @i<T 561 IA(AsH & 990 FL

-
T o .+ s

=t wgraw fag WA (Aw)
@r g T A A W T T W
o #rfay, frdr amm S| g,
At THE fFIF AT E 0 =

*fY gAY T ¢ WA A, & A
T8 F7 @G AT A AR &
ZHER & | WA FLF AT TH AT
T ffwd, g7 7T m_‘w%_a‘rfa'&‘t
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I IHT ATTHT qLHh AT §, ATIH
TAT FI AAT &, 77 a7 AT FT gHIY
A% T arfgd, EFr wES S0
wifed, Fifs a7 =T a0F ATt g |
o grafasw Ty ¥ L L

ot vt formdt « Fgr ave & 1 47
Tge W fEmr AR A WM A )
% & @z § B QT A FA—a
AT 2 !

+ft WA I OF G FE
2 a1 37 FUET FT AT FLU L L

awmfa W@ : 79 AT F Q3
Fifadr |

st wEger I At S, oF
gUETgE &, 97 o goFr 97 & faw
far, aR TAFT @9 & 9@F 94T 4@ |
afes g7 oT & TEAT A FIar_wifE
st @TEr g, a8 Afzen wifgET 1
&1 ST |

# fagfa fast ot & Fvme 20es Y
T T @ qT—ag Fafza fafa &1
HEATL &, 98 T GaT FT FTH TCAART
FaGi T A AT @IE . . .

T® AAAT T A |

=Y ST T Al wTy
stafgy ffw = fear mar @, oo o
Sa #X a1 § ofay #1 aF% 9 § 5
Fre fafredl ot Fo= aefaar 3
faar g1

ol I & A7 6 FIAT J0EAr
g ot ¥ ¥y f sddr o3-fad
FIq FH AW §, AfFT g7 T ATg
Aa AEET FOFT FAA A AT
nfet, g7 37 & "9 ST Wy &
AR g WT FET AR £ 1 iy
& wd s "W § et & wward
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[=t mag® =ve]
FY ueafeode % faamm =ifgyr o
art s &t s fawar aifge o
s Teae #owrg 30 afgw sfRw
Td ngFd § fafaeT o @) 49 oF "
fFar a1 1 3% FEw wER adeTaT ot
f& 2m o =7 99 9 ¥ SATRT FEATT—
ST H39 &Y, 562 &1, A9 ) a1 3= f—
I Tam ¥ fawe & afeT =W TS
E &1 fas 2 o faar 2 faw
FEATT AN Al g H A9 § v6Ta
frema € st 99+ sy am &g &

sft vy famd - 2w # forg maewEi
T BIE T4 A8l ¢ |

S R T AT A T
Iq T ST A1 7 7 F4TE { aqEn
a7 fF &7 %1 fah 2 TR AR AT E |
fogs for ot st 7 wg—fd
wmen fgrgamy | @l S, & |mEar
g fed mm & sow @, aw e
Fh wam & afsa G waa fas-
ey ., . (FEEEm) L L

mamfa  wgEm: W AW &%
E1Ecll

ot WeLANAr IR AT S, #
fad zaar & a famrar aea g &
7z at woA A freRa g—ow A
frewa ¥ @it ¥, 37 &@m 2, afFa g o
fema ¥ a1 7w feman 2, zafene 7 Gim
3 | drofaew ¥ T 9w g &, AfEa
foae ot 7 e & v 2w 2TE A

sit w9 fomd : gw wT W OE Ew
e AT A AT §

SHRI KRISHNA KUMAR CHAT-
TERJT (Howrah): Some hon. Mem-
bers criticise monopoly in the econo-
mic sphere. But, at the same time,
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they want to monopolise the time of
the House. So, the growth of mono-
polistic tendencies are evident in every
sphere of our national life and press
is no exception. The press barons are
today thinking of utilising  their
power through' the pre:s to monopo-
lise views of the people in their fa-
vour. I am very glad that the hon.
Minister hag very boldly wund coura-
geously stated that he wil] be preser-
ving the freedom of the press. But,
in the present atmosphere of the
country. I am not quite sure whether
a guarantee of this kind of freedom
to the press will be for the good of
the country, because the press barons
have been utilising the machinery of
the press in such a manner as to serve
only their own interests,

I will cite only one example.
During the presidential eleetions I had
the privilege of issuing a statement,
News agencies like PTI and UNI cir-
culated it to all the papers. One of
the English papers of Calcutta pub-
lished an entirely different version
of that statement which has jnjured
my reputation tremendously in the
constituency which I represent. I am
referring to the Ananda Bazar Patrika
of Caleutta. I tried to bring a pri-
vilege motion 4nd the Speaker has
kindlvy agreed to write to the Editor
to find out the facts.

What T say is that these things can-
not be eguated with the freedom of
the press, Freedom of the pres: con-
notes that the machinery of the press
would be utilized in such a way as
to bring in some benefit to the peo-
ple. Unfortunately, whenever auy
progressive measure has been taken
by the government, all the powerful
prass have expressed their wviews
against that move ang tried to pro-
pagate before the people that such
measures would be detrimental to the
interesis of the people. Therefore, 1
think complcte freedom of the nress
would be negation of the freedom of
the people of the country., So, |
would request the hon. Minister to
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& s =rfrw 1 e AT qet ¥ 9

® A\ wE, & I A F g

94 WO 9E,  gE9ErE, foee

The appointment of the Press Com-  f&rg @i # «f woret 8 1| 50 fer; 3 &
mission is a necessity today because 7T ﬁﬁmm
the recommendations of the First § e ﬂt@g'

Press Commission are obsolete now #qiﬁ’“ HIEHIE' s WB"{: éfﬁm
in view of the new direction in which FE g Tat, fa=dY, AW, e
the country is developing. Therefore, i
not only should a Press Commission i ‘ﬁ:\% w1 TE H’é*, afFa &
be appointed immediately but its A& § fF a8 WYL fromemr ¥ 9,
terms of reference should be so wide AT A O A wE TTE A
that the Press Commission could go > N
@ "R ¥ FAT  IVET
fafefasw 7 & 1 9w S 2= g

consider how far he should allow the
freedom of the press to be watch-
worg today.

into the working of the press for the
benefit of the people and recommend
how the press can be mobilised to

serve public and the country.
16 hrs.

st fraaroaw (=ft) @ wemw
wErEd, 59 #1 3w § I 2T w7 wnar
g feurdT § S® w1 &9T HgeAaqu
U grr & | & §F FT g7 ATRSAT
gt &1 aifge | gEwy wmm @ fE
aga faswerar & a9 =@ 2w § 8%
% 9w ¥ @ Fefefaew @m0 =R
sz fafeex &1 ar 1 e
fafrom &1, ot =1 zamw fgT faem
Tifeu - ¥4 v § T8 g adie
&1 ETd IR T 9T 99 s

w7z .

6 991 g% £ afew m qw & Faw
@z gvde wEAT & S WAy § )
I v a1 = o =@ < faar
W wfEa 2 AT anet & feooag
&t faar smar | & =1 faw ¥ &
waré 3 g fF SR TE froew g
¥ form wost wEsTar § g snfze,
T8 NG AT 1 AT w7, ¥ A
a1 gt 81 3femr wadt srar & 2 faney

T IEE g W g oafge fE
a T Tae A1 wd fra g
®1 T | T A G HA WA §
f& sa=t st q|T foe, Suwr T
dar faerr | & 9 § 6 e fow-
o g | W I90T & fr S i
F 9FL FH FET | ggaE |

st wfe s (") ety
WG, [ W GRS &7 anT
gar W SW A am A g #
fa s e W § fo e
T ot @ wfeeie § s foro
TR T L A & | mey oy
TR # T A E | w=wr g
& a8 wEard #1 e 7 2y 9
afes B waEard #18 fay orF | a2
HEATL & ITH 97 W A & i
ITH I GH & SR T £ | 9
mmﬂ?wwmmaﬁqﬁm
ahqrw%‘rqum&ahwmm
g W R 9T ¥ eqTiyg fEr
W, AW F 30 wng fwwFt F g
T TS 5 I fae o g aes
gifesl it a1 ¥ ) @ Tt @ wE
qTEAT & |

it ,,ﬁw& T qaw fa
gt § 5 1 1 O TEw 99z
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o $far Fv ATAET TaT A1 A1 EAT qBT
o7 % 41 97 a7 Y @I & f6 v@w
fawr wat ®lX FA A/ § SfaRe
F A F AR EEA ¥ A fowr fE
i IR q1F A @ F E TG A
ITH A I A HANE AT IAF T
T — T /AT AT WIH T AT T
g sarw 37 fF T\ awg F1 fvim g
g o A W e § Ao g A
F8 7 O FY AT Hdw@ar w1 gATH
gag saa e g

SHRI 1. K. GUJRAL: Sir, some
friends, including Shri Jaipal Singh,
have mentioned about the recommen-
dations of the Press Commission, I
‘have already said that so far as the

recommendations of the Press Com-
mission are concerned, if anybody
would pursue in detail the Press

Commission's report, he would come
to the conclusion that most of the re-
commendations have already been
implemented. Only one or two, or
perhaps three. remain still to be im-
plemented. As a matter of fact, even
the concept of the Press Counci] it-
self, for which a Bill is being brought
forward, is a recommendation of the
Press Commission. Therefore to say
that we have not implemented the
Press Commission’s recommendations
is not correct.

About advertisements, there must
be some misunderstanding. I think,
that is a misunderstanding :in the
concept of it. Let me clarify nere
that the DAVP advertisements are not
a subsidy. They are not meant to
give support in the direct sense or
to subsidise newspapers. It is a Gov-
ernments advertisement programme
for its various projects. For instance
on family planning programme, we
spend a congiderable amount of mon-
ey for making the family planning
movement popular. Therefore, while
releasing the advertisements, while
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certain things like the language pa-
pers, small and medium newspapers
have to be kept in mind, we have also
to keep in mind what would have
more leadership pull. Therefore, it
is not possible to have the DAVP poli-
cy from the point of view of sub-
sidising certain sections. It is only
that a certain message has to e put
across to an audience for which the
advertisements are used. We are
helping small and medium newspapers
in this programme alsy not only be-
cause we want to help them but be-
cause a very high percentage of rea-
dership is commanded by small and
medium newspapers.

Some hon. Members made a point
that the DAVP advertisements should
be released by the Press Counci] or
somebody else. That is not possible.
That is a Government’s advertising
programme. The Government has to
decide what type of programme it will
put forward, in which area it will
put forward and what audience it
wishes to address.

Then my hon, friend Shri Kanwar
Lal Gupta, having made his point has
unfortunately left. It is not fair to
me. I would only say that he talked
a great deal about the freedom of
press. Yet, the interesting thing is
that it comeg from a party which
basically does not believe in any free-
dom. , . . L

SHRI JAGANNATH RAO JOSHI
(Bhopal): Who told you that? I
challenge the statement. He says, we
do not believe in freedom. What does
he mean? We cannot allow him to
level false charges against our party.
We believe in freedom. (Interrup-
tion). '

SHRI SHRI CHAND GOYAL (Chan-
digarh): He is making a false allega-
tion I capnot permit him. (Inter-
ruptions).

SHRI I. K. GUJRAL: He says, he
cannot permit me to Say my words.
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How much freedom will he permit
others?

The main point is this. I am say-
ing it repeatedly that this party does
not believe. (Interruptions). This
is the freedom, he permits.

SHRI SHRI CHAND GOYAL; He

is making a false allegation. ** (Inter=-
ruptions). P

MR, CHAIRMAN: You
that.

SHRI SHRI CHAND GOYAL: I
will not withdraw. He is making a
false allegation, He is maligning our
party...... (Interruptions).

MR. CHAIRMAN: You please with-

draw that. ¥q Kﬂﬁfﬂﬂ'rﬁﬁ F

] 2 -~
JarT Z g1 =g 7

withdraw

s e Ao

A weET ¢ A Ag fager
F4E O AT BT99 H 9N AEA | S
wFga w1 faar sm@ oo

sy foel) ¢ agt 9w faig @
[F & f5 w7 ag = F@r ww@m @
ag Fore & 7 @ 1. ., (mEsm) .

sitafowew : ag  wer faAwy
firq & 98 99 ouq 9w W )

st 7y famy : =fwT T A
frm 3 fear & f5 ag o= fomre &
T 2

MR. CHAIRMAN: That will not
go on record; that should be expung-
ed.

SHRI I. K. GUJRAL: Then, Shri
Kanwar Lal Gupta tried to enunciate
the freedom of the Press. I would say
tnat an alternative for monopoly con-

* trol is not State control. That is not a
way out. That will not bring for-
ward the freedom of the press. The
‘reedom of the press as enshrined in
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the Constitution is our commitment.
Therefore, there is no intention what-
soever, either directly or indirectly,
to bring in State control. But solu=
tions for varioug problems have to be
sought and I was hoping that Shri
Kanwar Lal Gupta would suggest
some solutions also. The Press Com-
mission has suggested something and,
as I have said, we are taking steps to
implement that.

Shri Kanwar Lal Gupta also brought
in the appointment of an editor of
a particular newspaper. It is not for
me here to stand up and justify or
criticise the appointments in news-
papers which are free in their own
sphere to appoint whomsoever they
like and dismiss whomsoever they
like. But I have said, and I repeat
it, that some institutional checks
must be brought in, not based so
much on the governmental control
but on social values so that the ap-
pointments of editors, the dismissal
of editors, the working conditions of
editors, the freedom of editors, all
these things. can be guaranteed by
the society as a whole, Therefore,
al] these points can be met only if
we come to the conclusion that
tence of the control of industrial
houseg over the press is dangerous
for freedom of the press. That is why
1 am saying this. Let us not only go
against this institution, against the
industrial houses controlling the press,
only when it pinches us or any poli-
tical party; let us make a commit-
ment on the basis of principle that
it is a wrong thing for any indus-
trial house to contro] 8 Tnewspaper.
Therefore, once we agree that this is
wrong, then the solution must be
found within our social set-up and
our commitments in the Constitu-
tion. Within these two frameworks,
the Press Commission has tried to
recommend certain methods for
meeting this, and I can assure the
House on behalf of the Government
that we are going to implement
these.

**Expunged as ordered by the Chair
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The point of the Times of India
having changed the Board of Direc-
tors has been brought by my friend
Shri Kanwar Lal Gupta; Mr. Limaye
also raised this question. Unfortu-
nately, I am not in a position +to
reply because this is dealt with by
the Company Law Department; I am
not dealing with this case.

it v formd : 7 wadaar & 19 0

rrg g & adt ?

=it Zo Fo ‘Imﬁ'ﬂ’ﬁ'ﬂ'ﬂ'm
¥ THw 9 TH g% 9% WL g 06
WMgghafar g Sz T s gi o
ot foFelt @ wamiErd F aew
TE | &9 wgr f g At &1 awie
framm 2 f5

it wg femd: W Fefea
gema 9rea ¥ | CF 9w few o famn
a1 fF afFr safareq "X FHa=rE)
& 9T TTAEET Ao |

st o Fo TwIW : WA TTH
s #feqr & gafas qor 2 ) & ol
FEQERTaaima ¥ Adi g 1

it 7 fomy @ arx & Sfed aam

st To Fo TewR : WifF AW
g wewwr AE1 2 zafem wewr £nm
fF o 3o ofog faasr a3 @g=sar
2 T @ AT wEE E A1 weer
Hll

AMAE Fa? A T S A A
¥ oF gara frar A AE 9 OF A
AT AT B gz wEr fEoFE
farer AT Em F fAww wwr AR
Regaa 7 Y aafew frar 1 wmi
aﬂ;qjﬁirﬁq? rhwaT ¥ oA ad
formT 2 1 T ¥ WOH THATY AT
¥ o fer oz WY fEATE Tew
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smar W RemiT # frdt @@ wew
AT A 7t | RewAa F fam wen
¥ B A A A 9z g W,
afew ArTATEIT F7aT § ) w2ewaa Wk
AT AT AT arerw & &
WAL F Y G war afaw
rrferr Az ai s 47 2o
w71 5 7@ @ | "y A qm
T S 59 AEAR F TR &, AfEA
I AT TR A wEEr
T T I WA | o 7w @ TwH
T Aff § | A g A |
S F 99 AT IS REE F
9 H AT & HI AT G 54
F AT FT AG BT AT | UF AT AA-
T FaT & A A wE7 5 9 w1 g
T A O FT Y

I agree with Mr., Kanwar Lal
Gupta that the role of the Press is
to educate the public opinion, but
while educating the public opinion,
the press, in its own interest and in
the interest of freedom of the press,
itself and in the interest of our de-
mocratic life, should also keep in
tune with the aspirations of the
people. Some section of the press
tried to Eo against the stream of the
peoples’ aspirations in bank nationa-
lisation and, therefore, they realised
to their own cost how people react
to such a thing . ..

Shri Ba] Raj Madhok: Ours is ®
democracy and we accept that there
are different parties, different view-
points. Then what do you mean by
one particular point of view? A see-
tion of the press may think that it
is good and another section may
equally rightly think that it is not
good. Therefore, why should you
harp on the point of people’s aspira-
ations? I know, many people feel that
it is not a right step, and there are
the others who feel that it is a right

step, Who is to determine wether
it ig right or wrong?
Shri L. K, Gujral: T have already

said and T want tn reneat that while
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we wish that every section of the ihe
press should have freedom to say
whatever they wish, the Prime Mi-
nister, myself, Mr. Madhok or any-
body else, should also have the free-
dom to differ from a section of the
press. Some friend of ours have
been very much upset as to why the
Prime Minister says publicly that a
section of the Press is not behaving.

SHRI BAL RAJ MADHOK: If she
says that she does not agree, that is
all right. But when she says that
the Pres: is not behaving, it is intimi-
dation. It is not expressing opinion.

SHRI 1. K. GUJRAL: The main
point again remains. I would like
Shri Bal Raj Madhok to give me an
opportunity. I use ‘behaviour’ in the
context of social responsibility and
that is the concept I am dealing with.
I said that the Press has a role to edu-
cate within the social responsibility
concept.

Now that freedom of the Press obvi-
ously Mr. Madhok will agree, does not
lead to licence. There should be dif-
ferentiation between licence and free-
dom and I am conscious of the fact
that even when a section of the Press
differs with the nationa] policy on na-
tionalisation of banks, even then I
do not think that licence has been
used. I am in agreement that the
freedom of the Press must be preser-
ved. They should have a right to say
whatever they wish to say. As I have
saiq ealier, I will be ong man to stand
for frecdom of the Press at any ex-
peire.

About the foreign money, I have al-
ready mentioned.

My friend, Mr. Bhadoria, sajd about
Samachar Bharati. Other noints I
have al-eady dealt with. He has said
about the composition of the Board of
Directors and that the State Govern-
ment’s representation should be there,
I beg to differ with him, Even when
Government money is invested, I
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would not likz Government represen=
tatives to be on the Board of Direc-
tors either of news agencies or of
newspapers. Surely, I would like
news agencies, as recommended by
the Press Commission, chould form
themselves into public trusts.  That
would be a better way of functioning.
Since Shri Prakash Vir Shastri is sit-
ting here, I hope he will give this his
attention and will sense the feeling
of the House and will try fo take steps
whereby Samachar Bharati will give
a lead to this country in setting up
an autonomous trust .composed of
leading public men.

306

My revered friend, Mr. Abdul Ghani
Dar, has mentioned about the Urdu
Press. I am as much a lover of Urdu
as he is. Unfortunately, his figures
are wrong. He has said that only 2
per cent of advertisement budget is
being given to the Urdu Press where-
as the fact is that about 6 per cent of
the budget is given to the Urdu Press.
Now he should have no grievance.

st wrmER mmEr (egE) e
ST < w{ F w e 3 7

SHRI I. K. GUJRAL: I do not have
individual figures with me. If you
give me notice, I will jet you know,
The main point remains,

=it ofe www - GEr dFmAT AW
=AW E

SHRI I. K. GUJRAL: I am only
saying that it will satisfy Mr. Dar.

My friend, Mr. Chatterji, has posed
not given rough treatment which Mr.
Dar has mentioned.

My friend, Mr. Chatterji, has posed

a point. He said: how far will the
freedom of the Press will go, It will
go to the fullest extent possible,

There is no containment of freedom
and there is no dimension or limita-
tion on freedom. Fr-edom is unlimi-
ted. Freedom will go to every ext-
ent and this is not a concession or
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policy which this Government is plea-
ding. It is enshrined in our Consti-
tution. Therefore, for any one even
to think that the feedom of Press
should be contained or freedom of
Press should have some limitation or
there should be some limits on the
freedom of Press are very wrong be-
cause freedom of Press is a matter of
emotional feeling, it is a matter of
faith in democracy, it i3 a matter of
faith in our basic freedoms which
are enshrined 'in our Constitution.

I have dealt with all the points.
The only point which I have not dealt
with is the point raised by Shri Kan-
war Lal Gupta. Shri Gupta has laps-
ed into wisdom and has recommend-
ed that he would like some sort of
a price page schedule to be brought
in, I hope when we bring a Bill to
that effect, he will stand up and sup-
port it and he will not oppose it. I
am repeating it because I have a se-
rious apprehension that he will back
out. The only thing I am saying is
that I am glad that he has mentioned
that price page schedule is necessary.
In the reader’s interest it is neces-
sary to put some sort of a li-
imitation on the advertisements space.
All this will perhaps need & change
in the Constitution and I think when
I come forward with an amendment
of the Constitution, Shri Kanwar Lal
Gupta at least alone, if not his Party,
will support it.

SHRI BAL RAJ MADHOK: What
have you to say about my suggestion

regarding the International News
Apgency of India?
SHRI I. K. GUJRAL: This is a

very vital point raised by Shri Bal Raj
Madhok. About a News Agency, spe-
cialising in international news, I am
in total agreement with him. It is
under our active consideration be-
cause it is very important that not
only the news that we get from out-
side but more so the image of India
that is reflected outside must be in
our national interest. Sometimes in
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Asia or Africa or Australia—particu-
larly in Africa and Australia—through
some third-party agencies, our image
gets deflected. 1 am in agreement
with him and I am very keen that
such an agency should come into be-
ing very soon.

MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

16.21 hrs.

STATUTORY RESOLUTION RE.
DISAPPROVAL OF BANARAS
HINDU UNIVERSITY (AMEND-
MENT) ORDINANCE AND BANA-
RAS HINDU UNIVERSITY (AM-
ENDMENT) BILL.

AN AT W9 gH aATH
ferg afmefadr  (wisde) fa9 7

-

SHRI SHRI CHAND GOYAL
(Chandigarh): Sir, I beg to move the
following Resolution :

“This House disapproves of the
Banara: Hindu University (Amend-
ment) Ordinance, 1969 (Ordinance
No. T of 1969) promulgated by the
Vice-President acting as President
on the 1Tth July, 1969.”

Fron fawmfaarsa & faog & oY
wegTRw weedta A o fear & & o
¥ A F faq agt o @3 §
HAH ¥ TG A1 qF TF AT T O wrafs
3 fF wowre 1 ow dow aw T § fe
WEGTRW WTA FL | ST TR TAT FT
TTETT AEA A9 ¥ AT FEET Fl
AGTELE | 17 AL &1 48 FSARA
ey fFar w9 f5 21 qad &
FATA AAAM q % g 4Ter oT |
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IEEr st W dare @ T oA
HIENT F 3F ;WA A1 R 7 0 &
T FT ATET HIHTC T S IH A
F AR A FTAT I3AT g FF a8 wAl-
Ifa qa7 § mivwrel av  wfeso
g ug afm 78 2 1 TR wT FAS
a1 d@faym &1 feyfee & & wfque
FY AEAT § IART ATHH FIAT ATET
fr faoe defeata & &7 weadw ;i
gF MiEd ag <t mearw & 7Ad Faa
uF wfas fafwzs &1 faor mm 20
IqF T AZ E -

“The Visitor shall have the power
to issue directions to the Vice-Chan-
cellor for the postponement of the
reopening of the University after
vacation.”

TIF FAG AT A o¥W Wr

f& st fawafaara os fafea f&@fa
g AT 4T A% 39 faq A A @
a7 wegafa 9t gart 5w fawafaar-
Tr & fafsewr 2 1@ sogemfa =t
az maw s FF fFoaw aw @y
IYTEN AT 9g WA F04 a7 (quas
9 989 & O7=7 9W T g1 A a9 %
aswfaﬁfaﬂmuﬁaqﬁhil

# quar argT g fF ot favafaarem

gafar sagT sdwm Fr 2 7 favafyan-
wgi 1 3gvw § fqemfaat w7 fwar 30
O BN 9 3FF FIW UF wmE F |
# g7 aTq F q9H @A g fF 7 fawa-
fraea & w2 I 9FT FY geAw
&t 4f ot g g7 uF W
amfsF #1 T2 3@ grT FEifE S
frwafagrem #1 oF favw =fagm 2
aF WEAAT To WA HIgH AIwEA@ FT
oF ST 97 F1 fF Tiea § 399 draw-
T F T2 & a7 g0 famars dqrar)
fom wwx #1 enfg, o9 w&w #)
sfafg st favafaaem 7 s7% Saw
FH H WA FT AT 4T IAF A FEAA
g # afer #a F AT gwi &
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IqY FT AW FAMAT 4T | FAfFA AR
g faege o8 faodm 79 W@
&1 aw A @A fasgw I 2
A 0 fawafraem § #" s
Fr gzArk g€ & 1 WA o TAEH
S =af| 9v ot & Arew fear ST
2, AT St Agr F WET THRT § oA
FOFT T wrANe fFAT S 2 oA
it #2f F 3o-pAUfT TTo AET F IAF!
FT  F TERT IFF WM A
T | YA SIEET WX AOCHT & G
T |- I IR FIT 97 AT AT
a7 IAFT Agowr A T AR IAR
@ oA fam g & Ay
g9 HAT # faamy fawafaamg & o=
g2 ¥, IH H W AW @ W7 g OH
amrfes & fav o9 8 a1t a5 T wifF
Y WTA I GEIT FI TEATT 93T )
e wua faerfaamemt § 480 F71

za faafed & ot wamese 1
segeran & st afafa aard af 4 Sew
g7 Ay gl o fa=e fFar 2 wfe
& @ga1 9gar § , W7 A A g,
f& ag afafy sfrwqs o v @
%z & dgd g0 A 91 | A FTATIH
feg afafadt d@=, 1915 v wrT
(5) &@v? (2) & am = €Y 3 @
gfafs 3 fau fain oad o% o
% T | Y g7 @ a1 v ww faw
T F1 wonfe F7 FEEw 39 fava-
fagmg & =< oraT AT § 99 wRY
foq sw1v gaw frar oMo, T A
feafe &t qumd & fau fam swe &
qr IIT w19, 3% faq @ gEE
2 | g T ff wwAe, AT @
feaedardt g7 afafq 9t == o€ 4
dMeand g d am s oz 2 &
T afafa & Fov faw &7 &1 fad- |
gt s T 4t FARI Al MAg IEA
93 & gt fw o Ffwa o F wfaw <
FT ftrmror 359 I8 ffn | 399 9T
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[t sfr=we wiaa)

‘ot faemz € =it w7 A IFH BIEFT
ﬂﬂﬁﬁm%l}:ﬂl’qﬁa’%m
W ST #Y gemg & & faaEr 3 @
9T 4@ T T AT fag =r
graw fagr mar ar |

¥ sEgwr zam oagm ) afefa 3
ug oF fawrfon % § 5 ot srfaaior
fawmr & site St AW fawm
g I srw ¥ foen famy wva 1 3=@
oz 1 gara femn 2 f 7 1 favafaenmag
2 4 Fam T T2 INE IiwegwT ¥
AT 9T F19 FX, HT F FAGA § a8
g " & am fag 9 | I
7z A1 @1 & 5 =9 ¥ w=T S s
2 3% w1 fandis & "M faen feor
sm 7@ drEgy feafqams §F oam
arag F7 fear wm@ | & g qeAT TR
g fr za stafa 7 amr & ag whuzrzara
£ 1z shefa &1 waw  @g w2
Tar ar f&F a7 Ft wwrf= F71 aEEm
3, T W A faE gn E A
qur & faq Fa 9917 & 91 oI
aE 1 FAE FAAT FTH o#E
gud fFar wmar ar ) afFw & wEW
AR & 7 AR F  veAlfas SEa
F4 FT N 2 159 gy ¥ HIY
FAT FI BEHT W AFT ¥ TEATHR
§ A% FEATH FvA 3 (WO 3w ST
&Y ®reA weay fieE o § 0 Tmrv o
gro or F igfama & 7 wai wify
aixfaa ¢ 1 @z gar7 gfsaefl, T+
AFT a9t 7% . g AAAC @ | WS
i 17 g gfqaest =, e & ga%
UF SAF €419 @A §, I9% UF aga
Wi AAae § 7z gfates e
FoAl W, FF! gam
" i, IAR1 qATA T, IAF O WG
FT FHAT § |\ FIE W AT I AL
g favafaqreag ST s @A @™
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ST F1 fa<re 79 T qC & FLAg
HT G |

wmalrfa AR § waf
FE g 3 o § fow ¥ @
a1 g1 f5 393 faws Iw aFT &
AT T w7 § A wradt w1 fog
w0 & fag &8 wanor faar @A 20
afefa & am sfrdew # «&F oz &
Fz1 2 7 #1¥ 5w 9% famg fog
gu8 | fwT A% argag ad T
F AT FEMA TF 75 TigT IAH W2
w3 2 fF a1 froafaams ¥ sg4-
afs & 3710 Feii a7 =@t F weATH F7
o< =gt & fyafaai 0 faoas &1
33 ¥ &9 o w412 & gAAt 7 wAS
SF T F Arfzer mwrar 2 SOy &7
T wHfTIAT =1 T IREA A
SFT F FAriew far & far # w3y
#:1% {5 7g ar7 fampe w9q 3 qdar
T2 | F wgar agAg & oz saEy
qEAw w7 & fom femr w2 4@
2T M40 2 fF 39T gEEg AT THo
)T AYG 91, ITH AFFY TAGT F
qa a1 wF a2 fF 97 77 787
q507 ¥ T a7 54T 9% 57 gV
g7 FRATHT & ATY TGH T BE FATA
qarafigarar | oF ang foas
AT HT JegA T F A [ FeAAd
F1 a7 fawr 7 A frdr wwfaw
a1 T8 gFre &7 fodr IO geq ¥
ag g g5z mwifaw G35 #7509
areT g1 o gaT fedt da § w17 s
.87 g1, 2o Fwt FT fwdT FwE w:T
F1E grae AgY 41 AL T &7 7 AT
g @y a1 # A48 wan ¥ fedy
faiiy garg & agd, SfET 39 T
T ga e e wan 2 AL

st oAt gET aeR (3
feite & ag w@t foar § f& wrTe g8e
THo ¥ FIE FEH 47| I foEr §
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f& wTo wRo UHo ¥ FAFT wEEw
72f 41

=it wfey ywwr (&) AT A
afefwde @ @ & fr 98 WL wao THo
¥ qET I, ITHT "W UHo UHo F I
Ty FE7 4T AT 3AF A fqr s
=fgr | Ffer s 9 A #
I} FH FH H AT f2aT IEE
T H T TT AEE

=it sita=x vgw : favafaaras &
greta A1 373 3ARr gEET F
fag w¥T A1 317 qaw 39 foE &
weaT fagt m & 7§ w7 9% F
fr 37 wfafr #1 A1 519 gam, #
T §FE & Q1 A9 iz T arfw
FIFe § FAT FT ATAETT FI@AET |
FfEa a9 qa7 757 faar

WS T FT T @ | HeARA
Fogr T3 WY wT 57 a7 fFITE
§T W oA wAT F 0 IF HWEF
fagas 7 o1 77 Afwiw Ffod &r 2
gamraE TR 2 | 39
fratd ¥ mywe A FowT fadws &
faator 8t o3 mar 1§ g

BT WEAr g 1 i § I A
wifeer w3fas 1 fa FHET
g sEfrard: H

Vice-Chancellor . . . 1
Rector . . . l
Deans of Fn.nlucs . 3

‘Four members Telected by 1he
Academic Council.  Three
from amongst themselves ; (one
Professor, one Reade: and
-one Lecturer); one woman
‘teacher not nmssanly a
member of Academic Council 4

‘Persons selected from the Court
from its members provided
not more than one teacher is
included in this category . 3

WPersons nominted by the Visitor 5
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77 FEEOT 9T A7 g ity ¥
wifee Frafor ¥ fag awae fe
a1 AfFq o gw 3w AT &
frdms ¥ g amr 2@y £ 1 zq W
TE ag @ faar &

“Tha Executive Council shall con-
sist of the following members, na-
mely: —

the Vice-Chancellor, ex officio,

eight persons nominated by the
Visitor.”

T ¥ aEg Ftqat & afafas os
geer g far &1 fafwzzr  afade
FOT | F0 W AT qIEA F
g1 39 famfaams 1 awew w2
AAT TAT 7 qF mAT HAAT AH
g wafs faeafaa=g & g fard
g1 madifarr o a7 gafaw
afafa & At gmrar 1+ 37 A4
AT ZAT IFIT FT FeTiTA A0 agr
o1 | ITIF AT WF FF, ATAT I
ag a5 w7 ArmAfzr ard 3z e
F KT TATAT F40 ATGAT T T
F agr grema & gara, 33 97 fae
seFRrRA A i O 37 gk
& ATATIT AT FFA =T FETTAAA
I FT Fa1 a4 727 Fraior fiFar ?

ag T8 W W 7 fwoag sEaed
ATl ER AT T AT FE T A
orAaT § fF are A weardt a1 Ay
FET & 9 weqEr 75 @A E | waw
foar w7 #1¢ wrogas 37 fFaz ot
ot suaedT & 77 fRar g & fau
Wi & =gt § fF o adw ar 6F
are # fage aig ff I AT AF &
AT AT FTH HL |
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T G W T =< A frar
w2 fF fra s & sufomr g0 efawr
& o7 o smawm 0w W fadw
g, F1E MEE A § ST A gw
TR AT HIG IR AL AF T
s fmar ¥ ffmendse fom
fenem & o= 98 gw 9 =i
gt & amarar 7 zfea e 2 o
W HWT FOAT T AT @A ATE §
BT F AT F FIT AT @AT A=A
& waz I g & A9 F A owfa-
FI FT AAAT (F4T I | qG qHEAT
F FE FT AR 21 FH HARA
ot & gror 9@t F mw ATy
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& 7z o a1 ¥ wfuw w7 ¥ fow @
wm 1 3few ThF ¥ gdfee
fafaaer & s o= =+ g Awm
#T 5@ 3z fmi g aifs § 37 4y
fodara ®1 fom 72 7@ F g
F U AT |

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAQ): Sir, I beg to move:

“That the Bill further to amend
the Banaras Hindu University
Act, 1915, as passed by Rajya
Sabha, be taken into consi-
deration.”

While moving this Bill I should
like to make a few observations
which incidentally will also constitute
a reply to the remarks that have
fallen irom the lips of my hon, friend
who introduced the statutory Resolu-
tion of disapproval. I should like to
make it clear that this Bill has been
introduced strictly for a temporary
purpose. It is not intended to be a
permanent solution of the structuring
of the Banaras Hindu University. The
composition of the Executive Coun-
cil, the composition of the Court ete.,
which my hon. friend referred to, I
was a little surprised because he is
normally a very alert member and he
made that mistake. Because, those
recommendations of the Committée
relate to the long-term re-structur-
ing of the Banaras Hindu University;
they do not relate to the immediate,
short-term recommendations for the
constitution of a nomindted Exécutive
Council, a nominated Court and a new
Vice-Chancellor, which the Com-
mittee placed in the forefront of,
what it called, its immediate or short-
term recommendations It is a part
of its lohg-term recommendations:
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wherein the hon. Member rightly in-
cluded such recommendations as doing
away with under-graduate instruc-
tion and confining the university only
for post-graduate studies ete. 1t is
only in the context of the long-term
recommendations that the Committee,
after referring to the mode] Act and
so on. gave certain suggestions about
the composition of the Court and
Executive Council. Those will be
taken into account when we come be-
fore the House for the purpose of
parimanently re-structuring the Bana-.
ras Hindu University. As far as this
particular Bill is concerned, it is only
intended to last till it ig repFaced by
a comprehensive Bill for the amend-
ment of the Banaras Hindu Univer-
sity Act.

The hon. Member wanted to know
whether T can give an assurance thu!
this would be done within one year.
1 would very much like to  give
that assurance, but I want to point
out that before I bring before this
House w Bill for the permanent re-
structuring of the Banaras Hindu
University, T will have to have full
discussions on al] those recommenda-
tions to which the hon. Member has
referred, some of which I myself feel
rather uncertain about; those recom-
mendations will have to be discussed
with the academic authorities of the
Banaras Hindu University as well as
with the Universitv Grants Commis-
sion and possibly also with the other
Central Universities because these re-
commendations go bevond Banaras
Hindu University: they are couched in
terms that make them applicable to
ali Central Universities.  Therefore,
a certain amount of time will have tn
be spent in discussing these matters
and getting the opinion of the people
concerned,

In the meanwhile, as the hon. Mem-
ber is perhaps aware, the University
Grants Commission, as a result of the
recommendations made by the Vice-
Chancellors’ Conference a few months
agn, have appointed a committee to
inquire into the governance of all uni-
versities. There hag been a great
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deal of feeling that the present com-
position and relations between the
Vice-Chancellor, the Syndicate,
Senate, Academic Council etc. in diffe-
rent universities has no?! been very
satisfactory, that to some extent this
has been one of the causes for the
kind of indiscipline and unrest which
we have been witnessing in so many
universiites and, therefore, the time
has vome for a comprehensive review
of, what is called. the governance of
universities, for which a committee
has been appointed by the University
Grants Commission. Incidently, this
Committee is also going to look into
the subject of student participation.
Because, we are aware that a demand
has been made a Bill has been intro-
duced by my hon. friend. Shri Madhu
Limaye. which has been circulated
for public opinion; I am also aware
that al] over the world there is a
demand being made, which is not il-
legitimate in my opinion, for a mu-h
greater measure of student involve-
ment and student participation in the
governance of the universities. But this
is a matter which is a verys delicate
one. We have to examine in very
great detail whether it is involve-
ment or participation only in extra-
curricular activities, or in matters re-
lating to academic matters, or ap-
pointment of examiners. or appoint-
ment of professors and where to draw
the line for student participation bet-
ween the various functions of the uni-
versity. This is not @ matter in
which one can arrive at a snap de-
cision. This body, which has been
set up by the University Grants Com-
m'ssion for making recommendations
on the governance of university, will
also be considering ip this context
the subject of student participation.

318

Therefore, I have to wait for the
report of the Committee of the Uni-
versity Grants Commission, I have to
get that report when it comes, discuss
it with the academic authorities, I
have tn get the report of the Gajen-
dragadkar Committee on all those
long-tery; recommendations discussed
with the authorities of the Banaras
Hindu University, quite apart from
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the University Grants Commission
and other Central universities. All
this will take a certain amount of
time. 1 would like to give an assu-
rance to my hon. friend that I do not
like 1o keep this Bill on the statute

book for a day longer than is ab-
solutely necessary, I do not like
nominated executive councils; 1 do
not like nominated courts. I have

functioned all my life in a university
and, as a universily man, I would be
the Jast person in the world to ask
for nominated bodies for the governan-
ce of the university. But the circum-
stances have been such that there
was no alternative. In order to create
the necessary atmosphere in the uni-
versity, of normaley, of impartiality.
27 non-involvement and so on, it
has become necessary to create a
nominated court and a nominated
exe:utive council. Well, T am not pre-
pared to give an assurance that T wili
he able to do in one year. I want to
tell my hon. friend that I have held
up the permanent pe-structuring of
the Aligarh Muslim University pend-
ing the consideration of the permanent

re-structuring of the Banaras
Hinduw University. I speak with
a_ certain amount of difference;
I am making it quite clear

lhat I cannot give ap assurance but 1
shall try—on that 1 can give an "assu-
rance—my best to see that legislations
for restructuring both the Banaras
Hindu University and the Aligarh
Muslim University are brought before
the House by sometime next
winter, that is winter of 1970, and as
snon as they come into existence. au-
tomatically. this will go away. There
will be no nominated councils and
courts. There will he no question
of nomination except to the minimum
extent which is already there in the
universities. 1 hope the hon. Mem.
hers will accept my assurance. Ag far
as long-term recommendations are
concerned, we are not taking action
nn them til] they are considered by
the people. '

t do not want to go into the ques-
tion of the report. T  would
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fr.end who moved the Resolution for
the very moderate terms in which he
made his speech. 1 think, he is going
to heip us to see that the right kind
of atmosphere is created in the uni-
versity when it re-opens. I am sure,
the hon.Members who follow him, in
the course of the debate, wil] also use
moderate language. Of course, what-
ever nas happened, that has happend.
1 am not ‘a believer in vindictiveness,
in raking up old sores or in wanting
1o justify what somebody  said or
did not say in the past. I am anxious
ahbout the future of the Banaras Hindu
University. The hon. Member said
that it is a great dream of Pandit
Madap Mohan Malaviva. I remember,
as a youngman, how al] of us looked
up {o that university, how there was
a clemand from every part of the coun-
try from kerala, from Tamil Nadu,
from Assam_ from Bengal and so on.
The students from all over the coun-
trv used to fiock to the Banaras Hindu
University. Unfortunately, in the laSt
15 years or so0, there has been a steady
dacline in what you would call the
All India character of the Banaras
Hindu University. If I may say so,
without any offence to anybody. the
Aligarh Muslim University is stil] an
all-India University ip so far as it gets
studentls from various parts of the
couniry. But as far as the Banaras
Hindu University is concerned, there
has leen a steadv decline in the all-
India character which I do not like,

SHRI VASUDEVAN NAIR (Peer-
made); What is the reason?

DR. V. K. R. V. RAO: If we start
dissecting all those reasons here and
now, in this House, we are not going
io help in solving those issues. I have
read the report and I am aware of
a number of things. All that I would
say is that the right atmosphere
should be created. There should be
nn hickering, no raking of old sores,
boeause whep the university re-opens
in another two or three days, as I
hope it will, T want an atmosphere of
neace and a feeling of dedication to
the restoration of the name of the
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Banaras Hindu University and the ful-
filment of the dream of Pandit Madan
Mohan Malaviya for which he estab-
lished it.

Regarding some of the important
provisions of the Bill, all that the Bill
does is to make a provision for a
nominated executive council, for a no-
minated court and for a new proce-
dure for the appointment of a Vice-
Chancellor, reducing the term of office
from 5 to 3 years and making the
Rector's term of office co-terminus
with that of the Vice-Chancellor.
These are the major provisions in the
Bill. The rest are minor conseguen-
tial amendments.

I would like to tell the honourable
House that in the constitution of the
Executive Council and in the consti-
tution of the Court, 1 have followed
exactly what has been done in the
cave of the Aligarh Muslim University
berause at the moment the Aligarh
Muslim University is also under this
kind of administration. The Aligarh
University has not yet had a compre-
hensive Act for its permanent struc-
ture. This is exactly what prevails
in the Aligarh University—8 members
in the Executive Council. 8 members
other than the Vice Chancellor and
50 members in the Court. All the
various things that are there in the
Aligarh University, we have taken for
the Banaras Hindu  University be-
cause the Commission itself did not
make any specific recommendation.
But they made one specific recom-
mendation and this has been accep-
ted. They did not make this recom-
mendation, as far as I know, in re-
pard to the Aligarh University. They
have mrade one recommendation that
in regard to the Banaras Hindu Uni-
versity, that in the Executive Coun-
cil, there should be two or three—
a cerlain minimum number—persons
drawn from the Banaras Hindu Uni-
versity itself so that the University
Executive Council would be in touch
with  all  that is  happening
in the TUniversity. I am accept-
ing that recommendation. When
we make the nominations, we shall
see 1o it that at least two members
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of the University are put on the Exc-
cutive Couneil,
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My hon. friend asked me whether
I was going to nominate a political
person. 1 agree with him that it is
my Constitutional privilege to advise
the Visitor as to who should . be
nominated to the Executive Council.
1 do not want to hide myself behind
the name of Visitor. It is my: Con-
stitutional privilege to advise him on
the persons to be nominated to the
Executive Couneil. I can assure the
House that, as far as I am concerned,
I will now allow political considera-
tiong or party considerations to infl-
uence me in making my recommenda-
tions to the Visitor. I am ‘anxious
to see that the people who will sit on
the Court are men of academig emi-
nence and also men who will attend
the meetings of the Executive Coun-
cil. One of the important recom-
mendations of the Gajendragadkar
Committee is that we should not have
merely VIPs who will not attend the
meetings: it is important to see that
the nominees to the Executive Coun-
cil attend the meectings of the Execu-
tive Council. 1 shall see to it that
this is taken into account.

Also the new  Vice-Chancellor is
going to be appointed on the recom-
mendation of the Selection Commit-
tez which the Visitor himself  wil!
appoint, That had to be the case be-
cause under the old Act the Court is
an clected body, the Executive Coun-
cil is an elected body and so on. I
want to tell the House again that the
Selection Committee which I shall re-
commend to the Visitor for the pur-
pose of recommending to him a panel
of names from which he will make
his choice will be a Selection Com-
mittee with which, T am sure, the
House will be in complete agreement, I
want the Selection Committee to con-
sist of people who will command the
confidence of the Visitor and also the
confidence of the country. Perhaps
it would not be appropriate for me to
name what would be the composition
of the Committee till this Act is
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passed and I have made my proposal
to the Visitor and he has had the
opportunity to take his owp decision
on that. But I can assure the House
that the Selection Committee which
will be appointed for the purpose of
selecting a pane] for Visitor's consi-
deration will be of a character that, 1
am sure will command the unani-
mouse support of the House, There-
fore, I would like to commend this
Bill for the consideration of  this
House,

1 have something to say regarding
this Statutory Resolution. I do not
know why¥ my hon. friend, Shri
Goyal, went through the routine of
of moving this Resolution because he
must have known that I have not
come before the House for putting
on the Statute Book the Ordinance
which was issued. I am allowing
that Ordinance to lapse. Why did I
have to have that Ordinance? My
hon. friend has talked in  general
terms saying that we must show res-
pect to the House, only. four days
before the House was to meet, the
Ordinance was issued and that was
not proper and this was what the
Government was always doing. But
he was fair enough to concede that it
is only in exceptional circumstances
that the power of issuing Ordinance
should be used. I want to tell the
House that this was precisely one of
those exceptional circumstances. I
could have recommended to the Visi-
tor an Ordinance embodying the sub-
stance of this Bill which was more
or less based on the recommenda-
tions of the Committee. I did not do
it because I thought that the recom-
mendations were drastic recommen-
dations, these recommendations
should be placed before both  the
House of Parliament, should be con-
sidered by them, and then enacted
into  law rather than be brought
into law by means of an Ordinance,
A1} that T did was to ask for the
power of postponing the opening of
the University because the Visitor
did not have the power. T went
through the Act and also had some
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legal opinion. The Visitor did not
have the power to ask for postpone-
ment of the reopening of the Uni-
versity. 1 wanted the Visitor to take
this power, and he has issued a direc-’
tion that the University will reopen
on the 1st September. And the Uni-
versity will reopen on the 1st of Sep-
tember. Why did we want to post-
pone it? Because, as you know, the
moment the Committee’s report is
published, the moment we come be-
fore this House with legislation, the
moment the Viece-Chancellor resigns,
knowing all the conditions of the Uni-
versity which my hon. friends ‘also
know, there would have been victory
processions, there would have been
protest processions. There would be
violence of different kinds and all the
altempls we make to give a new
turn to the University would have
been nipped in the bud even before
our attempls have started working.
Therefore, there was no other alter-
native before us than to have an ordi-
nance issued. I have such great faith
in the fairness of the hon. Member
whn has moved this statutory Resolu-
tion. After the explanation I have
given him. though we belong to diffe.
rent political parties, this House haSs
the tradition of recognising the right
thing when it is convinced of it
Therefore, I have the hope that when
the time comes the hon. Member will
himself withdraw his statutory Re-
solution of disapproval so that the
discussion can take place only on the
Bill and we can go before the entire
country as a group of persons, though
belonging to diffrent politica] parties,
recognise the right thing when we see
it. I commend this Bil| to the con-
sideration of the House,

MR. CHAIRMAN: Motion moved:

“That the Bill further tp amend
the Banaras Hindu University Act,
1915, as passed by Rajya Sabba,
be taken into consideration.”

Now the resolution and the Bill
are both before the House. Only 10
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minutes will be allowed to each mem-
her,
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Mr. Amin.

SHRI R, K. AMIN (Dhandhuka):
I rise to make a few comments on the
BEill ag also on the amendment of the
Banaras Hindu University Constitu-
tion. Before 1 come to the com-
ments on the reports as well as the
Bill, 1 would like to say that T wel-
come the two big assurances which
the hon. Minister has given us. One
is that this will be a very téemporary
measure and second is that he is
concerned with the entire broad ques-
tion of the governance of the Univer-
sities, not only Banaras und Aligarh,
but aly} other Universities in the coun-
try. Sir. we do not donbt his honesty
and sincerity in giving such assu-
rances, If these assuranceg are em-
bodied in the Bill, then probably
your hands as well as our hands are
bound. But when we read the Bill,
you appoint the executive for 3 years,
vou appoint the Court for 3 years.

DR. V. K. R. V. RAO; That ig the
maximum.

SHRI R. K. AMIN: You do not
make any provision. But once you
appoint, you cannot annual the ap-
pointment. So it would be much con-
venient if you put it ‘ti]l the date
this Constitution is passed or three
years whichever 1is earlier’., Then
what happens? Within a year or so.
if you come over here with another
Bill, you can say that this nominated
council and other things will go and
according to the constitution it will
be implemented. Then the bureau-
cracy will run it for 3 years.

DR. V. K. R. V. RAO: Bureaucracy
does not rup the Ministry.

SHRI R. K. AMIN: If you are
really sincere mbout it, if you want
to oppose such a target date to be put.
then you say ‘within a year appoint
the person’ and I accept it or put
three years and then say’ till the date
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of the incorporation of the new con-
stitution or 3 yearg whichever is ear-
licr, The examples of the Aligarh
University and the Banaras University
are both before us, We find even
from the report that it is a delay on
the part of the Government to in-
troduce changes as required from
time o time. That has caused these
disturbances in this  University as
well ag  elsewhere, Probably the
Governmental machinery is very slow,
Dr. Rao knows it very well. Even
though he will try to push it, still
it will remain as it is, That is why
such an assurance should be incor-
porated in the Bill.

Now let me come to the report, its
diagnosis and prescription because
these are very necessary not only to
take temporary wmeaSures but  also
long term measures. I do not find
to what extent the wvice.chancellor
was responsible for the state of
affairs which prevailed in the Banaras
Hindu University.

17 hrs.

Sir, through the reading of the re-
port 1 find that a sort of an atmos-
phere of suspicion has been| pre-
vailing all throughout the inquiry.
In the beginning, there was a bone
of contention regarding whether or
not a cross-examination has to be
held or not. Evep the Committee did
not know from the terms of refe.
rence whether they will have to hold
an inquiry on the behaviour of the
Vice-Chancellor.

If you see the report you will find
that the Committee refused to give
the summaries of the memoranda pre-
sented to them, If they cannot
supply, and there is no major ob-
jection to it and only the preparation
of the summaries and the typing is
the headache, they can ask the steno-
grapher from the staff of the univer-
sity to do such a typing work of pre-
paring summaries of such memo-
randa. Even cross-examination was
denied to the university, One thing
should be borne in mind that the
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committee is not a judicial inquiry
committes poncerned with  various
procedures. But it was an  inquiry
into the affairs of the university and
therefore the matter should be exa-
mined from the academic point of
view and not on any formal technicali
ties like ‘You cannot cross-examine’
or ‘vou cannot get the memoranda’
ele.

Even I go to the extent of sugges-
ting that the committee could have
discussed the conclusions or the re-
commendations which they are going
to present, with the vice-chancellor
beforo presenting them actually in the
form of a report.

Had it been done in this way per-
haps the truth would have come out
very nicely. But, because some other
procedure was adopted the truth may
not have come out.

Now, let me quote two or three
instances, where the Committee itself
has fallen short from its own ex-
pectations.

The question of the admission of
three students, Mr. Mazumdar and
others, of whom two proved to be the
root-cause of the entire trouble in
the university, proved to be a dis-
aster o the university. The com-
miltee, instead of finding fault with
such admissions would like to defend
by pointing out the similar admis-

sions being granted by Dr. Joshi
later on. They should have .exa-
mined the matter of these three
admissions op its own merit. They

should have asked Dr. Sen as to why
such admissions were granted; or
Wwhat were the reasons for interfering
in such a gross manner with the aca-
demic freedom of the academic insti-
tutions. Because, the right of ad-
missions, laying down qualifications
for admissions and the rules to be
adopted for transfer from one group
1o another group—all these should
entircly be done by the academie
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community, while we find over here
that the Vice-Chancellor  himself
through the Registrar directs the head
of the “academic institution to admit
the students although they did not
fulfil the required rules and regula-
tions, But this question was light-
ly set apart by pointing out some such
admissions being granted by Dr.
Joshi. They should have asked Dr.
Sen as to how it has happened and
what his explanation is. But this was
not done. Why? Is it because one
was a Minister of Education and that
is why dealt with leniently and the
other was a poor Vice-Chancellor
dealt with in this manner? That is
why I would like to have a categori-
cal statement from the hon. Minister
in clear terms what his views are in
this regard and to what extent he
accepts the diagnosis and the pres-
criptions given in the report.

There are also some cases which I
would like to point out where the
hon. Minister should himself look into
the maliter,

1 would like to point out to an in
cident where the vice-chancellor him-
self was assaulted. It was very clear
that students formed a violent crowd,
they stoned the car, they even made _
lot of mischief, which also has been
accepted by the committee. There
was no point in pursuing and exami-
ning the statement of a vice-chan-
cellor whether in fact he was assaulted
and was protected by one of his col-
leagues nearby. The statement of the
vice-chanceller ought to have been
taken as it is, without further exa-
mination. Otherwise ng vice-chan-
cellor can function nowadays in any
university,

The second incident is about the ap-
pointment of Dr. Hazari Prasad
Dwivedy. The Committee finds some
objection to that. But I don't under-
stand the grounds on which such ob-
jections can be accepted. He was
selected for being head of the de-
partment of Hindi and generally you
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don't get cminent scholars for such
pusls merely by advertisements, ‘The
Vice-chancellur has to make personal
contacts to altracts people. The exa-
mination of this case from the point

of view of rules and regulatiuns
would not give the academic wiew.
Instead of .t the committee could

have asked whether there wag any-
body ip the university who ought to
have been appointed the head of the
department, who is also as eminent
as Dr. Hazari Prasad Dwivedy. From
among the possible applications,
would there have been any possibi-
lity of obtaining a man mure guali-
fied or of the same eminence as Dr.
Hazari Prasad Dwivedy, and was not
given a chance? Or whether the man
himself has no standing or reputation
whatsoever in thig field but has been
appointed. If it had been done on
those considerations, I would certain-
ly have welcomed it. But they en-
tered into the procedural thing, some
connection of Dr. Hazari Prasad Dwi-
vedy with Dr. Joshi in Punjab when
he was Vice-Chaneellor there, and
then he was brought over here. ' Pro-
bably they examined it from the judi-
cia] point of view, but not from the
educationa] point of view. That is
why I would say that although the
rest of the diagnosis is very clear, in
certain respects there iz some bias in-
troduced into the report. This should
be corrected by the hon. Minister.

Let me come to the diagnosis. The
diagnosis is very clear, that the Vice-
Chancellor's is a key-post and he has
not been able to do justice to the
functioning of it which he ought to
have done. Secondly, the examina-
tion rules have been changed from
time to time which has created diffi-
cultizs, But the third and very im-
portant thing is—this is true of this
University as also others elsewhere—
that the administration dominates.
These facts will come out indirectly
from the report. The report does not
directly dea] with the way the uni-
versity administration, the Registrar

and others, have dominated the
scene. While as a matter of fact, the
administration is meant to be the

1591 (SAKA) Kes. & B.H.U. 330

(Amdt.)} Bill

nandmaid of the academic work in
universities specially—they cannot be
the masters of academicians nor can
they be ewven the enemies of acade-

micians—by end large you
will find in most universities,
noy only in this university but

in almost al] other universities, that
the administration takes the grip and
acls as a master or enemy of the
aucademic staff, and acts in such a way
that even a Vice-Chancellor, if he is
new to the post or to the place, can-
not function. There is no recommen-
dation: to change this administration
set-up so that it acts as a handmaid
of the university staff or academic
work and not a; master or enemy of
the academicians.

The second fact which comes out
very predominently, which is not clear
in the diagnosis nor is a prescription
given for it, is the role of the tea-
cher, May [ assure the Minister
about one thing? In a  university
campus, nowhere and ‘at any time has
the police been able to maintain dis-
cipline. The moment the students
se2 the police, they get violent and
create disturbance. It is the teacher
community and the teacher communi-
ty. alone which can maintain disci-
pline; if they cannot do it, it is better
to close the university rather than
run it. That is why the responsibi-
lity also ought to be put on the teacher
community, It is they whg will rise
with the entire university or fall with
it. ¥ indicated ‘this earlier to his
predecessor when we were discussing
the BHU Aect. I thought that proba-
bly in the report this matter would
be discussed and some recommenda-
tions would .en‘ierge, But there is
none to strengthen the academic free-
dom of the teachers and to impreve
the jot of the teacher community. If
in the selection of teachers, merit and
no other considerations come into
play, probably the lot of the upiver-
sity teachers would improve.

There should be more decentrali-
sation, more powers given to the facul-
tigs, more powers transferred to the
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departments rather than keeping these
in the hands of the Academic Coun-
cil or in the Executive. If there is
proper decentralisation, probably the
teachers might fee] that they are
working with the students, that they
are working with the university and
possibly they will fee] the one-ness of
the university. Unless they fee] this
one-ness, no discipline can be main-
tained in a campus,
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On the question of selection of a
Vice-Chancellor, the hon. Minister
has given the assurance that he will
do everything possible to see that a
suitable person is selected. But from
the recommendation, this does not
come out, Even Dr, Joshi was ap-
pointed by the Visitor. This com-
mittee or that committee does mnot
make and difference. It ig the way
in which yoy select the Vice--Chan-
cellor that matters 1 hope the. hon.
Minister will think over it and evolve
a proper ‘mode of selecting the Vice.
Chancellor, ask the teachers to play
their role in university matters and
see that only merit gets into it and
no other consideration so far as ap-
pointment is concerned and also rea-
lise that discipline in the university
can be maintained only by the teacher
community. This measure should be as
temporary s possible and it should
not be there for more than one year.
If that sort of assurance is given, I
will be very happy.

SHRI N. K. P. SALVE (Betul): Sir
when I rise to suport this Bill
which replaces the ordinance, 1
ardently hope that it would be instru-
mental in bringing relief and restor-
ing normaley to the disturbeq and
strifetorn campus of the Banaras
Hindu University. The Bil] is going to
involve consideration of  questions,
which 1 consider are extremely deli-
cate and important, because they are
indirectly going to impnge upon the
entire question of future education of
students. In fact, they are going to
impinge upon the question of the
future of the students and therefore
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the future of the country, Therefore,
I ardently hope thal realising the im-
portance of the matter, we will try
1o achieve ce:tain measure of objec-
tivity and impartiality in this debate
ang rise above party affiliations and
predelictions,

The first thing I wish 1o point out 1s
that it is extremely unfair to make
any adverse comments on the report
of the Gajendragadkar Committee, 1
submit in all humility that this 1eport
is a tribute to the most conscientious
and assiduous effurts and labour put
in by the committee. [ have pone
through this report from cover o
cover and | can say that it is an  ex-
tremely just, fair, very well-halanced
ang dignified 1eport. Anyone who
comments adversely on it, I submit,
does so either out of prejudice or ig-
norance.

As 1 was perusing the pages of this
report, I was poignantly distresaed,
shocked and left aghast at the appal-
ling and most deplorable misdemean-
our and mig deeds of the students
community and the teaecncrs com-
munity, When I condemn the students
and teachers community, I am ot
going to suppoit either those who
were with the Vice-Chancellor or
those who  were against the Vice-
Chancellor. It is an unfortunate story
of the most deplorable peitical intrigue
and political manoeuvres that certain
people from the campus went against
tne Vice-Chancellor ang certain peo-
ple were supporting the Vice-
Chancellor, While doing so, the
students community and the teachers
community who indulged in  these
acts degraded and debased a] the cul-
tural, ethica] and moral values. That
is why 1 condemn the students com-
munity and the teachers community.
They have outraged tne sancity and
holiness of the university precincts
ang converted it into a sanctuary of
criminals who indulged in  murder,
rape, loot, arson violence, theft and
crimina] intimidation.
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The Edueation Minister has  suid
firmly that bureaucrats do not run his
miinistry. I only hope they will not

dismiss him! The time hus come when

we need to act firmly. Let us not be
victims of our own impussance und
weaknesses in this matter. The law
of the harvest that you alwayg reap
more than what you sow applies with
the greatest vengeance to indiscipline
If you sow indiscipline you will 1€ap
violence, If you sow violence, you
will reap lawlessness. If you sow
lawlessness, you wil] reap chaos, dis-
integration and slavery.

The first questign that 1 should like
to ask the minister who has said that
he will nut be dictated by bureaucracy
is what was his great ministry deing
while a]] this trouble was brewing in
the campus?  Why did it not apprise
itself of these heinous intrigues and
political manoeuvres  which were
rampant on a large scale, as mention-
ed in this report? Why did not the
ministry app:ise itself of these things
in good timsy  Why did they  ullow
ladies to be molested? It is not
enough for Dr. Rao to say that he
will not be dictated by  bureaucracy.
He will have to cxplain  why  his
ministry allowed things to come tg a
boiling point where students and
teachers made merry and indulged in
all sorts of lawlessness? Two froups
were fighting; one group was pitched
against the other group. Irrespective
of personalities I submit it is simply
shocking that' the Vice-Chancellor
should have thought it proper to
browbeat one group with the help of
another group. It was the policy of
divide and rule which has been fol-
lowed by the Vice-Chancellor. It is
absolutely necessary that the Vice-
Chancellor should be impartial. But
it has not been so and that is why the
students and teachers wvery rightly
protest against the Vice-Chancellor,

When the Science Congress was
going to be addressed by the Prime
Minister and when the Vice-

Chancellor knew that there is going
to be trouble, he should have taken
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the help of the police and not taken
recourse to the help of other group
to contro] or contain the first group.
It is not a question of Jansangn, RSS
or SSP or Congress, It is that some
student leader wanting lo amass poli-
tical power simplicifer with the help
of some politica] leaders,—some  €Xx-
tremely undesirable elements, anti-
social elements, who were Srought in
the campus to carry on the worst
form of criminal activities.
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My second question to the Minister
is about the rape and molestation of
girls, I was surprised to cead that
a girl student visiting her brother in
a hoste] was raped. by some students.
She complained and the matter was
brought to the notice of the Vice=
Chancellor, Somebody was appointed
to ingquire into the matter, The re-
port says that it was a perfunctory
inquiry. superficia] inquiry, after
which the matter was closeq or
hushed up. I am sure our daughters
are studying in colleges. Nobody will
complain of rape in a light-hearted
manner, Yet, such a matter was look-
ed into in such a perfunctory ard
shabby manner, I woulg request tie
Education Minister to clear this point
and to inform the House clearly as re-

gards this complaint of rape what
action he is going to take.
Likewise, molestation of girls was

reported. It seems that after the
Convocation there was a variety en-
tertainment programme and some
girls were returning in the night
when they were molested by a zroup
of students. It is reported that one
of the girls was so terribly shaken
when she was pulled out of the rick-
shaw that by the time she was ad-
mitted to the hospital she died out of
shock.

What  have we come to? The
Banaras Hindu University was a uni-
versity where the students used to
take pride in the fact that they are
people whg believeq in simple living
and high thinking. Now it has
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degenerated 1u a stage where it s
high living and no thinking.
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"My next point is an important one.
The Gajendragadkar Committce s&ys
that some of the teachers and son.e
othe: members of the staff were so
scared of  harassment, they were
so scared of risk to their lives that
th2y could not come to give evidence
bature this Commitiee,  What have
we come to? Are we living in Hitler's
Germany? Is it a Gestapo cule? What
hus  happened to those immutable
fundamental  rights of individual
f:eedom which are enshrined in our
Constitution? Are we not making a
fonsense of those rights?  What
about the freedom of speech and free-
dom or right of protection under the
law {o a person whg wants to  give
evidence before a committee headed
by the ex-Chief Justice of India? 1
do not think any disgrace or shame
cotild be g eater and more alarming
than thig that a Committee headed by
tife ex-chief justice of India happens
to be placed in a situation wherg the
members of the teaching coinmunity
were Srared of going and giving evi-
dence before it.

This has something to do with the
behaviouy of the police also. I was
suripsed to read that the police,
which was extremely negligent in
taking prompt steps to  checkmate
all the actions of violence in the
campus, were extremely alert on one
occasion. And what did they do?
On that occasion, with the heip of the
Frocto., T.h'.-y rushed to one hoslel and
mercilessly beat only a certain set of
boys who were following or suppor-
Iin"g on'e-particular group. What so't
of police we have, what sori of Proctor
we have, what sort of law ang order
we have in the campus ani the pre-
eints of the Banaras Hindu Urniversity
a-e. matters which need to be very
carefcHy considered.

It is all right for the hon, Minister
to pay a compliment to the hon.
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Membe; of the Janasangh by saying
that he coucheq his language, his en-
tire address, with great moderation.
I submit that it is not a question uf a
Vice-Chancellor, whether he be X,

Y, or Z, behaving in a  particuiar
manner. We have tg view the entire
episode 2s a whole and  determine

whether the Vice-Chancellors, or who-
ever the powers be, acted in a man-
ner as would really conduce prcper
education and academic life in  the
campus of the Bana as Hindus Uni-
versity.

Then, I think, tne Executive Com-
mitee, next o the Ministry, which
was working there, has proved to bz
thoroughly nincompoop and  viterly
incompetent. The minimum that cun
be done by the Minister is g make
sure that none of those membars is
taken back on tne Committee whetaer

they are teachers or outsiders, It is
not enough to say, “I will not take
peovle whg are politicians.”

MR. CHAIRMAN: [ am not sure

whether the word ‘nincompoop’. is

parliamentary.

DR. V. K. R. V. RAO: I do not
think the Members will be affected by
it.

SHRI N. K, P. SALVE: I withdraw
if T did not call the Minister in-
compoop,

DR. V. K. V. RAO: No; you dare
not, You may call me anything clse
but T will challenge you if vou call
me that.

SHR] N. K. P SALVE: They are
thoroughly incompetent and the mini-
mum that could be done by the Minis-
ter is not to take even one of those
members again.  Apart from any-
thing else, inter alia, it wil] bring in
politics which he says he wants to
avoid. If you take one or two or
three or four or five of them, then
why not the rest of tnem? They were
all merry spectators to the drama, the
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tragedy, that was being enavcted there.
Not one of them should be taken back»
whether they are teachers or whether
they are not from the teaching com-
munity.
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About the conduet of the police the
Ccmmittee itself says thal the cuenduct
of the police has to be inquired into
for their being helpless spectators
when this tragedy was happening in
the precincts of the University, hipe
1h2 precincts of the University. I hope
with the UP Government and do ihe
nezdful,

About the RSS building, I am  rnot
here tp proncunce upon the zuodness
or othe wise of the RSS iastitution as
such. Responsible membars of  the
RSS in Banaras have themsolves caid
that tnere was no business ior  the
RSS to have the building in thecam-
pus of the University. That is the
end of the malter. T only hope that
the Minister will give a categerical
assurance that the building seccupied
by the RSS in the campus of the
University will not be allowed to be
used by the RSS.

Tne next thing which had caused
very great concern and dissatisfaction
in the teachers’ community is the
series of irregulay  appointments
which have been made and
the very many other irrgula-
rities connected with the  teaching
staff. May I request the hon. Minis-
ter, through you, that a proper in-
quiry must be made into al]l these ir-
regularities? 1 likewise, he must
go into all the representations mede
by senior teachers and professors who
say that because of this power pcli-
tics injustice has been done, Unless
that is done, there will not be that
modicum of satisfaction among tea-
chers necessary for smooth  running
of the University.

Then, strong action needs to be
taken against students who threaiened.
Just now he told us that tne Univer-
sity has not been opened because he
anticipated some very violent demons-
trations. How long are you going
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lo be browbeaten by anti-social ele-
ments? My children are s'udents.

Most of us have children and they
may be students. There is a iimit to

tolerance thal we have. Once  they
acquire anti-social character, they
move about with guns and lethal

weapons and indulge in all surts of
vivlent acsts.  Then it g necersary to
deal with them firmiy., 1 hope, he
leaders will be deall with firmly,

My last submission is that until you
have appointed a Vice-Chancellor--
and let him be a Vice-Chancellgy who
will be ve y impartial, who will be a
sirong person, who will he a man of
conviction and who will not 1eso0.t to
a policy of divide and rule--loy God's
sake dop not re-open the Univeisity:
otherwise, it will be disastrous.

SHRI S. KANDAPPAN (Meéttur):
Sir, after reading the report I feel that
a temple of learning has been  dese-
crated by communal strife, caste
rivalries, regional and linguistic chau-
vinism and above all by nepotism and
favouritism in the appointment ‘of
teachers, It looks as through there i
no future for that University unless
some radical measures are taken im
hand, gl

So far as this Amendment Bil} -is
con-erned, so far as it goes, it is well
and good; but I strongly feel that it is
very inadequate considering the situ-
ation that prevailed there and is.stilk
prevailing there. The Commiittee «it-
self in its report says on page 13:—

“The atmosphere on the Univer-
sity campus i surcharged with sus-
picion and fear. Division = runs
through all the sections of the Uni-
versity community; the teachers
appear to be divided: the students
are divided, and even the Class IV
employees are divided.”

So there js nobody left who is - un-
divided. In this atmosphere 1 do not
know how far this Bill will satisfy
the demands of the students as well
as the teaching comimunity there.
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In another place, referring, ta the
caste feeling that is prevalent within
the campus and how this feeling
affects the students, the Committec
refers to an evidence given by a non-
Hindi student who is a brilliant stu-
dent of the University and, inter alia,
it says as follows:

“He then added that he had
found in his faculty at least
‘Singhism’ and ‘RSSsm’ and that
tavouritism is shown tu ‘Singhs’
who belong to Thakur community
and those who belong ta RSS.”

This is an impartial statement by a
non-Hindi student who was studying
there, The Commitlee reports that he
is a brilliant student, he has gol no-
thing to do with politics and that he
has secured the highest marks in the
University.

1 only go by the Report which is
before me. 1 do not have any access
to the University except some repre-
sentations which have come to me for
and against students, for und against
staff, and all kinds of documents. 1
am entirely guided by the report with
me here. | do feel this is a brilliant
report. They have done a good jobh
of it considering the atmosphere pre-
vailing and the difficulties encountered
by them. We should really compli-
ment the Committee for the way in
which they have dealt with the whole
igsue and for the report they have
brought out.

Here, 1 have a feeling, though of
course this issue was nut within the
purview of the Committee but since
this matter was brought to my notice,
that the Government cannot escape
the charge that they have not been
very carefu] in the selection or appoint
of the teachers and the faculty mem-
bers of the University. For axample,
there is a case before me of one Mr.
K. N. Uduppa who was appointed as
early as i 1958 as the Principal of an
Ayurvedic College at Banaras. That
college was an affiliated institution to
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the Banaras Hindu University. After-
wards, in 1960 or 1961, when a medical
course was sturted there, the MBBS
course, thal gentleman who was not
qualified was appointed as the Princi-
pal of that medical institution. What
he did was that he relaxed the rule
and he conferred upon himself the
doclorate, the MBBS degree. I learn -
that the All India Medical Council did
not recogn se the degree at ull, He
simply  conferred upon himself the
degree. He was himself the examiner
as well as the examinec., 1 think, he

still continues to he the Principal of
that institution. The Minister may
inquire into it. Probably, it comes
under the Health Ministry, Still, it
is affiliated to the Banaras Hindu Uni-

versity.  If this kind of things are
allowed, if this kind of unomalics are

there, it is bound te create recrimina-

tion, the differences that prevail there
and the bitter feeling that ig there
amung the stall and the student com-

munity. These  things  should be
immediately looked into,

Apart from that, 1 feel very strongly
that the mere passing of this Bill is
not going to settle issues, We are as
anxious as the Minister is. If only
with his eloguence he hopes to succeed
in maintaining order there I have no-
thing to add. But I am afraid by go-
ing through the report, I find there are
many other burning problems about
which Mr. Gajendragadkar as well as
the members oy the Committee have
felt very strongly.

I would like to draw his attention
to two or three matters. One is re-
garding the molestation of a girl aged
about 19 years. Here, the Committee
hag felt very strongly that something
more could have been done. [ would
appeal to the Minister, and I expect
a reply from him, that hefore the
opening ¢f the universily, to order an
inguiry into that. What is the difficul-
ty? After all, it is such an ugly and
heinous erime that the Minister should
not hesitate to order an inquiry into
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“In our opinion, the report made
by Dr. Brij Mohan is perfunctory
and indicates a casual approach,
and we are not satisfied that the
Vice-Chancellor was justified in
not directing a devper and more
thorough probe into this incident.
Many witnesses made a pointed
reference to this incident and com-
plained that the University autho-
rities did not take effective action
to find out the truth.”

I am sure, this cannot be incorporated
in the Bill. But by an executive
order, they can order a probe into the
matter. That will, to a great extent,
satisfy students and will also help us
to arrive st the truth,

Secondly, 1 alsy fecl, because the
Committee says so, that the pxpulsion
of the students from the University
started @ chain reaction. This is with
reference to Mr. Majumdar, Mr. Sinha
and another student. I would like to
quote again from the report.

They say:

“It would, we think, be no exag-
geration to say that it is these
orders of expulsion that set in
motion a chain of events which
ultimately led to several acts of
violence on the University Cam-
pus and the consequent closure
of the University....."”

This is the verdict of the Committee.
In thig atmosphere, if Government do
not make up its mind as to what they
are going to do with regard to thesc
students, I wonder whetheyr it would
help to maintain order in the Campus.
I leave it an open question to the
Minister. He has to think about thiz
burning problem which was the imme-
diate cause of violence in the Univer-
sity. Unless something is done in this
regard, merely getting this Amend-
ment Bill passed for having some
structural changes in the set-up of the
University is not going to help.
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Another jmportant issue js pertain-
ing to the RSS. Only a passing refer-
ence was made here. I would like to
point out that the Committee was very
categorical that the RSS institution
that was there in the Campus should
not be allowed to be there. It is well
within the Campus. I would like to
quote the following here:

“We wish that the University
would soon take action in the mat-
ter so as to avoid any controversy
in future.”

I would like to know from the Mini-
ster what he has done in this regard.
whether he hag made up his mind as
to what he is going to do with regard
to RSS activities. Considering the
presence of the RSS and the political
activities that they indulge in, natural-
ly we cannot expect from that atmox-
phere a sort of academic feeling to
prevail among the teachers and the
students.

With regard to the all-India charac-
ter of the University, the Minister has
said that he is going to bring a com-
prehensive measure, 1 would like to
make one or two references with re-
gard to the feeling that is prevailing
there and which was recorded by the
Committee in its report. 1 am quoting
from page 17 of the report:

“While recording evidence we
got the feeling that students and
tenchers coming from non-Hindi
areas feel that they are not wel-
come on the University campus
and a narrow trend and tendency
seems to be developing which is
inclined tov treat the Banaras
Hindu University as meant prima-
rily. if not solely, for students and
teachers coming from areas ad-
joining WVaranasi, which means
eastern U.P. and western Bihar*

This is very unfortunate, I would
like to know from the Minister as to
what he is going to do in this re-
gard

DR. V. K. R. V. RAO: You should
also help.
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SHRI S. KANDAPPAN: Definitely.
We will help, but in which way? You
may spell that out. We wijll certainly
help provided you take effective mea-
sures.- After all, the Central Univer-
sities are located in the Hindi-belt ex-
cept Viswabharati. When you have
these universities with greater finan-
cial facilities available to them com-
pared to State Universities, it should
be mide possible for all our country-
men to get higher education in the
Cential Universities; that will further
our intepration. But unfortunately.
instead of that, the trend seems to be
in {hé reverse order. This is high
tinde ‘that something was done. We
‘cannot wait for three years or, as the
Minister has promised, one more win-
‘ter to see that the comprehensive Bill
Will come and do something. Mean-
while. I am sure there would not be
any difficulty for the Government to
do something. In this connection 1
“would like to bring to the notice of

" Minister that this Committee as well
as the previous Committees and the
UGC with regard to the language in
the Central Universities, were waver-
ing; they have been ag vague as they
can on this. I know that the prab-
lem is very ticklish.  Still I would
make this appeal to the Minister. If
‘they make up their mind that Hindi
is going to be the lanpuage, then the
Jogical corollary should be that all the
languages should have a Central Uni-
versity in their respective areas be-
cause otherwise the students of the
other areas cannot hope to go to those
Universities.
English should have a place at least
for some time to come and the matter
could be left to the future generation
to decide, then they can do something
to improve the standard and maintain
the all-India character. In thig con-
nection I would like to point out one
very important thing. The Hindi cult
is rather damaging to the morale »f
the non-Hindi students not only in the
Central Universities but even in other
Universities in the Hindi area. One
thing T would like to point out. A
friend of mine, Mr. Mathew, was
graduated from Agra University. 1
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have also referred this matter to the
Minister. He got a Master's degree
and that was in Hindi. Unfortunate-
ly, that man was not able to secure
employment with his Master Degree.
He asked for an authenticated English
translation, but that was not complied
with. He wrotes 1o the Agra Univer-
sity repeatedly. I am reading from a
copy of that letter he wrote to the
University:

“l am a Master’s Degree holder
of Agra University during 1960-62.
My certificate is in Hindi; there-
fore I have been facing much diffi-
culties in course of my pursuits
for job and higher studies.
Foreign institutions and private
firms demand an English version.
It iz rather difficult to get the
copies attested, though I got it
translated by a senior lecturer
whose mother tongue is Hindi

1 wrote to the University in
1963 for an English version. I got
a reply that English version can
be had provided 1 produce an
authentic letter from District Col-
levtorfMagistra!c certifying that I
am going abroad for higher studies
or jobs, along with Rs. 5/- appli-
cation fee. In 1967 I again wrote
‘for the same.”

He did not get a reply. This is a very
small, petty thing. After all heavens
are not going to fall if a duplicate in
English is given to him.

DR. V. K. R. V. RAO: Same thing
is going to happen in many other Uni-
versities when education will be im-
parted in regional languages.

SHRI S. KANDAPPAN. Do you en-
courage such tendency?

SHRI PILOO MODY (Godhra): Are
you justified?

SHRI ANBAZHAGAN (Tiruchen-
gode): Ts the preparation of a dupli-
cate in English so difficult?
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DR. V. K. R. V. RAO: You cannot
only taik of this. I am not justifying
it. The hon. Member is trying to
make some case about Hindi. I want
to point out to him that since the
Degree certificate is given in the re-
gional language or otherwise, obvious-
ly foreign Universities may say that
they want the English version. To-
morrow it will apply to Madurai uni-
versity.
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SHRI S. KANDAPPAN: Even if
they switch over from English to
Hindi or from English to Tamil, ig it
difficult for them to simultaneously
issuc a duplicate in English? Sir, if
at all we are interested in the move-
ment of our student community of
different regions, what is the difficulty
in giving such instructions? This con-
cept is a very dangerous thing, I have
read in the history that in the 19th
century there was a secret sect called
thugs which the British with great
difficulty put down. They used to
strangulate people and then loot their
property. Now I feel that it is unfor-
tunate and regrettable that the Hindi
cult is worse than the cult of the
thugs. The thugs deprived people only
of their lives and property. but the
Hindi cult is depriving the non-Hindi
people of their very soul and identity.
There must be an end to this. [ am
not saying this in 4 very light-hearted
manner because afler all vou are fo-
ing to be faced with thiy problem
when you bring the comprehensive
Bill. T again repeat the Aligarh Uni-
versity is in the Hindi belt, the Bana-
ras University is in the Hindi belt.
Delhi University also is within the
Hindi belt. If you do not give the
non-Hindi people their due represen-
tation and if you do not give them the
privilege of higher studies and all
facilities which are relatively better
in the Central Universities, this kind
of discrimination ig going to spell ruin
to this country.

MR. CHAIRMAN: You are bringing
the language problem here.

SHRI S. KANDAPPAN: Sir, it is
very much there in the report, This
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is of paramount importance: Unless

you are going to decide this issue, ine
atmosphere in the campuses of various
Universities in this country is not go-
ing to improve. It is for the Minister
to take care of it and ponder over it
before he brings forward the compre-
hensive Bill.

sy wwEE wer (e8r9)
forerr 9=t #1 g a1 =rfed fw fardd
fazra w1 fair wowifas gfears
FaTaT gAT 2, 39 A WY OFAET AT
foear s, S AT A FS FE 1

st gt o= e (feeet w2) o
7z A U0 AAATES F oAAdl E,
sz dar 78 frar, 38 & fe=sr 7

TIE AT AEY 2 ¥

sit fasera qreEg  (AEEYT)
wafa S, foen g4y A7 &7 7 AT
fomg favafamima (doraa) faders,
1969 wegy fFar 2, & g7 am &1
R FTATE W17 SR I TR
w1 WA wfEs # 2, 59 w1 famw
®q & &g w71 g | e afeforfa
¥ =1y T fada s w1 9ega fHar 3—
¥ ZAFT §3 seA@ FOAT AEAT §
A1 ag & srare wn fasafaama 7
g, FiTde H1T qTTE FT qrar
qar gur 4 1 Frar favafagray #7
fergmara § #1 9@ =27 76 7 alw
MmT AT H IAFT OF TG A7
TEWAT WA WY 4 AT 1915
I gt F1 47 | SAFT UF SE
#r7 o .aEd qr | Afws & AT o
Fmal 3 f @1 TTaTFONT ¥ a1z faaw
sy agi Jogwala gu § 937 #wafy a%
ITEATT AEN 78 FF WL 57 ATHA K
TF FIEW AT IAH A6 ArA gl
#7 7% | fgeg favafearas & wearia
TH AYE T ATAIAA A9 EIE | TAH
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wiRr &1 gravaTy A5 3 agi @
o9d 2, weqro i ¥ Jrw #, faariag)
¥ # 917 gweg qwla F A= H
I AT 1§ AT EAr Ag) ar faang
% fx famaiaaraa w1 a= 77 fam
A | FART AT FIA F A3 FET
armt famer fF g7 fasiq =rfaes 2
e 3a faeafaay 11 &1 misgn a@%
¥ AT, IT A W AT K5I A TAA
ge o r wfwfy £ eargar &1 gy w02-
TERT FHET FFT 14T £ 1 & IEM o0
f& fadns grqn 2% & o, afafa
® 1 gfa¥zy & 37 9x frarz fear
JAT 1T q7H F1 At 1§ gwAA g
Y qFA AT aF ar AT 0 L, L.
(vrmwrm) .. ... o1 fadgas gsaq
fem & 37 & o¥ 7 az 2 v 38 wo9-
A £ 1 37 foiE § 27 997w
gegfaar & 1| ©w @ wersT AT AT
gt fdrAT | & mAAar § oA
wat wgraw 7 avan £ fw ag eae fom
o faera fagas A s gni ag =
Fmaw w31 | 3w frdow & Ir@
arg -AwAT, mRimafa wifEw,
wEIF FHA gewrfr w1 qAAIA U
A F I@EAI 2 ) qfFA Fogawn
awdy g F@AT graifes war qgE F
ama ¢ guer fagwer 780 £ faara
=% & amaed & 30 70 ) §
fadza s7ar sz g e wfae #n
1o & f5 97 agr Swew g E ) &
awaw g fF& wav 3m famfaarag &
g § riadfas e A @ ara aan
A o1 FH4 Z 77 awE g AHAT
THE FITW A O WEATIRT F W
#99 2, gAa+4r g o fagifagi & g=v
AT ZHa=51 2 | 9@ A% 95 Ao
aft foar straem agr av il & aara,
g & AGAT F, AT AwAQT F 0
Far g4y 97w A w77 2 fawaT &
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wim ¥ favafamras g= s
fergeama & o A7 ww Fap fava-
fearaa @& 9% & | 91 Jura faardt
g o 937 ave fawmdf 2, ag 9gAm
TEx & 1 Afwa w1 favafarea
o1 oF wias #17 3Eem @B,
w1 f& foey & da & ow fasiq w479
TEAT & 97 WA 777 £ 1 K J@rgdy 240
atgm g f& fPasafaaisa & g7 @1
feT daq %1 swgz we F TFAM
gqq Ht A7l 51 751 2 | aFAffas
29 TFT TFHT | WIAIE, T AT TATE
g ag wqr | zafAm & @nzan E fs
foraay gy 31 faqrT g3:g 1 oo
fF favafaerem gaq & ar: o1 mifa-
fagz faardf § 71 f& 9zar =tz 2
FAET 07E H fRET AT AT AT A ST
famafaarag & mada 59 799 900
oaTs £ 77 10000 framt 2
agf 97 ag A9 214 F1 OF G138 §77
az £ f& agf 77 1 aga A@ smazar g
ag smarAm & A a0 g zafa
wx a5 za fFaframs 7 2w,
aramara, afagrarz, Frgrgarz ard
T FT ATT AT 22147 7T
IA WEF AF AL O7 A0 A AL &
qEAr 2 1 # oy A 9T 30 AAr
qrgar, w3 =T faegs fagas Awad
A% & facrvqds wiow | TAF ATHE
geqq ®&W | # e A ¥ faare
%P FEAT @ Argar | AfFF 0F A
# wgar wrgar g v 21 A1 ® 1 qaw
F1 JAUTT gHT IA T ATAFI 2o AF
FARA A G ART AT AT AT AT
fF 2T A AT AUAEY 7 FT F2 H
WA T AT | wAT AGT TE AT agy
AT T 1 azd § AW WAq #, 4
agt &1 faardt g, &7 agiw ora frar g,
waTAAT WA A1 IowAYfT &, ¢ AT
FFY F1 AvAAT § AT ZATT CH goATH
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aff 3w & A arzz @ g N
=7 frmlEama & foar g 3 2,
g qqaF R f9a A167 3 1942 &
@TFa WA § A0 o 39 #
STa1 3T 36T favafaarsa & fad,
ag fovafaama  wZig aEl &
FET ST ST TET 2 | Af 77 447 &
&t agi ¥ faardt wad fo=1dd 41 4t
% £ | w1 orfea T % T AT w4igd §
Fafimg aid d ¢

o AR fAaza w4 A g AR
¥ =rgm f 441 <t 77 a7 F1 fawary
femmd@ | agt oF EatATS w1 S
g« Tz, IEA faadt eew g 9wd
weaTTE WY g1 A7, I9 F AR Wl
frafdr &1 ™ X 9g ©F agd #=er
argr Z fogy wrEay ¥ 6 29 ¥
foarrdt s 2, gfvatedt areg FH
g g7 @1 gaEW faan, @few S
ATEd 7 "AEg ¥ qUAN §%F FE
fr g9 =g 71 7 F#3 fam
mqlﬁm§' & ag =g

agt ¥ faenfadi 93 a2 gearawi
q'(wr"rmagrwm?ﬂhm
# #9 w@ § | qg T ara w7y
FE T G 2 A A A
faenfuat &1 74t & 1| F fadaT =
& o wawy & 39 SERgEE Aw
gqATaTal #1 Faw @ A fawEw
fey fr 98 SERIWT BT HR
T |

7 & # wg wrEan g f wgraAn
AIFEE ST 1 AT HTES AT I F

gifem T 1 Tfea wmw ¥ e
& ¥ gET F 37T & A W

e 39 arfyes &1 g fa § an
oIT F1 6 Fgr A fF oo gwe

w ® & A W ow e farw

§ W W w1 wifge fr w et
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Q& safed &1 188 AL T47 HT WA
st famfaaeg & wqmas s
FT qE HIT agi F1 Taw0 &% T FT
TF | WX 99 &l & AAEE W
ST WA A1 A (AT FT A ATIHY
1| ST 939 § qatew o1 4 e
1 areat faar smg wifs wfuwa
faamdt 9w fawafaaem 7 fagre o
IAL MW F Q@ 7o § | I
=t %t fmen & fo sqfaw sewar
FY, TH T AT HAY 717 2 |

T 931 ¥ A9 H =9 faaaw w0

TG FTAT F 1

=it AREE 7w ( ART) ety
#1, TETEEY FHmR F gfadgs
#1 ¥ gifes wwdw F@am § 1 & fmn
HHAT ST & UF A9 AgT S FEA
=gt g i aro affafadt o1 awem
TAAITF & W IR gor Wt A1
& g | ToElfa & AR g ™
FT TH T GHEATHT F FATAT GAT
7g FeeaT § O TET W97 g6 | Eaer
gy T8 &, T 7 91 qfe-
TIT FIE AR dga ardfsal &
T FEA F g A TW gwed
T GATH AT 21 gar | # fawar
# AW F A O qAOT JOAT FEAT
g1

#4T g aTq er Aot & fF FHwT
T ag7 fawme & 799 99 7R 100
9% 9T Iq @17 71 v fqar ¢ fe
Ao THo THe EANE o mf@m
1938 H ARAMFT 1941 FTFTHT
aF @ € I FEatedi  faw awg
gt & qX e ®1 o frar ¥
fawra q@mar & HWIT F4T TRiA S9h
T6 fawriar 7€ &1 € ¢ & s wwgan
g fo forer et ot & sk & amw, 1
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[+ sreae wa)
FAT F ATAT T T ATT FT AT FL
fF 7o mwe wwe Wy wEAfEEi
1 &H FH T TR FAT FH A
feom & ag 7 F77 om @ ? A
FqaTer AT AET AT

O ogEa 9w g 2 R e oA
mwﬁ}ﬁaﬁvu_sﬁma‘rw
et 9 #7170 txo uxe F AW
TOAT FgA § AT TIAAT AAST ST
¥ ATH &1 I9 F 79 ArSd & A1 FgT
EfFqgas a7 &1 fmr omwm, W
tfgrfas =7 & = 2

arsAfaFar 98 € fF 1938 ® 7%
foert & = ava £ " £ fop o Tar
T FAAT T TR qIEHiaE AT
fey =g | 1941 §  HFHAT
St O# O WHT A UF qAq &l |
FOFET ofwg 7 =@ wEg § S
SET F AT 91 99H 36 w9 w0
s % U W ¥ 13 Y 98 waw
wdfaT foers1 % gra & f2a0 m@m
THE RIS 1 931 % 3799 5§ &a19 7
FAl HY g8 T97 Ag1 & ¥ 98 A< THo
uge #t faar smgre 1 afteEfadr &
e & ot afefy, fwarst sfafm
wrfe 1 =1 2 7 T9% w4 F TqH
#1f9% g ow 0 ofr #2772 ML ow 0w
FT 991 AGL Z, A ST F 5H HEA &0
&75 a1 fAer & | ATedg S F A
T AT I9 W= q€ I U UF F FoAT
foan #iX a= & s AT § IEwT e
FLTZ |

FtE #t fuie § aga a%rg &
Fa1 T & fF 7w waq F1 femfaw #¢
feam s | S g7 w1 OF FCOr
T g fF 99 98 @9 91 99 IEw
T8 GT T2 47 | 5 F57 9 §1 F14
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#1 fafesdt a7 7% § 71T =Y G7% §
a2 FTaT FHTC & waat & famr &)
fores w91 #1 3fi & o 3w B asw
A2l & | & ST ATEAT R A\ 59T
o fay dare & fe suFr fomfeag
FT famrami |

# @ 1 AT 9gan § fw afwfa
3 fom FATERTT, WTXT WG AT 379,
wefedt #1 g9, 711 THT F wsfesn
oty Jweden wifz #1 Jeat w6
fommre & =4t &7 2 #1 G AT
FI T TTATH WISl ATEAT 2 | IF 6%
FIHT T wHEE A7 (I § ITer
wE 2 faw wrdaredt & 217 § S
¥ a9 3,9 w1 %, 2 faaw g
T & a1 T s g
¥ da 2?7 A1 3€-agr gea
92T § S ATEala® ATATAT F1OHT
FLFDFFI FAT g Afaafwdr
¥ wewm 5o gfwm § 0 owem
ffema s for A 27 o2 F9
a% wata £ 59 &1 = 5T F1 g
gt Zem o fawr, wama owrfr &
g T A0 & e T § SR
Fa a% TA: AE  fEar sae
ST TSI & FAL BT 5 Fe (4T
| waT §6 fadf w77 5 9w
T R AT TG WIS ag AATL A1 #
AgE a1 ag wifas aA grafaes )
9 9eAT F7 (a9E F7 0 afaw w1
Friar 7t gf | FT gAlafEEt w6
s gfe R AR & G
% a1y ¥ w0 g F5 A4y g 7

W gAETRET F W qHe g
forg &t g9z FET AN F AT A AR
TR BT FET H OF Feiid 67 SqTe
Frad as 99§ ) 7O W F AR
T T F7H ST q0ET & | F6T "
g aTa & ol qare & f o arga=ige
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frrm fear o At s fefe
F arx fafwee &Y gamg & 57 91 07
famare & fa=re fFar =1 5% 1 =1
Tt ifaae F seare A g &
FTR AT 2wl F#t 9T Frman
=T 5% § s gfgs 2, 99, 1
T ATHRTL FE T AT G 7

T H E §o AT 391 AEATE |
T gwE g g & AT s §
amg & 97 77 g =J=e #4145
afsa g F a7 W9 OF FTEA TAF |
= Fiwew § frenfaar & sfafafa 2
T & afafafa g e & afafafa
g O 3w AT T TIW FwE A
fagaTe & 37 F191 9T atg ¥I9 &1 AT
gar @17 f5 w9 Fgfewm & aww
ifer & 1fqafadt & favw & far &
=7 & fea ¥ AT 3 F & qEE
3 § AT I FATE] FT AAA13 77 TF
sifergfraa fa=w o #e= & amw @
arg | & et AT § i AAT wgEe
FT g ars Faar faare g

GggmagaigfF 5 fam aga
Ao 3o T A wmw
ST TF AAT K OZ® FP SmT
F1  f5 =z faaws st &, et
78 & AR nw Fwgfed faw oam
T § ST | A E O g,
FET ZW OTIE o # | gfaaet
¥ ST ST AT U & ATl & T
T FHT 97 AT &, I AT H WY
1 41 7 3% fawrs (o€ & aga
dr ar7 foqdt 7 & 1 = FEw W™
TEA T & 7 9% AFT %d §  F47T AT
7Y = g AT s A Ay
STIAT ZT AT 47 17 & S0A § B
TaT EHAT W SEE %A frar g
Fa¥ faems wrow FTETE AT ST
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FfeT ag AT TR F FAT E W A=
FAHT & ag FEAH 2 FT A A
T TAar g FTHNE | 9w e
HiT FAT F TATE F9AT AgA £, T8 W
A FHEFAT |

g9 TeIEE g 1 ZHTT e
TR FATTATR g T AATCH qfAaraEt
muTETE-fa T i 7 =g At ?
AT q. THATE F1 WiFAGT q27 IHLIT 7
WA OF 9% T2 a7 Fw% @i § fred
IF G5 ATA & | 4T AL F98 A
5i fere araTaor §21 & 7 T fergmm
7 1 A% WA AT @I E A ATET
Tt formieaart 7 #51 SHT ¥ ATET
Tl T ATATEOT FAAT AT FAT FHL
F fimw ot o @@ o
FUTT AT F4T | 35 99 F I
At HTTRT 3T E

TAWT FZ 7 § HIE7 417 B AHA
F7ATE |

my,

WY T W (FTe) ;o FWTRT
warem, T oy favafaen=a awew
fofgs =1 @wdw # % fag &
aw g g

o @t # & fe fawafeasm
gﬂﬁ%ﬂﬂﬁﬁ%‘g‘fi’%ﬁrﬁ FTTH
e fawafaas & 1 a@ T ¥
s F Fy ®m § faamat afew
dare ¥ ¥ e ¥ o framdt
faameza w7 & faT W £ 1 TR
57 fet & et Frerforarrers w Qe feafie
fr@nEa g @ AE a3
1T W G § Mg 7§ A
FTFTT FY A7 TAEALHC HT AT
¥ uw wffy sarfaa T 9 |



355 Res. & BH.U.
(Amdt.) Bill

[ == 57)

TERW F fAEHRET F gU AT
T 7 Fr 2 i e wfqfy a
faeft g aw a1 i FTeoiaw A
sfedew far & o == & & a9
TR TR AL E | F IR qOT TR
g f& aa mit 1% gza1 gt §, 97
#1€ ot faar 3 & #wegm Iafeqd
gmr € a1 fageft uw, wT=T owmw
F 7 ¢ fr 39 9z §t I FL | 7T
arA & g B o1 admTeeR gits
AT F HGEW AT qAIE &
AT IT4T wegerat 7 Iz whafs 540
41 | frdt #1 97 gw7 @1 weig gl
gt =ifgd g 917 71 off TRE 7
g¥z fgai ¢ f5 feeft w1omw ar
zargaw ag fa ST w1

# IAFN UF A HI AT TGAT
g | oft mdezmrea T & wfafo svaf 35w
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AT F QP FauE cqasfir m3
faer aedl, @ afafs & s
1 6T of ot faa st § iy w7
siz far § ag fFam o & w2
7w wfafa & waa & fag & s
g\ gaar waAfan o fa=rarT g
va% gfa gt w7, oar s § owg
wiely I g Afafa £ 3oz femr &

ad E & T WH AEE A .

MR. CHAIRMAN: The hon. Mem-
ber may continue his speech tomor-
TOW.
18 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Friday, August
29, 1969|Bhadra 7, 1891 (Saka).

LS—31-12-69—1010.



